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[HON. SPEAKER in the Chair]
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SUBMISSIONS BY MEMBERS
(i) Re: Constitution of separate High Courts for Andhra Pradesh
and Telangana

HON. SPEAKER: Hon. Members, I have received a request from Shri A.P.
Jithender Reddy for suspension of Question Hour. As you know there is no
suspension of Question Hour. But today there is no ‘Zero Hour’. The ‘Zero Hour’
will be taken up after 6 o’clock. That is why I allow Shri Jithender Reddy ji to
speak for one minute.

SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Madam, in the State
Re-organisation Act, which has been passed, it has been very clearly mentioned
that the High court has to be bifurcated for the States of Andhra Pradesh and
Telangana. But it is almost nine and a half months that we have been going from
pillar to post to each and every Department. Our Chief Minister has met the Prime
Minister three times regarding this. He has also met the Chief Justice of the
Supreme Court and requested that a bifurcation should take place. They have
again sent us to the High court there. We have also met the Chief Justice of the
High Court. The Bar Councils of both the States have met Shri Sadananda Gowda
and requested him that a bifurcation should happen soon because a lot of cases are
pending in the Court undisposed. It is not only that but a notification has been
issued for recruitment of new junior judges by which the new generation of
advocates of Telangana will be affected. We have been asking them not to do this.
This type of recruitment should be taken up only after bifurcation but they have
not allowed that. All the advocates of Telangana and Andhra Pradesh have
boycotted it. There is no work going on in the judiciary section. I request you to
intervene in this and see that bifurcation is done with immediate effect. We have
already written a letter in this regard.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
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PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): In an
extraordinary situation, hon. Speaker has allowed the hon. Member to raise his
issue. | fully share the sentiments expressed by Shri Jithender Reddy about the
need for having separate High Courts for Telangana and Andhra Pradesh. My
colleague, Shri Sadananda Gowda is already dealing with this matter. It has to be
agreed upon by the State Governments of Telangana and Andhra Pradesh and also
by the High Court of Andhra Pradesh. There is a little sensitivity involved in this.
But I fully share the sentiments expressed on this issue. I will convey it to the hon.
Minister and ask him to expedite the process to the extent possible from the
Central Government side.

As I told, hon. Speaker, the States as well as the High Court are involved in
this. We will anyhow pursue the matter as per the Act. It is there very much in the
Act. So, we will pursue it. ... (Interruptions)

HON. SPEAKER: Jithender Reddy ji, now it is over.

... (Interruptions)
SHRI B. VINOD KUMAR (KARIMNAGAR): Please allow me a minute to
speak.... (Interruptions) The issue is that I have raised this matter into the Matter
under Rule 377. The hon. Law Minster was kind enough to reply me in detail.

Hon. Minister of Law had stated that the replies from the Government of
Andhra Pradesh State and the Chief Justice of the common High Court have not
been received yet. They are not responding. It is very unfortunate. Two days back,
we met the Law Minister. He said that he cannot do anything further. ...

(Interruptions)
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SHRI M. VENKAIAH NAIDU: You have made your point. The Minister is
already seized of the matter. You have got the letter of the Law Minister also. Let
us not complicate the issue. We will definitely try to resolve it. Let us try to

resolve the issue at the earliest.

HON. SPEAKER: Now, it is over.
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HON. SPEAKER: There is another notice on another subject. Notices for
Supension of Question Hour and an Adjournment Motion have been given by
Prof. Saugata Roy. No doubt, notices were given by Shri Deepender Hooda and
Shri K.C. Venugopal also.

... (Interruptions)
HON. SPEAKER: Please listen to me.

... (Interruptions)
HON. SPEAKER: I am sorry. No, everybody will not speak.
SHRI GUTHA SUKENDER REDDY (NALGONDA): Madam, I am associating
with what Shri A.P. Jithender Reddy said.
HON. SPEAKER: Okay.

But the notices of Shri Deepender Hooda and Shri K.C. Venugopal are

time-barred. Still, I will allow one of you to speak after Prof. Saugata Roy says

something.

11.05 hrs.
SUBMISSIONS BY MEMBERS- Contd....

(ii) Re : Demanding a statement by Prime Minister on the alleged statement
made by Jammu and Kashmir Chief Minister regarding conduct of
Assembly polls in that state

PROF. SAUGATA ROY (DUM DUM): Madam, thank you for allowing me.

I had given notice for an Adjournment Motion on the matter arising out of
the statement made by the hon. Chief Minister of Jammu and Kashmir.
HON. SPEAKER: I am not allowing your Adjournment Motion, but still I am
allowing you to speak.
PROF. SAUGATA ROY : On the statement of the Chief Minister of Jammu and
Kashmir, wherein he had thanked Pakistan, the militants and the Hurriyat for the
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conducive atmosphere created during the Assembly polls of Jammu and Kashmir,
yesterday the hon. Home Minister was kind enough to clarify that the Government
of India did not associate with the views expressed by the Chief Minister of
Jammu and Kashmir. But where he had differed, the Home Minister mentioned
that he had spoken to the Prime Minister and the Prime Minister had informed him
that the Chief Minister of Jammu and Kashmir had not told him about these views
regarding Pakistan. The Home Minister also said that the conducive atmosphere
for elections was created by the Armed Forces, by the Election Commission and
by the people of the Jammu and Kashmir. Obviously, the statement of the hon.
Minister is at variance with that of the Chief Minister of Jammu and Kashmir. On
the face of it, we will accept the views of the Home Minister and it seems that the
Chief Minister of Jammu and Kashmir is not telling the truth. In such a case, we
would like the ... (Interruptions)

I am making a brief submission Shri Javadekar, you are a Minister now.
Madam, I would want the hon. Prime Minister to clear the air about such a
sensitive issue coming from the newly elected Chief Minister of Jammu and
Kashmir, which is a border and sensitive State, and state once for all whether his
views are endorsed by the Prime Minister or whether the Prime Minister was
informed of the views of the Chief Minister of Jammu and Kashmir before taking
a decision.

Madam, I thank you for allowing me to speak.

HON. SPEAKER: Shri Deepender Hooda, I am allowing you to speak, but your
notice was time-barred.

N N R g1 (Agasd) : A8 7BIGAT, Hdd A 8 A1 St &1 987 & ddaTeha
A WR gaied IAT| ST 6 3t A St 7 qaran 6 S Ush digrfear ml 3iR SiHg-

~ ¢

HIR & Taaiad JEIEAT 7 bel AW Bl W AT Dl B 98 AU UM R BRI 8, O
T H SREHTIR & g @ oy ufh faforded ofik giNaa &1 qfirer &1 axrer 1

ATl I TN IH WeHe W FRM Bl B & T I8 & [ I8 $8 1 & (&
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qfhea™ @, gRaa B IR fferded @t yfHer gaa &R 9 orel & &l N g &
SH-HHIR Bl ST T S 98IgY W YOGS Pl WY od g GHES BRI, SHBI A
UIfHEAT Bl f&dm ST R@l 81 99 d1& U dliisa’ & & a8 8 8 & b I8 a1 I=i
TETTHA STt DI Hal, Safeh g #A St 7 S1U oI § Hal B garHA S B DT §
TE AT 3HD FATA ABAA & D FIRD 1 DI d1d acl & 2| STR-PWR H I§ Dl
WD AT 87

HEIG], § 37U HIEHH ¥ WRBR U 3MMUE HRAT Al g [P Dadl I A A g&
T A FE g SR o b S Pel fh SAR 39 9UM W BIg arel el §1 89 AT ©
5 AR SaT Ut &1 RET e W 39 W 3l 2l .. (FAEH) AR dad g 9 I B
TE | 39 WR T UATd ST A1EY | BHR 99 bl WS Bl 39 W Hal UKIE Ui Al
ARY| TR S BT IS &I AT WIHE B GRS B, Tg 8H FaIed T8l B A | gAR
ARBR 9 TR a1 IR U B AR 1 J& H3l, Rifh 3IDh! 379 Toe8T Bl IR ¢,

U A HAl B gl R WRBR H T DT DBIH B, T S BT B B, QT

AT &9 3109 ARBR W HAT A8 B ... (STqe)

et e @3, srmaw 3iv vEdt TRId SuvmE H@al qun WWe @i wat (St wH. debam
TAE) : TT IS A T8 2| IR Fardd IS Tad < 32 2 ... (1ger)

HON. SPEAKER: I have already told them that I am not going to allow any

discussion. I am not allowing anybody else to speak.
... (Interruptions)
SHRI P. KARUNAKARAN (KASARGOD): Madam, I also share the views...
HON. SPEAKER: It will not go on record.
(Interruptions) ... ~
HON. SPEAKER: This is not the way.
... (Interruptions)
AT STEAE : 3T el e Dl

... (cgaym™)

* Not recorded.
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SHRI K.C. VENUGOPAL (ALAPPUZHA): We want a reply from the Prime
Minister? Why can the Prime Minister not come and reply? ... (Interruptions)
HON. SPEAKER: The Home Minister is giving the reply.

... (Interruptions)
TE "Wl (37 o @) ¢ A sreer Sfl, 9 el SRR B g HAl @ WCHS Bl
Fare Tgi W @Sl fHar @ o, (@) I 99T Wl S WEHR BT F®T F-WET T,
[ A7 @ TRE 9 fFeasr AR QA o1l (agm) #1 b W A o 6 g9 WRbR 3R
BRI Tl QM1 SF-hR & I HA1 & 9 ¥WeHe ¥ 301 Bl T @R 4 feugaIiive ad
2l...(aur) &89 feauaiRive &xd 8 ol 89 3Hdh! Wee B oA o R fhy 3, 7 @ AN
ST 3R 7 BRI WRBR GRT S WeHT Dl WA fhdl AT ATl ... (F@em) I =l g3 ke
J FIR®s & g 2§ wwert g 5 g 9 YT B SOl 9M &1 &g Siifue T8
2l... (cgae)

AT 3emel : e, § qID] TATS el Hoit| [ am sorry. @S S, IR < f3ar 4T 2

.. (oraE)
3 wfcerarol @SN (era) ¢ WA reeT S, B del ff T W At @Y off L (araem)
T8 WA St &1 9 M & 916 89 &l dTed © [P 99 H3A1 S A8 AR WeeHe § oy
AR I P g ATH BN [h ARBR B 5201 R § 3R I8 [hA ST H FHD! HSH AT
red gl...(eragm)
A e ¢ I8 S & 8 AT T R e & A ot £

.. (eT@Er)

3 afcoaprol @eN : A ey Sff, T Y S| M W B .. (wwawr) wsH AR

JTEq JMMHR IS ICSHT § &1 RAT 81 SIYN? . (STIET) &7 3MahTel R Seen? .. (aqaerm)
AT 3eaet : TR 98 78 W3 W) € iR 9eT & W ff g @ S99 2Rd v e 2

... (caym)
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2 AfcABIG TSN : AT ALE Ofl, <Y, B9 I WHS D FW PO Wl T8 IR
% Bl (cTaem) g1 T8 a1ed € fh g R < & uu H#At Sft 98t enaR ' e fh ' gt
a1 B § A1 g RATeq@ syl .. ([@EH) 3FR 98 &1 o & al g W v Reiieges
TSy ... (Fragm)

A A& : I8 HAl Sl 7 IR A7 5

... (cgaym)
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11.12 hrs.
ORAL ANSWERS TO QUESTIONS
(Q.101)
it ©. & A urdter: AT 3remer oft, HA) SN 9 31U WaTe © forRad Siate # wer ® fh o
H IR WR @ Wd glaurg Afia qmen § Suae 2. (@raum)
11.13 hrs.

At this stage, Shri K.C. Venugopal, Shri Bhagwant Mann and some other hon.
Members came and stood on the floor near the Table.

HON. SPEAKER: Please go back to your seats.
... (Interruptions)

St .8 A Wi ¢ A Sree ofl, SHifory faft sl @Y Al @ ot g et
B ITALA P IR TSR M DI AAIDHA 3l ... (Fagr) § o AR, I A ST g
# grtor & 1 afaiee BRar g ... (Eg™) AR STl UHI0 &5 & H1 i HERISg, 15
FHISS MR FH S 98T AR Wall § g o @ 2. (@) § ft 39 A & U&
3R 39 Iga AN Gfaersii b1 IWE Bl ... (Fagr) § A HA S | PeAr aredr § (b
T Irog Tt Wet STHAT ASH 918 g 2l (FAEH) I Wl ol @ ISR U, gl
3R Wt ST BT AT W FT ¥ IR SIS AT S RN RN JAT Ig GREAT A1oTT |
ford TeR ¥ 1 2, 39 IN | AFHE JA1 Sl 3191 Sa| < . (SIaeT)

SHRI SARBANANDA SONOWAL: Madam Speaker, the Panchayat Yuva Krida

Aur Khel Abhiyan was aimed at creating sports infrastructure at village level
through the Panchayat, and also to promote sports and physical fitness in the
villages by engaging the services of Master Trainer at Rs. 1,000 and Krida Shris at
Rs. 500 per month by the Panchayat at the Block level.... (Interruptions) This was
the objective of the PYKKA scheme. But then it was replaced by Rajiv Gandhi
Khel Abhiyan scheme. Under RGKA our principal objective is to create sports

infrastructure at block level. When the scheme was launched the total number of
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blocks in the country was 6,545 and the target was to complete the scheme in a
phased manner. Services of regular Physical Education Teachers are engaged
under this scheme - one Master Trainer at Rs.3,500 per month and two Sports
Trainers at Rs.2,500 in addition to their regular salary. This was the objective. ...

(Interruptions)

The hon. Member of Parliament asked as to how this particular scheme can
be implemented in the State of Maharashtra. In this regard I would like to inform
him that this particular scheme will be implemented when we get a proposal from
the respective State Government, and in their proposal they will have to identify a
suitable plot of land so that our scheme can be implemented phase-wise.
(Interruptions)

St TS ISt : A J1eUe] HeledT, § IfUd HISH ¥ HE HAT St ST argdn
g 5 <ofg e Wt o & "ems S ST 8 arell 8, S9 BT & ded & g,
SV BiST & IR D TAT AR WRBRT B WG T 3R 7RSS, fIAYHR STeria e &

f 59 Ao & Ted 1 By ISHY IR fHAT T T qAT Fernia A9ed &5 |fed g¥

BRI, U9l & U 39 A & SRadd Ud of] bR Bl fqeRor @ 8?7 ...

(Interruptions)

SHRI SARBANANDA SONOWAL: Madam Speaker, let me inform the House of
the funding pattern of the RGKA. From my Ministry we give Rs.80 lakh for
creation of an indoor hall, Rs.15 lakh worth sports equipment, Rs.1.5 lakh towards
finances, and also Rs.3,500 and Rs.2,500 for one Master and two Sports Trainers

per month in addition to their regular salary. ... (Interruptions)
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The hon. Member represents the Jalgaon Constituency. I would like to
inform him that in the near future if we receive a proposal with adequate
information from the State Government of Maharashtra, definitely my Ministry
will take it up as a matter of our concern.... (Interruptions)

HON. SPEAKER: The House stands adjourned up to 11.30 hours.
11.17 hrs

The Lok Sabha then adjourned
till Thirty Minutes past Eleven of the Clock.
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11.30 hrs.
The Lok Sabha re-assembled at Thirty Minutes past Eleven of the Clock.

(Hon. Deputy-Speaker in the Chair)
HON. DEPUTY SPEAKER: Shri G. Hari, you may continue. ... (Interruptions)

11.31 hrs

At this stage, Shri K.H. Muniyappa, Shri Subrata Bakshi and some other hon.
Members came and stood on the floor near the Table.

HON. DEPUTY SPEAKER: The House stands adjourned to meet again at 11.45

hours.

11.32 hrs

The Lok Sabha then adjourned till Forty- Five
Minutes past Eleven of the Clock
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11.45 hrs.

The Lok Sabha reassembled at Forty- Five Minutes
past Eleven of the Clock

(Hon. Speaker in the Chair)

SUBMISSIONS BY MEMBERS- Contd....

(ii) Re : Demanding a statement by Prime Minister on the alleged statement
made by Jammu and Kashmir Chief Minister regarding conduct of
Assembly polls in that state

e faem w3, Jmar SR wERt TR SuTHA HAl dun AW B wAt (sht uw. ddam
qAE) : HEEAT, S =@l g8, 9 URIed | I8 H3l Sff 6 Bl aredl|

e WAt (37 o [E) ¢ HEledn, SRR & A% WTRER & gRI U ¥ecHe SN A
T 3R S T H 59 U9 A Ps BAN I ISl B g U @ fhU MU iR 89

g H = e @ T8 B H B & A8 WK IR gHT § (B BRI §d AR TAR ARBR
T T F TH-HER S A6 AfRey & Wede 4 U oMUl fewilRe axdt B

... (cgagT)

HON. SPEAKER: Please let him complete his statement.

... (Interruptions)

st To g 39 TR & XeHT BT WHId BRA BT U & T8 Wl Bl gl 39 I8 W
e fHar o f6 SRR # S wifayul e § g9 S g0 8, 9@ 2 afe fed
PI feaT ST FhdT & A SAIdRE HHIYE Bl SDT AT <A1 MY, AN <F B AT BT gGDT
S e A1fey, 8R <9 B WR-FATAS] BIRIST ®1 39T 21 e amfey 3R W -3 eiR
B AT BT DT S eI S ARy § W g P e 39 A ¥ Q¥ BT Q¥ 6ed
FEAd BN SREHER & A MAfReR @1 g dRT BT o g @ T8 @Sl e

2l... (Taer)
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SHRI E. AHAMED (MALAPPURAM): Jammu and Kashmir is an inalienable
part of our country. We all support and salute the people of the State for upholding
democracy. We attribute it not to anybody but to the Jammu and Kashmir people.
... (Interruptions)

A STEA&T : I W& 1 Sl 91 $el 8, Wad B AR 3T Faah! 1 981 967 8, M7 |l
fl I& e udhe F T IR A I wA S W S 919 B FE W B

... (cTaeT)
SHRI M. VENKAIAH NAIDU : This is the sense of the House. Let us move

forward. ... (Interruptions)
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11.48 hrs.
ORAL ANSWERS TO QUESTIONS....Contd.
(Q.101)
AT STEA& : U1, .41, AT S | Faes T/R 101, Yargarell # 31 S <& ot
... ()
HON. SPEAKER: Shri G. Hari was on his legs. I will allow you after him.
... (Interruptions)

SHRI G. HARI: Thank you, hon. Speaker, Madam. ... (Interruptions)

Creating sports infrastructure in smart cities is a welcome step but India is a
country where a majority of people live in rural areas. ... (Interruptions)
HON. SPEAKER: I have called Shri G. Hari. Why are you standing up? First, |
have allowed Shri G. Hari; not you.

... (Interruptions)

SHRI G. HARI: Thank you, hon. Speaker, Madam. Creating sports infrastructure
in smart cities is a welcome step but India is a country where the majority of
people live in rural areas. Rural areas lack in everything, including sports
infrastructure and equipment. Government after Government has been
encouraging sports in the country but it is very unfortunate that we are not able to
tap our youth talent in sports. The Government of Tamil Nadu, under the
guidance of our Leader Puratchi Thalaivi Amma, has been in the forefront for
promoting sports and even the players are awarded suitably. Therefore, I would
like to know from the hon. Minister whether the Government has any plan to
provide sports infrastructure in rural areas by giving grants to the State
Governments.
SHRI SARBANANDA SONOWAL: Respected Speaker Madam, I would like to
inform the hon. Member that we have a scheme called Rajiv Gandhi Khel Abhiyan
to not only develop sports complexes but also create fitness awareness among the

masses living in the country. Under this particular scheme if we receive a
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technically viable proposal from the respective State Government of Tamil Nadu,
then my Ministry will definitely be happy to extend full cooperation in this regard.
PROF. K.V. THOMAS: Madam, very recently the National Sports meet was
successfully conducted in Kerala. Hon. Parliamentary Affairs Minister and hon.
Sports Minister were present on this occasion. Spending about Rs.700 crore,
Kerala has created green-field stadium, shooting ranges and also acquired modern
equipment. The important task now is to maintain what has been created. Kerala
Government has given some representation, under the Chief Minister Shri
Oommen Chandy’s leadership that Kerala should be adequately helped because it
cannot protect it alone. So, some kind of assistance has to be given by the
Government of India for the upkeep of what has been created.
SHRI SARBANANDA SONOWAL: I would like to inform the hon. Member that
whatever proposals we have received from the State Government of Kerala, we
will definitely look into them. For your information, it is the sole duty of the State
Government to maintain the stadium constructed during the National Games.
They should develop some utilization legacy. Once the event is over, the State
Government should have a policy to maintain it and to utilize it properly. In this
regard, [ have a humble submission to make. If some prominent sports persons are
involved and their guidance is sought, definitely they will be very much helpful in
this regard.
WM. T Q. 3R, A-b:  NET& Sfl, ST I A0 &A1 H... (qaer)
AT STeAET : 3T AIgH BT g U DI
M. TH. 3RS : G2I5a], A A5 3 fhar 8, ifhd B e 3 & Dis Uleotd 1 STl
gl
A JTehe @ 319 foar 7a B |

319 e qfy, 9gd 99 81 T B
. Q.. 3R, A Aered], foras Wt 3mfivr snfeart dsar ok aedfier &9 €, a8 & 9= 9gd
coifes B 21 7 ) Ward € 99 S foTU ais Wik &xal 21 a8 319 d& dis [+ wefeaw
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T8 I Tl 9 T DI <ol o B B I Whdl 8, offh S A7 $B T8l fHar <1 &
gl A @3 St 9 A7 § f% in rural areas and scheduled areas, both in schools and

other youth centres, it is believed that not much importance is given to encourage
rural games, sports and other such activities. 1 would like to know whether the
Government has any effective policy or scheme to encourage the rural youth and
tap their talent.

SHRI SARBANANDA SONOWAL: Respected Speaker Madam, for developing
the sports infrastructure in the backward regions and particularly in adivasi
inhabited areas in the country, we have a scheme called the Left Wing Extremism
Affected Areas Development Fund. We have been creating space for competition
and sports complexes in those areas. We have identified a number of districts in
the country and we are accordingly moving forward. In addition to that, the
support is also given by the respective State Governments. We are cooperating
with the State Governments in this regard.

2 3o s S AT SiEge SN, Bl ARBR Bl ARS1.H.Y. WA & qed <A B
TAF I @us H Wied SFciad &I FH0r 841 8, s fofg a9 79w, d1.87R .U,
U S 5. AT Ul WLULIIR. ERI ST BT SN AT| U=y, ) fbeil ) goiRdl g1

HUS SUAL F HIY S & DR WICH Hiverad 1 707 T80 81 7 &M 2

# D HIgH A AFEAE HA S A g S e g f o R # Se e
DI R DR & RN ARBR 87 Bl AT dbicieh AT BRI AT gg FeiiRa goifi 3 &
g Iuer B ? Sl IR § 6d 9 hd dh 99 U BB B Dl R HIAT
STET?
SHRI SARBANANDA SONOWAL: Respected Speaker Madam, as regards the

implementation of RGKA, as has been mentioned by the hon. Member, this is
done in consultation with the Ministry of Panchayati Raj, Ministry of Rural
Development, Planning Commission and NLCPR (Central).  With the help of
these Departments, we implement the project called Rajiv Gandhi Khel Abhiyan.
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In this regard, I have a humble submission before all the hon. Members of
the House. If the Rajiv Gandhi Khel Abhiyan Scheme is to be implemented
successfully, then the concerned State Government and officers of the level of
DM, Chief Secretary, Commissioner (Sports) and the District Sports Officers must
come forward to extend their wholehearted support.

In this connection, I would request you to take up and pursue this matter
with the local DM and Chief Secretary so that the funds could be utilised fully.
This matter has to be taken up at the right moment and at the right place so that
this scheme could be implemented. We allocate Rs.80 lakh for the construction of
indoor hall, Rs.15 lakh for equipment and Rs.1.5 lakh for furniture. So, this is the
limitation we have in our Ministry. The normal category States will have to give
25 per cent share, the backward States will have to give 10 per cent share and in
the case of north-eastern region, under NLCPR, it is free of cost.

A 37eA& @ 98 9N 9o 39 989 W UeF qodl 9% % ol # A g 6 |@at o
R &3 H Wl Bl GAgn o B gl AHR 7 SN, 0 G el & Wiey Hed @
g B 39 R fTa1 o ¥ahd & 3R 39 <@ wahd B

SHRI SARBANANDA SONOWAL: Madam, can I inform the House that we are
going to have a Sports Ministers Conference on 20" and 21 of March, 2015, to

seek their suggestions and also know the problems being faced by them?

HON. SPEAKER: Very good.
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(Q.102)
SHRI M.B. RAJESH : Madam, the answer given by the hon. Minister has exposed

the poor state of funding, spending and implementation of eight national schemes
under the National Action Plan. In the last four years, only less than 7 per cent of
funds have been spent under these eight national missions and two missions have
spent nothing.

12.00 hrs.

I would like to know from the hon. Minister as to how the Government is

going to ensure effective implementation along with the transfer of funds and
technology from developed countries.
SHRI PRAKASH JAVADEKAR: A very important question has been raised by
the hon. Member. This is a fact that in the last four years, the progress which was
expected from all the Missions has not happened. In the last nine months we have
reviewed the progress and speeded it up. The Prime Minister’s Council on Climate
Change also took a review of it. We have added six more new initiatives, namely,
the Greenhouse Gas Mitigation, Renewable Disaster Management, Protection of
Coastal Area, Health and Capacity Building. In all 14 initiatives — 8 Missions and
6 initiatives -- have been put on fast track.

To be fair enough, let me also inform the hon. Member that EFC has
happened for this Rs. 36,625 crore Plan just two months ago. EFC has been
granted and it will now pick up speed and this has also been put on fast track. I
may also inform you that UNEP — United Nations Environment Programme —
have come up with the Emission Gap Report. In the Kyoto Protocol we were not
mandated to take action but we are taking action on our own. Those actions have
been appreciated and the Report says that India’s performance is very good.

SHRI M.B. RAJESH : The hon. Minister has mentioned that according to the
Kyoto Protocol we were not mandated to take unilateral actions, but still we took
unilateral actions. Is it not a deviation from our position of common but

differentiated responsibilities between developed and developing countries?
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SHRI PRAKASH JAVADEKAR: No, this is not so. On the ideological plane we
have always maintained that ours is a common but differentiated responsibility.
The developed world that has occupied the carbon space must take their action
first more aggressively. But it is a fact that climate change is a reality. Every
nation has to act. We are taking our action. The Ministry which was earlier named
as Environment and Forest Ministry has now been renamed to Environment Forest
and Climate Change Ministry. On the world forum, with his twelve years hands on
experience of Gujarat, he has written a book, namely, ‘Road Map to Convenient
Action’. Therefore, we are doing it on our own commitment — one lakh megawatt
of solar power; 60,000 megawatt of wind energy, 10,000 megawatt of nuclear
energy, 5,000 megawatt of hydel energy and 15,000 megawatt of biomass energy.
These are own initiatives. We want to do it because the hon. Prime Minister has
said that we have the pressure of climate change and we have the pressure of the

future generations.
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12.03 hrs.

PAPERS LAID ON THE TABLE
HON. SPEAKER: Now, Papers to be laid on the Table of the House.
THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): Madam, I beg to lay
on the Table:-

() (@O A copy of the Annual Report (Hindi and English versions) of the
National Tiger Conservation Authority, New Delhi, for the year 2013-2014,
alongwith Audited Accounts.

(1) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Tiger Conservation Authority,
New Delhi, for the year 2013-2014.
(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.
[Placed in Library, See No. LT 1849/16/15]
(3) A copy of Notification No. S.O. 3232(E) (Hindi and English versions)
published in Gazette of India dated 18" December, 2014, regarding exemption of
accessions of crops listed in Annex 1 of the International Treaty on Plant Genetic
Resources for Food and Agriculture, as designed by Department of Agriculture &
Cooperation issued under Section 40 of the Biological Diversity Act, 2002.
[Placed in Library, See No. LT 1850/16/15]

(4) A copy of the Guidelines on Access to Biological Resources and Associated
Knowledge and Benefits Sharing Regulations, 2014 (Hindi and English versions)
published in Notification No. G.S.R.827 in Gazette of India dated 21* November,
2014 under sub-section (2) of Section 62 of the Biological Diversity Act, 2002.
[Placed in Library, See No. LT 1851/16/15]



03.03.2015 31

(5) A copy of the Notification No. S.0.2721(E) (Hindi and English versions)
published in Gazette of India dated 20™ October, 2014, appointing the members,
mentioned therein, to the National Tiger Conservation Authority for the period
specified therein under sub-section (2) of section 38L of the Wildlife (Protection)
Act, 1972.

[Placed in Library, See No. LT 1852/16/15]

(6) A copy of the Notification No. 12-7/2010/NTCA (Hindi and English
versions) published in Gazette of India dated 15™ July, 2014, issuing guidelines to
be followed for the purpose of tiger conservation in the buffer and core area of
tiger reserves and laying down normative standards for tourism activities in tiger
reserves issued under Section 38-O of the Wildlife (Protection) Act, 1972.

[Placed in Library, See No. LT 1853/16/15]

P FAeE § 5w HA (sh AgAwE woumntuE Helan): weie, § fefaed o= |
EESICCRII-S
(1) aTTawad 9 AfH, 1955 B gR1 3 & fqd IR FreferRad sifeRgaemRil & UH-Uh
gfa (fB=ar derm sl dxanvv):-
(Tp) Savas (Fri=mn) uigal dehed siael, 2014 S 23 SR, 2014 & YRA & Ior0d |
ST AT H1037103254 (31) H Tb1 8T |
(@) P1031M0298(31) ST 31 TAY, 2015 & HRA & AoUH H THIRIG g1 o d1 s
ERT 8 JTFCER, 2013 DI ARIEAT F&AT HI0A03058(31) H Hiyy Hened ey 1y
&l
(fIF) 103110299 (37) ST 31 TAR), 2015 & WRA D IISUA H YHIRIA gaAT o1 Fo1 e
ERT 28 T[TS, 2014 B JERTAAT FAT HIOAT0 1909 () W Hiawy Fenes By

W gl



03.03.2015 32

(AR) HI03MO 301(3N) ST 31 TaN), 2015 & HRA & ASTUH H FHIG T3 AT T
oI gRT 9 ells, 2012 1 ARG FEAT HI03M0 1535 (31) H Hfrud e
ferg Mg 2|

(Uf=r) THI0SMT0306(37) ST 31 Tal, 2015 & WIRA & ISUA H YHIRIA gaAT o1 Jo1 e
ERT 18 TawR, 2011 HI MU FAT 103102592 (31) H Hicrud e By 7y
gl

[Placed in Library, See No. LT 1854/16/15]

(2) (V) el SRS YU dfvfedd 3ifdcd SaavHe dis, TSTd & ay 2013-2014 &
e e @t ga i (B Qe S Ao q oRaTRifad o |
(@) e AT YUS dficdd Siied Sadude drs, TS & ay 2013-2014 &
HRIGRUT DI ARGR gRT FHIET BT T Ui (= q2 st @) |
[Placed in Library, See No. LT 1855/16/15]
THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): Madam, I beg to lay on the Table:-

(1) A copy of the Annual Accounts (Hindi and English versions) of the
National Human Rights Commission, New Delhi, for the year 2013-2014,
together with Audit Report thereon.

(2) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

[Placed in Library, See No. LT 1856/16/15]

(3) A copy of the 45™ Annual Assessment Report (Hindi and English versions)
regarding Programme for accelerating the spread and development of Hindi
and its progressive use for various official purposes of the Union and its
implementation for the year 2013-2014.

[Placed in Library, See No. LT 1857/16/15]
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A copy each of the following Notifications (Hindi and English versions)

under sub-section (3) of Section 156 of the Indo-Tibetan Border Police
Force Act, 1992:-

(1)

(i)

(iii)

The Indo-Tibetan Border Police Force, Veterinary Cadre (Group ‘B’
and ‘C’ Posts) Recruitment Rules, 2014 published in Notification
No. G.S.R. 860(E) in Gazette of India dated 2" December, 2014.
The Indo-Tibetan Border Police Force, Motor Mechanic Cadre,
Group ‘B’ and ‘C’ Posts Recruitment (Amendment) Rules, 2014
published in Notification No. G.S.R. 893(E) in Gazette of India
dated 15™ December, 2014.
The Indo-Tibetan Border Police Force, Assistant Sub-Inspector
(Stenographer) and Head Constable (Combatised Ministerial), Group
‘C’ Posts Recruitment (Amendment) Rules, 2015 published in
Notification No. G.S.R. 50(E) in Gazette of India dated 23" January,
2015.

[Placed in Library, See No. LT 1858/16/15]

ARSI 3R rfdrRar warem | Isw WA (st faorm wiven): wee, # it owr ure
St Bl AR A FTIRIT T A9 Ued W R g -

(1) (TP) o =IfT AReTd oxe, faeelt & a¥ 2012-2013 & af¥e ufaded & Udh ufd
(et T2 3IST HhROT) AT IETIRIard ol |

@) 3R T AR e, Reelt B a9 2012-2013 B HRIBRT B ARBR GRT THIET

B Ud gfa (B qen s dxmv) |
(2) SWad (1) # IfcaRad 451 & FHT Jed IR & H gU e & SR g9 arar faavo

(=t T2 3RSl Hvahv) |

[Placed in Library, See No. LT 1859/16/15]
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(3) (ub) wereHT TTet Far WE, WU B 99 2013-2014 B A Ufded B v uiy (=
qAT IS AHIUN) TAT oRATIRITET o |
@) Wt Wieft Jar WE, WY B 99 2013-2014 B BRIBROT B ARBR gRT THIET
31 UdH gfa (B qen s dmv) |
(4) SWE (3) # IfcalRad = B FHT Ued W W H Y Ao & SR SN arell
faaRur (=) e ST Hwhv) |

[Placed in Library, See No. LT 1860/16/15]

(5) (vp) ST wrea SN Hex, 75 facell & a9 2013-2014 & A1V URided ®I T
gfer (R Torm SIS Tvepvun) e oramaaiferd o |
@) e wWrETa SRS AR, 78 Aeell & a9 2013-2014 & HRIBRUT DI IRBR
g1 e & e uf (R q2r il dvenw) |
(6) S (5) # IfcaalRad A B FHT Ued W @ H Y Ao & SR SN aTell
faaRor (fR=st a2 3Rsl Hvanv) |

[Placed in Library, See No. LT 1861/16/15]

(7) (T®) Aoar Refaferee™ voe Red Wex, ISl & a9 2013-2014 & a1f¥d Ufde
B UdH Ui (BT qAT SISl AWH0T) qAT AETIRIEd ol |
@) Aoe Refaferesm vvs Rad dex ISk@al & a9 2013-2014 B HIRIBIUT Hi
WHR R FHET Dt U ufar (B qem s dxmvn) |
(8) Swad (7) # IfcaiRad U=T &I FHT Ued IR & H gU e & SR g9 arar faavo
(fe=t T2 3RSl Hahv) |

[Placed in Library, See No. LT 1862/16/15]

(9) (Vh) TRIIUT ¥aT WM, ISIYR & d¥ 2013-2014 & d1N® Hfded &I g ufa (T
qAT IS AHIUN) TAT oRATIRITET o |
(@) TR VAT FRIM, ISAR & 99 2013-2014 B HRIBIT G IRBR GRT FHET Dt
U ufa () dem 3Eeh Hwhv) |




03.03.2015 35

(10) Sudaa (9) H SfedtRad UAT BT FHT Ued W W H g Ao & RO I are
faaRor (fR=t a2 3RSl Hvenv) |
[Placed in Library, See No. LT 1863/16/15]

(11) (T®) WA AEER At werar I, SR & ay 2013-2014 & a1 afaed @t
U i () o sl HxahvvT) e oEmuierd o |
@) wEN AR faaiT WerRar |ifd, SR @ 99 2013-2014 & HRIGII B
WRBHR gRI FHIe & U ufcr (FF=a o il dwhu) |
(12) SWE (11) # IfcalRad 731 HI F91 Iead R @ ¥ gQ Ao & HRU AW qTell
faavor (fR=st a2 Rsl Hvenv) |

[Placed in Library, See No. LT 1864/16/15]

(13) Hu AT 1956 Y ORI 619% Bt SU-GRT (1) & iqd F=faRad =l & TH-Ush
gfa (F=ar e s Awm) -

(TH) T IS BTN UUS STATHE HRUNIM, HUGEIE & aY 2012-2013 B

BRIBROT BT ARDBR gRT FHIET |

@) A TTREIDTE B YU STATHE HRUNYE, HUIGHIE BT a9 2012-2013 BT
afen gfirded, S@mRifed o 91 39 WR FRiFs-weeErRieds o fewfor|
(14) SWF (13) # IfcalRad T3 B FH Uead W @ ¥ U Ao & HRU AW qTell
faaRor (fR=t a2 el Hvenv) |

[Placed in Library, See No. LT 1865/16/15]

(15) (Vo) g WaT |, IR & 99 2012-2013 & AT Hfaded @ Usb ufa (fB=a aen
3IIST HHROT) AT ETIRIETT ol |

@) < dar |, fRRR @ 2012-2013 & HRIGUT S WHR gR1 GHe &
U ufa () dom sl Hxamvv) |
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(16) STE (15) # IfcaRad U= B FHI Uedd W @ ¥ gQ Ao & HRU AW Tl
faaRor (fR=t a2 3RSl Hvenv) |
[Placed in Library, See No. LT 1866/16/15]

(17) (T®) dex BR Reffercem wff yve Red, wgb & a¥ 2013-2014 & q1f¥d wfaded
P TP Al (T TG SIS FBR0T) qAT AETIREd o |
@) X BR RRffecem wffi vos Red, wod & 99 2013-2014 & HRIBROT B
WHR R T Bt o i (FF= q2n s dwmon) |
(18) SW& (17) # IfcalRad U= HI FH Ued WR @ ¥ U Ao & HRU AW qTell
faavor (fR=st a2 Rsl Hvenv) |

[Placed in Library, See No. LT 1867/16/15]

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (DR.
SANJEEV BALYAN): Madam, I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 619A of the Companies Act, 1956:-
(1) Review by the Government of the working of the Lakshadweep
Development Corporation Limited, Kavaratti, for the year 2013-
2014.
(i) Annual Report of the Lakshadweep Development Corporation
Limited, Kavaratti, for the year 2013-2014, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.
(2)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

[Placed in Library, See No. LT 1868/16/15]
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FN AT H I9T HA (37 HIGAWE BTGNS HeRAN): Feledl, § 3 Ja9ed M
e B SR I FEfIRad 73 991 Ied W G § -
(1) (V) 9RAT A R, 75 fdcell & 99 2013-2014 & A yfaded & v ufa (R
AT ST AHUN) TAT RATIRIfET o |
(@) YRAT AMD R, 5 facell & 99 2013-2014 & HRIBIUN Bl IRBR gRT FHIET B
U gfa (Rt e sl denv) |
[Placed in Library, See No. LT 1869/16/15]

(2) SUHIT HREAUT AMTH, 1986 B GRT 31 & IfAId ITHIGAT AT (fHewaia arerar
yfafaferl a1 siffgey ¥ saxk Aafdadl a1 WiDe el & SudIRT BRA & Gue
SURRIT BN Bl Al fay S & faftrafa fy S @t ufean) fafem, 2014 Sio17
WRAY, 2014 B WRA S JASIF H ARG AT A0HI0fI089(31) H YHIRG gY o, Bl
U fa () e sl Hwhv) |

[Placed in Library, See No. LT 1870/16/15]

are = 3R fYeRar #oem d wow w (sh e wiven): # fAfaRed w3 @
el WR QT § ¢

(1) RS ATHR AT (FARMR) IrfAFTH, 1955 B &RT 15H(4) & AT a9
2013 & foIg uftdes & U gfa (T q2n sRel dxamvv) |

(2 Sww (1) 9 SfeuRad UAT B FHT Ued R [T H gU fdeva & SR g
qrer faaRor (F=a qom sl Hwahvu) |

[Placed in Library, See No. LT 1871/16/15]
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(3)  Srgfad Sfoai qUn gy Sonfaal (SR e sifefeE, 1989 @
R 21(4) & AT a9 2013 & foy uftded & vep ufar (R qe ofsh dxamvo) |

(4) Swad (3) ¥ SfewRad U=T BT FH Ued W & ¥ g f[de’d & HROT g9
arelt fqaRor (fR=a T2 SHsl Whu) |

[Placed in Library, See No. LT 1872/16/15]

12.05 hrs

COMMITTEE ON PRIVATE MEMBERS’ BILLS AND RESOLUTIONS

6™ Report
DR. M. THAMBIDURAI (KARUR): I beg to present the Sixth Report (Hindi and

English versions) of the Committee on Private Members’ Bills and Resolutions.

12.06 hrs.
RULES COMMITTEE

1* Report
SHRI NISHIKANT DUBEY (GODDA): I beg to lay on the Table, under sub-rule

(1) of rule 331 of the Rules of Procedure and Conduct of Business in Lok Sabha,
the First Report (Hindi and English versions) of the Rules Committee.
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12.06 ¥ hrs.
STATEMENT BY MINISTER

Status of implementation of the recommendations contained in the 178™
Report of the Standing Committee on Home Affairs on the Disaster
Management in the country, pertaining to the Ministry of Home Affairs”

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): I beg to lay a statement regarding the status of implementation
of the recommendations contained in the 178" Report of the Standing Committee
on Home Affairs on the Disaster Management in the country, pertaining to the

Ministry of Home Affairs.

12.06 % hrs.
DEMANDS FOR SUPPLEMENTARY GRANTS (RAILWAY), 2014-15

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): I beg to present a
statement (Hindi and English versions) showing the Supplementary Demands for
Grants in respect of the Budget (Railways) for 2014-15.

[Placed in Library, See No. LT 1874/16/15]

AT eALT : B AgcH TR - 13 3R 14 UD d91 of oW1, i, HAT S o 997 H Bl

* Laid on the Table and also placed in Library, See No. LT 1873/16/14.
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12.07 hrs.

WAREHOUSING CORPORATIONS (AMENDMENT) BILL, 2015 *
STHIERT AW, T R e+ faawo #:5t (sft v fem aam) @ e &xar g
5 WUSMRYT M arfefm, 1962 &1 IR ARMEM BT dTal fA9Fd Bl qRRRAUT HA B
3rgHfa <t Sy
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Warehousing Corporations Act, 1962.”

The motion was adopted.

2t T Ao aRrEE ¢ H e qrewenfuat* wxan gl

* Published in the Gazette of India, Extraoridnary, Part-Il, Section- 2, dated 03.03.2015
** Introduced with the recommendation of the President.
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MATTERS UNDER RULE 377"

HON. SPEAKER: Hon. Members, matters under Rule 377 shall be laid on the
Table of the House. Members who have been permitted to raise the matters under
Rule 377 today and are desirous of laying them may personally hand over the text
of the matter at the Table of the House within 20 minutes. Only those matters
shall be treated as laid for which text of the matter has been received at the Table

within the stipulated time. The rest will be treated as lapsed.

(i) Need to change the name of Daltonganj railway station in Jharkhand as
Medininagar railway station and upgrade it as a model railway station

£ faw] are W (W) ARETS ST b A R P STecTIS Xeld WA Bl A
WA G forar T 8 g W R Jord glagsii &1 Far awE g1 Seeku & AR W)
AT BT 987 & T A BIg &§9 & 3R 7 & HRA 81 79 WRE IS §U 81 aRs ArReDT &
feme dem & T IS e Rasdp! (Bec?) T8 Bl 3N THR ANRG w0 A 376 ARBAT
& folg 7 X7 &1 3 & 1 & S9! fede dem & oy 318 3rem gfaan yee &t 1 2l

AT B T8 AREUS WRBR A YA AT AT HI AW Slee ISl A 9qd B
AfeT TR B faar € W Veld WA BT M Sleciol g1 g3Ml &l

3I: WRT AFHR N HAI Sl A IAMWE 2 b SrecHiisl Nod WA B W 7 qadAdr
Afe TR DR foar WY den g9 died W’ a4 fadn S|

* Treated as laid on the Table.
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(ii) Need to take steps to prevent illegal immigration of Bangladesh nationals to

India

#t s BRI (q0) : aral aiareel gaifey 991 fadt wdrae & A/ UR R AR |
T & fou e 21 st aRd & AT & | SHe) I S1fSd g1 3 ¥ @S o dlsl
ST OR QereTEl WRhAl | ShHUl R Jve QUid: R fhar 8 SR o/ 9 rdd sy fRufa |
Faifia Sitas S 8 &1 o/ & Jrel |l IR giaraeil gaifoy s R ou faRidl ded
FR=R SEPATT PR I q8f A W 2 2| 3R P ARG A 3feT P P g€l & TdT B
J8 Th WM 2| IRl gRifsdl &l TR T IS I W gl I WRa W fha
giveree gaifey wed g $Ha! IaR MR e @2yl

S AUl DI WGP S© JF: AT WAl ARS8 W) W HRI IRBR &
T U1 HRA b fY Brs S HAIfd e §1 @l B W1 H e drel 59 g9ufSdl bl g
ges A9 & U YRA WRBGR Bl AUH U B el g9% folv 3@ da fohd
givereelt gaaf3al &1 7d ure ay § I <= WOl T, S0 Ay dwer fel|

T g auf | Fivereslt guifeat &1 de & foy fea s far i, 89 W gy
S aTel SR W fhd=T 99 =g fhar T, s9d! TAd I Bl SHbR 84 Ao a1feul
R WRER T e, ARt R at & faveg <@g &1 1T efemfa 9 <Imimeray |

TATHR <A b A1 <A B |
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(iii) Need to ban the import of arecanut

KUMARI SHOBHA KARANDLAJE (UDUPI CHIKMAGALUR): The price of
arecanut has come down due to import of low quality arecanut. With the objective of
curbing the import of arecanut, the Government had increased its minimum import price.
However, the Order had not been enforced. It was essential to impose a total ban on the
import of arecanut to protect the interests of growers.

Government should implement the recommendations of Gorakh Singh
Committee on providing financial assistance to arecanut growers, who were in financial
distress owing to the Yellow Leaf Disease (YLD) and fruit rot diseases. The Committee
had recommended to the Government to extend loans to arecanut growers who were in
financial crisis owing to pest and fungal infections in the plantations. The growers have
suffered heavy losses due to fruit rot disease and it has caused extensive damage to
arecanut cultivation.

I urge the Union Government that all concerned Departments (Commerce, Health,
Revenue and Science & Technology) should take the following remedial measures (i) to
include arecanut in the Restricted List of items to avoid duty free import; (ii) to put
arecanut under Negative List of imported goods & (ii1)) to check the imported
consignment at CFTRI so as to ensure that it is fit for human consumption - to mitigate

the problems being faced by arecanut growers in the country.
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(iv)  Need to construct road over bridges on National Highway No. 8 at Pipodara,
Hajira, Umbhel, Dhoran Pardi and Chalthan in Surat district, Gujarat

#t YIS ANRATS J@@T (TRETE): ORI H ARSI s P Sre dTel T IS
-8 TR GRA fo7el H UIUIERT hIRAT, BONRT SHIRAY, IR ShIRAT, RV URSI hIRAT 3R
TAA HINAT W AR 99 T 8 & BRI AR 8l B ASDh GueAdi d SH-AIA Bl
IHA B W ¢ 3R HS ANl B S Folt T8 2 T- W AR ofthdd S o @Al ®
Rrrch RO & A BT W AHRT I ST gl B

3T A A XA HAN ST A SMUE § fF S Wl W Sle] ¥ Wi’ SR fae
AT B HAT B

) Need to conduct an inquiry into the alleged misappropriation of funds during
2005 earmarked for Bagmati flood control programme in Bihar

SiER o 2t (RaeR): WX uey g & arme 9 & 91g =07 & A9 R & Al HRIS BT "
fpam T Bl Uiy wEE & SRM aY 2005 ¥ g9 $S% @ AMRM/TA.SNLY, & JAER W T U
WA IT BIS IHRCFAR el ATl TauaAva 1 19 AR 2005 B 5@ Fwred faurT & dawel drs
BT B PR IR &7 q1E U HU Bl B < AT 3R 3@ TP 77 TR &b TARI BRIS WY (bl
BRI fTg| # 30 QX YSHROT DI 9 3R WA TF DI AT DAl g
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(vi) Need to set up rake points at Mughal Sarai, Uttar Pradesh for swift
movement of fertilizers to Chandauli in the State

ST, AEg Y UvSy (Tstel) : AN ANC &5 dhlel Ud SN ¥ &F 2 iR I @ W
DI IEATIA WA BT & TAT G & A B A Bl W S Sl &1 OikT 89 9l Sl &
fF IIRPT B ST g7 AW Bl & oY IATARID T olfhd Iaxeh 7T F AT A
AT H TE U B Ul B 396 BT HRUN A Uh P WiEe TR H B 7 iR TR
¥ el B WH M F Y T F SR A g § T vE ®E A g @ R W
Tehl DI JATAREA fEfaa R far 131 8 3R 9713 U &1 §ol I ISHE-2 T 1R Ut
T Ok 39 W Wl AR O & FHAT §91 W&l § AT ‘Al T’ Bl BioArsal o gwRii-gwl
TP P SA% & qI8 Al IdRS Bl IRAT darell T8 ugd Ut &l W H A B Bwa &
forg aga wfeTs 2t 2

3 W Bs WRDBR A UE 2 b JIeRRE 1 &g W & 3R g=<lell & b 4
2, T8l W Vb Wiee Wifia fpar oy R deh & fhami @ Sie YR 4 e fa 96
1Y & TR P [HAMT I W FHI WR IaReD I BRAT ST Fep, I8 JTLad BT A1
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(vii) Need to review the BPL list in Maharashtra

ST, YA TeRM TAGATS (ARR) : 2011 B STHOET & TR HBRI, H ol G
Sfd @t AT W= 98,61,656 T fOITH STYfAd ST & i PTH 20,60,443 T 3R T |
A% 10,12,000 g ST TG 49 IR & I TWE Y@ & T @ MY T A Sdps IA
W goheH fawdia g

S ISl W I U It ¢ fF rgfad Sfa & 51 Ufed g TR Y 9§ SR
FIA ST St 8 & S TAd §1 2011 B FE SUET b F el Bl g MR FRAT § WER
2| 3T H q- SO QA WAl HOgH B TS T iR a8l o wenef fRfhi | e § S A
Fae iR o gfee & ores 8 I/ W 1w AW R e, g § wfwfoa wwar forn 21
T TSI WY B WRBR AR BT AW ST W@ § O aTbs T Y@ 9 A § gag
S o R €, 9 WRBR Aol F dRia @1 w21 99 AeRal B N v g6 8
AP $9 W Py BT T8l Bl el 2l

3: W Hvs PR I AWE © [ 39 d.dL.gat. & 31 PR fFar Sy &R i
SRV % T Al IR Bt ST aifds St aRaR TR Y 9 aids A § 9 W gad
Jfhfera fam < ||
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(viii) Need to undertake archaeological excavation, proper conservation and
maintenance of the ancient ‘Karnagarh Fort’ in Bhagalpur, Bihar

#it ifeat AR @Y (FRW) : B8R & WHT IR IIAR TR R IR, TR S
sfaed § ‘Tw SRS &) U IS b w0 H URIg § T8l AerRAabied rufad Agr
Pl I3 RIS AR B0 b A A URIg ‘DU’ Bl fbarl AT &1 gD Jrii=e & ar
# vfig SfEMeR HiftE geMa Ta I I3 S99 T | S I AR H g0
fepar 2l

S HUNIG B RIATIDHAT BT Fd Tela &g 91 1970 § ye1 f[Jedfdenad & ard=
sfre vd QRia fawmr & fawrmeger € @4l e B ceR@ § O Sug U BR W
i w0 A Garg B T, ORET B8 we@yul RERN o gy, fhg 918 H FATHE & HROT
GaTg P & T, S AERT YW Aol B T gars d fel g AMR $ SraRly, Ya9 g,
3 3 ¢ BRAIR O], e WTEN WHRR, 994, f3al, drer @t & fafean, ugpeli
3P qAT AMG FdTel ART-AIRE H CIeplel R T¥1 ARIAT B Wfg B Har dHadl
gl GaT$ H WN IMHYU <dpiel iR gl afd & &t 9 7 ufomg € Rt wgas
QRIfda] S T B AJed b WA H Bl g AR TG g e €. e YdE 1 U
oY YR IMHATArS AT =1 Us faspARiar # & 5, R onfe itk &1 anfewy qamn
T & O MY P AR R - A YA J&! Hedl a6 § il gl b 3D
TSI & H ATHR T3 |

foRqa ok |egel @ars Bl A1 ‘$uive’ & T I FfPEd R R ARSI AR
% ATATERY qER I I AR TG S A 3FAd TR ARATa Brar iR g fvwiRa 751 &
I T BT <@ A g

3: P ARBR A UNIBIID BTG B 3ffdeid g of 3R T PG IR
TP Garg B Moy Qow.ens. (anfparaiisied | it 3o BT <hx favmaa dRero
H1 SN Jdg B O fIeawR 7 9 IS eRIER & W9 A G @fud fhar o 96| /e 8@
EIR HU B WY H HOG W Yh Al BURGY Sl Se-gFET & fg erer &, wnfia
fpam STl @8l adwE WA TE. A & de Sl BR R YT AeM & A9 9 BRI
ST/l & fau ‘wul S’ b WA H qAl Y HIhEAl AR Sl Sk
e fRa 8 & o # et &1 diediavor ax fwia e sl
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(ix) Need to provide financial assistance to farmers distressed due to damage to
their crops caused by hailstorm in Mandla, Dindori, Seoni and Narsinghpur
districts of Madhya Pradesh

$ft o R o (Fsa) :, § WBR BT A 1 Fdard &3l elr dserr vd 987 yee
% feer, Ra dor REFEgR el # g3 9N dgfe & HRUl [HAMl DI T JHAM B
R feam T =red g wey o™ H 3l 9-10 IRRI DI AR AR 3R ATAIE &b BRT
P ! Werell Bl WKl JHA gl 2 fhaml 5 AT WR YT bR Sl Bl STs, I8 37
T Bl s o fhae aRarl & oY 9gq oied W gl

3T W WA B HA S F AWiE © 6 wey v # Fy Qffa woreR el
I §Y JHWTT Pl A4 HRIAT SMY FAT {61 & forw 2fer |qeran i SRy &t S|

(x) Need to formulate special programmes and policies for the welfare of
farmers engaged in dry land farming in the arid and semi-arid regions of the
country

SHRI D.K. SURESH (BANGALORE RURAL): Dry Land Farming in India is
completely dependent on rainfall. Nearly 85 Million Hectares of land falls under
Dry Land Farming in India and contributes about 40 per cent of total food
production. Due to successive years of deficient rainfall, many dry land farmers
are facing threats to their livelihood. Reduced productivity has led to loss of
income for famers, resulting in unemployment and migration to cities. Another
Green Revolution is required to improve agricultural production with emphasis on
improving yield from dry land farming. New technologies and mechanisms must
be adopted to conserve moisture in dry land, soil conservation and provide quality
seeds to help farmers get a better yield. There is an urgent need to reinvent dry
land farming through Government policies and practices. Minimum Support Price
based on scientific finding need to be fixed by the Government. Farmers do not
even get basic prices right now for their produce to support the wages of labourers
let alone get adequate income from farming. I request the Government to look into

this very important aspect which can boost dry land farming.
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(xi) Need to improve air connectivity to Coimbatore International Airport
particularly with the Middle East and South East Asia

SHRI P. NAGARAJAN (COIMBATORE): Coimbatore the industrialised city
and the surrounding towns like Erode, Tiruppur, Karur, Pollachi, Salem and Ooty
have got manufacturing and export clusters contributing thousands of crores of
rupees of foreign exchange. To meet the objective of ‘Make in India’ campaign,
Coimbatore Airport conferred with international status in 2012 must get more air
connectivity. When our country entered into bilateral agreement with ASEAN
nations, may be by oversight, Coimbatore was missed out in the list of 18 Airports
identified to operate without any restrictions on frequency and type of aircraft
connecting countries like Malaysia, Indonesia, Thailand, Vietnam and Sri Lanka.
As of now only Silk Air and Air Arabia are operating five flights a week. The
Textile and knitting industrial units and the farmers producing perishables like
flowers, fruits and vegetables are now compelled to move their goods for export to
far away airports like Chennai, Bengaluru and Cochin often resulting in huge loss.
Considering the pending request from foreign airline operators to have Coimbatore
as a destination, improved air connectivity with a special status to connect Middle

East and South East Asia directly may be provided to Coimbatore Airport. (ends)
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(xii) Need to expedite setting up of a Special Economic Zone in the acquired
land in Eraiyur, Ayyan Peraiyur, Thirumandurai and Penna Konam villages
in Perambalur Parliamentary Constituency, Tamil Nadu

SHRI R.P. MARUTHARAJAA (PERAMBALUR): Our Perambalur
Constituency situated in the Central district of Tamil Nadu needs to have a boost
through Governmental intervention for economic development. In this otherwise
economically backward area a multi-product Special Economic Zone was sought
to be set up by the previous UPA regime. As part of the move to approve and
establish the SEZ, about 3000 acres of land were acqiuired by private player
paying the bottom rate. Farmers of Eraiyur, Ayyan Peraiyur, Thirumandurai and
Pennna Konam villages gave away their lands at a through away price with a hope
of getting job opportunity and prosperity. Most part of the land acquired is with a
private player from a neighbouring State and there is no industrial unit coming up
in the acquired land. The farmers and agricultural workers in that area have no job
opportunity as expected. Hence, | urge upon the Union Government to set up a
Special Economic Zone in that area to give a pep to economic activity and

prosperity to help and to save the people from deprivation and desperation.



03.03.2015 51

(xiii) Need to declare Guptipara in Hooghly district, West
Bengal as a tourist destination
DR. RATNA DE (NAG) (HOOGHLY): Guptipara, commonly known as Gupto
Brindaban in West Bengal has been a centre of excellence for many centuries is
the birth place of eminent personalities in the field of learning and has produced
many spiritual persons. Hence, Guptipara should be declared as a tourist
destination. Guptipara falls under police station Balagarh, District Hooghly, West
Bengal. One can see centuries old temples and rich culture heritage. Rath Yatra
festival is one of the attractions of Guptipara. We find innumerable parables and
folk tales concerning Guptipara. There is richness surrounding Guptipara.
Guptipara has the potential to become an international tourist destination.
Unfortunately till now, it has not even been considered or declared as a national
tourist destination. Time has come now to declare Guptipara as tourist destination
for some of the reasons mentioned above. There is much more to Guptipara than
meets the eye. Hence, I would like to strongly urge upon the Government and the
Minister of Tourism to declare Guptipara in West Bengal as tourist destination

without any further delay.
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(xiv)Need to expedite the proposed metro rail project between
Cuttack and Bhubaneswar and extend the project to Puri
and Konark via Jatna and Khurda in Odisha

SHRI PRASANNA KUMAR PATASANI (BHUBANESWAR): In August,
2014, an agreement was signed between the Housing and Urban Development
department of Odisha and the Secunderabad based Balaji Railroad System Limited
for the metro rail services of 30 kms. between Cuttack and Bhubaneswar. In this
regard, fifty per cent expenditure will be borne by the State and remaining 50 per
cent by the Central Government. Though the agreement was made in August,
2014, no initiative for preparation of complete mobility plans has been made so
far. I would also like to suggest from the view point of development of tourism
industry in Odisha, the proposed metro rail route between Cuttack and
Bhubaneswar may be extended up to Puri and Konark via Jatni and Khurda.

I would, therefore, like to urge upon the Government to expedite the

project and sanction its extension.
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(xv) Need to provide adequate fishing infrastructure and Technology
to fishermen communites of Lakshadweep
MOHAMMED FAIZAL (LAKSHADWEEP): 1 would like to draw the kind
attention of Union Government towards the issues concerning fishermen
communities of Lakshadweep.

I urge the Government and the Ministry of Agriculture specifically the
National Fisheries development board and the Ministry of Commerce along with
the Marine Product Export Development Authority (MPEDA) to introduce
improved technology such as modified crafts and advanced fishing gears to enable
fishermen communities from Lakshadweep to tap the deep sea fishes which is not
tapped so far and also to develop land based infrastructures such as ice factories,
fish landing centers, processing units in any of the two islands, tunnel freezers etc.
given the fact that an active fisherman of Lakshadweep can indulge only for not
more than 8 hours in a day. This is not because of non availability of fish but
because of the limited infrastructure to preserve their catch on land.

Secondly, the overall ban period for fishing in India varies from 40 to 50
days in a year, but in the case of Lakshadweep there is natural ban of 4 months due
to the South East monsoon, rough and turbid sea and during these periods the
fishermen are involved in active maintenance of their crafts. During these lean
period welfare schemes of the agriculture ministry may kindly be extended to

them to sustain their livelihood.
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(xvi) Need to take immediate corrective steps for prevention of land-erosion by
River Kosi and the Ganga in Bhagalpur Parliamentary Constituency, Bihar

2 AT FAR (VAYR) : AR AGAT & HTTAYR & fAhARIAT &b 37 Ud SIS WA hHN:
DHION-PINTT A AR FAT THATAR A fd=g el Teb R Herd g3l & A1 & Bl T4 P
HEF F UM RISl qAT AR 719 BT 1fRid o &1 747 ¥ O &R aRaR JeR &
gh T qAT 1g DA T H FE AT 2| $HD U & oAd A © o W W @A 81 dahal
gl frset a9 2014 ¥ 96 FRETES &I B9 o S ond W) 3% W@l fopar w21 gRft Re
frAfRIe g & T I (G RISHF) T WG JEUs & Soii g Sl fahafrer & 3
W # SrafRrd €, W & & g Ferd & Fad T A AT & SR et e & At |
S a1 A B 916 ¥ fUed ay FH AT H e Hed B BT G 2] R @R IR F
BRI R &l fHaT 71 A1 a9 & &1 § Herd Bl b1 AAHT B

3 AR b WRBR A AWE 8 6 IR FOey & & faia HIRi &t a1 I
T F B a9 Hed BT Ad AU ST FHET HAGT § Hed (R DI WS wId
e AR1epR FATNY fdg Sl ¥ SESAYR HISH-BIRAT I AR JAT BT T 3 A4
AElSl, AR Aled o=y 94l a2 wed wId 1 YR B o PRI 3T B & oy
& S R BT e B
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(xvii) Need to conduct a fresh survey on drug abuse and revisit the National Policy
for Drug Demand Reduction, 2014 to prevent the increasing incidents of drug abuse
among the youth

SHRI DUSHYANT CHAUTALA (HISAR): I would like to register here my deep
concern about the condition of youth who are most vulnerable for drug abuse across the
country due to lack of strong policy. The Government has formulated National Policy for
Drug Demand Reduction, 2014 to bring about reduction of drug abuse in the country. In
this recent draft policy, it is informed that there were approximately 8.7 million cannabis
users and 2 million opiate users in the country as per the data available according to 2001
census. Now, some State Governments are also encouraging the sale of alcohol to
enhance revenue. Therefore, I request the Government to conduct immediate fresh survey
on drug abuse and the National Policy may be redrafted accordingly with effective
rehabilitation programmes to protect the youth of the country. I also request the
Government to instruct the State Governments to stop encouraging the sale of liquor in

their respective States.
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(xviii) Need to safeguard the development aspirations of the
people of India in the United Nations Climate change
Conference and agreements

ADV. JOICE GEORGE (IDUKKI): The Lima Climate Change Conference reached
agreement between 194 countries which provide the foundation for the climate change
pact in Paris. The countries also finalized the institutional architecture for a new
mechanism on loss and damage, an issue of great importance to the countries which are
most vulnerable to climate change. The participating countries stumbled over
differentiating the obligations and responsibilities for developed and developing
countries. As a developing country, India has to make clear that the decisions will not
hamper the development aspirations of the people living here. The surplus fund flow via
the UNFCCC, GEF and the Green Climate Fund to reduce and mitigate climate change
effects will pave the way for environmental colonialism. Hence, I urge upon the
Government to safeguard the dreams and development aspirations of our people and let

me know the current status of the follow up steps taken after LIMA conference.
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12.08 hrs.

STATUTORY RESOLUTION RE: DISAPPROVAL OF MINES
AND MINERALS (DEVELOPMENT AND REGULATION)
AMENDMENT ORDINANCE, 2015

AND

MINES AND MINERALS (DEVELOPMENT AND REGULATION)
AMENDMENT BILL, 2015

SHRI BHEEMRAO B. PATIL (ZAHEERABAD): Hon. Speaker, I thank you for
giving me an opportunity to speak in this august House today.

As the House is aware, the legislation titled Mines and Minerals
(Development and Regulation) Amendment Bill, 2015 intends to provide a long-
term solution to the mining industry which is a welcome step and it is the need of
the hour.

Generally, there are 40 common minerals for the use of human life cycle
and modern civilization adhering to the global society of human beings.

First of all, I would like to state that the number of mining leases granted in
the country has drastically fallen and the second and subsequent renewals also
have been affected due to various reasons. As a result, mining sector’s output has
been falling down year by year leading to imports which have become a costly
affair for our country.

As per the law, the State Governments would grant mineral concessions
through e-auctions through which it can increase its share from the sector. For this
purpose, there should be a list of notified and non-notified minerals. There should
be a transition period of a minimum of 15 years for captive mines and five years
for other mines and there should not be a sudden stoppage. As per the amendment
of Section 8A(5) and 8A(6) of the MMDR Act, 1957, the Central Government is

empowered to prescribe deadlines for various processes and to issue binding
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directions to the States as per Section 20A. The results are to be examined on the
ground. It is expected that this would permit such closed mines to start their
operations immediately.

12.09 hrs (Hon. Deputy-Speaker in the Chair)

There is no doubt that, to encourage the exploration of mines, the National
Mineral Exploration Trust which has been set up has to create a support out of the
contribution made by the mining lease holders and the Government will be
benefited by such a dedicated fund for undertaking quarry explorations. The
District Mineral Foundation is designed to address long time grievances of the
civil society, of those who are affected by mining and of those people who are not
cared for. The affected person getting relief through the District Mineral
Foundation is a good sign.

The abnormal delays must be diminished for granting different types of
quarries for which NoC starts from the level of Sarpanch of Gram Panchayat to
District Collector. The Government should also focus on attracting private
investment while adopting the latest technology and by completely eliminating
delays in administration so as to enable expeditious and optimum development of
mineral resources of the country.

The Government should ensure that auctioning of mines should not lead to
sound the death-knell of the mining industry. It is a known fact that auction route
was not pursued in any resource rich country and they follow the time-tested
principle of ‘first come first serve’. Besides mineral of part ‘C’, First Schedule,
like iron ore, manganese, bauxite, copper, gold and silver, importance for road
constructions, the rich silica quartzite, gem, minor mineral boulders, sedimentary
rocks, igneous rocks, metamorphic rocks, volcanic rocks, slate rocks, basalt rocks,
granite rocks, lime stone, sand stone, sheet rocks, spalls, pebbles, gravels, traps,
aggregates, coarse and fine river bed resumption of production. ... (Interruptions)

HON. DEPUTY-SPEAKER: Order in the House please
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SHRI BHEEMRAO B. PATIL: Therefore, to avoid disadvantages to contractors,
procedures should be made easy for starting work in short period by getting No
Objection Certificates from all the Departments of Central Government and State
Governments. They must be given clear-cut instructions to issue the NOC to the
Contractors seeking permission for mining, etc. along with Pollution Control
Board, the Ministry of Environment and Forests, Wild Life. ... (Interruptions)
HON. DEPUTY-SPEAKER: Hon. Member, please be brief.

SHRI BHEEMRAO B. PATIL : The Government is planning to construct
thousands of kilometres of roads across the country. To achieve this we have to
give relaxation in the mining for the materials required for the construction of the
roads. The Government’s road projects are delayed for want of permissions from
the Revenue Department, the Pollution Department, the Environment Department
and the Forest Department. Due to this the cost of project is increasing by way of
revision in the rates and in some cases due to award of arbitration.

The road material mines are, in general, located in the forest areas where
the mining is not permitted by the Forest Department, even though these mines are
identified for mining by the Government Departments. But the forest and
environment permissions are not given for mining. The executing agencies are
facing problems in procuring the road materials. And they are bringing the
materials from the far-off places and incurring losses or else it will be claimed by
way of arbitration, which in turn is increasing the cost of the project. ...
(Interruptions)

HON. DEPUTY-SPEAKER: I would request the hon. Members to be silent. Many
Members are speaking and I am not able to understand what the hon. Member is
speaking. Let there be order in the House please.

... (Interruptions)
SHRI BHEEMRAO B. PATIL : The development of the area mainly depends on
the transportation system by way of roads. The delay in permissions for the mining

will lead to the stoppage of development of industrial, and agricultural growth,
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employment generation and communication system. Transportation facilities will
also have to be extended to the public by roads. Some times the unemployed youth
may turn to the anti-social activities, causing burden on the society.

The Government has to focus on the relaxation in mining relating to the
materials required for the construction of Government road works for the
betterment of the public.

The Government has to evolve a single window system at least for the
construction materials required for the Government works, keeping in mind the
above facts.

State Governments need to obtain the prior approval of the Central
Government before grant of mineral concessions. Some times the auction route
may also lead to selective mining while leaving low grade minerals in the ground,
resulting in wastage of resources and inflate the cost of final product making it
uncompetitive vis-a-vis imports.

At the same time, the Government should also ensure that it may not result
in cartelisation and monopolistic practices.

I want to firmly say that no mining lease holder should be put into any
disadvantageous position in future.

On behalf of Telangana Rashtra Samiti, I support this Bill. I conclude by
thanking you for giving me this opportunity.

HON. DEPUTY-SPEAKER: Shrimati K. Geetha — not present.
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DR. A. SAMPATH (ATTINGAL): Mr. Deputy-Speaker, Sir, thank you. I
understand that you have paucity of time. The Mines and Minerals (Development
and Regulation) Amendment Bill, 2015 is an important Bill. I have certain
reservations regarding the Bill. Number one is, the Government of India, I mean
the Union Government, is bestowed with the power and responsibility for
systematic development of minerals.

Sir, you know very well that under Article 246 of the Constitution of India,
Entry Number 54 in the Seventh Schedule, List-I of the Union List, clearly gives
the power to the Central Government. If this amendment is being enacted, our
minerals will be looted. Why do I say so?

Many of my friends, cutting across political party lines, who participated
yesterday in the discussion, have pointed out a very important point to ponder.
We have to look into that aspect. We are living today at the mercy of tomorrow. It
is just like we are enjoying something which our children and grand children
should enjoy.

The Mines and Minerals (Development and Regulation Act, 1957
envisaged the Indian Bureau of Mines. The Indian Bureau of Mines has been
entrusted with certain duties. It has to discharge certain functions which the
Central Government may, from time to time, entrust to the IBM. Now, what
happens if this amendment is being carried out? Of course, we all know very well
that the Government’s intention is to get it passed at the earliest. Why? My
question is: If this Bill is passed, then, the IBM, will be sidelined. It will be
bypassed. The powers of the IBM will be a scapegoat. What I understand is that
there are more than 60,000 applications pending. At the same time, the
Government of India has put 31 minerals in the list of minor minerals. Those
minerals which were previously major minerals, by a Notification of the
Government of India in the Extraordinary Gazette of 10™ February, 2015 which is
just before the commencement of this Parliament Session, are converted into

minor minerals. So, what is the intention? As I said just now, those minerals
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which were earlier the major minerals, have been converted into minor minerals.
What happens? The IBM will not have authority to control and to supervise what
is happening there.

I have moved certain amendments to the Bill. I am not mentioning about
them just now. By clause 5, at page 3, the Government of India wants to put the
burden on the shoulders of the State Government. That will definitely happen. In
future, all the State Governments will be bearing the burden . They will be
criticised by the people. My submission is that for the preparation, certification,
and monitoring of such plan, it should be the Central Government which should
do; it should be with the approval of the Central Government after the consultation
and sanction of the Indian Bureau of Mines.

In clause 8, in Section 8A (2), line 33, it is stated

“On and from the date of the commencement of the Mines and
Minerals (Development and Regulation) Amendment Act, 2015, all
mining leases shall be granted for the period of fifty years.”

What is the life expectancy of a man, of a woman? These juridic
personalities, the corporates will be having the mines. We will be at the mercy of
the corporates. They will decide the quantity, they will decide the price, they
will decide the workforce and they will decide the modus operandi. The
Government will be losing its sovereignty. We all know that sovereignty of the
Government is important. I am afraid the sovereignty of the Government will be
sacrificed. It is at peril. The sovereignty of the Government is one of the very
important elements when we consider the State. What do we mean by “State”
under Article 12? It is not only the territory but population; it is not only the
Government but its sovereignty. Here, the element of sovereignty is being

sacrificed.
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Here it is 50 years. Why is it 50 years? Yesterday, many of the friends have
pointed out that the existing corporates and firms or individuals who are now
enjoying their mines, their term will be extended; they will be enjoying the fruits
of the mines. I may be permitted to use such a terminology. It will be
automatically extended. Again, it is 50 years. My submission through you is that it
should be cut short to 25 years.

We all know an example. What happened when the Indira Gandhi
International Airport in Delhi was privatised? First, it became Delhi International
Airport Limited. It was a joint venture. Then, what happened? The share of the
Government was reduced; and the share of the private sector was increased. There
was a report of the Comptroller and Auditor General and that was laid in this
august House. We all discussed it. Then, they were there; and you were here. We
know what has happened. We have an example here. When they tried to make a
replica in Maldives, the Government of Maldives opposed it. At least, we should
take some good examples from some of our neighbours. When somebody loots the
nation; when they try to break the law.

I refer to Clause 19. In section 21 of the principal Act, for sub-sections (1)
and (2), the following sub-sections shall be substituted. In paragraph 2, any rule
made under any provision of this Act may provide that any contravention thereof
shall be punishable with imprisonment for a term which may extent to two years
or with fine, which may extend to Rs.5 lakh. What is this? There are people who
have been assessed by the income-tax authorities to pay Rs.90 crore as tax. They
are still having disputes by paying not even one-third. Here, the imprisonment
should be increased from two years to 10 years, and the fine should be increased
from Rs.5 lakh to at least Rs.50 lakh.

I would like to know from the Government of India, and especially from
the hon. Minister, one point. We all respect the Minister; he is a very senior leader;

and we respect him very much. Has any consultation been carried out with the
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stakeholders? I mean not only the mine owners, but also the mine workers, the
Indian Bureau of Mines, specialists, experts, scientists.

In the morning also, when a Minister gave a reply, he was mentioning
about the Left-Wing extremists-affected areas. So, we all know that more than
40,000 square kilo meters of precious land of our nation have no Government; no
sign of Government. What happens in such a situation? When people feel that our
land is being taken off, our land is being looted, our land is being snatched away,
all the minerals have been looted; we have been robbed; we have been snatched,
the people would be forced to find some other alternatives. If that happens, it
would be a shame for the Government of India; it would be a shame for the
Parliament of India. This is the temple of democracy; you are the guardian of our
rights and privileges. It is only in this august House we can represent the feelings
of the people. People have elected us. We are here to express their feelings, their
pains.

There is a clause about district mineral foundation and the welfare measures
have to be taken up but the amount that has to be spent for the welfare of the
people who are working, living in and around those mining areas, that amount
should also be increased.

Last but not least, I would like to know as to whether we have taken into
consideration the experience of other nations. I humbly request the hon. Minister
to read two books — The Confessions of an Economic Hitman. You kindly go
through the book to know as to how multinationals loot less developed countries.
They have now given a terminology to the less developed countries — developing

nations. The other book is A Game as Old as an Empire’.
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I pay homage to the grand old man of India — Dadabhai Nauroji — who
once put forth the theory of "drain’. Now, in this neo-liberal regime, again, our
nation is experiencing a ‘drain’ of its precious minerals, metals and natural
resources. | strongly oppose this Bill; I very vehemently oppose this Bill. It is an
anti-people Bill; this is unconstitutional; this is unwarranted; this is unnecessary.
My humble request is that this Bill should not be passed in this august House.
Thank you.
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SHRI MEKAPATI RAJA MOHAN REDDY (NELLORE): Thank you, hon.
Deputy Speaker, Sir for giving me an opportunity to speak on this subject. 1
welcome the various proposals brought in the Mines and Minerals (Development
and Regulation) Amendment Bill, 2015.

Given the recent controversies in the allocation of coal blocks and spectrum
etc. that have delayed many infrastructure projects besides bringing ignominy to
the country as a whole, the present decision to auction all notified and non-notified
minerals on a competitive bidding seems to be the only alternative to avoid
controversies, litigation and delays. I am happy that the mineral bearing States will
get a major share of the auction proceedings besides regular royalty.

The Bill provides for the creation of a District Mineral Foundation (DMF)
and a National Mineral Exploration Trust. The DMF is to be established by the
State Government for the benefit of persons in districts affected by mining related
operations.

The National Mineral Exploration Trust shall be established by the Central
Government for regional and detailed mine exploration. Licensees and lease-
holders shall pay the DMF an amount not more than one-third of the royalty
prescribed by the Central Government and the National Mineral Exploration Trust
two per cent of royalty.

Tribal and indigenous communities across the world have been asserting
their rights to the mineral wealth often found under the land they own or possess
or have traditional rights to it. They have been historically denied even a share of
that huge wealth. The exploration and plunder of natural resources, including
minerals by big companies has intensified. In the majority of mining leases in the
States, the maximum land is given to private companies. The tribals should be
given adequate share in the profits, compensation and compensatory jobs.

I suggest, this amount may be increased substantially in case of mining in
tribal areas so that effective developmental works may be taken up in those areas.

Government may also consider passing on a share of the profits in mining in tribal
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areas to the institutions like ITDA for promoting effective development in those
areas.

The Bill states that the holder of a mining lease or prospecting licence-cum-
mining lease may transfer the lease to any eligible person with the approval of the
State Government and as specified by the Central Government. If the State
Government does not convey its approval within 90 days of receiving the notice,
the transfer shall be considered as approved.

Absolute care should be taken to ensure that the mining leases, with their free
transferability, should not lead to hoarding and speculation as it would negate
national interest. Given the abnormal flow of funds into Indian stock markets in
the last nine months, it should not be difficult for our corporates backed by foreign
finance to corner all our national mineral wealth.

There are many problems being faced by mining sector such as relief to
project-affected people and districts, boost to exploration, timely disposal of cases,
and deterrents against illegal mining.

To overcome the problems in mining sector, an enabling environment
based on sound principals of transparency and efficiency should be designed to
provide a fair level paying field to both domestic and foreign investments.

Thank you.
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SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): Thank you very much for
giving me this opportunity to participate in this discussion on this Mines and
Minerals (Development and Regulation) Amendment Bill, 2015.

The Father of our nation great Mahatma Gandhi once said: “Earth provides
enough to satisfy every man's needs, but not every man's greed.” Even at the cost
of repetition and viewing from any angle, I would like to say one thing that this is
not a fit case to promulgate the Ordinance. There was absolutely no necessity or
urgency to promulgate the Ordinance to bring this legislation. In my view, the
powers vested under the Constitution are misused in this case by promulgating this
Ordinance.

Secondly, the issue of mines and minerals is very sensitive. Minerals are
our treasures. They are hidden beneath the earth. You cannot grow or develop
minerals. If we cut and remove the sugarcane crop, this will once again grow.
Whereas in the case of mines, if you remove them once, there ends the matter.
You cannot get them back again. That is why preservation of minerals should be
the paramount consideration. One of my learned friends was telling yesterday that
we have to keep the interest of the future generation of our country into
consideration. We cannot remove everything. We have to preserve. Preservation
should be given priority.

Now, we have been seeing the over exploitation of our mines. I am also
coming from a mineral rich State. In my Constituency, I have been seeing that
iron ore mines are over exploited. We have also been seeing the plight of the
people who are residing in those affected areas. That is why I insist this
Government to give priority to preservation.

In this new amended Bill, the thrust, according to Government, is on the
transparency in allocation of minerals. That is the criterion. At the same time,
they are also telling that they want to simplify the allocation. If you want to
simplify the allocation, then you cannot say that transparency is maintained. That

is why there is a contradiction. That means, they are keeping the pandora’s box
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open at their end. They should be very careful while allocating the mines. I can
understand that some minimum mining activities are required in the interest of this
nation. But under the guise of necessity, they should not allow over exploitation.
Under Section 8(a), they have increased the minimum leasing period for 50 years
and 30 years in some cases. That is very bad. If you want to preserve these mines
by allowing lease period for more than 50 years, that is not correct. That is illegal.
There is also no clarity on this. It leads to litigation and interference by the court.

Finally, under Section 9(b), they have introduced a provision for providing
a trust name ‘District Mineral Foundation’ a non-profit body. I agree. I can
understand the importance of this body. But, what are the modalities and
guidelines for this? What kind of provisions are there to fix the beneficiary’s
responsibility and obligation? We have been seeing day in and day out the
problems being faced by people of mines affected areas. That is why I insist the
Government that there must be some stringent or punitive provisions, so that the
beneficiary, to whom the lease is given, should contribute more in this District
Mineral Foundation. It should be on a national basis.

That is why I insist that more money should be given to mining affected
people. They should be provided with such things. With these observations, I
conclude.

Thank you.
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SHRI E.T. MOHAMMAD BASHEER (PONNANI): Thank you very much, hon.
Deputy-Speaker, Sir, for giving me this opportunity to participate in the discussion
of this very important Bill. Considering the time constraint, I do not want to say
much about the impropriety of making such a legislation through an Ordinance
process. My learned friends have already explained all these things. I endorse
with their viewpoints.

Sir, the fact remains that the natural resources are the backbone of our
economy. It makes assets and wealth for this generation and generations to come.
But while making a legislation on this, we have to be wise and conscious. We
must keep in our mind that unsustainable resource use can also cause serious
damage to environment and contribute significantly to the enhanced Greenhouse
effect and climate change. We must keep this mantra in our mind while we are
making legislation of this kind of things.

Sir, there are some positive aspects in this legislation. The legislation is
addressing the issue related to improving transparency in allocation of mineral
resources. There is a strong provision for checking illegal mining, which I
welcome. Another welcome suggestion i1s formation of District Mineral
Foundation. Similarly, National Mineral Exploration Trust is also a good step.
Then, simplification of process is also an important step. All these suggestions are
well and good.

Sir, we have to admit one thing. There is a lack of adequate survey on
exploration activities, which are in full swing. This point is yet to be discussed
because we have to concentrate on this. What are all our resources? How far can
we take it? All these things will have to be studied, in detail.

Sir, another point, which I want to raise is about involvement of Panchayat
in this decision-making process. This point was already debated in the Standing

Committee, whether it is consent or consultation. I am of the firm opinion that it
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should be consent. Involvement of the local bodies should be ensured in the
decision-making process.

Similarly, the interests of the tribal people have to be protected. The
Standing Committee has also recommended by saying: “The Committee desire
that to protect the interests of the tribal living in the Scheduled area, he is allowed
to transport and store minerals for personal use but not for any commercial use as
prescribed and notified for the purpose by the State Government.”

This clause may be amended suitably. It is a very valuable suggestion of the
Standing Committee.

Similarly, we all want that it should be local people friendly. My learned
friends were saying about it. It should have benefits for the local people.

Then, Sir, another important point is about compensation. Adequate
compensation should be paid to the land owners. I hope that the Government will
seriously consider this suggestion.

Similarly, health hazard affecting people, is also a very important thing
which needs to be taken care of. Then, safety question is also not a small thing. It
also should be given serious consideration. There must be clear-cut provisions in
respect of compensation for the damage and loss of properties and other related
things.

Towards the end, I would like to say that in mineral foundation, local
representatives like MPs, MLAs, and Panchayat sarpanches should also be
included.

With these few suggestions, I conclude.
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SHRI C.N. JAYADEVAN (THRISSUR): I stand to oppose the Mines and
Minerals (Development and Regulation) Ordinance, 2015. It is primarily because
we are against the making of legislation through undemocratic route of Ordinances
by passing them in Parliament. The NDA Government led by Modi ji has
promulgated nine Ordinances since it assumed office on 26™ May, 2014. Though
the earlier Governments have also promulgated Ordinances, it is unprecedented
that six Ordinances were issued in one session out of which two Ordinances were
re-promulgated to pass them in both the Houses.

Secondly, the present Ordinances is to amend the Mines and Minerals
(Development and Regulation) Act, 1957 to allow auction policy in grant of
binding leases for both bulk minerals and notified minerals and to attract private
investment.

13.00 hrs.

But certain State Governments such as Odisha, Goa and Karnataka are
sceptical about many provisions in the Ordinance. They fear that the rights of the
States have been diluted by the Ordinance and have raised questions about the
Centre-State relationship. The Ordinance has extended the lease for mines pending
renewal by 15 years in case of captive mines and by five years for others. The
extension of lease means the States have lost the money they would have
otherwise made by re-bidding the contract after its expiry in the normal course.
They say that these provisions were incorporated in the final Ordinance without
consulting the State Governments. Another sour point with the States is the
modification to the method of granting concessions. The Ordinance has added 12
new clauses in the Central Government’s powers to make new rules for this sector,
for instance, all mineral concessions can now be granted only through auctions.

That 1s all.
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13.02 hrs

INSURANCE LAWS (AMENDMENT) BILL, 2015
HON. DEPUTY SPEAKER: Now, we are taking up Item No.13. After that, we

will resume the discussion.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA): Mr. Deputy Speaker, Sir, I beg to move for leave to
introduce a Bill further to amend the Insurance Act, 1938 and General Insurance
Business (Nationalisation) Act, 1972 and to amend the Insurance Regulatory and

Development Authority Act, 1999.

HON. DEPUTY SPEAKER: Motion moved:

“That leave be granted to introduce a Bill further to amend the

Insurance Act, 1938 and General Insurance Business

(Nationalisation) Act, 1972 and to amend the Insurance Regulatory

and Development Authority Act, 1999.”

... (Interruptions)
HON. DEPUTY SPEAKER: I have received notices. I will call each one. Please
take your seat. Now, Shri P. Karunakaran.
SHRI P. KARUNAKARAN (KASARGOD): Sir, I rise to strongly oppose the
introduction of the Bill under Rule 72(1).

The reason for my objection is that the Bill is pending before the Rajya
Sabha now. According to the Rules of Procedure either in the Lok Sabha or in the
Rajya Sabha, if a Bill is placed before the Lok Sabha, it has to be passed. Then it
goes to the Rajya Sabha. That is true in the case of Rajya Sabha also. So, the Bill
is pending before the Rajya Sabha; it is not defeated; it is not deferred and it is

also not withdrawn. We have not got any message from the Rajya Sabha. Of

* Published in the Gazette of India, Extraordinary, Part-Il, Section-2, dated 03.03.2015.
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course, the Secretary-General has to give the message as to what is its position in
the Rajya Sabha. So, this Bill with the same identical character should not be
placed in this House. So, there is no legislative competency on the side of the
Government to place this Bill.

Again, it 1s a very serious issue that the Government is going to privatize

the Insurance Company in total. They are going to raise the cap to 49 per cent. We
have sufficient examples of privatization going wrong in the Western countries.
What is the position of big economies like America and other countries? We know
that five major banks collapsed in America, and that is true in other cases also.
HON. DEPUTY SPEAKER: You do not go into the merit of the Bill. Instead of
giving a lengthy speech, you say what your objections are, because anyhow we are
going to discuss this Bill afterwards. At that time, you can give your full views.
SHRI P. KARUNAKARAN: I object on the ground that the Government has no
right to place this Bill before this House just because this Bill is pending before
Rajya Sabha. So, I strongly oppose the Bill.
DR. A. SAMPATH (ATTINGAL): Mr. Deputy Speaker Sir, my objection is
regarding two points. One is, such a Bill was introduced in the Upper House. The
Upper House, Rajya Sabha, constituted a Select Committee and the Bill was sent
to the Select Committee for taking evidence and also for their opinion. While it
was pending before the Upper House, during this Session the Executive introduced
a Motion. The hon. Minister introduced a Motion in the Upper House, Rajya
Sabha to withdraw that Bill. Then, again the Upper House decided to defer that
Motion. So, my submission is, first, the Bill is now the property of the Upper
House. Second, if that has to be withdrawn, that Motion is kept in abeyance, that
1s, 1t 1s deferred.

Sir, the Article 79 of the Constitution of India says: “There shall be a
Parliament for the Union which shall consist of the President and two Houses to be
known respectively as the Council of States and the House of the People.” So, first

the Council of States has been mentioned.
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The Bill has been introduced in the Upper House and they have constituted
a Select Committee. While it is the property of that House, the Government is
trying to introduce it here. I am not alleging any mala fide intentions of the
Government but somehow they were under the impression that this has to be
withdrawn and a Motion was put forth. But that House decided that it should be
deferred. Anyway, I put my objections. These are very serious objections. [ am not
going into the merits and demerits of the Bill, that I will do later. But my humble
submission is that this House does not have any propriety, it does not have any
property, any right, any power, any privilege over it when such a Bill is pending
before that House. So, this should not be introduced in this House at this point of
time.

PROF. SAUGATA ROY (DUM DUM): Under Rule 72 (1) of the Rules of
Procedure, I oppose the introduction of the Insurance Laws (Amendment) Bill,
2015 to further amend the Insurance Act, 1958 and the General Insurance
Business (Nationalisation) Act, 1972 and to amend the IRDA Authority Act, 1999.

My esteemed colleagues have already mentioned some points. The history
of the Bill is stated in the Statement of Objects and Reasons of this Bill. First, the
Select Committee, which was appointed in August 2014 incorporated amendments
to the Insurance Laws along with 99 official amendments. The Cabinet approved
the proposal to enable the Bill as reported by Select Committee to be taken up for
consideration and passing.

Accordingly, the Finance Minister, who is not here and had gone to the
States, gave a notice of a Motion in the Rajya Sabha that the Bill as reported by
the Select Committee be taken into consideration and passed. However, the Bill
could not be taken up for consideration in the Rajya Sabha during the Winter
Session of 2014. Then again, the Government for some reason felt that there was
some urgency in the matter. So, the Cabinet approved on the 24™ December
promulgation of the Insurance Laws (Amendment) Ordinance 2014 and it was

issued on 26™ December, 2014. After the Ordinance was promulgated in the
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current Session, the Government moved a motion in the Rajya Sabha to withdraw
the Insurance Laws (Amendment) Bill. However, the Government’s Motion for
withdrawal could not be passed. So, the fact remains that the Insurance Laws
(Amendment) Bill, as per the report of the Select Committee appointed by the
Rajya Sabha, remains in the Rajya Sabha and is the property of the Rajya Sabha.

You show me one instance in the last 65 years of the operation of the
Constitution of India that a Bill while it is still pending in one House will be
presented in another House. This whole Constitution as was pointed out by Dr.
Sampath talks of a bicameral system. The Rajya Sabha has no powers as far as
financial matters are concerned. But as far as legislative matters are concerned,
Rajya Sabha has equal powers like the Lok Sabha. So, while the Bill remains in
the Rajya Sabha, we have objection to the Bill. We do not agree with this 49 per
cent FDI in Insurance but that is the substance of the Bill and I would not go into
it.

Sir, I am talking of the procedural point that while the Bill remains the
property of another House of Parliament, can Lok Sabha overlook that and bring,
first, an Ordinance and then introduce a Bill? Are we subjected to an Ordinance
raj? Are we subjected to a system where there is constitutional imbroglio? These
questions have to be answered and clarified, once and for all, not only for this Bill
but also for the posterity whether a Bill remaining pending in one House and not
allowed to be withdrawn by that House, can be introduced in the other House. The
same Bill is going from one House to another House, then to another House and
then an Ordinance is coming in-between. This is not the way the Government
should function.

With all the force at my command, I oppose the introduction of the
Insurance Laws (Amendment) Bill. We shall ask for a Division on this motion

opposing the introduction of the Insurance Laws (Amendment) Bill.
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SHRI M.B. RAJESH (PALAKKAD): Mr. Deputy-Speaker, Sir, I rise to oppose
the introduction of this Bill. Many of my colleagues have already raised issues for
opposing the introduction of this Bill. I want to oppose this Bill mainly on the
question of legislative competence of this House because as other hon. Members
have pointed out, this Bill is still pending before the other House and the
Government has failed to get passed a resolution to withdraw the Bill which is
pending in the other House. So, when the Bill is still pending in the other House,
the Government has no authority and no right to introduce this Bill in this House.
Sir, the Government is taking a short-cut. The Government is violating the
constitutional provisions. The Government is also bending Rules of Procedure
according to its own convenience. This cannot be allowed. This has never
happened in the 65-year history. The Government is creating a new precedent.
This will affect our democracy and the functioning of our Parliament. So, this
should not be allowed to happen. Since this Bill is pending in the other House, I
oppose the introduction of this Bill in this House.
SHRIMATI P.K. SHREEMATHI TEACHER (KANNUR): Sir, I strongly oppose
the introduction of this Bill. My learned and senior colleagues have already
spoken here. Actually, the Government is creating a bad precedent. It is proved
through their speeches. So, we do not want to create a bad precedent. Actually, the
Bill is anti-people and anti-nation. So, I strongly object to the introduction of this
Bill. T urge upon the Government not to introduce this Bill.
SHRI N.K. PREMACHANDRAN (KOLLAM): Mr. Deputy-Speaker, Sir, [ would
like to oppose the introduction of the Bill under Rule 72 and also clause 6 of the
Parliamentary Procedure Abstract Series 7 regarding Government Legislative
Process of Lok Sabha on the following grounds. Firstly, the very purpose of the
legislation is defeated as the same Bill is pending in the other House. That has
already been cited by my hon. friends on this side. In this case, [ am on a different
point. I would like to draw the attention of the Government to the fact that on

24.12.14, the very next day the House adjourned sine die, the Ordinance was
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promulgated. You may kindly see what the Bill is. The Bill is having 99
amendments. Out of them, 88 amendments are on the basis of the
recommendations of the Standing Committee on Finance which was constituted in
the year 2008 and chaired by Shri Yashwant Sinha. Mr. Yashwant Sinha, as the
Chairman of the Standing Committee, submitted the Report in the year 2011, and
88 recommendations have been accepted and incorporated in the Bill as
Amendments.

Secondly, subsequent to that, the Bill was returned as the Insurance Laws
(Amendment) Bill of 2014, and again it has been sent to the Select Committee and
11 recommendations have been accepted. These also were incorporated in the Bill.
This means that 99 Amendments are there.

Sir, my question is that subsequent to this, when it has gone to the scrutiny
of the Standing Committee; it was scrutinised by the Select Committee; and after
that the Bill is re-named and it is introduced in the House. So, it is the property of
the House, which has already been stated. Subsequently, they have moved a
motion for withdrawal of the Bill. It is being deferred. What is the meaning of it?
It means that the Bill and the legislative process are still there in the Upper House.
This is a very important issue. The history of Parliament has never seen such a
situation. So, definitely we want a ruling from the Chair also.

My point is that suppose the Rajya Sabha or the Upper House passes the
Bill tomorrow or day-after-tomorrow ... (Interruptions)

SHRI SHIVKUMAR UDASI (HAVERI): It is a hypothetical question.

SHRI N.K. PREMACHANDRAN : No, it is not hypothetical. This Bill is ...

(Interruptions) No, let the Government answer to my question. ... (Interruptions)

HON. DEPUTY SPEAKER: Do not interfere. Let him say what he wants to say.
... (Interruptions)

SHRI N.K. PREMACHANDRAN : Sir, [ am only on my legal points. Suppose we

pass the Bill. What would be the next course of action? The next course of action

is that it is to be transmitted to the Rajya Sabha. What will happen if it goes to the
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Rajya Sabha? In the Rajya Sabha, an identical Bill is there. How can it be
legislated in the Rajya Sabha? So, my point is that the legislative competence of
this House is barred as there is an identical Bill in which the legislative process
has already been completed and 99 Amendments have been incorporated. So, we
have to respect that House.

Sir, the second point is different in respect of the legislative exercise. This
is against all customs, conventions, and legislative procedure that we are doing all
these things.

Sir, another objection is that factual error is there in the Statement of
Objects and Reasons. If you go through paragraph 2 of the Statement of Objects
and Reasons, it states that : “The Bill is made on the basis of the recommendations
of K. P. Narasimhan Committee and the Law Commission recommendations”. My
point is that the K. P. Narasimhan Committee or the Law Commission has never
recommended that the cap of 29 per cent has to be increased to 49 per cent, which
is absolutely an error on the ... (Interruptions)

HON. DEPUTY SPEAKER: You are going into the merit of it.

... (Interruptions)
SHRI N.K. PREMACHANDRAN : No, it is not the merit of the case. There is a
factual error in the Statement of Objects and Reasons.
HON. DEPUTY SPEAKER: You can raise this issue during the discussion on this
Bill.
SHRI N.K. PREMACHANDRAN: Sir, I have another point under Rule 67.
HON. DEPUTY SPEAKER: Firstly, you quote the Rule, and then I will say about
it.
SHRI N.K. PREMACHANDRAN: Under Rule 67 also, as I was saying about
identical Bills, and in this House also there is a specific Rule, that is, Rule 67,
which states that :

“When a Bill is pending before the House, notice of an identical Bill,
whether received before or after the introduction of the pending Bill,



03.03.2015 89

shall be removed from, or not entered in, the list of pending notices,
as the case may be, unless the Speaker otherwise directs.”

This means that an identical Bill, which is pending in the other House
cannot be taken into the List of Business and cannot even be put in the Agenda.
So, we are creating a new precedence. My humble submission is that please do not
introduce the Bill because we will be creating a new precedent against all
principles of legislative practice and against the principles of Parliamentary
democracy. So, I strongly oppose the introduction of this Bill.

HON. DEPUTY SPEAKER: Does the hon. Parliamentary Affairs Minister want to
say something on this?

PROF. SAUGATA ROY: Sir, the hon. Finance Minister has to reply to this.

HON. DEPUTY SPEAKER: No, the Minister will give the reply, but he wants to
intervene and say something on this.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): I am not
replying on the Bill. I am speaking on a procedural issue being a Parliamentary
Affairs Minister. I feel that Rule 72 or Rule 67, whichever he has quoted, he is
questioning the legislative competence of the Indian Parliament and the Lok
Sabha, which is elected by the people of India.

Sir, this House has the jurisdiction. In this connection, Rules 112 and 67
can also be referred. Rule 67 says that if the Speaker allows it, then it can be
introduced. The Speaker has given the permission and that is why it is being
introduced. Thirdly, the moment an Ordinance is issued, that is the law. We are
now trying to... (Interruptions)

PROF. SAUGATA ROY: For the time being only, that is, up to six weeks.
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SHRI M. VENKAIAH NAIDU: Up to six weeks, actions taken during the lifetime
of the Ordinance are valid is known to all of us. So, this Ordinance is valid up to
5™ or 6™ of April.
PROF. SAUGATA ROY: It is valid till the first week of April.
SHRI M. VENKAIAH NAIDU: I am more specific by saying that it is valid till
the 5™ of April. The Parliament, in its wisdom, is trying to legislate by converting
the Ordinance into a law. The House is at liberty to discuss, debate and then
decide. The Speaker has given permission to this. Let us move ahead. All the
points which they are saying like ‘it is anti-people’, and ‘it is against this
committee and all’, can be discussed during the debate. ... (Interruptions)
PROF. SAUGATA ROY: You were a Member of Rajya Sabha. ... (Interruptions)
SHRI M. VENKAIAH NAIDU: Shri Premachandran, you should have some
patience, when I have been patience. ... (Interruptions)
HON. DEPUTY-SPEAKER: The Minister is on his legs and let him complete
what he is saying.
SHRI M. VENKAIAH NAIDU: While I am replying, leave it to me. My point is
that the hon. Member has quoted certain rules. I am quoting clearly from clause
(2) of Rule 112 which clarifies the position regarding the two Bills, which are
substantially identical. There is a well-established practice and the Government is
at liberty to introduce the Bill in whichever House it chooses. This Government
has chosen to introduce this Bill seeking to convert the Ordinance into a law in
Lok Sabha. So, there is no problem on that account. Let us discuss the merits once
the Bill is taken up for consideration. ... (Interruptions)
SHRI MOHAMMAD SALIM (RAIGAN]J): Parliament comprises of two Houses.
... (Interruptions)
HON. DEPUTY-SPEAKER: You have raised certain points and the Minister is
going to give the reply now. Please listen to him first. Mr. Minister:

... (Interruptions)

HON. DEPUTY SPEAKER: I asked the Minister to give the reply and not others.
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SHRI JAYANT SINHA: Mr. Deputy-Speaker, Sir, I would request the hon.
Members who have taken advantage of our willingness to follow parliamentary
protocol to follow it in turn.

HON. DEPUTY-SPEAKER: Please address the Chair.

SHRI JAYANT SINHA: Mr. Deputy-Speaker, Sir, the Parliamentary Affairs
Minister has been very clear in laying out the parliamentary protocol. We are well
within our rights to introduce the Bill and put it to a vote. If you grant us the leave,
I think we are well within our rights to do so. Secondly, I will also say that it is a
constitutional responsibility that when an Ordinance exists, within six weeks, we
should present it to Parliament. The very same hon. Members who are getting so
agitated or in a frenzy about us introducing this, if we had not done it, they would
have accused us of not meeting our constitutional responsibility for not
introducing the Bill. So, they cannot have it both ways. In any case, I submit the

Bill for a vote.
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HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Insurance Act, 1938 and General Insurance Business
(Nationalization) Act, 1972 and to amend the Insurance Regulatory
and Development Authority Act, 1999.”

Those in favour will please say ‘Aye’.
SEVERAL HON. MEMBERS: ‘Aye’.
HON. DEPUTY-SPEAKER: Those against will please say “No’.
SOME HON. MEMBERS: ‘No’.
HON. DEPUTY-SPEAKER: I think, the ‘Ayes’ have it. The ‘Ayes’ have it.
SOME HON. MEMBERS: The ‘Noes’ have it. We want a Division.
(Interruptions)
SHRI N.K. PREMACHANDRAN: Sir, we want a Division.
PROF. SAUGATA ROY : Sir, we want a Division.
SHRI P. KARUNAKARAN : Sir, we want a Division. ... (Interruptions)
HON. DEPUTY-SPEAKER: Let the Lobbies be cleared—
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ANNOUNCEMENT RE: AUTOMATIC VOTE
RECORDING SYSTEM
HON. DEPUTY SPEAKER: I request all the Members to take their seats.

Secretary-General to read about the operation of Automatic Vote Recording
System.

SECRETARY-GENERAL: Kind attention of the hon. Members is invited to the
following points in the operation of the Automatic Vote Recording System:-

1. Before a division starts, every hon. Member should occupy his or her own
seat and operate the system from that seat only;

2. When the hon. Speaker says “Now Division”, the Secretary-General will
activate the voting button whereupon "red bulbs” above the Display Boards
on both side of the hon. Speaker's Chair will glow and a gong sound will be
heard simultaneously.

3. For voting, hon. Members may please press the following two buttons
simultaneously only after the sound of the gong and I repeat only after the

sound of the gong.

4. The two buttons which have to be pressed is one the "red vote" button
which is in front of the every hon. Member on the head phone plate and the
second button to be pressed is any one of the following buttons fixed on the

top of the desk of the seat:

1. Ayes - Green colour
2. Noes - Red colour
3. Abstain - Yellow colour

5. TItis also essential that both the buttons are kept pressed till another gong is
heard and the Red Bulbs above the plasma display are “oft™.



03.03.2015 94

6. Hon. Members may please note that their votes will not be registered:
- If the buttons are kept pressed before the first gong.
- If both buttons are not kept simultaneously pressed till the
second gong.
7. Hon. Members can actually “see” their vote on the Display Boards installed
on the either side of the hon. Speaker’s Chair.

8. In case, the vote is not registered, they may call for voting through slips.
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HON. DEPUTY SPEAKER: Now, the Lobbies have been cleared.

The question is:

“That leave be granted to introduce a Bill further to amend the
Insurance Act, 1938 and General Insurance Business

(Nationalisation) Act, 1972 and to amend the Insurance Regulatory
and Development Authority Act, 1999.”

The Lok Sabha divided.:
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DIVISION AYES
Agrawal, Shri Rajendra

Ahlawat, Shrimati Santosh
Ahluwalia, Shri S.S.

Amarappa , Shri Karadi Sanganna
Angadi, Shri Suresh C.

Bais, Shri Ramesh

Bala, Shrimati Anju

Balyan, Dr. Sanjeev

Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Sudarshan

Bhatt, Shrimati Ranjanben

Birla, Shri Om

Chakravarty, Shrimati Bijoya
Chandel, Kunwar Pushpendra Singh
Chaudhary, Shri C. R.

Chaudhary, Shri P.P.

Chaudhary, Shri Ram Tahal
@Chauhan, Shri Devusinh
@Chautala, Shri Dushyant

Chavan, Shri Harishchandra
Choubey, Shri Ashwini Kumar
Choudhary, Shri Babulal

Deka, Shri Ramen

Devi, Shrimati Rama

Dhotre, Shri Sanjay

Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant

€ Voted through slip.

13.26 hrs.
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Gaddigoudar, Shri P.C.
Gaikwad, Dr. Sunil Baliram
Gangwar, Shri Santosh Kumar
Geetha, Shrimati Kothapalli
Giluwa, Shri Laxman
Gupta, Shri Shyama Charan
Jena, Shri Rabindra Kumar
@Jigajinagi, Shri Ramesh
Joshi, Shri Pralhad

Jyoti, Sadhvi Niranjan
Karandlaje, Kumari Shobha
Kashyap, Shri Virender
Kaswan, Shri Rahul
Kataria, Shri Rattan Lal
Kateel, Shri Nalin Kumar

Khanduri AVSM, Maj. Gen. (Retd.) B.C.

Khanna, Shri Vinod
Kishore, Shri Kaushal

Koli, Shri Bahadur Singh
Kumar, Dr. Virendra
Maadam, Shrimati Poonamben
Mahato, Dr. Banshilal
Mahato, Shri Bidyut Baran
Majhi, Shri Balbhadra
Malviya, Prof. Chintamani
Manjhi, Shri Hari

Maurya, Shri Keshav Prasad
Meghwal, Shri Arjun Ram

€ Voted through slip.
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Mishra, Shri Bhairon Prasad
@Modi, Shri Narendra
Mohan, Shri P.C.
Mohapatra, Dr. Sidhant
Munda, Shri Karia

Munde, Dr. Pritam Gopinath
Nagar, Shri Rodmal
Narasimham, Shri Thota
Nath, Shri Chand

Ninama, Shri Manshankar
Nishad, Shri Ajay

Nishad, Shri Ram Charitra
Pal, Shri Jagdambika
Pandey, Shri Hari Om
Pandey, Shri Rajesh
Pandey, Shri Ravindra Kumar
Paraste, Shri Dalpat Singh

Paswan, Shri Ramvilas

@Patasani, Shri Prasanna Kumar

Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Prahlad Singh
Patel, Shrimati Anupriya
Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti
$Patole, Shri Nana

@Phule, Sadhvi Savitri Bai

@ Voted through slip.
S Corrected through slip for Ayes.
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@Pradhan, Shri Nagendra Kumar
Pratap, Shri Krishan

@Raj, Shrimati Krishna

Rajoria, Dr. Manoj

Ram, Shri Janak

Ram, Shri Vishnu Dayal
Rathore, Col. Rajyavardhan
Rathore, Shri Hariom Singh
Rathwa, Shri Ramsinh

Ray, Shri Ravindra Kumar
Reddy, Shri Konda Vishweshwar
Reddy, Shri Mekapati Raja Mohan
Reddy, Shri P.V. Midhun
Renuka, Shrimati Butta

Rudy, Shri Rajiv Pratap

@Sahu, Shri Lakhan Lal

Sai, Shri Vishnu Dev

Sampla, Shri Vijay

Sanjar, Shri Alok

Sarmah, Shri Ram Prasad
Satpathy, Shri Tathagata
Sawaikar, Adv. Narendra Keshav
Sharma, Shri Ram Swaroop
Shetty, Shri Gopal

Shirole, Shri Anil

@Shyal, Dr. Bhartiben D.

Singh, Dr. Nepal

Singh, Dr. Yashwant

€ Voted through slip.
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Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Hukum

Singh, Shri Kirti Vardhan

Singh, Shri Lallu

Singh, Shri Pashupati Nath
Singh, Shri Rakesh

Singh, Shri Sunil Kumar

Singh, Shri Sushil Kumar

Singh, Shrimati Pratyusha Rajeshwari
Sinha, Shri Jayant

Solanki, Dr. Kirit P.

Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
“Supriyo, Shri Babul

Swain, Shri Ladu Kishore

Tarai, Shrimati Rita

Tasa, Shri Kamakhya Prasad
Teli, Shr1i Rameshwar

Teni, Shri Ajay Misra

Thakur, Shri Anurag Singh
Thakur, Shrimati Savitri

Tomar, Shri Narendra Singh
Tripathi, Shri Sharad

Udasi, Shri Shivkumar

Utawal, Shri Manohar

Vasava, Shri Parbhubhai Nagarbhai
Verma, Shri Bhanu Pratap Singh

€ Voted through slip.
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Verma, Shri Parvesh Sahib Singh
Wanga, Shri Chintaman Navasha
Yadav, Shri Hukmdeo Narayan
Yadav, Shri Laxmi Narayan
Yadav, Shri Ram Kripal

@Y ediyurappa, Shri B.S.

€ Voted through slip.
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NOES
@Ahamed, Shri E.

Bakshi, Shri Subrata
Banerjee, Shri Abhishek
Banerjee, Shri Kalyan
Banerjee, Shri Prasun
Barman, Shri Bijoy Chandra
Biju, Shri P. K.
Chaudhury, Shri Jitendra
Dastidar, Dr. Kakoli Ghosh
Datta, Shri Sankar Prasad
De(Nag), Dr. Ratna

Dev, Kumari Sushmita
Dhruvanarayana, Shri R.
Faizal, Mohammed
George, Adv. Joice

Ghosh, Shrimati Arpita
Gogoi, Shri Gaurav

Gowda, Shri S.P. Muddahanume

Karunakaran, Shri P.

Khan, Shri Md. Badaruddoza
Khan, Shri Saumitra

Kharge, Shri Mallikarjun
Kumar, Shri Kaushalendra
Mahato, Dr. Mriganka
Mandal, Dr. Tapas

Mani, Shri Jose K.

€ Voted through slip.
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Nagesh, Shri Godam

Noor, Shrimati Mausam

Poddar, Shrimati Aparupa
Premachandran, Shri N.K.
Rajesh, Shri M. B.
Ramachandran, Shri Mullappally
Roy, Prof. Saugata

Roy, Shrimati Sandhya

Roy, Shrimati Satabdi

Sahu, Shri Tamradhwaj

Salim, Shri Mohammad

Samal, Dr. Kulmani

Sampath, Dr. A.

Sanghamita, Dr. Mamtaz

Saren, Dr. Uma

Suresh, Shri D.K.

Teacher, Shrimati P.K. Shreemathi
Thomas, Prof. K. V.

Venugopal, Shri K. C.

ABSTAIN
Nil
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HON. DEPUTY SPEAKER: Subject to correction’, the result of the Division is:
Ayes: 131
Noes: 45

The motion was adopted.

HON. DEPUTY SPEAKER: The Minister may now introduce the Bill.
SHRI JAYANT SINHA: I introduce the Bill.
HON. DEPUTY SPEAKER: Let the Lobbies be opened.

» The following Members also recorded/corrected their votes through slips,

Ayes: 131 + S/Shri Devusinh Chauhan, Dushyant Chautala, Ramesh Jigajinagi, Narendra Modi, Prasanna
Kumar Patasani, Nana Patole, Sadhvi Savitri Bai Phule, Shri Nagendra Kumar Pradhan, Shrimati Krishna
Raj, Shri Lakhan Lal Sahu, Dr. Bhartiben D. Shyal, S/Shri Babul Suprio, B.S. Yediyurappa = 144

Noes: 045 + Shri E. Ahamed - Shri Nana Patole = 045
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13.33 hrs.

STATEMENT RE: THE INSURANCE LAWS (AMENTDMENT)
ORDINANCE,2015"
HON. DEPUTY SPEAKER: Item No.14. Hon. Minister.
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA): Mr. Deputy-Speaker, Sir, I beg to lay on the Table an
explanatory Statement (Hindi and English versions) showing reasons for

immediate legislation by promulgation of the Insurance Laws (Amendment)

Ordinance, 2014 (No.8 of 2014).

* Laid on the Table and also placed in Library, See No. LT 1875/16/15.
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13.34 hrs.

STATUTORY RESOLUTION RE: DISAPPROVAL OF THE MINES AND
MINERALS (DEVELOPMENT AND REGULATION)
AMENDMENT BILL, 2015
AND
MINES AND MINERALS (DEVELOPMENT AND REGULATION)
AMENDMENT BILL, 2015 — Contd.

HON. DEPUTY SPEAKER: Now, we take up Items 17 and 18. Shri Pralhad
Joshi.

SHRI PRALHAD JOSHI (DHARWAD): Mr. Deputy Speaker, Sir, the basic
objective of bringing the changes is to prevent unmindful exploitation of the
mineral wealth hidden under the earth, to prevent the unlawful mining of the
exploitation of the natural resources.

In India, mining and mineral development has been in existence since
before 18" century. The House is aware of the fact that mines and minerals are
national wealth and this sector contributes about three per cent to the GDP. The
Supreme Court in the 2G case — Writ Petition 10/211 Dr. Subramanian Swamy vs.
Union of India — ... (Interruptions)

HON. DEPUTY SPEAKER: Shri Joshi, please take your seat for a while.

Hon. Members, there is no lunch break today and we are continuing with
the debate.

SHRI S.S. AHLUWALIA (DARJEELING): Sir, please announce at what time
voting will take place.

HON. DEPUTY SPEAKER: That you have to decide. If you complete the debate
quickly, then we will take up voting.

SHRI S.S. AHLUWALIA: If you announce the time, Members can go, have their
lunch and come back.

HON. DEPUTY SPEAKER: You can come back within half an hour.
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THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Hon. Deputy
Speaker Sir, I request you to announce that the voting will be done at 1400 hours
so that the hon. Members can have their lunch.

HON. DEPUTY SPEAKER: That is what I am telling. Shri Pralhad Joshi, you
may continue.

SHRI PRALHAD JOSHI : The respective State, the Union of India has to make
the suitable law in this regard. 1 quote a verse from Atharvaveda which says: “Oh
earth! Whatever we dig out from you must have to be filled up again and restored
as fast as possible. Oh Pure One! We do not intend to hit you at your heart of
hearts.” This is what Atharvaveda says. So, in the 2G case, the Supreme Court
said that the State was duty-bound to adopt the method of auction while allocating
the natural minerals. Keeping these aspects of the matter in mind, the NDA
Government under the leadership of Shri Narendra Modiji decided to stop the
looting of natural resources of minerals by bringing amendments to those parts of
the Mining Act of 1957 which have given free hand to the Government to allocate
mining areas to their favourites. The Act of 1957 had no provisions for licensing
the mining by way of auctions or e-auctions. Therefore, the Government seeks to
amend Section 8 and Section 10 of the original Act with Section 8 A and Sections
10A, 10B and 10C among other Sections providing for the licenses by way of
auctioning for mining of various mines to remove the discretionary and arbitrary
powers of the Government.

Many from the other side have made a big issue of the Ordinance. The
amendment is mainly aimed at eliminating discretion and providing for allocation
of mining area by e-auction which is a transparent method, improving the
transparency and obtaining for the Government enhanced share of the value of

mineral resources.
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Someone asked, what was the urgency? We know what happened in the
coal block allocation? We all know how it was handled and how the matter went
to the Supreme Court. Subsequently, what happened is known to all.

Now even they are telling why there is such an urgency but when the
decision was taken to promulgate an Ordinance, we know how the Government of
Karnataka behaved just before the Ordinance was promulgated on 12.01.2015.
The Government of Karnataka made all possible conspiracies to defeat the
provisions of this Ordinance and this Bill which is going to become law by
renewing the mining licenses of certain companies which have completed 50
years. For example, the license of M/s. Sesa Sterlite Industries was renewed 4™
time with an area of 201.6 hectares just by discretion after completion of 50 years
on 07.01.2015. The Cabinet gave its approval for the Ordinance on 05.01.2015.
The Ordinance came out on 12.01.2015 with the President’s assent. On
07.01.2015, they allotted for Sesa Sterlite Industries 201 hectares of area for 4™
time after completion of 50 years. I would like to mention that this company is in
the list of illegal mining companies. The matter went before the Supreme Court
and the Supreme Court has reprimanded the State Government on that. Despite
that, the lease has been extended for 20 years in favour of this company on
07.01.2015 by the State Government. If it had been auctioned, the Government of
Karnataka could have got a few thousand crores of rupees but just using the
discretionary power under Sections 8 and 10 of the old Act of 1957 which is in
force now, they have extended the lease.

Again, on 12.1.2015 and 19.1.2015, for eight companies, ‘in principle’
approval was given. As I already said, the Ordinance was promulgated on
7.1.2015 and on 12.1.2015 and 19.1.2015, before the Gazette notification was
issued ‘in principle’ approval was given for eight companies, for extension of their
licences.

HON. DEPUTY SPEAKER: Please conclude. We have voting at two o’clock.

... (Interruptions)



03.03.2015 109

SHRI PRALHAD JOSHI : I have just one last point. ... (Interruptions)

The licences of all these companies had expired two or three years ago. The
Supreme Court had also said that the investigation by the CBI was going on
against these companies for illegal mining and the matter was pending in the
Court. Despite that, the licences and leases were extended. This is where the
necessity is for the Ordinance. ... (Interruptions)

HON. DEPUTY SPEAKER: Now, you please conclude and sit down.
... (Interruptions)
SHRI PRALHAD JOSHI : The Bill was also delayed. ... (Interruptions)
I urge the hon. Minister to see that the extension of licences to all these

eight companies, which was given unauthorisedly should be cancelled.



03.03.2015 110

N WEd AW (WR):  SUTENe Helqd, QYW &1 Udh Td 984 o BEE § - WY Q¥ &
ERAT AT S, Iel EN-ARI I8 1 95 9 @ 6 WX Q¥ P e AT SR ERALA
Sl Bl Pavd - BAR < DI Gl DI 95 ¥ ER-AN R IYAR il wirer garef fod
gl fp ST B9 I fHar o %@ 7, B9 Wi uereit @ gediiTe "R @ 9o 9 qer
ST @I 8, 39 dN H ST dld Bl SRRd ol ol PI¥el DI AT H T g3 7, I aN H
RN SR AT 21 AR I BIC DI 39 A H SSIBAR BT Tel, ! aors o faa
feard gs, I8 W WP U Bl

QU WRIed, Pxd 7 SRR & B8R dod &I | dome @1 am uiw eRanet, uig
3T WR Bl oifdh aRarst # it ds, ¥, Ioi 8, 99 I A1fthar a1 gy 21 3 N9 & forg
T, afcw oo fifed Fom & @i & foy =R a9 9gd qdd 81 T 5 Hife WS
AT agd Alhd & goelliTel ASHT Bl gofg | ASHT W Sl Ab ol 8, IAD! avs 4
M AR Bl fegpd o1 & &l Ueh [haM U1 Wd ¥ S@dd T8l ol Aehdl, Hifp a8
g # omar 21 e eRameit @1 qer o @ ¥ SRAmel W wen a) forar mm g S
Fawd 1 A 9, S Fed Wi I T W DIS & 9 faar w4l

# el aredl § [ T @) RS . (@agm)
HON. DEPUTY SPEAKER: If there is anything unparliamentary, it will be

removed.

... (Interruptions)

2 WET 9 2 W Uh A BIc § I I8 & Gl B A S U S RS R, U B AdA
I S @ 7, 99 fog fal @ RRIER SERT S @ Bl offh Uoie W eRdl & A 9
) rbTe™ @1 oeRd & T8 B9 =R o), i a8l saur art ol e’ ¥ RErs &1 o
ey B 81 T 8 S Wl IR 3wl AT S A1 U8 SoolliTdl AT B IHRT BIh! 88
P B B Whell | T AMBAT WR HSJd I, 59 dN H DR $Y I& DHaH 3o |

# U M W AS! Pl dledl g (b USE U DIl DI 9gd 8 98] A AR
PR G B, dIfh YOI BT QERT GO 91T S b | 39 BIABIAT A1 IR 99 B STxa
TE &1 USIE PT QEIRT USIE §1 {7 S| $99 o Bl 98 Wil 8l | dgd-9ga a=ydra|

* Not recorded.
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SHRIMATI MAUSAM NOOR (MALDAHA): Thank you, Sir, for giving me an
opportunity.

At the very outset, every aspect seems fine with the amendment proposal,
with every intent fine tuned to perfection. However, a fine print belies the glossy
work, much like every other Act and Ordinance this Government ‘by the people,
for the rich’ brought forward, be it the Land Acquisition Ordinance or the
Insurance Bill. It hides within itself a crooked intent to mute the rights of States
and shroud and blindfold the rights of States. This Ordinance is no less an assault
on the sovereignty of States and centralisation of powers.

Sir, due to paucity of time I will just speak on three Sections. First of all, |
will take Section 18, which will be inserted as Section 20A of this Act. This
clause is a clear indication of how the Union Government wants to subvert the
right to decision from the States and the term ‘national interest’ remains the most
dangerous tool that can be used against any State, individual and association if
they are found to be against the nation and its interest, where nation is often the
ruling dispensation and interest means their vested interests of favouring their
own.

‘National interest’ bogey cannot be thrust upon States especially in mining
sector where we have seen favouritism at its highest, causing violation of licence
terms. So, as long as clarity is brought upon °‘national interest’ and the
Government is ready to accept to issue a clarification on this point, the Ordinance
must not be allowed to proceed further.

If we go through Section 30, the Central Government can revise an order of
a State Government. Also, it can exercise its will even if no order has been made
by the State Government.

Section 9B speaks about the District Mineral Foundation. This clause is
another instance where the Government is clearly seen to be pondering to the

interests of the miners than the people of the States. We all know that the mined
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products acquire many folds a sum than the original cost and capital input by the
licensee. The present rates of minerals are soaring and still the Government, as a
gesture of appreciation to the miners, has capped the royalty at one-third.

So, the District Mineral Foundation proposed in the amendments is mere
eyewash like many CSR projects carried out by the corporations. However, what
best can we expect from a Government that finds relaxation of wealth tax for the
rich while refusing to write off the interest accrued for student loans.

Unless and until these restrictive clauses are removed, this amendment
must not pass the test of the House.

To conclude, I would state that we are a federal Union and withoutabUnion
of States formed by States enjoying their federal status, hardly we remain a Union.
Intervention cloaked as excuse to progress must not destabilise the foundation

principles on which this nation is built. Thank you.
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#t RE@ o= Al (SWRIEQR): A Iuree Sff, #§ W@H R Wie (Ao &R fafrm)
(¥Fenge) fagaed & et H e & foU W gon g1 A yHed Wie {udl W1 gl gl
a1, FIRAT A8 H SMRA &1 HSR 2| g9 I § TRAAT H Py B HeR &l T/ 10
fp. 1. Sigurer # I @1 HeR Bl uiE fhde’ o Tiiee WIgT © SR S S A
S B W H BIR HSAd 2] sa a9 A R DI Qe goll dfh R @Rl Bl
ISR SE e uran, faera el 81 urn| SereRy & dR R H aar gedn § e gara ax
H GRAT A5 ol UaRICe el 81 @ BRI 45 B g oY | § AR HA St Bl gwyars <A
aEd g b, 9 S ey Y g, SO 99 &5 & [9h sravd 8N Rife Jgi Ul 9gd
A & Sl ol 7 81 & HRY &8 ISl &

Aeley, fgw B faffics d 10-12 ATl U8l A9Q Bl dLARUHA. & T3 olfeh
TS b YRAY BT I T8l 83T ol H 3MUeh ATH ¥ IRBR B & el arsar g fh

gl AT Bl AR W B ool Wiel MY A oAfh 12 ATl | T8l B el & Ay BT YIar
TE 3T T 31T T A BT T T W ¥ I 48 ¥ Y MY T 39 g8 B oy At
H HIPT 3MMehI 8| ISl AReq b1 ared BIdl &, ¥8l & qol [~ariedi o1 fawmes grar € wfd
g JIMaSl AR YA & oy fhdl aRe A WY o8 BRI g WBR - & T8l &2

Bl Bl 4 AN TTold R TR I TS ©] Bolkdsy, 3T 4 ol Todd I R I TS B

S8l dP Y W DI 91d 2, Al [SEIaT U YT &F 8, S8l W g1 R A BT Tsg ant
J 31y WA O 21 99 § fAgme o, 9 9 99y 89 98 & g 9w § 9 979 Bl IoM
B BN B A fh sa7 g8 TqM W 77 3R o™ B TRpY B Tl 8, U 9T WK 3R
TS AR W R ITH! ag T Sifae & wied | S ) Juet oy, 9f% a8 o
TRE ¥ T YHIFAT SATHT B, T8l 7 AW &, 7 Wl &, 7 Dlotol 3, 7 & AT 2, I
I &F B [AB A Bl 3Maedend &l

2 fia 4 anf ¥ &g @ € 5 ol Sam ok SR Sulm gN feRgs
RIS ¥, S8l dlg &1 3% 811 §, 39 S8 W 8F 9 ©, d S9 oo & # 9
H1 g TP W TG e BT 2l g8l b ANl A 9 9 & fu A9iqR §1 R TR |
TS B SO A H B AN 9 R, ANl BT TR AR A H 8 @ 21 onft fsa
qy, BRA B e NAId WA I BRI 560 AR, S I ARE A SIS a3 I A o, Pl
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9 Yeld W W TSl AT 3R IT9hT 99 fhar 11, @1 S @l & I argdt & folg Yo
BT AT WY e ol

Aeicy, T TR W 9 W 99 &9 B " B gy f o R Wed W
AR & oI AOIGR Bl 8 8, 3191 egHT fhfddl 9IREvs H Alhd 8, I8 Wl U o SR
fop I8l 9189 ® WA B q1¢ g8l b Aefdl &1, 98l B AN BT 3R GRBR B ISRIBR B
-1 ARl & Refferee™ & oy §F: WRPSR DI g 199 a1 =1y &R q@l S oa
T, SO f® ¥ AfH AH &1 1 HRA ST B

S8l A Y A9a & DI 4 8, A1 g8l JIIH BT HeR 8 SR W B SRl 4
IR BT AT Bl 2] Hfh ABAET 39 a1d &1 7 {6 a8 & enfeard dmi &1 4%
TR firell, S forg fabra @1 H1g ATSHT T8 a1, «ifds afuss 71w A § dvg WDHR A
3T HRAT ATedl g b S9 &3 # U YFerR UdaR Wi &1 WU & ¢ difd gJgaal

&A1 #, el fastell &1 9K awra B, e iR fawr &1 oW avg B, 98 A Wi { ol
ST 9| ey 9 & # e & i &1 99 fBar Syl S {31 dre B srawR faa,
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03.03.2015 115

SHRIMATI BUTTA RENUKA (KURNOOL): Mr. Deputy-Speaker, Sir, our YSR
Party under the leadership of a young leader, Mr. Jaganmohan Reddy, right from
the beginning is supporting the Government on all the issues which are aimed at
improving the living standard of poor people and good governance at the Centre.

In that direction, I welcome the proposed Mines and Minerals
(Development and Regulation) Bill, 2015. The Government has increased the
transparency and has generated more income by doing auction of the mines.
However, since the national resources are limited, in nature, and cannot be re-
generated, it is very essential that we use these resources like coal and iron very
sparingly like other countries.

We appreciate that the minerals are the raw material for manufacturing
industries and for generation of power. Therefore, we must preserve it for future
generations. [ appreciate and congratulate the Government on certain important
issues like making provisions for auctioning of the coal mines, thereby bringing
transparency and more money to the Government which is available for country’s
development. However, the tenure of lease has been increased from 30 to 50
years. If it happens, then it will affect the future generation. It will deprive the next
generation entrepreneurship. The present Bill allows transfer of lease. That may
lead to the misuse of the intention of the Government. It will lead to black
marketing and exploitation. In auctions if the lease cannot be used for the purpose
for which it is given, then Government should take over and re-auction it. The
proposed clean energy cess of Rs. 100 to Rs. 200 per MT in the Budget may have
a negative effect. For example, it will increase the cost of coal and thereby the cost
of power which will affect the common man.

HON. DEPUTY-SPEAKER: You speak about minerals. The issue of coal is

scheduled to be discussed later. You can speak on that then.
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SHRIMATI BUTTA RENUKA: Sir, it is regarding the workers also. The
provisions of the Bill lacks in providing the safeguards to the mining workers,
particularly with regard to their physical and financial security. The mining
workers face a lot of diseases. So, it is essential for the Government to give

protection for that and provide the stakeholders safety and security.
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9 g 9 o9 A v g9 fen O 49 sro fawm o1 | @11 d9 <
HAISRT B &5 < &1 Uh Hedqul &F ©l 39 &3 &1 <9 B SLSLd. F a1 gierd &
31fdres 1 INEM &l Well & 918 WSl Fad 3ffIdh ASHIR Foi HA arell & A1 21 3
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A AP SR 9§ ASMR B 5l olfh Sl g1 Heedqul &7 8, I [Jhry &R P 9g
qrell & B, S ASMR & &F H Al Hecd Ul & < arell & ©, 98 &5 UHaH dodl off <&l

2 Fifp @ior BT STeT Tedl S W&l g1 WS & YN W Fol- dTell SN Gdhe b BN

R Gl gl e H B B el A9 & [olg S-S BT DT 3N TST gl

g9 o & 59 9T W 89 NN Bl B T DHIAT AM8Y | 31T AT IARRT 3R Bl

<, # IUD PO A U FHE TKId BT dATed] gl <% D WISl § JH W q IR
3R 3T 8] |9 2008-2009 H SHHT IeUTed 212.96 MferaT e o 3R i 68.90 Mferm
ST 1l W 2009-2010 # DT IATa 218.55 fAfera < o iR i 101.43 ffera <=
AT | 2010-2011 H AP IcU&T 207.16 AT e o iR faid 46.89 Mfeas e gorl
H9 2011-2012 H DT Icured 168.58 fAferaT e ok faid 47.15 faferya e ol wq
2012-2013 H SHHI I 136.2 fferas e ok fafa 17.42 fafers < o1l |9 2013-
2014 ¥ UG IAGT 152.06 fAferad =1 3R fata 16.50 fafe= <9 o 3R 2014-2015
TIHRR dh $ABT Idred RSB 42.13 fAfeas <1 wr o Ty ik foafa Riw 4.38 fafer= <=
gAT| 317 < b STel g9 218 ffera e St W @s ¥ 3R 101 fAferas <1 faia ax @
o, g8l W B9 152 M e w3 Y iR Frata W ge ) Wi aRRRf # A fadmr |
R fFar R a7 AT 6 ®Is 7 B BRATS B SMU| AT 87 AN B o fh R
TR A SR 39 R &F P WIId R g, e W 9T 2 A1 g Ydae |
AR DI AR ST BN, FACAY 89 AN A 9 Ufehar bl Uee fpa|

Uy HEled, # Hs oAl | A 1, el 49 98t & qemiEal ofR oAl I o
=Gl BT AR 26.06.2014 DI A1 i Egadl 1 oo At foran iR Gema 71| IR,
ORI, WERIE, $lcdh, Wed Uq¥, SIREs, M, dein |av faRed # gesma fag, <
fedaRe B Fad gl @ &3 § B B dTd WS 8 Gdhd §, SIS e 8 9 g,
A B qEd S| Al b |fHal |, el ¥ iR yHE dteal & Wt Qeel |
AT &Y iR ==f B gae ST A Gera w1 R faarR-fawe gail S9e SuR 8H A |
U QU T9R1 3R A 17.11.2014 BT JgdEC W Sioll 7| g9 gear ot f6 & s@
ANABTAT FF 3 o MY, offeh faaR-fawsl &1 H9 g1 T8l 8 & RO 84 bl a3 7
S T8 o W, gAY B 39 NS @ w9 H A W A9y @91 eIl offhd WaR @
s WMo Al el gl I8 FfTad w0 9 WDR B U HIi<bR Had 2l
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S WY & U¥EN [JdeIUeR g3 dRE W W Bl SO, URGRIT amded H
MU, W9 B B BT WA fHel, TR &1 i ferft e snfeariRmal & ard
IEd AR AT Al 7 HE 8, 39 91 Bl G &d gV 39 910 B AARRAT Jgel 9% @

T & 1 o & # @ g 8, S wwifaa aafa srerar & o1 e o s9d <@ M gl
AT WA B AH H 98 PHOR AMGS ANl ARBR - 5 AWET & AW F I91¢ 3

HEIGY, JATUH! e BN b fUBell aR ofq LAY B IRbR M| LAY BT WWHR 1

Al TA.UA.SLaR. spfeHe fda qrr o, ofhe 98 U T8 B 9Tl 9 WAR H AT S
Jged @t ufhar off, S9 ufhar § oifaeH fewrs a1 <ar o ofhs 3™ & Wi &9
Rasferar ff off, T 1gar amen 3R ugdl e &1 IR 4t o1, <ifps 89X 39 s &
HETH W ARBR I8 G B o W& 2 b 3r@ Al €1 3Ee b1 YhAr IRl B
Al 1 YR &1 FITHIITBR T I ARBR DI BRN, T g ABR Bl 811 AR 7 & fhdr
3= @I Bl Aarht & wem § fftad w1 9 57 IWER B @ GrEE 8 a8 R e
S IHH Aiar ¥ oy, 98 AR B AN IS0 WRER DI & e areft gl oy wt | &
& § BN b Plel e ol ATaR 341 gaTT &l Bl H 204 AT~ U Bic 1 R &t
off| 3l W13 18 DIt WIS BT AR 3Nl & 3R 1,22,000 HRIS FUY BT ATH IAD BRI
IR 1 g3l 2| FoF a7 g97ahT ifeer 8T iR e i el 81, 99 q8a 41 1Al ol
& Y B aTer Bl... (raem)

HON. DEPUTY-SPEAKER: Let the Minister complete his reply.

... (Interruptions)

HON. DEPUTY-SPEAKER: Nothing will go on record.
... (Interruptions) ~

HON. DEPUTY-SPEAKER: Mr. Minister, you address the Chair.
... (Interruptions)

HON. DEPUTY-SPEAKER: Nothing will go on record.

... (Interruptions)*

* Not recorded.
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N g R R : #7395y, #§ A 9@ I St 9 e wx @medr g 6 @a 89 e
[T A BT GAT 3R AT W A MY A BT GAL, @ H S qleld S 8T §, SAH IMUD!
I AT ST | b 16 PR PO T Al H U] dI BT IR 01|

UeRTARS & AREel H QT i 7 9gd f&ar =rad &1 gl 9 9 919 & 98ad g iR
AT A I W ARBR AT 21 3T BH oW I B9AR X < H AT B [A1Ad &
8.13 g ¥ fhaier &1 7 iR 8 I ofl d& Rrn-fhofiea Afd &1 &9 % 15
vfcRrd # gaTm g1 SSl Sl "SI 8 RE 8, 98 W U Ul & 81 9gd Surar & ¥
HIST TE 8 e 8, dgd SATal &3 H UG T8l g3l 8, Sy §AN WRBR | U
forar fr 2 & Toreine™ # 89 aofl arddl iR e &1, Rt 5 ol TRk @1 99,
Tt & 9 iR oftrs & ifte @fis disaem & o § waR & e fira ¥& | v
AN T URTINEE & foly SfT.U9.3Ms. 3R UH.5.90.Ud. & SffaRed UA.0a.SLd, dd, Higd,
RIS UA.UA. 3R &.3MS. 3. S AIaoid IushAl & W Afgfa fear g ek
IR B YOGS, BT W BH SMMUE PR IS © [ 9 U URITINTA Bl gt I 3 Y| g9
T AR S At TR & RH o U e SR S 9 AR < b1t ot
I YIRS S o 8H 9gd WY 9o I8 21 oSl 89 %W 1 89 A 0.3
TfIed RIS TR Wd BRd & odid MReferar 12 ufaerd iR weret 19 ufaera i
TR TR W BT 2] AR THIRT Bl &adT s9Ifly o8 & Hif IR 99 W
Y & B U1 & gl T ARe S 39 g ¥ U 991 heA T

50 99 YTeT AA(Y DI A1 ANN < Hel § 9AT [BAT 7 Hel © b 39 7@ 3l 30 a9
fepan ST =My SiR fhlt 4 20 99 & U B8l § 30D WY WBR B W 4RI & I8
oIS Y Srafe sfferehad 30 Ay off 3R Usel Ayardl WHIfdD W W 20 q9 IHH oIy B
ST AT Afh g R Ugel RRYAT H Al I WRBR a5 qHY I e of | @iifasd w4
T Y gl Ht W oft | B BIS T 9 T8 BEl| Gdbs A=Y & A § SRy &
Tl T ofT vl Rgerd & wmel # fodft &1 318 ety T oftl g @i sk st
et 9 ) ol UpR & 99 R PIg fewolt T8 i S 30 a¥ R 20 9§ & I H
g3l BT AT 3R Rgarer & forg BAgRS B ARBR & g Dled Usd o, A I
TIHHT B ufHar B T B e g oeE feRft W yeRr Tdex & fog @Rt @
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TFHR T8 Bred TS| [H UBR Bl qRAMT T80 81 Gl | MMSAGH & AT AT wlie
DX oifehT 3771 89 gFbiadl Tt H ST I &, 377 Addb! &= H g o e #3 5+ eF
AISET H Yo H3l St 7 Pel o7 [ O doid W UBISe YoMl oifdpe S drase Al
10,000 PHRIS BUAT < DI ST 7 AT fHAT| SAFAY 5T ISR P, KA1 BIE e apl,
fopeft BIe afed @1 g8 IR T8 a1 a1f2vl 87 o 5 399 ISR Iy IRBR Bl
S BT 7 g1 © R B Bl € B oy AR A @i & forg e e & o iR
JUHT AT G o | B ARBR A UYd BRI o JAT b5 WRDR A QYes Sl ATSMT 8, IAD
=TI g% AISHT Yo DHYIV| BAR U TYael & (7Y Il A1 7T TS| 399 AR
T BT 3R gaN o faee Bar g Saat Wt 9w 2nftl g9 gfe 9 '\ @i A 9'
DI BT B

Tgel AoR RS § &g ARGR & U9 ST Usdl 7| I8 ARHR 19-19 A dh
UH Bled W faaR Bt oftf | Bg WReR W el o <ol off Afhd wisa &7 fdaend =81
BT AT| 3T BT IT PR AT 2 [P i BN SR URR Uy & oy & ARPR D UK
TE 3T TS| AT WRBN W@ 39 910 & forg Fe™ 2Bift| . (cgaer)

aft Al 7 39 9 @ T @ 2 iR H 9 9 @ 9end g 6 owt @t g agt
STt &1 STl @WiNSl 3R SHTe 8, 98l 8AR Sof & dY g &R 81 SISt & dgi @
fodar o d w8 B TS| Afed 59 IMeE A & wew 9 ' Sfkge fRa
BIRESTA T8 ¢ 3R I8 FFRd BIesed a7 | $89H At &1 31 Sgn iR I8 ua 91
<f¥r Brft| g If¥ 9 & # S @ | yWifad eafad a1 & § A7 TaiaRer a5 e & forg
MALADH B, I fol¢ BH S M BT YIae™ IR & &l # 9 g b SYIgh &1 wraes
A St @ WEHR S TR AR nfeaiRial & fog g I8 uraem™ S0 91as1 &1 Gheia?o 2l

31AE ATSIT BT AHAT 3T ¥ ANl & &9 A 2] fUsd A g &ic &1 4 g
BHY I AW § o 7 w9 wme e @t oft RS oE, g S fAftd genl R &
Al § MR B g 95T g3 | T R 9 pRasal g8, aHm 9 ATst g8, saer
AR AN 7 THRar A forar 21 S oy @l & Ricif¥el § o1 9 &1 9o o, Sga!
IR B UM q¥ fhar 21 &R Sl 25 TOR ¥UY P AT AT, SN UiE oG B & qh
fhaT &, afcth Uia o 9 Ui 2dcaR @ 39 A AT B 3R I8 U 3TH VP TS
IR BRI S IR & U0l &l e FRrawor 81 9o, 39 gfte 9 faRiy <Imamey a9 S
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& fou o 89 o 3 Urag Ry €1 U WRGN SAdT e B, 3y AN & Jiel
el ¥ el USH, AN B |l 8RN, AT BN, 31y " R IH hRfl &R S g
e €, SHT S THR W STAN WRGR & f2d # 2R

Il I8 a1 A1 5 © P D WPR T Al § FEI S BT G T8l PR
RE gl H U AWRH W A dredl g (P oR gl vae W BH o Al YRR ydel 86
T BT ® QiR I8 YR I RGN B! QAT Bl U8 24 AR ARed 9, SHdT |
TP 891 55 BX < B, Ig AR IsAl b fear a1 Bl SLUA.UB. B ST ST BN,
IAD FI DY BRI, T T B DI JABR T A58 ARBRI DI AT 2| 3ME.dLgH. BT S
IfABR g TSR HT AT, T9T WHR W MRAT FRD AIG IR g AMABR W I5T TRBR
DI < AT Bl AfhT I8 9§ P B ABR 1 o AWl H e o @ wfdadi e
T I g 9 STl g e B B Aad ¥ el @l 2l EF U IR W IRAR

& ol B # BWey TE BRAT AIEd, olfhd H AUD HIEH | [T Dl A ArEdl g [P
IR DIg YHRU ATl I Fel fuedr & a1 | 99y I fReiRa =8 8= anfey, awg
& MR ol 7 8 =fey, et @ R # faere @ =80 81 =nfeg? sFR W
A [eiRa B @1 B 89 B Al SHH DI AT G- B |

SUTE Heled, WSl BT &F AUG §, AR o¥ B e 99 W I[/A gl S B
rfeyeaRe 99 W fed! 81 USHIR &1 AWell 99 W fedr gam & o U Ry # R asi
qafaRur &7 Ao TS <@ € Wsf 9 yeR | E & @ § a1 o AR 7 R 3rg
e &1 § A1 98 e oA SR 89 95a 9 e R o ARARI B § K Bl dfhd b
TRBR T TGS | oI el 89T dTecl| 3R &H I8 Yae off ¥ € o1 39 Yae & -
airerd fShaTmae 81, 98 3% WROR B JdEeR! 2 3R &% ARHR 9 e &l Fdagd
B BT QI A8 A @ Bl

Heled, 9gd AN 3R W a1 $9H BEl TS 8, P 3MUBT IRaR ¥ B @ © B
I HH B, AT H 3Ud A1Eqd H qX FeT DI (@) &A% e AR HeH Bl ad
Al B T B, B WA 41 39 g W AW €1 59 AN A Y8 WagH gAY AT & [ Big
fafre wfeer a1 @15 faftre &3 v @1 s fow 0 WReR &1 W1 ot ® 6 s

& P qR-GR daM Bl JATTRIHAT & d AT T8 UG QT Bl 3R I IARBR I, S
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YT 8, SHH BH PR TS Ml © A 98 TS DA DY, FIY AR ATRE HY, IFD (oY
IR ARHR W @R @aid ol RO AT, R THUA. & Al GolaRM &I awerl g4q
AN F ST T B, Rifh ARBR (Bl B W 81, ABR WIR 81 §l U DR 7 B
® T8 B [HAT A AR WBHRI Bl AT R fagawiar @1 & fg ®RE & iR
R HACHT, Sl TRHRI & T &, STHT TR HAT 1eV] 39 e 3 39 fqead-aar o
TR X & fU B8R i | g8 b fhar 81 SRl H B AN 7 B Al Bl ARG B
& forg AfIgpd w1 &1 Haa fBHar 21 3/ 3M® AT IR W, &R F&d 8, dfdh R, &
arell Bl YL.UA. 3R TH.UA. BT ATYDR &l 8T, I8 89 aArl + Faell &l g

HEIGd, § 3fU% HIH W Wd © Wl WeWl W AN BT dredl § B AS Sl
fatrre &, ug fadued IREf¥er ge aren ¢ I8 fA8u® @9 & Bl Bl Tl < qrel B, I8
[qeep AR & AR DI I B aTell ©l I8 [A89UD [GdPIABR DI FHIG B Tl
2 I8 A9u®d <o &) AR B g H Heg B ATl B, sAfev 9 fAgd w1 uika
B DI P B
HON. DEPUTY SPEAKER: Shri Premachandran. Please be very brief.
SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I will be very brief. Thank

you, Deputy Speaker, Sir. I have gone through the entire debate in respect of my
Resolution disapproving the Ordinance as well as the consideration of the Bill.
We have heard the hon. Minister also. I would like to appreciate the hon. Minister
for showing keen patience throughout the debate sitting in the House and giving a
good reply to us.

The apprehension which I have made during my moving the motion is
regarding the Ordinance route of legislation. I am not going to repeat it. I feel
that most of the Members from this side and from the Treasury Benches also are in
agreement about preventing the misuse of Article 123.

HON. DEPUTY SPEAKER: That has already been explained.
SHRI N.K. PREMACHANDRAN: That has already been explained.
(Interruptions) Mahtab ji has even talked about repeal of Article 123 from the

Constitution of India because this right or this privilege or this power is not vested
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in other foreign democratic countries. So it has come out; I am thankful for
supporting that issue.

Regarding the controversial issues or the contentious issues, I would like to
briefly make my points within two-three minutes. First is the lease period. The
hon. Minister has just responded about enhancing the lease period from 30 years to
50 years. There is no justification in enhancing the lease period from 30 years to
50 years. Further, another very important fact to be noted is the period of lease
granted before the date of commencement of this Act. The period of lease, before
the date of commencement of this Act, for the captive mines will be up to 31
March, 2030. As far as other mines are concerned, it will be up to 31* March,
2020. Who will reap benefit out of these extensions? This statutory extension is
being given to the companies. Even before the commencement of the Act, if the
lease period is there, they are giving the benefit. It is not proper; it is not just.
Undue benefit is being given to them. Even the example was cited during the
course of discussion; some hon. Member was pointing out that in the State of Goa,
from the date of commencement of promulgation of this Ordinance, 80 mining
leases have been granted. We can see the interest behind it.

The second point is regarding the mining area-affected people, regarding
the tribal community. That matter I have already cited. Regarding the
environment assessment as well as the social impact assessment, it is highly
required. ... (Interruptions)

Regarding District Mineral Foundation, my only point is that it has to be
changed as ‘Mining Area Welfare Foundation’ so that the message will be very
clear.

My next point is regarding cooperative federalism. Regarding cooperative
federalism, the hon. Members from Odisha have also pointed out, the proposed
amendments of Section 20 (a) and Section 20 is taking away the rights of the
States. In one way you are giving rights to the States, in another way you are

taking back rights from the States.
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Pandit Jawaharlal Nehru once told, the public sector undertakings of our
country are the temples of modern India. They should be protected.

The last clarification which I am seeking is, 26 per cent of the profit is to be
shared with the local area benefit. As per 2011 Act, this Act is silent in respect of
this 26 per cent of the profit. With these clarifications, I conclude. Thank you, Sir.
HON. DEPUTY SPEAKER: Shri Premachandran, are you withdrawing the
Resolution?

SHRI N.K. PREMACHANDRAN: No, Sir.
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HON. DEPUTY SPEAKER: The question is:

“That this House disapproves of the Coal Mines (Special Provisions)
Second Ordinance, 2014 (No. 7 of 2014) promulgated by the
President on 26" December, 2014.”

The motion was negatived.

HON. DEPUTY SPEAKER: The question is:

“That the Bill further to amend the Mines and Minerals
(Development and Regulation) Act, 1957, be taken into
consideration.”

The motion was adopted.

126

HON. DEPUTY SPEAKER: The House shall now take up clause by clause

consideration of the Bill.

Clauses 2 and 3 67 of 1957,
1 of 156 and
18 of 2013
The question is:

“That Clauses 2 and 3 stand part of the Bill.”
The motion was adopted.

Clauses 2 and 3 were added to the Bill.

Clause 4 Amendment of Section 4A

HON. DEPUTY SPEAKER: Mr. Mahtab, are you moving your amendment?

SHRI BHARTRUHARI MAHTAB (CUTTACK): I am moving my amendment.

I beg to move:
Page 2, after line 34, insert —

“Provided also that the applications made for avoiding the lapsing of
lease and for revival of the lease, which are pending on the date of
coming into force of the Mines and Minerals (Development and
Regulation) Amendment Act, 2015, may be disposed within a period
of three months or six months, as the case may be, from the date of
coming into force of the Mines and Minerals (Development and
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Regulation) Amendment Act, 2015 and the applications that remain
pending on the expiry of the stipulated period shall be deemed to
have been refused.” 9)

Amendment 9 deals with Clause 4. At the outset, let not the impression go
that BJD is opposed to this Bill. We are not opposed to this Bill. We welcome the
provisions for grant of mining leases by auction which was a longstanding demand
of ours. Our Chief Minister Mr. Naveen Patnaik has been repeatedly saying that
all mines should be auctioned. I would say that this is the point which we have put
forth repeatedly before this Government. The credit goes to the hon. Supreme
Court of India who actually directed the Government to go ahead with auctioning
of the mines and our Government in Odisha was in favour of this. The Clause that
I am referring to is Clause no. 4. I want an insertion.

The hon. Minister has just now mentioned, ‘we have to have a limited time
slot. This is the proviso which I want to insert in this Bill. That will strengthen this
Bill to a great extent.

HON. DEPUTY SPEAKER: I shall now put Amendment No.9 moved by Shri
Bhartruhari Mahtab to the vote of the House.
SHRI BHARTRUHARI MAHTAB : Sir, I want Division.
HON. DEPUTY SPEAKER: Let the Lobbies be cleared—
Now, the Lobbies have been cleared. Already the procedure regarding AVR

has been mentioned.
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The question is:

“Provided also that the applications made for avoiding the lapsing of
lease and for revival of the lease, which are pending on the date of
coming into force of the Mines and Minerals (Development and
Regulation) Amendment Act, 2015, may be disposed within a period
of three months or six months, as the case may be, from the date of
coming into force of the Mines and Minerals (Development and
Regulation) Amendment Act, 2015 and the applications that remain
pending on the expiry of the stipulated period shall be deemed to
have been refused.” 9)

The Lok Sabha divided:
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DIVISION 1. AYES

Antony, Shri Anto

Anwar, Shri Tariq

Banerjee, Shri Abhishek
Banerjee, Shri Kalyan

Biju, Shri P. K.

“Chaudhary, Shri Santokh Singh
@Chaudhury, Shri Jitendra
Dastidar, Dr. Kakoli Ghosh
@Datta, Shri Sankar Prasad
@Dev, Kumari Sushmita
Faizal, Mohammed
@Gandhi, Shri Dharam Vira
George, Adv. Joice

Ghosh, Shrimati Arpita
Gogoi, Shri Gaurav

Hooda, Shri Deepender Singh
Jena, Shri Rabindra Kumar
Karunakaran, Shri P.

Khan, Shri Md. Badaruddoza
Kumar, Shri Santosh
Mahato, Dr. Mriganka
Mahtab, Shri Bhartruhari
Mandal, Dr. Tapas

Mani, Shri Jose K.

@Mann, Shri Bhagwant
“Meinya, Dr. Thokchom

€ Voted through slip.
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Misra, Shri Pinaki
@Mukherjee, Shri Abhijit
Nagesh, Shri Godam
Naik, Prof. A.S.R.

Pala, Shri Vincent H.
Panda, Shri Baijayant Jay
Patasani, Shri Prasanna Kumar
Paul, Shri Tapas

Poddar, Shrimati Aparupa
Pradhan, Shri Nagendra Kumar
Premachandran, Shri N.K.
Rajesh, Shri M. B.

Reddy, Shri A.P. Jithender
Roy, Prof. Saugata

Roy, Shrimati Satabdi
Sahu, Shri Tamradhwaj
Salim, Shri Mohammad
Sampath, Dr. A.
Sanghamita, Dr. Mamtaz
Satpathy, Shri Tathagata
Swain, Shri Ladu Kishore

Tarai, Shrimati Rita

Teacher, Shrimati P.K. Shreemathi

Thomas, Prof. K.V.
Uddin, Shri Tasleem
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€ Voted through slip.
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NOES

Agrawal, Shri Rajendra

Ahir, Shri Hansraj Gangaram
Ahlawat, Shrimati Santosh
Ahluwalia, Shri S.S.

Ananthkumar, Shri

Angadi, Shri Suresh C.

Babu, Dr. Ravindra

Baheria, Shri Subhash Chandra
Bais, Shri Ramesh

Bala, Shrimati Anju

Balyan, Dr. Sanjeev

@Bansode, Adv. Sharadkumar Maruti
Barne, Shri Shrirang Appa
Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Sudarshan

“Bhamre, Dr. Subhash Ramrao
Bharti, Sushri Uma

Bhatt, Shrimati Ranjanben

Bhuria, Shri Dileep Singh
@Bidhuri, Shri Ramesh

Birla, Shri Om

Bohra, Shri Ramcharan
Chakravarty, Shrimati Bijoya
Chandel, Kunwar Pushpendra Singh
Chaudhary, Shri C. R.

@ Voted through slip.
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Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.
Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chauhan, Shri Devusinh
Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi
Chhewang, Shri Thupstan
$Choubey, Shri Ashwini Kumar
Choudhary, Shri Babulal
Chudasama, Shri Rajeshbhai
@Deka, Shri Ramen

Devi, Shrimati Rama

Dhotre, Shri Sanjay

Dhurve, Shrimati Jyoti
Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant

Dubey, Shri Satish Chandra

Dwivedi, Shri Harishchandra alias Harish

Gaddigoudar, Shri P.C.
Gaikwad, Dr. Sunil Baliram

Gaikwad, Prof. Ravindra Vishwanath

Galla, Shri Jayadev

Gandhi, Shri Dilipkumar Mansukhlal

“Gangwar, Shri Santosh Kumar

Giluwa, Shri Laxman

@ Voted through slip.
S Corrected through slip for Noes.
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Girri, Shri Maheish

Gohain, Shri Rajen

Gupta, Shri Sudheer

Haribabu, Dr. Kambhampati
Hegde, Shri Anantkumar
Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram
@y at, Prof. Sanwar Lal
Jigajinagi, Shri Ramesh

Joshi, Shri Chandra Prakash
Joshi, Shri Pralhad

Jyoti, Sadhvi Niranjan
Kachhadia, Shri Naranbhai
Karandlaje, Kumari Shobha
Kashyap, Shri Virender
Kaswan, Shri Rahul

@Kataria, Shri Rattan Lal
Kateel, Shri Nalin Kumar
@Kaushik, Shri Ramesh Chander

Khanduri AVSM, Maj. Gen. (Retd.) B.C.

@Khuba, Shri Bhagwanth
“Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Jugal

@Kishore, Shri Kaushal

Koli, Shri Bahadur Singh

@ Voted through slip.
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Koshyari, Shri Bhagat Singh
Kumar, Dr. Virendra

Kumar, Kunwar Sarvesh
@Kumar, Shri Ashwini
Kumar, Shri Dharmendra
Kumar, Shri Shanta
@Kundariya, Shri Mohanbhai Kalyanjibhai
Lekhi, Shrimati Meenakashi
Maadam, Shrimati Poonamben
Mahato, Dr. Banshilal
Mahato, Shri Bidyut Baran
Malviya, Prof. Chintamani
Manjhi, Shri Hari

“Maurya, Shri Keshav Prasad
Meena, Shri Harish
Meghwal, Shri Arjun Ram
Mishra, Shri Anoop

Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan
@Mohan, Shri M. Murli
Mohan, Shri P.C.

Munda, Shri Karia

Munde, Dr. Pritam Gopinath
“Nagar, Shri Rodmal

Naik, Shri Shripad Yesso

Voted through slip.
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Narasimham, Shri Thota
Nath, Shri Chand

@Ninama, Shri Manshankar
Nishad, Shri Ajay

Nishad, Shri Ram Charitra
@Nishank, Dr. Ramesh Pokhriyal
Oram, Shri Jual

Paatle, Shrimati Kamla

Pal, Shri Jagdambika

Pandey, Dr. Mahendra Nath
Pandey, Shri Hari Om
Pandey, Shri Rajesh

Pandey, Shri Ravindra Kumar
Paraste, Shri Dalpat Singh
Paswan, Shri Chhedi

Paswan, Shri Kamlesh
@Paswan, Shri Ram Chandra
Paswan, Shri Ramvilas

Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Lalubhai Babubhai
Patel, Shri Natubhai Gomanbhai
Patel, Shri Prahlad Singh
Patel, Shri Subhash

Patel, Shrimati Anupriya
Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

@Patil, Shri Kapil Moreshwar

€ Voted through slip.
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“Ppatole, Shri Nana

Phule, Sadhvi Savitri Bai
@Prasad, Dr. Bhagirath
Pratap, Shri Krishan
Radhakrishnan, Shri Pon
@Raj, Dr. Udit

Raj, Shrimati Krishna
Rajbhar, Shri Harinarayan
Rajoria, Dr. Manoj

Rajput, Shri Mukesh

Raju, Shri Ashok Gajapathi
Ram, Shri Janak

Ram, Shri Vishnu Dayal
Rao, Shri M. Venkateswara
@Rao (Avanthi), Shri Muthamsetti Srinivasa
Rathore, Shri Hariom Singh
Rathwa, Shri Ramsinh
Raut, Shri Vinayak Bhaurao
Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada
@Ray, Shri Ravindra Kumar
Rudy, Shri Rajiv Pratap
Sahu, Shri Lakhan Lal

Sai, Shri Vishnu Dev
Sampla, Shri Vijay

Sanjar, Shri Alok

@Sarmah, Shri Ram Prasad

€ Voted through slip.
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Sarswati, Shri Sumedhanand
Sawaikar, Adv. Narendra Keshav
Sawant, Shri Arvind

Shah, Shrimati Mala Rajyalakshmi
@Sharma, Dr. Mahesh

Sharma, Shri Ram Swaroop
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shinde, Dr. Shrikant Eknath
“Shirole, Shri Anil

Shyal, Dr. Bhartiben D.
Siddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Singh, Dr. Jitendra

Singh, Dr. Nepal

@Singh, Dr. Satya Pal

@Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Brijbhushan Sharan
Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Giriraj

Singh, Shri Hukum

Singh, Shri Nagendra

@Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh (Raju Bhaiya), Shri Rajveer

€ Voted through slip.
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Singh, Shri Rakesh

@Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
Sinha, Shri Jayant

“Sinha, Shri Manoj
Solanki, Dr. Kirit P.
Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
@Sonowal, Shri Sarbananda
Supriyo, Shri Babul
@Tadas, Shri Ramdas C.
Tamta, Shri Ajay

Tasa, Shri Kamakhya Prasad
Teli, Shri Rameshwar

Teni, Shri Ajay Misra
Thakur, Shri Anurag Singh
Thakur, Shrimati Savitri
sTomar, Shri Narendra Singh
Tripathi, Shri Sharad
Udasi, Shri Shivkumar
Vardhan, Dr. Harsh

Vasava, Shri Manshukhbhai Dhanjibhai
Vasava, Shri Parbhubhai Nagarbhai

@Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh

@ Voted through slip.
SCorrected through slip for Noes.
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Verma, Shri Parvesh Sahib Singh
Verma, Shrimati Rekha

Wanga, Shri Chintaman Navasha
Yadav, Shri Hukmdeo Narayan
@Yadav, Shri Laxmi Narayan
Yadav, Shri Ram Kripal

@Y ediyurappa, Shri B.S.

ABSTAIN
Nil

€ Voted through slip.
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HON. DEPUTY SPEAKER: Subject to correction®, the result of the Division is:
Ayes: 045
Noes: 176
The motion was negatived.
HON. DEPUTY SPEAKER: The question is:
“That clause 4 stand part of the Bill.”
The motion was adopted.

Clause 4 was added to the Bill.

Clause 5 1 of 1956
18 of 2013

HON. DEPUTY SPEAKER: Shri Md. Badaruddoza Khan, are you moving
amendment No. 27?
SHRI MD. BADARUDDOZA KHAN (MURSHIDABAD): I beg to move:
“Page 3, for lines 8 to 11, substitute—
"Provide that a mining lease may be granted upon the filing of a
mining plan in accordance with a system established by the Central
Government for preparation, certification and monitoring of such

plan with the approval of the Indian Bureau of Mines on behalf of
the Central Government.".” 27)

. The following Members also recorded/corrected their votes through slips,

Ayes: 045 + S/Shri Santokh Singh Chaudhary, Jitendra Chaudhury, Sankar Prasad Datta, Kumari Sushmita
Dev, S/Shri Dharam Vira Gandhi, Bhagwant Mann, Dr. Thokchom Meinya, Shri Abhijit Mukherjee -
S/Shri Ashwini Kumar Choubey, Narendra Singh Tomar = 051

Noes: 176 + Advocate Sharadkumar Maruti Bansode, Dr. Subhash Ramrao Bhamre, S/Shri Ramesh
Bidhuri, Ashwini Kumar Choubey, Ramen Deka, Santosh Kumar Gangwar, Prof. Sanwar Lal Jat, S/Shri
Rattan Lal Kataria, Ramesh Chandra Kaushik, Bhagwanth Khuba, Ram Mohan Naidu Kinjarapu, Kaushal
Kishor, Ashwini Kumar, Mohanbhai Kalyanjibhai Kundariya, Keshav Prasad Maurya, M. Murli Mohan,
Rodmal Nagar, Manshankar Ninama, Dr. Ramesh Pokhriyal Nishank, S/Shri Ram Chandra Paswan, Kapil
Moreshwar Patil, Nana Patole, Dr. Bhagirath Prasad, Dr. Udit Raj, S/Shri Muthamsetti Srinivasa Rao
(Avanthi), Ravindra Kumar Ray, Ram Prasad Sarmah, Dr. Mahesh Sharma, Shri Anil Shirole, Dr. Satya
Pal Singh, S/Shri Bharat Singh, Pashupati Nath Singh, Sunil Kumar Singh, Manoj Sinha, Sarbananda
Sonowal, Ramdas C. Tadas, Narendra Singh Tomar, Dr. Anshul Verma, S/Shri Laxmi Narayan Yadav,
B.S. Yediyurappa =216
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HON. DEPUTY SPEAKER: I shall now put amendment No. 27 to Clause 5
moved by Shri Md. Badaruddoza Khan to the vote of the House.
The amendment was put and negatived.
HON. DEPUTY SPEAKER: Dr. A. Sampath, are your moving your amendment
Nos. 39 and 40?
DR. A. SAMPATH (ATTINGAL): Hon. Deputy Speaker, Sir, I beg to move:
“Page 3, lines 9 and 10,—

for “State Government”,

substitute ‘‘Central Government’’.” (39)
“Page 3, line 11,—

for “with the approval of the Central Government”,

substitute “with duly approved by Indian Bureau of Mines on
behalf of Central Government”.” (40)

My amendments are regarding Clause 5. The existing provision in the
Mines and Minerals (Development and Regulation) Act, 1957 under Section 5
2(b) says that there is a mining plan duly approved by the Central Government or
by the State Government in respect of such category of mines as may be specified
by the Central Government for the development of mineral deposits in the area
concerned. ... (Interruptions)

HON. DEPUTY SPEAKER: Order, please.
DR. A. SAMPATH : Sir, if they are not hearing, what can I do?
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HON. DEPUTY SPEAKER: You continue now.
Nothing will go on record except what Mr. Sampath speaks.
... (Interruptions)”
DR. A. SAMPATH : Nishikantji, my voice may be a bit feeble but do not think
that the voice of the people is feeble... (Interruptions)

Sir, the proposed Amendment, which the Minister has moved, says that:
“Provided that a mining lease may be granted upon the filing of a mining plan in
accordance with the system established by the State Government for preparation,
certification and monitoring of such plan with the approval of the Central
Government.”

I have given an amendment to this. This is the amendment, which I am
moving, with your permission. It says: ‘Provided that a mining lease may be
granted upon the filing of a mining plan in accordance with the system established
by the Central Government...’ It is because they have a Constitutional obligation,
which I have stated earlier. ‘...for preparation, certification and monitoring of
such plan duly approved by the Indian Bureau of Mines on behalf of the Central
Government.’

This is my amendment. I am moving my amendment.

HON. DEPUTY-SPEAKER: All right. You have moved two amendments.

I shall now put amendment Nos. 39 and 40 moved by Dr. A. Sampath to

the vote of the House.
The amendments were put and negatived.
HON. DEPUTY-SPEAKER: The question is:
“That clause 5 stand part of the Bill.
The motion was adopted.

Clause 5 was added to the Bill.

* Not recorded.
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Clause 6 Amendment of Section 6
HON. DEPUTY-SPEAKER: Shri . Mahtab, are you moving your amendment?
SHRI BHARTRUHARI MAHTAB: Sir, I am moving my amendment No. 10.
I beg to move:
“Page 3, after line 19, insert —
"Provided further that the State Government may, in the interests
of equitable allocation of mineral resources, decrease the area

limits stipulated in this section to a lesser extent for such
minerals as it may consider appropriate." ”’ (10)

I want the power of limiting the area should vest with the State
Government.
HON. DEPUTY-SPEAKER: I shall now put amendment No. 10 moved by Shri
Bhartruhari Mahtab to the vote of the House.

The amendment was put and negatived.

HON. DEPUTY-SPEAKER: The question is:
“That clause 6 stand part of the Bill.

The motion was adopted.

Clause 6 was added to the Bill.

Clause 7 Substitution of new
section for section 8

HON. DEPUTY-SPEAKER: Prof. Saugata Roy, are you moving your
amendments?

PROF. SAUGATA ROY (DUM DUM): Sir, I am moving my amendment Nos. 1
and 2. I beg to move:

“Page 3, line 24,—
for “thirty years”
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substitute “twenty years”.” (1)

“Page 3, omit lines 25 and 26.”  (2)

They relate to Clause 7 of the Bill. Clause 7 deals with minerals specified
in Part A of the First Schedule. Now, Part A of the First Schedule deals with coal
and lignite, which is not under this Ministry, but since this is Mines Act, coal is
also covered.

I am not in favour of giving lifetime leases to people. Let it be 20 years.
Let the Government see how they are lifting coal, how they are functioning. Then,
another auction be held.
HON. DEPUTY-SPEAKER: I shall now put amendment No. 1 and 2 moved by
Prof. Saugata Roy to the vote of the House.

The amendments were put and negatived.

HON. DEPUTY-SPEAKER: Shri Mahtab, are you moving your amendment No.
11?

SHRI BHARTRUHARI MAHTAB : I am moving my amendment No. 11 in
Clause 7. I beg to move:

“Page 3, for lines 27 to 28, substitute — 7
"(3) A mining lease may be renewed once for a period of twenty
years with the previous approval of the Central Government."”  (11)

It is a substitute, which I want to insert in this.
HON. DEPUTY-SPEAKER: I shall now put amendment No. 11 moved by Shri
Bhartruhari Mahtab to the vote of the House.

The amendment was put and negatived.
HON. DEPUTY SPEAKER: Shri N.K. Premachandran, are you moving your
amendment No. 28.
SHRI N.K. PREMACHANDRAN : I am moving my amendment No. 28 in Clause

7. 1beg to move:
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“Page 3, line 24,—
for “thirty years”

29 9

substitute “twenty-five years”. (28)

HON. DEPUTY SPEAKER: I shall now put amendment No. 28 moved by
Shri N. K. Premachandran to the vote of the House.
The amendment was put and negatived.
HON. DEPUTY SPEAKER: The question is:
“That Clause 7 stand part of the Bill.”
The motion was adopted.

Clause 7 was added to the Bill.

Clause 8 Insertion of new section SA

HON. DEPUTY SPEAKER: Prof. Saugata Roy, are you moving your amendment
Nos. 3,4, 5 and 6.
PROF. SAUGATA ROY :Sir, I move amendment Nos. 3, 4, 5 and 6 to Clause 8.
I beg to move:
“Page 3, line 34,—
for “fifty years”
substitute “thirty years”.” 3)

“Page 3, line 37,—
for “fifty years”
substitute “thirty years”.” (4)

“Page 3, omit lines 40 and 45.” ®))

“Page 4, omit lines 1 and 2.” (6)
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This deals with the minerals not included in part A and B of the first
Schedule. As I mentioned Part A deals with Coal and Lignite, Part B deals with
Atomic minerals and Part C is the most important one because it deals with iron
ore, bauxite, zinc ore, copper ore, precious stones and everything. Now, the
proposal is being given that mining leases will be given for 50 years. That is
almost giving it in perpetuity. So, this is very dangerous that somebody will get
these precious minerals for fifty years. In this, [ want to mention that the Minister
without any auction is extending the lease of those captive mines. I mentioned
earlier that the big companies both public and private sectors like SAIL, Vizag
Steel, Essar, Jindal and all of them are holding leases. Without anything, it has
been extended to the year 2030. Is it fair if they get lease for fifty years? So, I
want this fifty years to be brought down to thirty years. That is why, I moved
amendment Nos. 3, 4, 5 and 6.

HON. DEPUTY SPEAKER: I shall now put amendment Nos. 3, 4, 5 and 6 moved
by Prof. Saugata Roy to the vote of the House.
The amendment were put and negatived.
HON. DEPUTY SPEAKER: Shri Mahtab, are you moving amendment nos. 12,
13, 14,15, 16, 17, 18 and 19.
SHRI BHARTRUHARI MAHTAB : I beg to move:
“Page 3, line 34, —

for "fifty years"

substitute "thirty years which may be extended once for a period

of twenty years subject to fulfillment of such terms and

conditions as may be specified".” (12)
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“Page 3, line 37, —
for "fifty years"
substitute "thirty years which may be extended once for a period
of twenty years subject to fulfillment of such terms and

conditions as may be specified".” (13)

“Page 3, lines 38 and 39, —
substitute "(4) One the expiry of the lease period, all mining
leases, granted whether before or after the commencement of
the Mines and Minerals (Development and Regulation)
Amendment Act, 2015, shall be put up of auction as per the
procedure specified in this Act."” (14)

“Page 3, for line 43, —
substitute "exclusively for captive purpose, may be extended

by the State Government up to a".” (15)

“Page 3, line 45, —
for "fifty"
substitute "thirty".” (16)

“Page 4, for line 6,—
substitute "for other than exclusively captive purpose, may be

extended by the State Government".” (17)

“Page 4, line 9, —
for "fifty years"
substitute "thirty years".” (18)
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“Page 4, line 11, —
for "captive purpose"

substitute "exclusively captive purpose".” (19)

Sir, the crux of the matter of this Bill is relating to Clause 8 which has
actually pained us to a great extent. We expected that some corrective measures
will be taken after hearing the debates in this House and also interacting with
various other State Governments which has happened in between. I am very sorry
to use this word and this is an allegation that this Clause 8 has been included in
this Amendment clandestinely. The clandestine manner in which this Clause 8 has
been inserted in the MMDR Act raises doubts and suspicion. This section was not
in the draft Ordinance, that was circulated to respective State Governments and
other stakeholders for consultation. At whose behest and for what reason it was
brought into the Ordinance behind the back of State Governments who are actually
the owners of the mineral resources and users, industries is anybody’s guess.

I strongly demand that the largesse of extension of lease period should not
be granted to the lessees who have already completed 50 years. In case a transitory
provision is needed, I again request the Minister that a period of one year, which
was what Mr. Satpathy had said during the debate, may be adequate for
completing the auctions as has already been demonstrated in the case of coal block
auctions. With respect to the amendments made in Section 8 and Section 8A(2),
we are of the opinion that 50 years is too long a time for granting a mining lease.
The market of most minerals, especially ores, particularly iron ore is a volatile
market and it will not be practical for intending bidders to make offers in the
competitive bidding based on market forecast for a long period of 50 years.
Besides, as the Amendment Bill provides for a fixation of time limit for disposal
of application, there is no basis for apprehension of delays in disposal of renewal
of application in future, and thus there is no justification in taking away the

renewal system for Part ‘C’ minerals.
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Sir, we, therefore, strongly suggest that the tenure of leases should be
limited to 30 years with provision of only one renewal for 20 years. There is no
need for a second renewal. Clause 8A is a long clause and I have given a number
of amendments to the respective Sections of that clause. 8A has not been
circulated. I have mentioned this earlier. But 8A(3), 8A(5) and 8A(6) should be
deleted from the legislation and the system of lease for 30 years with option of one
renewal for 20 years should be restored. All existing leases should be put to
auction on the expiry of lease first renewal period without extension. This will be
in conformity with the various pronouncements of the hon. Supreme Court of
India relating to allocation of natural resources through public auction. Provisions
of 8A(5) and 8A(6) are in direct conflict to these judgements as these amount to
extending the lease period beyond entitlement period as per the original terms of
lease without public auction.

Sir, 8A(5) and 8A(6) provide for conditional deemed sanction which is self-
contradictory. Any conditional extension is subject to State Government being
satisfied about the fulfilment of eligibility conditions. I need not explain what
those eligibility conditions are. But in Section 8 A(5), the term is used for “captive
purposes”, and that is amenable to varying interpretation, particularly, as this term
has not been defined in the MMDR Act. In order to avoid confusion and litigation,
the additional benefit of 10 years, if at all granted, should only be applicable for
leases granted exclusively for captive use of the mineral by the lessors.

Before I end, I would just mention here about the ceiling. Here I would
mention that we strongly oppose the insertion of clause 8. It is against the interest
not only of the State but also of the nation. This amounts to appropriating the
power of the State, which is there in clause 8. I oppose with my fullest command
this amendment.... (Interruptions)

HON. DEPUTY SPEAKER: I shall now put Amendment Nos.12, 13, 14, 15, 16,
17, 18 and 19 moved by Shri B. Mahtab to the vote of the House.
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SHRI BHARTRUHARI MAHTAB : Sir, I demand division on this.
HON. DEPUTY SPEAKER: The Lobbies have already been cleared.

I shall put Amendment Nos.12, 13, 14, 15, 16, 17, 18 and 19 moved by Shri
Bhartruhari Mahtab to the vote of the House.

The question is:
“Page 3, line 34, --
for "fifty years"

substitute "thirty years which may be extended once for a
period of twenty years subject to fulfillment of such terms
and conditions as may be specified". (12)

Page 3, line 37, —
for "fifty years"

substitute "thirty years which may be extended once for a
period of twenty years subject to fulfillment of such terms
and conditions as may be specified". (13)

Page 3, lines 38 and 39,--

substitute "(4) One the expiry of the lease period, all mining
leases, granted whether before or after the commencement of
the Mines and Minerals (Development and Regulation)
Amendment Act, 2015, shall be put up of auction as per the
procedure specified in this Act." (14)

Page 3, for line 43, —
substitute "exclusively for captive purpose, may be extended
by the State Government up to a". (15)

Page 3, line 45, —
for "fifty"
substitute "thirty"  (16).
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Page 4, for line 6,—
substitute "for other than exclusively captive purpose, may be
extended by the State Government". (17).
Page 4, line 9, —
for "fifty years"
substitute "thirty years".  (18)

Page 4, line 11, —
for "captive purpose"
substitute "exclusively captive purpose". (19)

The Lok Sabha divided:
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DIVISION NO.2 AYES

Adhikari, Shri Suvendu
Antony, Shri Anto

Anwar, Shri Tariq

Banerjee, Shri Abhishek
Banerjee, Shri Kalyan

Biju, Shri P. K.
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Hikaka, Shri Jhina
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Jena, Shri Rabindra Kumar
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Khan, Shri Md. Badaruddoza
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@Kumar, Shri P.

Kumar, Shri Santosh

Mahato, Dr. Mriganka

€ Voted through slip.

14.45 Hrs.
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@Mahtab, Shri Bhartruhari
@Mani, Shri Jose K.

@Mann, Shri Bhagwant
Meinya, Dr. Thokchom

Misra, Shri Pinaki
@Mohapatra, Dr. Sidhant
Mukherjee, Shri Abhijit
Nagesh, Shri Godam

@Naik, Prof. A.S.R.

Pala, Shri Vincent H.

@Panda, Shri Baijayant Jay
Patasani, Shri Prasanna Kumar
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@Paul, Shri Tapas

Poddar, Shrimati Aparupa
@Pradhan, Shri Nagendra Kumar
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Sahu, Shri Tamradhwaj
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€ Voted through slip.
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@Saren, Dr. Uma

@Satpathy, Shri Tathagata

Singh, Prof. Sadhu

Singh, Shri Ravneet
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€ Voted through slip.

154



03.03.2015

NOES

Agrawal, Shri Rajendra

Ahir, Shri Hansraj Gangaram
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€ Voted through slip.
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@Chaudhary, Shri Ram Tahal
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Chavan, Shri Harishchandra

Chavda, Shri Vinod Lakhmashi
Choubey, Shri Ashwini Kumar
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Chudasama, Shri Rajeshbhai

Deka, Shri Ramen

@Dev1, Shrimati Rama

Dhotre, Shri Sanjay

Dhurve, Shrimati Jyoti

@Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant

Dubey, Shri Satish Chandra
Dwivedi, Shri Harishchandra alias Harish
Gaddigoudar, Shri P.C.

@Gadkari, Shri Nitin

Gaikwad, Dr. Sunil Baliram
Gaikwad, Prof. Ravindra Vishwanath
Galla, Shri Jayadev

Gandhi, Shri Dilipkumar Mansukhlal
Gangwar, Shri Santosh Kumar
Giluwa, Shri Laxman

Girri, Shri Maheish

Gohain, Shri Rajen

Gupta, Shri Sudheer

€ Voted through slip.
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Haribabu, Dr. Kambhampati
Hegde, Shri Anantkumar

Jaiswal, Dr. Sanjay
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Jat, Prof. Sanwar Lal
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Joshi, Shri Chandra Prakash
Joshi, Shri Pralhad

Jyoti, Sadhvi Niranjan
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Kashyap, Shri Virender
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Kataria, Shri Rattan Lal

Kateel, Shri Nalin Kumar
Kaushik, Shri Ramesh Chander

Khanduri AVSM, Maj. Gen. (Retd.) B.C.

@Khuba, Shri Bhagwanth
@Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Jugal

Kishore, Shri Kaushal

Koli, Shri Bahadur Singh

Koshyari, Shri Bhagat Singh
Kumar, Dr. Virendra

Kumar, Kunwar Sarvesh

@Kumar, Shri Ashwini

€ Voted through slip.
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@Kumar, Shri Dharmendra
@Kumar, Shri Shanta
Kundariya, Shri Mohanbhai Kalyanjibhai
@Lekhi, Shrimati Meenakashi
Maadam, Shrimati Poonamben
Mabhato, Dr. Banshilal
Mahato, Shri Bidyut Baran
Malviya, Prof. Chintamani
Manjhi, Shri Hari

Maurya, Shri Keshav Prasad
Meena, Shri Harish

Meghwal, Shri Arjun Ram
Mishra, Shri Anoop

Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan

Mohan, Shri M. Murli

Mohan, Shri P.C.

Munda, Shri Karia

Munde, Dr. Pritam Gopinath
Nagar, Shri Rodmal

Naik, Shri Shripad Yesso
@Narasimham, Shri Thota
Nath, Shri Chand

Ninama, Shri Manshankar
Nishad, Shri Ajay

Nishad, Shri Ram Charitra
@Nishank, Dr. Ramesh Pokhriyal

€ Voted through slip.
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Oram, Shri Jual

Paatle, Shrimati Kamla

Pal, Shri Jagdambika

Pandey, Dr. Mahendra Nath
Pandey, Shri Hari Om
Pandey, Shri Rajesh

Pandey, Shri Ravindra Kumar
Paraste, Shri Dalpat Singh
Paswan, Shri Chhedi

Paswan, Shri Kamlesh
@Paswan, Shri Ram Chandra
Paswan, Shri Ramvilas

Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Lalubhai Babubhai

Patel, Shri Natubhai Gomanbhai

Patel, Shri Prahlad Singh
Patel, Shri Subhash

Patel, Shrimati Anupriya
Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri Kapil Moreshwar
sPatole, Shri Nana

Phule, Sadhvi Savitri Bai
Prasad, Dr. Bhagirath
Pratap, Shri Krishan
Radhakrishnan, Shri Pon

@ Voted through slip.
S Corrected through slip for Noes.
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“Raj, Dr. Udit

Raj, Shrimati Krishna

Rajbhar, Shri Harinarayan
Rajoria, Dr. Manoj

Rajput, Shri Mukesh

Raju, Shri Ashok Gajapathi

Ram, Shri Janak

@Ram, Shri Vishnu Dayal

Rao, Shri M. Venkateswara
@Rao (Avanthi), Shri Muthamsetti Srinivasa
Rathore, Shri Hariom Singh
Rathwa, Shri Ramsinh

Raut, Shri Vinayak Bhaurao
@Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar
@Rudy, Shri Rajiv Pratap

Sahu, Shri Lakhan Lal

Sai, Shri Vishnu Dev

Sampla, Shri Vijay

Sanjar, Shri Alok

Sarmah, Shri Ram Prasad
Sarswati, Shri Sumedhanand
Sawaikar, Adv. Narendra Keshav
Sawant, Shri Arvind

Shah, Shrimati Mala Rajyalakshmi
@Sharma, Dr. Mahesh

Sharma, Shri Ram Swaroop

€ Voted through slip.
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Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shinde, Dr. Shrikant Eknath
©Shirole, Shri Anil

Shyal, Dr. Bhartiben D.
Siddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Singh, Dr. Jitendra

Singh, Dr. Nepal

Singh, Dr. Satya Pal

Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Brijbhushan Sharan
Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Giriraj

Singh, Shri Hukum

Singh, Shri Nagendra

Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

@Singh, Shri Satyapal

Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
@Sinha, Shri Jayant

@Sinha, Shri Manoj

€ Voted through slip.
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Solanki, Dr. Kirit P.
Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonowal, Shri Sarbananda
Supriyo, Shri Babul
@Tadas, Shri Ramdas C.
Tamta, Shri Ajay

Tasa, Shri Kamakhya Prasad
Teli, Shr1 Rameshwar
@Teni, Shri Ajay Misra
Thakur, Shri Anurag Singh
@Thakur, Shrimati Savitri
Tomar, Shri Narendra Singh
Tripathi, Shri Sharad

Udasi, Shri Shivkumar
Vardhan, Dr. Harsh

Vasava, Shri Manshukhbhai Dhanjibhai
Vasava, Shri Parbhubhai Nagarbhai

@Venugopal, Dr. P.
@Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shri Parvesh Sahib Singh

Verma, Shrimati Rekha

Wanga, Shri Chintaman Navasha
Yadav, Shri Hukmdeo Narayan

@Yadav, Shri Laxmi Narayan
Yadav, Shri Ram Kripal
Yediyurappa, Shri B.S.

€ Voted through slip.
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HON. DEPUTY-SPEAKER: Subject to correction”, the result of the division is:
Ayes: 43
Noes: 184
The motion was negatived.
SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I beg to move:
“Page 3, line 44, -
for “31* March, 2030
substitute “31% March, 2020”.” 31)

HON. DEPUTY-SPEAKER: I shall put Amendment No. 31 to clause 8 moved by
Shri N.K. Premachandran to the vote of the House.

The amendment was put and negatived.
HON. DEPUTY SPEAKER: Now, Amendment Nos.41 and 42, Dr. A. Sampath.
DR. A. SAMPATH (ATTINGAL): I beg to move:

“Page 3, line 34,--

for “fifty years”,
substitute “twenty-five years”.” (41)

. The following Members also recorded/corrected their votes through slips,

Ayes: 043 + S/Shrimati Arpita Ghosh, S/Shri Deependra Singh Hooda, P, Kumar, Bhartuhari Mahtab, Jose
K. Mani, Bhagwant Mann, Dr. Sidhant Mohapatra, Prof. ASR Naik, S/Shri Baijayant Jay Panda, Tapas
Paul, Nagendra Kumar Pradhan, N.K. Premchandran, A.P. Jithender Reddy, Prof. Saugat Roy, Shrimati
Sandhya Roy, Shri Mohammad Salim, Dr. Uma Saren, S/Shri Tathagata Satpathy, Ladu Kishore Swain,
Shrimati P.K. Sreemathi Teacher, Prof. K.V. Thomas - Shri Nana Patole = 063

Noes: 184 + Dr. Ravindra Babu, Shri Ramesh Bais, Sushri Uma Bharti, Shrimati Bijoy Chakraborty, S/Shri
P.P. Chaudhary, Ram Tahal Chaudhary, Shrimati Rama Devi, S/Shri Rajesh Kumar Diwakar, Nitin
Gadkari, Choudhary Mehboob Ali Kaisar, S/Shri Bhagwanth Khuba, Ram Mohan Naidu Kinjarapu,
Ashwini Kumar, Dharmendra Kumar, Shanta Kumar, Shrimati Meenakshi Lekhi, Shri Thota Narsimham,
Dr. Ramesh Pokhriyal Nishank, S/Shri Ram Chandra Paswan, Nana Patole, Dr. Udit Raj, S/ Shri Vishnu
Dayal Ram, Muthamsetti Srinivasa Rao (Avanthi), Shrimati Priyanka Singh Rawat, Shri Rajiv Pratap
Rudy, Dr. Mahesh Sharma, S/Shri Anil Shirole, Satyapal Singh, Jayant Sinha, Manoj Sinha, Ramdas C.
Tadas, Ajay Misra Teni, Shrimati Savitri Thakur, Dr. P. Venugopal, Dr. Anshul Verma, Shri Laxmi
Narayan Yadav =220
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“Page 3, line 37,--

for “fifty years”,
substitute “twenty-five years”.” (42)

My amendment nos. are 41 and 42. Even we can hear the heartbeats of
some of my colleagues in the Treasury Benches. I hope that in this regard they
may be with us in the heart. ... (Interruptions) Meghwal ji, please do not get
agitated with me. You are one of my best friends. ... (Interruptions) Sir, with your
permission, I want to refer to Clause 8A Sub Section (2). This is one of the most
important Clauses.... (Interruptions) Anyway, we cannot be part and parcel of
selling of this nation. Once the Le Monde, the French newspaper brought out a
leading article “Thanks this world is not for sale”. But, now this nation is for sale
if this is being adopted.

Sir, on and from the date of commencement of the Mines and Minerals
Development and Regulation (Amendment) Act 2015, all mining leases shall be
granted for a period of 50 years. The word mentioned is ‘shall be’ and not ‘may
be’. My question is, maybe due to my ignorance, in any of the developing nations,
do their Governments give their mines on lease for 50 years? ... (Interruptions)
Anywhere? ... (Interruptions) Sir, Sub-Section (3) is giving retrospective effect to
it. Sub-Section (3) says: “All mining leases granted before the commencement of
this Act”. ... (Interruptions) They shall also be for a period of 50 years....
(Interruptions) .

All mining leases granted before the commencement of this Act shall also
be for a period of 50 years. Mines have become money minting machines. That is
why, I am moving my amendments. These are among the most important
amendments.

HON. DEPUTY-SPEAKER: I shall now put Amendment Nos. 41 and 42 to clause
8 moved by Dr. A. Sampath to the vote of the House.
DR. A. SAMPATH: Sir, I request for a Division.
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HON. DEPUTY-SPEAKER: Okay. The Lobbies have already been cleared.

The question is:

“Page 3, line 34,--

for “fifty years”,
substitute “twenty-five years”.” (41)

“Page 3, line 37,--

for “fifty years”,
substitute “twenty-five years”.” (42)

The Lok Sabha divided:



03.03.2015

DIVISION NO 3 AYES

Adhikari, Shri Sisir Kumar
Antony, Shri Anto

@Anwar, Shri Tariq
@Banerjee, Shri Abhishek
@Banerjee, Shri Kalyan
Biju, Shri P. K.

Chaudhary, Shri Santokh Singh
Chaudhury, Shri Jitendra
@Dastidar, Dr. Kakoli Ghosh
Datta, Shri Sankar Prasad
@De(Nag), Dr. Ratna

Deo, Shri Arka Keshari

Dev, Kumari Sushmita
Faizal, Mohammed

Gandhi, Shri Dharam Vira
George, Adv. Joice

Ghosh, Shrimati Arpita
Gogoi, Shri Gaurav

Hikaka, Shri Jhina

@Hooda, Shri Deepender Singh
@Jayadevan, Shri C. N

Jena, Shri Rabindra Kumar
@Karunakaran, Shri P.

Khan, Shri Md. Badaruddoza
Kharge, Shri Mallikarjun
@Kumar, Shri Santosh

€ Voted through slip.
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(@Mahtab, Shri Bhartruhari
Mani, Shri Jose K.

“Mann, Shri Bhagwant
Meinya, Dr. Thokchom

Misra, Shri Pinaki

Mohapatra, Dr. Sidhant
Mukherjee, Shri Abhijit
Nagesh, Shri Godam

Naik, Prof. A.S.R.

Pala, Shri Vincent H.

Panda, Shri Baijayant Jay
Patasani, Shri Prasanna Kumar
@Patil, Shri Bheemrao B.
@Paul, Shri Tapas

@Poddar, Shrimati Aparupa
@Pradhan, Shri Nagendra Kumar
@Premachandran, Shri N.K.
Rajesh, Shri M. B.

Reddy, Shri A.P. Jithender
Reddy, Shri Konda Vishweshwar
@Roy, Prof. Saugata

@Roy, Shrimati Sandhya
@Roy, Shrimati Satabdi
@Sahu, Shri Tamradhwaj
Salim, Shri Mohammad
Samal, Dr. Kulmani

Sampath, Dr. A.

@Sanghamita, Dr. Mamtaz

€ Voted through slip.
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Saren, Dr. Uma

Satpathy, Shri Tathagata

Singh, Dr. Prabhas Kumar

@Singh, Prof. Sadhu

Singh, Shri Ravneet

Singh, Shrimati Pratyusha Rajeshwari
Swain, Shri Ladu Kishore

Tarai, Shrimati Rita

Teacher, Shrimati P.K. Shreemathi
Thomas, Prof. K.V.

€ Voted through slip.
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NOES

Agrawal, Shri Rajendra

Ahir, Shri Hansraj Gangaram
Ahlawat, Shrimati Santosh
Ahluwalia, Shri S.S.

“Amarappa , Shri Karadi Sanganna
Ananthkumar, Shri

Angadi, Shri Suresh C.

Babu, Dr. Ravindra

Baheria, Shri Subhash Chandra
Bais, Shri Ramesh

Bala, Shrimati Anju

Balyan, Dr. Sanjeev

Bansode, Adv. Sharadkumar Maruti
@Barne, Shri Shrirang Appa
Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Sudarshan

Bhamre, Dr. Subhash Ramrao
@Bharti, Sushri Uma

@Bhatt, Shrimati Ranjanben
Bhuria, Shri Dileep Singh
@Bidhuri, Shri Ramesh

Birla, Shri Om

Bohra, Shri Ramcharan
Chakravarty, Shrimati Bijoya
Chandel, Kunwar Pushpendra Singh
Chaudhary, Shri C. R.

Chaudhary, Shri Haribhai

€ Voted through slip.
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“Chaudhary, Shri P.P.
Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chauhan, Shri Devusinh
Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi
@Choubey, Shri Ashwini Kumar
@Choudhary, Shri Babulal
Chudasama, Shri Rajeshbhai
Deka, Shri Ramen

Devi, Shrimati Rama

Dhotre, Shri Sanjay

Dhurve, Shrimati Jyoti
Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant
@Dubey, Shri Satish Chandra

Dwivedi, Shri Harishchandra alias Harish

Gaddigoudar, Shri P.C.
@Gadkari, Shri Nitin
Gaikwad, Dr. Sunil Baliram

@Gaikwad, Prof. Ravindra Vishwanath

@Galla, Shri Jayadev

Gandhi, Shri Dilipkumar Mansukhlal

Gangwar, Shri Santosh Kumar
@Giluwa, Shri Laxman

Girri, Shri Maheish

Gohain, Shri Rajen

Gupta, Shri Sudheer

€ Voted through slip.
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Haribabu, Dr. Kambhampati
Hegde, Shri Anantkumar
Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram
@y at, Prof. Sanwar Lal
Jigajinagi, Shri Ramesh

Joshi, Shri Chandra Prakash
Joshi, Shri Pralhad

@Jyoti, Sadhvi Niranjan
Kachhadia, Shri Naranbhai
Karandlaje, Kumari Shobha
Kashyap, Shri Virender

Kaswan, Shri Rahul

Kataria, Shri Rattan Lal

Kateel, Shri Nalin Kumar
@Kaushik, Shri Ramesh Chander

Khanduri AVSM, Maj. Gen. (Retd.) B.C.

@Khuba, Shri Bhagwanth
@Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Jugal

Kishore, Shri Kaushal

Koli, Shri Bahadur Singh

Koshyari, Shri Bhagat Singh
Kumar, Dr. Virendra

Kumar, Kunwar Sarvesh

@Kumar, Shri Ashwini

Kumar, Shri Dharmendra

Kumar, Shri P.

€ Voted through slip.
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Kumar, Shri Shanta
@Kundariya, Shri Mohanbhai Kalyanjibhai
@Lekhi, Shrimati Meenakashi
@Maadam, Shrimati Poonamben
Mahato, Dr. Banshilal

Mahato, Shri Bidyut Baran
Malviya, Prof. Chintamani
@Manjhi, Shri Hari

Maurya, Shri Keshav Prasad
Meena, Shri Harish

Meghwal, Shri Arjun Ram
Mishra, Shri Anoop

Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan

Mohan, Shri M. Murli
@Mohan, Shri P.C.

Munda, Shri Karia

Munde, Dr. Pritam Gopinath
Nagar, Shri Rodmal

Naik, Shri Shripad Yesso
Narasimham, Shri Thota

Nath, Shri Chand

Ninama, Shri Manshankar
Nishad, Shri Ajay

Nishad, Shri Ram Charitra
Nishank, Dr. Ramesh Pokhriyal
Oram, Shri Jual

Paatle, Shrimati Kamla

€ Voted through slip.
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Pal, Shri Jagdambika

Pandey, Dr. Mahendra Nath
Pandey, Shri Hari Om
Pandey, Shri Rajesh

Pandey, Shri Ravindra Kumar
Paraste, Shri Dalpat Singh
Paswan, Shri Chhedi

Paswan, Shri Kamlesh
Paswan, Shri Ram Chandra
“@Paswan, Shri Ramvilas
Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Lalubhai Babubhai
Patel, Shri Natubhai Gomanbhai
Patel, Shri Prahlad Singh
Patel, Shri Subhash

Patel, Shrimati Anupriya
Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri Kapil Moreshwar
Patole, Shri Nana

Phule, Sadhvi Savitri Bai
Prasad, Dr. Bhagirath

Pratap, Shri Krishan
Radhakrishnan, Shri Pon

Raj, Dr. Udit

Raj, Shrimati Krishna
Rajbhar, Shri Harinarayan

€ Voted through slip.
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Rajoria, Dr. Manoj

Rajput, Shri Mukesh

Raju, Shri Ashok Gajapathi
Ram, Shri Janak

Ram, Shri Vishnu Dayal

Rao, Shri M. Venkateswara
@Rao (Avanthi), Shri Muthamsetti Srinivasa
Rathore, Shri Hariom Singh
Rathwa, Shri Ramsinh

Raut, Shri Vinayak Bhaurao
Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar
Rudy, Shri Rajiv Pratap

Sahu, Shri Lakhan Lal

Sai, Shri Vishnu Dev

@Sampla, Shri Vijay

Sanjar, Shri Alok

Sarmah, Shri Ram Prasad
Sarswati, Shri Sumedhanand
Sawaikar, Adv. Narendra Keshav
Sawant, Shri Arvind

Shah, Shrimati Mala Rajyalakshmi
Sharma, Dr. Mahesh

@Sharma, Shri Ram Swaroop
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

€ Voted through slip.
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Shinde, Dr. Shrikant Eknath
Shirole, Shri Anil

Shyal, Dr. Bhartiben D.
Siddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Singh, Dr. Jitendra

@Singh, Dr. Nepal

@Singh, Dr. Satya Pal
@Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Brijbhushan Sharan
Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Giriraj

Singh, Shri Hukum

Singh, Shri Nagendra

Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Satyapal

Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
Sinha, Shri Jayant

Sinha, Shri Manoj

Solanki, Dr. Kirit P.

Somaiya, Dr. Kirit

€ Voted through slip.
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Sonkar, Shri Vinod Kumar
@Sonowal, Shri Sarbananda
@Supriyo, Shri Babul

Tadas, Shri Ramdas C.

@Tamta, Shri Ajay

@Tasa, Shri Kamakhya Prasad
Teli, Shri Rameshwar

Teni, Shri Ajay Misra

Thakur, Shri Anurag Singh
Thakur, Shrimati Savitri

Tripathi, Shri Sharad

Udasi, Shri Shivkumar

Vardhan, Dr. Harsh

Vasava, Shri Manshukhbhai Dhanjibhai
Vasava, Shri Parbhubhai Nagarbhai
Venugopal, Dr. P.

Verma, Dr. Anshul

@Verma, Shri Bhanu Pratap Singh
@Verma, Shri Parvesh Sahib Singh
Verma, Shrimati Rekha

Wanga, Shri Chintaman Navasha
Yadav, Shri Hukmdeo Narayan
@Yadav, Shri Laxmi Narayan
@Yadav, Shri Ram Kripal
Yediyurappa, Shri B.S.

ABSTAIN
Nil

€ Voted through slip.
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HON. DEPUTY-SPEAKER: Subject to correction”, the result of the division is:
Ayes: 42
Noes: 180

The motion was negatived.

HON. DEPUTY-SPEAKER: There are Amendment Nos. 45, 46 and 47 to clause
8 to be moved by Shri Tathagata Satpathy. Are you moving your amendments?
SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, I wish to move my
amendments. I would like to club Amendment Nos. 45 and 46.

HON. DEPUTY-SPEAKER: There is Amendment No. 47 also.

SHRI TATHAGATA SATPATHY : Sir, actually Amendment No. 47 is of a
different character, but anyhow, with due respect and regards to the Chair and to

you specifically, [ also move Amendment No. 47.

Sir, I beg to move:

Page 3, line 44,--

for “31% March, 2030”
substitute “31% March, 2016”. (45)

. The following Members also recorded/corrected their votes through slips,

Ayes: 042 + S/Shri Tariq Anwar, Abhishek Banerjee, Kalyan Banerjee, Dr. Kakoli Ghosh Dastidar, Dr.
Ratna De (Nag), S/Shri Deependra Singh Hooda, C. N. Jayadevan, P, Karunakaran, Santosh Kumar,
Bhartruhari Mahtab, Bhagwant Mann, Bheemrao B. Patil, Tapas Paul, Shrimati Aparupa Poddar, S/Shri
Nagendra Kumar Pradhan, N.K. Premchandran, Prof. Saugat Roy, Shrimati Sandhya Roy, Shrimati Satabdi
Roy, Shri Tamradhwaj Sahu, Dr. Mamtaz Sanghmita, Prof. Sadhu Singh = 064

Noes: 180 + S/Shri Karadi Sanganna Amarappa, Shrirang Appa Barne, Sushri Uma Bharti, Shrimati
Ranjanben Bhatt, S/Shri Ramesh Bidhuri, P.P. Chaudhary, Ashwini Kumar Choubey, Babulal Choudhary,
Satish Chandra Dubey, Nitin Gadkari, Prof. Ravindra Vishwanath Gaikwad, S/Shri Jayadev Galla, Laxman
Giluwa, Prof. Sanwar Lal Jat, Sadhvi Niranjan Jyoti, S/Shri Ramesh Chandra Kaushik, Bhagwanth Khuba,
Ram Mohan Naidu Kinjarapu, Ashwini Kumar, Mohanbhai Kalyanjibhai Kundariya, Shrimati Meenakshi
Lekhi, Shrimati Poonamben Maadam, S/Shri Hari Manjhi, P.C. Mohan, Ramvilas Paswan, Muthamsetti
Srinivasa Rao (Avanthi), Vijay Sampla, Ram Swaroop Sharma, Dr. Nepal Singh, Dr. Satya Pal Singh,
S/Shri Bharat Singh, Sarbananda Sonowal, Babul Supriyo, Ajay Tamta, Kamakhya Prasad Tasa, Bhanu
Pratap Singh Verma, Pravesh Sahib Singh Verma, Laxmi Narayan Yadav, Ram Kripal Yadav =219
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Page 4, line 7,--

for “31% March, 2020”
substitute “31% March, 2016”. (46)

Page 4, linel6,--

for “Central Government”
substitute “State Government”. (47)
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Sir, I will be asking for a division, but I, with folded hands to the Chair and
to this enlightened House, would like to beseech upon every single enlightened
individual Member present in this House that the nation is watching us, time is
watching us ... (Interruptions) No, I am not quoting any television personality.
The country is watching us. The people are enlightened. The youth of this country
is seeing what kind of Bills and laws we are enacting.

You are not acknowledging the existence of advasis. You are not
acknowledging the existence of communities of hundreds and thousands. ...
(Interruptions)

HON. DEPUTY SPEAKER: You please address the Chair.

SHRI TATHAGATA SATPATHY : You are not acknowledging the existence of
adivasis and other poor and deprived communities where hundreds and thousands
of people are living on the land meant for mining.

Sir, this is very serious. This is close to my heart. Sir, you heard me out
yesterday. I leave it to every single enlightened individual present in this House
which way to vote. I beseech and request with folded hands that it is not a question
of political parties, it is not a question of what we want; it is a question of what our
heart wants. Do we want to be with the people? Are we giving away the nation’s
money, the nation’s ores worth millions of dollars to certain individuals, to certain
families?

Sir, in the next 20 or 50 years, ... (Interruptions)
HON. DEPUTY SPEAKER: You have already spoken very well. We heard you.
SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, let him move the
amendments. ... (Interruptions)
HON. DEPUTY SPEAKER: He has already moved his amendments.
SHRI TATHAGATA SATPATHY : Sir, why are they disturbing? What is this?
We allowed them to speak.

Sir, I am grateful to you. Before this minimum of 20 years and maximum

of 50 years, there can be a world war, and there can be local wars. The value of
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ore will be unimaginable to all the hon. Members present here today. 1 would,
once again, request everybody to vote from their heart, from their conscience. If
they actually say: “Bharat Mata ki jai, this is an opportunity to prove it that they
love this country.” ... (Interruptions)
HON. DEPUTY SPEAKER: I shall now put amendment Nos. 45, 46 and 47 to
clause 8 moved by Shri Tathagata Satpathy to the vote of the House.
SHRI TATHAGATA SATPATHY : Sir, I want Division.
HON. DEPUTY SPEAKER: Already the Lobbies have been cleared. The question
is:

“Page 3, line 44,--

for “31% March, 2030”
substitute “31* March, 2016”.” (45)

“Page 4, line 7,--

for “31% March, 2020”
substitute “31* March, 2016”.” (46)

“Page 4, linel6,--

for “Central Government”
substitute “State Government”.” (47)

The Lok Sabha divided:
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Adhikari, Shri Sisir Kumar
Anwar, Shri Tariq

Banerjee, Shri Abhishek
Banerjee, Shri Kalyan
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Biju, Shri P. K.

Chaudhary, Shri Santokh Singh
Chaudhury, Shri Jitendra
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Datta, Shri Sankar Prasad
@De(Nag), Dr. Ratna

Deo, Shri Arka Keshari

Dev, Kumari Sushmita
Faizal, Mohammed

@Gandhi, Shri Dharam Vira
George, Adv. Joice

Ghosh, Shrimati Arpita
Gogoi, Shri Gaurav

Hikaka, Shri Jhina

Hooda, Shri Deepender Singh
Jena, Shri Rabindra Kumar
Karunakaran, Shri P.

Khan, Shri Md. Badaruddoza
Kharge, Shri Mallikarjun
@Kumar, Shri Santosh
Mahato, Dr. Mriganka

€ Voted through slip.
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Mahtab, Shri Bhartruhari
Mandal, Dr. Tapas

Mani, Shri Jose K.

Mann, Shri Bhagwant
Meinya, Dr. Thokchom

Misra, Shri Pinaki

Mohapatra, Dr. Sidhant
“Mukherjee, Shri Abhijit
Nagesh, Shri Godam

Naik, Prof. A.S.R.

Pala, Shri Vincent H.

Panda, Shri Baijayant Jay
Patasani, Shri Prasanna Kumar
@Patil, Shri Bheemrao B.
Paul, Shri Tapas

@Poddar, Shrimati Aparupa
Pradhan, Shri Nagendra Kumar
@Premachandran, Shri N.K.
Rajesh, Shri M. B.

@Reddy, Shri A.P. Jithender
Reddy, Shri Konda Vishweshwar
Roy, Prof. Saugata

Roy, Shrimati Sandhya

@Roy, Shrimati Satabdi

Sahu, Shri Tamradhwaj

Salim, Shri Mohammad
Samal, Dr. Kulmani

Sampath, Dr. A.

€ Voted through slip.
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Sanghamita, Dr. Mamtaz

Saren, Dr. Uma

“Satpathy, Shri Tathagata

Singh, Prof. Sadhu

Singh, Shri Ravneet
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€ Voted through slip.
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Ahluwalia, Shri S.S.
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Ananthkumar, Shri
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Bais, Shri Ramesh
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Bhagat, Shri Sudarshan
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Chaudhary, Shri C. R.

€ Voted through slip.
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Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.

Chaudhary, Shri Pankaj

Chaudhary, Shri Ram Tahal
@Chauhan, Shri Devusinh

Chavan, Shri Harishchandra

Chavda, Shri Vinod Lakhmashi
@Chinnaiyan, Shri S. Selvakumara
Choubey, Shri Ashwini Kumar
Choudhary, Shri Babulal
Chudasama, Shri Rajeshbhai

Deka, Shri Ramen

Devi, Shrimati Rama

Dhotre, Shri Sanjay

Dhurve, Shrimati Jyoti

Diwakar, Shri Rajesh Kumar

Dubey, Shri Nishikant

Dubey, Shri Satish Chandra
Dwivedi, Shri Harishchandra alias Harish
Gaddigoudar, Shri P.C.

@Gadkari, Shri Nitin

Gaikwad, Dr. Sunil Baliram
Gaikwad, Prof. Ravindra Vishwanath
Galla, Shri Jayadev
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Gangwar, Shri Santosh Kumar
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Girri, Shri Maheish

€ Voted through slip.
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Hegde, Shri Anantkumar
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@Joshi, Shri Pralhad
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Karandlaje, Kumari Shobha
Kashyap, Shri Virender
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@Kishore, Shri Jugal

Kishore, Shri Kaushal

Koli, Shri Bahadur Singh
Koshyari, Shri Bhagat Singh

Kumar, Dr. Virendra

€ Voted through slip.
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Kumar, Kunwar Sarvesh
Kumar, Shri Ashwini
@Kumar, Shri Dharmendra
@Kumar, Shri K. Ashok
Kumar, Shri Shanta
@Kundariya, Shri Mohanbhai Kalyanjibhai
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@Mishra, Shri Daddan
Mohan, Shri P.C.
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Narasimham, Shri Thota
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€ Voted through slip.
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Pandey, Shri Hari Om
Pandey, Shri Rajesh

Pandey, Shri Ravindra Kumar
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@Parasuraman, Shri K.
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Paswan, Shri Chhedi

Paswan, Shri Kamlesh
Paswan, Shri Ram Chandra
Paswan, Shri Ramvilas

Patel, Dr. K. C.

Patel, Shri Devji M.
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Patel, Shri Natubhai Gomanbhai
Patel, Shri Prahlad Singh
Patel, Shri Subhash

Patel, Shrimati Anupriya
Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri Kapil Moreshwar

€ Voted through slip.
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Pratap, Shri Krishan
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@Raj, Dr. Udit

@Raj, Shrimati Krishna
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Rajput, Shri Mukesh

Raju, Shri Ashok Gajapathi
Ram, Shri Janak

Ram, Shri Vishnu Dayal
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€ Voted through slip.
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Sanjar, Shri Alok

@Sarmah, Shri Ram Prasad
Sarswati, Shri Sumedhanand
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Sawant, Shri Arvind
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Sharma, Dr. Mahesh
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Shekhawat, Shri Gajendra Singh
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Siddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Singh, Dr. Bhola

Singh, Dr. Jitendra

Singh, Dr. Nepal
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Singh, Shri Bharat

@Singh, Shri Brijbhushan Sharan
Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Giriraj

Singh, Shri Hukum

Singh, Shri Nagendra

Singh, Shri Pashupati Nath
Singh, Shri R. K.

€ Voted through slip.
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Singh, Shri Rakesh

Singh, Shri Satyapal

Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
Sinha, Shri Jayant

Sinha, Shri Manoj

Solanki, Dr. Kirit P.
Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonowal, Shri Sarbananda
@Sundaram, Shri P. R.
Supriyo, Shri Babul

Tadas, Shri Ramdas C.
Tamta, Shri Ajay

Tasa, Shri Kamakhya Prasad
Teli, Shr1i Rameshwar

Teni, Shri Ajay Misra
Thakur, Shri Anurag Singh
@Thakur, Shrimati Savitri
Tomar, Shri Narendra Singh
Tripathi, Shri Sharad

Udasi, Shri Shivkumar
@Vanaroja, Shrimati R.
Vardhan, Dr. Harsh

Vasava, Shri Manshukhbhai Dhanjibhai
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Vasava, Shri Parbhubhai Nagarbhai
@Venugopal, Dr. P.

Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shri Parvesh Sahib Singh
Verma, Shrimati Rekha

Wanga, Shri Chintaman Navasha
Yadav, Shri Hukmdeo Narayan
Yadav, Shri Laxmi Narayan
Yadav, Shri Ram Kripal
Yediyurappa, Shri B.S.

ABSTAIN
Nil

€ Voted through slip.
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HON. DEPUTY SPEAKER: Subject to correction”, the result of the Division is:

Ayes: 051

Noes: 193

The motion was negatived.

HON. DEPUTY SPEAKER: The question is:

“That clause 8 stand part of the Bill.”

The motion was adopted.
Clause 8 was added to the Bill.
Clause 9 Insertion of new sections 9B& 9c
HON. DEPUTY SPEAKER: Shri Mahtab, are you moving amendment No. 20?
SHRI BHARTRUHARI MAHTAB : I beg to move:
“Page 4, lines 34 and 35, —

for "one-third"

substitute "the amount".  (20)
Where for one-third, the total amount that will be collected should be
deposited in that. That is my amendment.
HON. DEPUTY SPEAKER: I shall now put amendment No. 20 to Clause 9
moved by Shri Bhartruhari Mahtab to the vote of the House.

. The following Members also recorded/corrected their votes through slips,

Ayes: 051 + Shri Bijoy Chandra Barman, Dr. Kakoli Ghosh Dastidar, Dr. Ratna De (Nag), S/Shri Dharam
Vira Gandhi, Santosh Kumar, Abhijit Mukherjee, Bheemrao B. Patil, Shrimati Aparupa Poddar, S/Shri
N.K. Premchandran, A. P. Jithender Reddy, Shrimati Satabdi Roy, Shri Tathagata Satpathy, Prof. K.V.
Thomas =064

Noes: 193 + Shri R.K. Bharathi Mohan, Sushri Uma Bharti, S/Shri Dileep Singh Bhuria, Devusinh
Chauhan, S. Selvakumara Chinnaiyan, Nitin Gadkari, Dr. K. Gopal, Shri R. Gopalkrishnan, Dr.
Kambhampati Haribabu, Prof. Sanwar Lal Jat, S/Shri Pralhad Joshi, Jugal Kishore, Dharmendra Kumar, K.
Ashok Kumar, Mohanbhai Kalyanjibhai Kundariya, Shrimati Meenakshi Lekhi, Shri Hari Manjhi, Shrimati
K. Maragatham, S/Shri R.P. Marutharajaa, Daddan Mishra, P. Nagarajan, Ram Charitra Nishad, Dr.
Ramesh Pokhriyal Nishank, Shrimati Kamla Paatle, S/Shri K. Parasuraman, R. Parthipan, Dr. Bhagirath
Prasad, Shri T. Radhakrishnan, Dr. Udit Raj, Shrimati Krishna Raj, S/Shri K.N. Ramachandran, Rajiv
Pratap Rudy, Ram Prasad Sarmah, B. Senguttuvan, Shrimati Mala Rajyalakshmi Shah, S/Shri Brijbhushan
Sharan Singh, P.R. Sundaram, Shrimati Savitri Thakur, Shrimati R. Vanaroja, Dr. P. Venugopal =233
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The amendment was put and negatived.

194

HON. DEPUTY SPEAKER: Shri N.K. Premachandran, are you moving

amendment nos. 33, 34, 35, 36 and 377
SHRI N.K. PREMACHANDRAN : I beg to move:
“Page 4, line 25,—

for “District Mineral Foundation”
29 9

substitute “Mining Area Welfare Foundation”.

“Page 4, line 26,—
for “District Mineral Foundation”

99 99

substitute “Mining Area Welfare Foundation™.

“Page 4, line 29,—

for “District Mineral Foundation”

substitute “Mining Area Welfare Foundation”.

“Page 4, line 32,—

for “District Mineral Foundation”

99 99

substitute “Mining Area Welfare Foundation”.

“Page 4, lines 34 and 35,—

for “one-third of”
substitute “one-half of”.” (37)

(33)

(34)

(35)

(36)

Sir, I have moved my amendment Nos. 33, 34, 35, 36 and 37. I appeal to

the hon. Minister and the Government that my amendment nos. 33 to 36 are

harmless and simple. ... (Interruptions) Why are you so intolerant? This is a

legislative process. ... (Interruptions)
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Sir, my point is that District Mineral Foundation should be substituted as
“Mining Area Welfare Foundation™. If it is not changed to Mining Area Welfare
Foundation, definitely there is a chance of misusing this Foundation because in the
Foundation, the scope and ambit are very high. As far as the project affected
people of the area, where the mining is being done, is concerned, even now we are
having the Mining Area Welfare Board. My humble submission to the hon.
Minister is that District Mineral Foundation be changed as “Mining Area Welfare
Foundation”.

There is no harm in changing it. So, these are my amendments.

HON. DEPUTY SPEAKER: I shall now put amendment Nos. 33, 34, 35, 36 and
37 to Clause 9 moved by Shri N.K. Premachandran to the vote of the House.

The amendments were put and negatived.

HON. DEPUTY-SPEAKER: Shri Tathagata Satpathy, are you moving your
amendment Nos. 48,49,50,51,52,53,54 and 55?
SHRI TATHAGATA SATPATHY: Sir, I would only speak for amendment No.
49.
HON. DEPUTY-SPEAKER: Are you moving all your amendments or do you
want to move only a particular amendment?
SHRI TATHAGATA SATPATHY : Sir, I am moving all together making life
easier for everybody. The desire to give away nation’s wealth to the corporate is
so pressing that they have no time to waste for the legislations... (Interruptions)

I beg to move:

“Page 4, line 28,—
after ‘‘State Government’’
insert ‘‘and the Central Government’’.” (48)

“Page 4, after line 30, insert—
“Provided that the District Mineral Foundation shall consist of the
local Member of Parliament (Lok Sabha) who shall be its Chairman,
all connected Members of Legislative Assembly as vice-Chairmen,
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district collector as convener-secretary, and representatives of all
affected people, which shall include Scheduled Castes/Scheduled
Tribes, women and senior citizens, representatives from local business
community and elected members of panchayat as members.”.” (49)

“Page 4, after line 35, insert—

“(5) The District Mineral Foundation shall be empowered to stop
mining activities if a majority of members recommend that the concerned
holder of a mining lease or a prospecting licence-cum-mining

lease is not adhering to the regulations in regard to

resettlement, rehabilitation, pollution, employment and related norms

and guidelines.

(6) The District Mineral Foundation shall have the authority to
enforce financial audit of the mining company, as well as, conduct
physical verification of the mining area and mining practices.”.” (50)

“Page 4, line 36,—
for ‘“Central Government’’
substitute ‘‘State Government’’.”

“Page 4, line 37,—
for ‘“National Mineral Exploration Trust’’

2% 9

substitute ‘‘State Mineral Exploration Trust’”’.

“Page 4, line 40,—
for ‘‘Central Government’’
substitute ‘‘State Government’’.”

“Page 4, line 42,—
for ‘‘Central Government’’
substitute ‘‘State Government’’.”

“Page 4, line 45,—
for ‘‘Central Government’’
substitute ‘‘State Government’’.”

SHRI TATHAGATA SATPATHY: Sir, the people

€y

(52)

(33)

(54)

(35)

have decided; Janata

Janardan  have decided to give the country to them... (Interruptions) Relax...

(Interruptions)
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HON. DEPUTY SPEAKER: Nothing will go on record except what Shri Satpathy
says.
... (Interruptions)... ~
HON. DEPUTY-SPEKAER: Mr. Satpathy, you address the Chair
... (Interruptions)
SHRI TATHAGATA SATPATHY :They made the mistake and now you are
repeating the mistake.
HON. DEPUTY-SPEKAER: Nothing will go on record.
... (Interruptions)... *
SHRI TATHAGATA SATPATHY : There is only one thing I am saying about
amendment No. 49. 1 will beseech upon this House and the hon. Minster that let
the District Mineral Foundation have people’s representatives starting from the
MP and going down to the MLA, to the Panchayat so that people get an actual
voice in the process of mining and the power to penalize a miner, who exceeds his
area of mining, who destroys the jungle, who destroys the environment, does not
care for resettlement or rehabilitation and is only keen on making thousands of
crores every year. Please put a bridle on him and allow this.
HON. DEPUTY-SPEAKER: I shall now put amendment Nos.
48,49,50,51,52,53,54 and 55 to the vote o the House.
SHRI TATHAGATA SATPATHY : I want Division.
HON. DEPUTY-SPEAKER: The lobbies have already been cleared.
The question is:

“Page 4, line 28,—
after ‘‘State Government’’
insert ‘‘and the Central Government™.”  (48)

“Page 4, after line 30, insert—
“Provided that the District Mineral Foundation shall consist of the
local Member of Parliament (Lok Sabha) who shall be its Chairman,
all connected Members of Legislative Assembly as vice-Chairmen,

* Not recorded.
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district collector as convener-secretary, and representatives of all
affected people, which shall include Scheduled Castes/Scheduled
Tribes, women and senior citizens, representatives from local business
community and elected members of panchayat as members.”” (49)

“Page 4, after line 35, insert—
“(5) The District Mineral Foundation shall be empowered to stop
mining activities if a majority of members recommend that the concerned
holder of a mining lease or a prospecting licence-cum-mining
lease is not adhering to the regulations in regard to
resettlement, rehabilitation, pollution, employment and related norms
and guidelines.

(6) The District Mineral Foundation shall have the authority to
enforce financial audit of the mining company, as well as, conduct
physical verification of the mining area and mining practices.”.” (50)

“Page 4, line 36,—
for ‘*Central Government’’
substitute ‘‘State Government’’.” (51)

“Page 4, line 37,—
for ‘“National Mineral Exploration Trust’’
substitute ‘‘State Mineral Exploration Trust’.” (52)

“Page 4, line 40,—
for ‘‘Central Government’’
substitute ‘‘State Government’’.” (53)

“Page 4, line 42,—
for ‘‘Central Government’’
substitute ‘‘State Government’’.” (54)

“Page 4, line 45,—

for ‘‘Central Government’’
substitute ‘‘State Government’’.”

The Lok Sabha divided:
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Antony, Shri Anto

Anwar, Shri Tariq

Barman, Shri Bijoy Chandra
Biju, Shri P. K.

Chaudhary, Shri Santokh Singh
Chaudhury, Shri Jitendra
Datta, Shri Sankar Prasad
De(Nag), Dr. Ratna

Deo, Shri Arka Keshari

Dev, Kumari Sushmita
Faizal, Mohammed

Gandhi, Shri Dharam Vira
George, Adv. Joice

Ghosh, Shrimati Arpita
Gogoi, Shri Gaurav

Hikaka, Shri Jhina

Hooda, Shri Deepender Singh
@Jayadevan, Shri C. N

Jena, Shri Rabindra Kumar
Karunakaran, Shri P.

Khan, Shri Md. Badaruddoza
@Kharge, Shri Mallikarjun
Kumar, Shri Santosh
@Mahtab, Shri Bhartruhari
@Mani, Shri Jose K.

€ Voted through slip.
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Mann, Shri Bhagwant

Meinya, Dr. Thokchom

Misra, Shri Pinaki

Mohapatra, Dr. Sidhant
Mukherjee, Shri Abhijit
Nagesh, Shri Godam

Naik, Prof. A.S.R.

Pala, Shri Vincent H.

Panda, Shri Baijayant Jay
Patasani, Shri Prasanna Kumar
Patil, Shri Bheemrao B.
Poddar, Shrimati Aparupa
Pradhan, Shri Nagendra Kumar
@Premachandran, Shri N.K.
Rajesh, Shri M. B.

Reddy, Shri A.P. Jithender
Reddy, Shri Konda Vishweshwar
Roy, Shrimati Sandhya

Sahu, Shri Tamradhwaj

Salim, Shri Mohammad
Sampath, Dr. A.

Saren, Dr. Uma

@Satpathy, Shri Tathagata
Singh, Dr. Prabhas Kumar
Singh, Prof. Sadhu

Singh, Shrimati Pratyusha Rajeshwari
Swain, Shri Ladu Kishore

Tarai, Shrimati Rita

€ Voted through slip.
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Teacher, Shrimati P.K. Shreemathi
Thomas, Prof. K. V.
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Agrawal, Shri Rajendra

Ahir, Shri Hansraj Gangaram
Ahlawat, Shrimati Santosh
Ahluwalia, Shri S.S.

Amarappa , Shri Karadi Sanganna
Ananthkumar, Shri

Angadi, Shri Suresh C.

Babu, Dr. Ravindra

Baheria, Shri Subhash Chandra
Bais, Shri Ramesh

Bala, Shrimati Anju

Balyan, Dr. Sanjeev

Bansode, Adv. Sharadkumar Maruti
“Barne, Shri Shrirang Appa
Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Sudarshan

Bhamre, Dr. Subhash Ramrao
@Bharathi Mohan, Shri R.K.
@Bharti, Sushri Uma

Bhatt, Shrimati Ranjanben
@Bhuria, Shri Dileep Singh
Bidhuri, Shri Ramesh

Birla, Shri Om

Bohra, Shri Ramcharan
Chakravarty, Shrimati Bijoya
Chandel, Kunwar Pushpendra Singh
Chaudhary, Shri C. R.

€ Voted through slip.
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Chaudhary, Shri Pankaj
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Choubey, Shri Ashwini Kumar
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Singh, Shri Satyapal
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Singh, Shri Sushil Kumar
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Sinha, Shri Manoj
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@Sonkar, Shri Vinod Kumar
Sonowal, Shri Sarbananda
@Sundaram, Shri P. R.
Supriyo, Shri Babul
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Tomar, Shri Narendra Singh
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Verma, Shri Bhanu Pratap Singh
Verma, Shri Parvesh Sahib Singh
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ABSTAIN
Nil
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HON. DEPUTY-SPEAKER: Subject to correction”, the result of the Division is:
Ayes: 49
Noes:194
The motion was negatived.
HON. DEPUTY-SPEAKER: The question is
“That clause 9 stand part of the Bill.”
The motion was adopted.

Clause 9 was added to the Bill.

Clause 10 Insertion of new section 10A,
10B and 10C

HON. DEPUTY SPEAKER: Shri Mahtab, are you moving your amendment Nos.
21, 22 and 23 to Clause 10?

SHRI BHARTRUHARI MAHTAB : I beg to move:

“Page 5, lines 35 and 36, —
omit "within a period of two years from the date of commencement
of the said Act".” (21)

“Page 5, after line 36, insert —
"Provided that no reconnaissance permits and prospecting
licences shall be converted to Mining Leases without going
through the auction process."” (22)

. The following Members also recorded/corrected their votes through slips,

Ayes: 049 + S/Shri C.N. Jayadevan, Mallikarjun Kharge, Bhartruhari Mahtab, Jose K. Mani, N.K.
Premchandran, Tathagata Satpathy = 055

Noes: 194 + S/Shri Shrirang Appa Barne, R.K. Bharathi Mohan, Sushri Uma Bharti, S/Shri Dileep Singh
Bhuria, Ram Tahal Chaudhary, Nishikant Dubey, Nitin Gadkari, Jayadev Galla, Dilipkumar Mansukhlal
Gandhi, Dr. K.Gopal, Shri Anantkumar Hegde, Prof. Sanwar Lal Jat, Dr. J. Jayavardhan, S/Shri Pralhad
Joshi, K. Ashok Kumar, Shrimati K. Maragatham, Shri R.P. Marutharajaa, Dr. Pritam Gopinath Munde,
S/Shri P. Nagarajan, Manshankar Ninama, K. Parasuraman, R. Parthipan, Nana Patole, K.R.P. Prabakaran,
T. Radhakrishnan, Dr. Udit Raj, S/Shri Vinayak Bhaurao Raut, Arvind Sawant, Jayant Sinha, Vinod Kumar
Sonkar, P. R. Sundaram, Ramdas C. Tadas, Ajay Misra Teni, Shrimati Savitri Thakur, Dr. P. Venugopal,
Dr. Anshul Verma, S/Shri Laxmi Narayan Yadav, B.S. Yediyurappa =232
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“Page 5, after line 39, insert —
"Provided further that no lease shall be granted under this subsection
after the expiry of a period of two years from the date
of commencement of the said Act."” (23)

Sir, I moved the amendment Nos. 21, 22 and 23 relating to Clause No. 10
as they deal with the RP and PL which should not be converted to mining leases
without going through auction process. The number of leases will come up under
the transparent system of auction has already been severely restricted by section 8
A and granting right of RP and PL holders to ML without auction will further
negate the objective of bringing transparency in the system. Instead the PL
holders may be accorded the right of first refusal under auction and in the event of
their not getting the ML, they may be compensated reasonably from the National
Mineral Exploration Trust or by the State Government for the expenditure
incurred by them for reconnaissance on prospecting Section 10A(ii) that
accordingly may be modified. This is my suggestion. This is my Amendment. I
move this Amendment for greater clarity, for greater transparency. If this
Government believes in transparency, here is a case where I am moving the
Amendment, please support it.

HON. DEPUTY SPEAKER: I shall now put amendment Nos. 21, 22 and 23 to the
vote of this House.
SHRI BHARTRUHARI MAHTAB : I want Division.
HON. DEPUTY SPEAKER: The lobbies have already been cleared.
The question is:

“Page 5, lines 35 and 36, —
omit "within a period of two years from the date of commencement
of the said Act".” (21)
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“Page 5, after line 36, insert —
"Provided that no reconnaissance permits and prospecting
licences shall be converted to Mining Leases without going
through the auction process."” (22)

“Page 5, after line 39, insert —
"Provided further that no lease shall be granted under this subsection
after the expiry of a period of two years from the date
of commencement of the said Act."” (23)

The Lok Sabha divided:
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Chaudhary, Shri Santokh Singh
Chaudhury, Shri Jitendra
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Sonowal, Shri Sarbananda
Supriyo, Shri Babul

Tadas, Shri Ramdas C.
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Udasi, Shri Shivkumar
“@Vardhan, Dr. Harsh

Vasava, Shri Manshukhbhai Dhanjibhai
Vasava, Shri Parbhubhai Nagarbhai

Venugopal, Dr. P.
Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shri Parvesh Sahib Singh

Verma, Shrimati Rekha

Wanga, Shri Chintaman Navasha
Yadav, Shri Hukmdeo Narayan

Yadav, Shri Laxmi Narayan

Yadav, Shri Ram Kripal

€ Voted through slip.

224



03.03.2015 225

Yediyurappa, Shri B.S.
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HON. DEPUTY SPEAKER: Subject to correction®, the result of the Division is:
Ayes: 57
Noes: 177

The motion was negatived.

HON. DEPUTY SPEAKER: The question is:
“That clause 10 stand part of the Bill.”

The motion was adopted.
Clause 10 was added to the Bill.

Clause 11 Substitution of new
section for section 11

HON. DEPUTY SPEAKER: Dr. A. Sampath, are you moving your amendment
No. 43 of Clause 11?

. The following Members also recorded/corrected their votes through slips,

Ayes: 057 + S/Shri Anto Antony, Bijoy Chandra Barman, C.N. Jayadevan, Mallikarjun Kharge, Santosh
Kumar, Prof. A.S. R. Naik, S/Shri Prasanna Kumar Patasani, N.K. Premchandran - Prof. Ravindra
Vishwanath Gaikwad = 064

Noes: 177 + S/Shri Hansraj Gangaram Ahir, S.S. Ahluwalia, Suresh C. Angadi, Shrirang Appa Barne,
Dileep Singh Bhuria, Ramesh Bidhuri, Devusinh Chauhan, Ashwini Kumar Choubey, Shrimati Rama Devi,
Shri Nitin Gadkari, Prof. Ravindra Vishwanath Gaikwad, Shri Jayadev Galla, Dr. Sanjay Jaiswal, Prof.
Sanwar Lal Jat, Shri Ramesh Jigajinagi, Kumari Shobha Karandlaje, S/Shri Jugal Kishore, Kaushal
Kishore, Ashwini Kumar, Shrimati Meenakshi Lekhi, S/Shri Bidyut Baran Mahato, Keshav Prasad Maurya,
Harish Meena, Dr. Pritam Gopinath Munde, S/Shri Rodmal Nagar, Thota Narasimham, Ram Charitra
Nishad, Chhedi Paswan, Lalubhai Babubhai Patel, Kapil Moreshwar Patil, Nana Patole, Krishan Pratap, Dr.
Udit Raj, S/Shri Janak Ram, Hariom Singh Rathore, Ramsinh Rathwa, Shrimati Priyanka Singh Rawat,
S/Shri Vijay Sampla, Ram Swaroop Sharma, Gajendra Singh Sekhawat, Dr. Satya Pal Singh, Shri Sushil
Kumar Singh, Dr. Harsh Vardhan =220

Abstain: 001 - Shri Suresh C. Angadi = 000
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DR. A. SAMPATH : Sir, I beg to move:
“Page 7, line 16,—
for “‘State Government”’,
substitute ‘‘Central Government’’.” (43)

The State Government shall grant a prospecting license cum mining license
to an applicant selected in accordance with the procedure. I would like an
amendment made to put it as Central Government, not as the State Government
because as per the Constitution, it is the duty of the Central Government also.

Sir, after all these deliberations and discussions, Ayes and Noes and
divisions, we all see that some reasoning, some justification is there because Ayes
have gone from 42 to 47 and now, we have got 57 Ayes. With all respect to the
hon. Minister, I genuinely believe that there will be some modifications and some
amendments from the part of the Government itself because this is a very
important Bill. You are vested with the Powers.

You are the guardian of the people. It is not your portfolio. Rudy ji...
(Interruptions)

HON. DEPUTY SPEAKER: I shall now put amendment No. 43 to Clause 11
moved by Dr. A. Sampath to the vote of the House.

The amendment was put and negatived.

HON. DEPUTY SPEAKER: The question is:
“That Clause 11 stand part of the Bill.”

The motion was adopted.

Clause 11 was added to the Bill.
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Clause 12 Insertion of new section
11B and 11C
HON. DEPUTY SPEAKER: Shri B. Mahtab, are you moving your Amendment
No.24?
SHRI BHARTRUHARI MAHTAB : Yes, I am moving my Amendment No.24.

I beg to move:

“Page 7, after line 36, insert —

"Provided that no addition to the Fourth Schedule shall be made
without the concurrence of the concerned State Government."”
(24)

It deals with abolition of the Fourth Schedule. The Fourth Schedule gives
ample power to the Government and in that respect, my amendment is to remove
Fourth Schedule in toto.... (Interruptions)

I thought that the Minister of Parliamentary Affairs is advising the House
on certain things and it should be on record. But it seems that he does not want
that to be on record.

HON. DEPUTY SPEAKER: No, do not tell anything about the Chair. I know how
to handle. You come to the point. Be very brief.

SHRI BHARTRUHARI MAHTAB : My amendment deals with deleting the
Schedule IV which is included in this Bill. It is very damaging and it goes against
the interest of the nation. It gives ample power to the Central Government to
arbitrarily decide many things without taking the State Government into
confidence, specially, those mineral bearing States. This is my suggestion. Why do
you not consult the concerned State Government when you are taking a decision in
this respect? As that is not forthcoming, I have moved my amendment.

HON. DEPUTY SPEAKER: I shall now put amendment No. 24 to Clause 12
moved by Shri B. Mahtab to the vote of the House.

The amendment was put and negatived.
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HON. DEPUTY SPEAKER: The question is:
“That Clause 12 stand part of the Bill.”
The motion was adopted.
Clause 12 was added to the Bill.
Clause 13 Insertion of new Section 12A

HON. DEPUTY SPEAKER: Mr. B. Mahtab, are you moving Amendment Nos. 25
and 26?
SHRI BHARTRUHARI MAHTAB: Sir, [ beg to move:

“Page 7, for lines 39 to 42, —

substitute "12A. No mining concessions, whether obtained under the

auction system or otherwise, shall be transferred by the holder of the

original mining lease or a prospecting licence-cum- mining lease".” (25)

“Page 8, omit lines 1 to 27.” (26)

These are my two last amendments but there are amendments from our
Party. I had said yesterday that this amendment process would take not less than
one-and-a-half hour.... (Interruptions)
HON. DEPUTY SPEAKER: Please address the Chair.
SHRI BHARTRUHARI MAHTAB : I would say that this is an insertion or a
substitute which I would like to make as 12A. “No mining concessions, whether
obtained under the auction system or otherwise, shall be transferred by the holder
of the original mining lease or a prospecting licence-cum-mining lease.”...
(Interruptions) I8 3Mus oy W SRK @, Fifd, AL Ua= § W A<-aga A
gl..(emaym) S Rt W o W@ §, 7 ft MR ax ) 2l (@) It is regarding
without taking the Government’s view. That is why, I am saying, “no mining
concessions, whether obtained under the auction system or otherwise, shall be
transferred by the holder of the original mining lease or a prospecting licence-

cum-mining lease.”

Prohibition of
transfer of
mineral
concessions
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This is my amendment and this will strengthen the hands of the
Government and this will be more transparent because the under-hand or under the
table dealings can be stopped by this amendment. This is not there in the Bill. I
would request the Government to come forward. If you are taking it as a prestige
issue, please come forward later on. I press for this amendment.

HON. DEPUTY SPEAKER: I shall now put Amendment Nos. 25 and 26 to
Clause 13 moved by Shri Bhartruhari Mahtab to the vote of the House.
The amendments were put and negatived.
HON. DEPUTY SPEAKER: Now, Amendment Nos.56 and 57, Shri Tathagata
Satpathy.
SHRI TATHAGATA SATPATHY: Sir, I beg to move:
“Page 8, line 8,—
for ‘‘ninety days”’
substitute ‘‘one hundred and eighty days’’.” (56)

“Page 8, line 9,—
for “‘the State Government has no objection to such transfer’’
substitute ‘‘the State Government objects to such transfer’’.” (57)

I am clubbing all of them together. While they are talking about cooperative
federalism, somebody as senior leader like Shri Jual Oram is aware of this that
when we go back home we have huge tribal population which is bereft of basic
things. So, you should give more powers to the State Governments. It is also
acknowledged and the fact is known that all of us do not enjoy the facility of
having a State Government which supports us or which is of our party. Being
aware of that situation, knowing that a situation may well arise when some of us
may be deprived of support at home from the local Government, yet in the public
interest I say that I would like to club all these and move my amendment.

HON. DEPUTY SPEAKER: I shall now put Amendment Nos. 56 and 57 to
Clause 13 moved by Shri Bhartruhari Mahtab to the vote of the House.
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The amendments were put and negatived.

HON. DEPUTY SPEAKER: The question is:
“That clause 13 stand part of the Bill.”
The motion was adopted.
Clause 13 was added to the Bill.
Clauses 14 to 17 were added to the Bill.
Clause 18 Insertion of new section 20A

HON. DEPUTY SPEAKER: Now, Amendment No.38, Shri N.K. Premachandran.
Are you moving your amendment?
SHRI N.K. PREMACHANDRAN : I beg to move:

Page 10, line 9, omit, -

“or on any policy matter”. (38)

Sir, this is my last amendment. ... (/nterruptions) Sir, I have moved the
amendment. This is a very serious amendment. The amendment is in respect of
proposed amendment as Section 20A by which the Central Government is
empowered to direct the State Governments to make the policy. That means, the
right of the State Government is taken away. Yesterday also I mentioned that it is
quite unfortunate. Sir, you can very well see the resistance from the Opposition,
though the number is very less. The Government has to take a serious note of this
legislation, otherwise, a very bad message will go. So, my point is in respect of the
word ‘policy’ because the State Governments are having their own policies. The
Government of India imposing a policy upon the State Government is against the
principle of cooperative federalism as declared by Shri Narendra Modi, the hon.
Prime Minister of this country.

HON. DEPUTY SPEAKER: I shall now put Amendment No.38 moved by Shri
N.K. Premachandran to the vote of the House.

The amendment was put and negatived.
HON. DEPUTY SPEAKER: Now, Amendment No.58, Shri Tathagata Satpathy.
SHRI TATHAGATA SATPATHY : I beg to move:
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“Page 10, lines 6 and 7, --

for “the Central Government may issue such directions to the
State Governments”

substitute “the Central Government may issue such directions
after consultations with the State Government”.” (58)

HON. DEPUTY SPEAKER: I shall now put Amendment No.58 moved by Shri
Tathagata Satpathy to the vote of the House.
The amendment was put and negatived.

HON. DEPUTY SPEAKER: The question is:

“That clause 18 stand part of the Bill.”

The motion was adopted.
Clause 18 was added to the Bill.
Clause 19 Amendment of section 21

HON. DEPUTY SPEAKER: Prof. Saugata Roy has tabled two amendments to
Clause 19. Are you moving your Amendment Nos.7 and 8?
PROF. SAUGATA ROY : I beg to move:

“Page 10, line 34,—

for “five years and with fine which may extend to five lakh rupees.”

substitute “seven years and with fine which may extend to seven
lakh rupees”.” (7)

“Page 10, line 37,—
for “two years”

substitute “thirty years”.” (8)
A T8 HSHE SallvTal AT & foly o &l 8iR &l &1 & forg 2. (craem)

While I am totally against this Bill because this sells away the nation’s treasures, |
am for taking the strongest actions against those people who indulge in illegal
mining selling away the nation’s treasure in some other way. I had mentioned the
loot in Bellary, where whole hillocks of iron ore were just looted illegally during

the BJP Government in Karnataka and exported abroad. ... (Interruptions)
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S TRI BT Aol BT ALY St <7 b sy a=d &
HON. DEPUTY-SPEAKER: I shall now put Amendment Nos. 7 and 8 to clause
19 moved by Prof. Saugata Roy to the vote of the House.

The amendments were put and negatived.

HON. DEPUTY SPEAKER: Dr. A. Sampath, are you moving your Amendment
No. 44 to clause 19?
DR. A. SAMPATH : Sir, I beg to move:

“Page 10, line 37,--

for “extend to two years or with fine which may extend to
five lakh rupees,”

substitute “extend to ten years or with fine which may extend

99 9

to fifty lakh rupees,”.
(44)
... (Interruptions)

Are you in a hurry to go? Is it the time to catch a flight? ... (Interruptions)

HON. DEPUTY SPEAKER: Please address the Chair and do not waste time. You

please say what you want.

DR. A. SAMPATH : Sir, I do not have anything in mind; some of them may have.
A punitive provision has been incorporated in clause 19. Clause 19(2) says:

“Any rule made under any provision of this Act may provide that
any contravention thereof shall be punishable with imprisonment for
a term which may extend to two years or with fine which may
extend to five lakh rupees, or with both, ...... ”

This should not be a punitive measure as the one which exists in the Motor
Vehicles Act. Here, it may amount to looting of the nation. All these mine
operators have installed currency counting machines at various counters in their
offices. This penalty of Rs. 5 lakh will not even be a peanut for them. We know
the sad plight of Odisha. They have been looted like anything.
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HON. DEPUTY SPEAKER: Why are you going into it unnecessarily? You tell
me what you want to say.
DR. A. SAMPATH : Sir, in the year 2065 ... (Interruptions) Yes, we are all lucky.
We will not be alive at that time. We are giving 50-year lease. At that time, we
will not be here. No one of us will be here, but what will happen at that time? ...
(Interruptions)
HON. DEPUTY SPEAKER: You address the Chair. Otherwise, I cannot help you.
You tell what you want to say. Do not interact with other Members. It may create
a problem. Therefore, you address the Chair and tell me. You address me and do
not talk to them.
DR. A. SAMPATH : Sir, they are trying to suffocate my voice. They cannot
suffocate the voice of the people by suffocating my voice.
HON. DEPUTY SPEAKER: I am not suffocating your voice. You tell what you
want. Do not argue with others.
DR. A. SAMPATH : Sir, I am obliged and very much thankful to you because you
have navigated this House. I know that they will ensure that this Bill gets passed.
Sir, I bow before you in this matter, but I have a right to speak because I
have moved the amendment. Here, the Government intends that those who have
looted the nation, those who have looted the precious resources, can also go scot-
free. A period of two years in prison in nothing. Those who were in prison for all
these types of things, some of them also may be in the House not because of the
political reasons but because of the Prevention of Corruption Act! At least, there
should be some amendments in this clause also. You compare with the Prevention
of Corruption Act. What is this here? ... (Interruptions)
Sir, I am not requesting you to put anybody in the jail. This has to be
substituted.
HON. DEPUTY SPEAKER: You tell me what you want.
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DR. A. SAMPATH : Sir, the period of imprisonment may be extended to ten years
or with fine which may extend ... (Interruptions) This is not applicable to you. It
will come at some time. ... (Interruptions)
Sir, the fine may be extended up to Rs. 50 lakh. This is my amendment.

HON. DEPUTY-SPEAKER: I shall now put Amendment No. 44 to clause 19
moved by Dr. A. Sampath to the vote of the House.

The amendment was put and negatived.
DR. A. SAMPATH : Sir, I want Division. ... (Interruptions)
HON. DEPUTY SPEAKER: It is already over.

... (Interruptions)
HON. DEPUTY SPEAKER: The question is:
“That clause 19 stand part of the Bill.”
The motion was adoptd.
Clause 19 was added to the Bill.
Clauses 20 to 25 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
... (Interruptions)

SHRI MALLIKARJUN KHARGE (GULBARGA): Sir, they have brought many
Bills before the House. They are not ready to accept even one amendment. These
amendments are in favour of the people. ... (Interruptions) We are staging a walk-
out. ... (Interruptions)
15.31 hrs

At this stage, Shri Mallikarjun Kharge, Prof. Saugata Roy, Shri Bhartruhari
Mahtab and some other hon. Members left the House.

HON. DEPUTY SPEAKER: The Minister may now move that the Bill be passed.
#it v RiE drR: 9 warE &R €
“f fagrgep wika fvarm g
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HON. DEPUTY SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.

SHRI NARENDRA SINGH TOMAR: Sir, thank you very much.
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15.33 hrs.

STATUTORY RESOLUTION RE: DISAPPROVAL OF
MOTOR VEHICLES (AMENDMENT) ORDINANCE, 2015
AND
MOTOR VEHICLES (AMENDMENT) BILL, 2015

HON. DEPUTY SPEAKER: Hon. Members, we shall now take up Item Nos. 19
and 20. We have to allot time for discussion on the Motor Vehciles (Amendment)
Bill, 2015 and also on the Statutory Resolution. I think, we shall allot one hour
time for these two items.

Now, Shri N.K. Premachandran to move the Statutory Resolution.
SHRI N.K. PREMACHANDRAN (KOLLAM): I beg to move:

“That this House disapproves of the Motor Vehicles (Amendment)
Ordinance, 2015 (No. 2 of 2015) promulgated by the President on
7th January, 2015.”

Ash URRagd 3R AGAE @3 qn uid aRaew w3t (37 FAftm Tead) ¢ F uara &R €

“fop AR I AAFTIH, 1988 BT 3R YT B dTt fAgyed R faar fHar
S’

SHRI N.K. PREMACHANDRAN : Sir, the Motor Vehicles Act was passed in the
House in 2014. The Bill was introduced at that time in a hurried manner.
Actually, at the time of discussion also, there was an impression in the House that
the Bill was introduced in the House anticipating the Delhi Assembly elections.
As it could not be passed in the House, an Ordinance was promulgated on 7"
January, 2015.

Sir, I am strongly opposing the way in which this Bill is being brought
before the House. Today morning also, we raised an objection at the time of
introduction of the Insurance Laws (Amendment) Bill. In the Insurance Laws
(Amendment) Bill also, the same situation is occurring because an identical Bill is

in the Upper House, and at the same time this Bill is brought before this House
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and is being discussed. So, that is the technical objection which I would like to
highlight in this case also.

As per article 123 of the Constitution of India, there are three circumstances
by which an Ordinance can be promulgated. The first one is an extraordinary
situation; the second one is an urgent necessity; and the third one is, if an
immediate action is required. As far as the Motor Vehicles (Amendment)
Ordinance is concerned, all these three ingredients are absent. No such
extraordinary situation was prevailing in our country. There was no urgent
necessity in this case. Also, no immediate action was required as far as giving of
driving licence or the learner’s licence to e-rickshaw and e-cart drivers are
concerned. So, only exceptional circumstance which was prevailing at the time of
promulgation of this Ordinance was the Delhi Assembly election, which was
proclaimed and it was going on.

I need not explain the result of the Delhi Assembly elections. Anyway, |
am not going into the political factors since this is a legislation which is going on.
So, I strongly oppose the way in which the Bill has been brought in the House. It
has been brought by way of Ordinance. All these days during this Budget Session,
the Ordinance route of legislation is well criticized. Even the pertinence of Article
123 is being questioned here. This Government has to be enlightened so as to
avoid this Ordinance route of legislation. That is my first point in opposing the
Ordinance.

As far as various provisions of the Bill are concerned, we know that the
House has endorsed the Bill and passed the Bill. There is no objection as far as
the provisions of the Bill are concerned. As far as e-carts and e-rickshaws are
concerned, as per the existing Motor Vehicles Act of 1988, they are not entitled to
get the driving licence because in order to get a driving licence for a commercial
or transport vehicle, only a learners’ licence is required. But e-rickshaws and e-
carts are new devices which are plied in the city of Delhi and other metro cities.

Therefore, it is difficult as far as drivers are concerned to get the learners’
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driving licence. So, we fully support the view of the Government in providing the
licence in this situation. Section 1 of the MV Act is amended so as to give
relaxation to the e-rickshaw and e-cart drivers and relaxing the conditions of
issuing driving licence to e-rickshaws and e-carts by virtue of section 7(1) and by
virtue of section 7(9).

Here I would like to mention one apprehension. It is regarding the safety
and security of other people. It is because it will also affect other people of the
society. Here we are providing licence under what manner. That is to be looked
into. I would like to read clause 3 of the Bill:

“Provided that nothing contained in this sub-section shall apply to an

e-cart or e-rickshaw.”

I do agree because as per the existing Motor Vehicles Act, there are certain
conditions for getting a driving licence. But they are not applicable to the e-
rickshaw and e-cart drivers. Coming to the proposed amendment of Section 10,
namely, clause 4 of the Bill, it says:

“Notwithstanding anything contained in this section, the driving

licence to drive e-cart or e-rickshaw shall be issued in such manner

and subject to such conditions, as may be prescribed.”

That is the main problem which I would like to highlight. There is an
apprehension in this regard because the entire authority is being conferred upon
the Executive and every power is with the Executive. The Parliament is not aware
of the conditionalities. It is a very serious matter and it has to be taken into
consideration. It is because as far as the MV Act of 1988 is concerned, the
conditions for issuing a licence are well enunciated in the Act itself. The Act itself
is very clear as far as providing a driving licence is concerned. But here entire
authority and power is being devolved upon the Executive. That is the only

apprehension which I would like to point out.
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15.38 hrs (Shri K.H. Muniyappa in the Chair)

So, I would like to urge upon the hon. Minister to take more care and
caution in framing the manner in which the driving licence is to be issued. That
should be in accordance with the MV Act of 1988. Except this, the other
formalities have to be complied with. These are my observations in regard to the
Bill.

With these words, I once again oppose the way the Bill is being brought

through an Ordinance.

HON. CHAIRPERSON : Motions moved:

“That this House disapproves of the Motor Vehicles (Amendment)
Ordinance, 2015 (No. 2 of 2015) promulgated by the President on
7th January, 2015.

That the Bill further to amend the Motor Vehicles Act, 1988, be
taken into consideration.”
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Hifeleh a9 UIY 3R I A fhedl IR ol U 81, $9 oY qa1 4o A1eqH | g9 Joic d
yrag fHar T 21 H Al g 6 e SR qHE RN P §9 a1 Bl Jdierd Bl TRy
afes a1fdies A i Al Bl SFd1 o el | Sitas SAIfd Qo fad 18 | 60 el &
ANT IS Whd ©, SHH 330 BUY, THIET Ueh JUAT S BT e <1 I & AR BYY T bl
Sitaq 91 gTe 8 webar §l g8 W §-Raen =@eel & forg qga swarh fag gl Reen
qrerht & forg geeTr 9 afk v By A9 & R 9 € @1 < o B o GRE S U
Brfl| 3fedl Ue & Harlde 9 fIaem ST &3, Ia+l IbH ARBR I @i § SHT Hfl| 18
¥ 40 ¥ B Y & ANl & foI T8 WraE™ Brml

HEIGd, S-G9 ASHT & q8d 3R 39 AMA-dR ISl Pl $-RaeM ATAD] D A1 Sl

ST a1 996 witad ‘fepd 3fear iR ‘O 39 sfear aft w) aifds I &1fde oy g
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KUMARI SUSHMITA DEV (SILCHAR): Mr. Chairman, Sir, thank you for this
opportunity. I am well aware that this Bill was debated before, on 18" December,
2014 in this august House. I would say that the hon. Minister of Surface Transport
gave a very detailed reply. I believe there is always a reason for everything. This
Bill has come back today to this House pursuant to an Ordinance promulgated on
70 January, 2015.

I think it is a little uncanny and it is a God-given opportunity because in the
recent months we have seen this Government has consistently taken the Ordinance
route. I do not know what impact this Ordinance route has as per this Government.
But the Delhi election results have shown that Ordinance route is definitely not a
popular move. It is obvious that this debate is circling around Delhi. If I am right,
the Motor Vehicles Act, 1988 is a Central Act and whatever amendments you
make to this Act are going to be applicable to the whole of India and in every State
of India. I would like to ask this Government and I expect a sincere reply
from the hon. Minister to my questions when he responds to the debate. I8 SToric
fieell & B8 @I 1 3 o f6 3-Reen e # 99 F| PR @R & 85 dic H I8
fSAIS gt 811 1 A1 I8 WS IA9H B 3-Rae ATl & oy nfSg urd orar? W
AT I I8 e IH & o-RaRn aral & forv snfe ur 8l &w<arl [ do not think so

because I can give you ample examples and your Law Minister would be able to
say that there are hundreds of judgements of the Supreme Court vis-a-vis
amending the laws. My learned friend, Shrimati Meenakshi Lekhi would know
that repeatedly the Supreme Court has said that in the divorce law of India, an
irretrievable break-down of marriage should not only be a mutually consented
divorce. Will this Government bring in those laws? Will this Government bring in
law for every judgement that the Supreme Court has suggested? No. But this
Government is picking selective judgements to suit its politics.

I want to say another simple thing. What does the hon. Minister say in the

Statement of Objects and Reasons? He says that if Section 7 is not amended, then
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all the e-rickshaw drivers who do not have a licence will fall under that one-year
bar. I would like to point out, through the hon. Chairman, that the moment you
take out the operation of Section 7, you automatically take out the operation of
Section 8, which is about the criteria for giving the driving licence.

It is the criterion for giving a driving licence. Why is it significant? It is
significant because that is the time when the Transport Authority asks for a
driver’s medical fitness certificate. When you remove Section 8, the question is:
“How are you going to ensure that a driver, who is going to drive an e-rickshaw, is
medically fit?” You say that 4 passengers will sit in the e-rickshaw. The question
is: “Is my driver medically fit?” I agree with what my learned, senior colleague
said earlier that much has been left to the executive action under Section 9 where
you are saying that these terms and conditions will come into force in the future.
The question is: “When those regulations will come into force? When those rules
will come into force? Will the hon. Members of this Parliament have the
opportunity to debate it?”” No. We will not have the opportunity to debate it. I
would like to put a question, though the Chair, to this Government. You are saying
that the people who are already driving e-rickshaws will be banned under Section
7. The people who will apply for these licences now or whatever be the licence
giving authority, can this Government give me a guarantee &6 &1 9 @&l AT 871 S
a4t famm @rgdw & $-Remm aar 2 27 There is no guarantee. 37 I8 &8 T § & W9
SR, S Agerell RaRm 9 &, 89 S© 3-Naell & 9 SRAIHS BT APl S 8 8l W H 39
e W I Yol dsdl g (&b Sigl W3l #eled o Dl ©§ 1% 3R D! 3% SR W Al ol
2 A Feld 3R 3R |H eHT 8FT A1iey| When you say this in your Statement of
Objects and Reasons, @1 # Mo gudl g f5 S Agerel Rawn e € @& 3 & sm
TTHR $-RRM FATIN? R MY g9 folg VIR £ {6 S TR ey Agarelt Rerm =er @ 2,
SHS U AN o B dIhd g2 AT S A of AHhdT 8, 98 wae Raen o @ angdn

So, I would request this Government to keep both the options. Sfg 1 9

WIelei §AG, 9 AN ¥ 3MU ¥ Helvig | You must keep the option for a driver
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to take a loan or somebody to take a loan, buy an e-rickshaw and then give the
poor, manual rickshaw puller a chance to drive an e-rickshaw. I would briefly say
5 R oM 18 fewWR 2014 & Wl & IR | 987 I HE B A S A Reawn g
BHA §, ST U Bl B HYRAYANTA 8 A1l 8, [P B v B1 Hlee B Sl 2 3R

BH 39 YaC @ HIEH 4 ITd! AGg Al ANyl W H AU Y BIC-AT |aTd Bl gl

Today, a Government must not only look at the livelihood and look at the health of
a poor rickshaw puller but also it should also look at the standard of living that
will come up in Delhi and all the other metropolitan cities and towns where these
rickshaws will ply. The average speed of a vehicle on the streets of Delhi — I am
sure Shrimati Meenakshi Lekhi will know — is 16 kms. per hour. There is doubt
that the 2021 Master Plan of Delhi says that in another ten years, more than 20
million people are to be provided with public transport. So, I welcome e-rickshaw
as a public transport. But the question is: “Does this Government have a plan to
manage the traffic?”” Our UPA Government in the past started a study, had set up a
study and a Committee to look into traffic management. Various States
worldwide, be it in China or USA or Korea have said that it does not matter how
many flyovers you build; it does not matter whether you increase the length of the
road; how many arterial roads you make. Like my learned colleague said just now, this is
not the way to manage traffic. The only way you can manage traffic is by having a
Traffic Management Policy. So, I would urge upon this Government, through you, Sir,
that in future, while you are looking at the rickshaw puller and his source of income, I

would request you to look at Delhi which is gasping for breath. Whether it be the streets
of Delhi, whether it be the air pollution of Delhi, 314 /&9 Saagic ) & #A1ea9 A Th

e H-SHC WM §918Y iR SLUA.GA.G.3R.GA. & dgd g QT gfaem qfdrg, Uit wie difvig
fF W IR A TP S Aorie @H 99 IS |




03.03.2015 248

16.00 hrs.

As a young representative, I am forced to say, with this I would end my
speech - IE fda et v M 3R e S R 984 & & 81 But it is a God given
opportunity like I said.

Yesterday, I heard the hon. Home Minister of India saying in Parliament
that the Citizenship Act has been amended. Why has it been amended? It has been
amended because 9" of January, 2015 was the date when we arrived at the 100™
anniversary of the day when Mahatma Gandhi came to India from South Africa.
But, Sir, with due respect, Article 123 does not recognise that as a ground to
promulgate an Ordinance. Mr. Jaitley in Rajya Sabha said, they don’t give
infrastructure and industry a bad name. Today, I am requesting this Government,
through you, that please don’t use the Mahatma’s name to set a bad precedent in
this Parliament.

SHRIMATI MEENAKASHI LEKHI : Since my name has been used twice or

thrice, can I get one minute opportunity?
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SHRI K. ASHOK KUMAR (KRISHNAGIRI): Sir, I express my thanks for
permitting me to participate in the Motor Vehicles (Amendment) Bill. First of all,
let me thank our leader, Puratchi Thalaivi, Amma for enabling me to be a Member
of this august House.

In the national Capital, there was a sudden increase of e-rickshaws. They
were seen on the roads of Capital and they were carrying people without any
licence. Neither drivers nor vehicles had licence. Delhi roads faced added
problems. Fatal accidents involving passengers of these e-rickshaws were on the
increase. Even the public on the road were not spared. The Higher Courts in Delhi
stepped in, and put a ban on these e-carts and e-rickshaws.

Through this Motor Vehicles (Amendment) Bill, 2015, we now seek to
legalise the operation of these vehicles. Till date, they were banned as
unauthorized. Our great leader, Anna, and our founder leader, Puratchi Thalaivar
had expressed their sympathy for the labour class who were manually pulling
rickshaws. They wanted to see a change. They wanted to avoid men in barefoot
pulling rickshaws on the road carrying other men. Even cycle rickshaws need
greater effort and manual labour. With the passing of this Bill, the mechanized
rickshaws will be permitted to ply on the roads. I welcome this move from
humanitarian point of view.

Transport vehicle licence is now given to those who possess a Light Motor
Vehicle (LMV) licence. This condition is relaxed now. Previous experience of
riding manual rickshaws will be enough to get licence to drive these electric-
powered three-wheeled vehicles. We must uphold the concern of the Supreme
Court about the safety and security of the general public. A scientific study must
be conducted about road worthiness of these e-rickshaws. When we have enough
skilled labor to make in India, we find these vehicles are imported from China.
This trend must be arrested.

Some people feel that these vehicles must be permitted only on roads where

there are no other motor vehicles. The Government brought this Bill with an aim
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of allowing a viable, economical and eco-friendly mode of transport. It may be
viable but whether it puts people at risk is also a concern. It may be non-polluting
but there is no guarantee for life.

Clause 2 of the Bill empowers the Government to make rules in respect of
specification for the vehicle. The Government must also regulate the safety
conditions. It must be ensured that all these e-vehicles are owner-driven to avoid
exploiting cartels. The Bill states that people upgraded from the manually-pulled
rickshaws will get employment opportunities. So, care must be taken to see that
only deserving people are allowed to operate these e-rickshaws. Drivers operating
these rickshaws are mostly migrant labour. So the Government must involve the
Resident Welfare Associations to identify suitable people to operate these e-
rickshaws as owner driven vehicles. Area specific permission must be given.
This will help to avoid unlawful and illegal activities in the neighbourhood areas.

A designated centre for recharging the batteries of these e-rickshaws must
be set up by the Government. This will help the e-rickshaw operators to find a
parking and maintenance place. This will also avoid power theft.

With these words, I conclude. Thank you, Sir.
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DR. RATNA DE (NAG) (HOOGHLY): I would like to express thanks to the
Chair for giving me the opportunity to speak on the Motor Vehicles (Amendment)
Bill, 2015. The Bill has been brought to the House to replace the Ordinance
promulgated by the Government.

By going through the Bill, I could find that it has come a bit late due to the
Government’s inability to get it passed in Rajya Sabha in spite of its introduction
on 22" December, 2014. But it i1s better late than never. It is of utmost
importance to regulate the rules in regard to the speed and dimensions under the
Motor Vehicles Act. This Bill was aimed at providing relief to the drivers of the
e-rickshaws and e-carts. I welcome it. To streamline the drivers of the e-
rickshaws and e-carts, there 1s a need to relax the conditions for issue of a learner’s
licence for driving transport vehicle. By doing so, they are brought under the
domain of the Motor Vehicles Act.

I support this Bill because it results in providing employment to a large
number of people who would now have a smooth transition from manual
rickshaws to electric powered three wheeled vehicles. I hope, with the passage of
the Bill, plying of e-rickshaw and e-cart is streamlined in every respect.

Sir, before I conclude, I would like to make a request to the hon. Minister.
Please help the poor drivers of e-rickshaws and e-carts either in getting loans from
the banks with zero interest or less interest or by giving them some subsidy.

Thank you, Sir.
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DR. PRABHAS KUMAR SINGH (BARGARH): Thank you, hon. Chairperson,
Sir for giving me an opportunity to speak on the Motor Vehicles (Amendment)
Bill, 2015. The Bill seeks to amend the clause in the Motor Vehicles Act wherein
no person can be granted a transport driving licence unless he has held a driving
licence for a period of at least one year. The objective of this Bill is to simplify
the licence procedure for an e-rickshaw and to bring e-carts and e-rickshaws under
the ambit of the Motor Vehicles Act. The hon. Members have spoken so many
things about the e-rickshaws. I speak in favour of the Bill.

But, why this amendment is required now? According to the earlier rules,
three-wheeler vehicles, with motor power of less than 250 W and speed less than
25 kmph were regarded as non-motorised vehicles. Such vehicles did not require
to be registered with the Transport Department. E-rickshaws were considered to
fall under this category. But, according to the petition filed in the High Court, it is
alleged that some of the e-rickshaws were using 800-1000 watts powered batteries.

All of this came to light when an e-rickshaw collided with a woman which
threw her off balance and resulted in her infant falling into a hot pan of sugar
syrup and succumbing to injures within two hours. There were chances of
accidents. Apprehending this, the e-rickshaws were banned.

However, according to NDTV, until June, 137 cases have been filed against
e-rickshaws for such reckless driving. The Ministry of Road Transport and
Highways have regulated certain amendments for the welfare of e-rickshaw
drivers. Some amendments should definitely be made. I would suggest that some
subsidized loans should be given to e-rickshaw drivers for their welfare. The rate
of interest should be zero or as minimum as possible. Now, Delhi is one of the
oldest cities of the world and this environment friendly e-rickshaw transport is a
must. Therefore, this e-rickshaw regulation is a good move.

I would like to know about the electric cars. Is the Government considering
giving subsidies to electric vehicles and hybrids? The Government’s inability to

implement the ambitious National Electric Mobility Mission Plan, unveiled in
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January last year by the then Prime Minister Dr. Manmohan Singh, is seen as a
key reason for the failure of electric vehicles. The industry is on incubator.
Electric two-wheeler sales dropped from 1,00,000 units in 2011-12 to 42,000 in
2012-13 and 21,000 in 2013-14. In other countries, electric vehicles sales have
been boosted with Government support. In 2013, as many as 1,00,000 electric cars
were sold globally. This was 80 per cent growth over the previous year. In
Norway, 20 per cent of all cars sold were electric cars. But the industry in India
lagged because of removal of subsidy under the earlier policy.

A study has revealed: ‘Developing suitable infrastructure and market for
electric and hybrid vehicles over the next eight years is estimated to cost about Rs.
23,000 crore. The Government is to provide 60 per cent of the resources.” The
industry, meanwhile, is to develop products and create a manufacturing
ecosystem. These are projected to help save 2 to 2.5 million tonnes of fossil fuels
by 2020. Carbon dio xide emissions are projected to come down by up to 1.5 per
cent.

Since e-rickshaw is eco-friendly, it should be encouraged. I definitely
support the Bill. With certain amendments, this Bill is a very welcome step taken

by our Government. Thank you.
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SHRI P.K. BIJU (ALATHUR): Thank you, Chairman, Sir, for giving me this
opportunity to speak on this particular Bill. We had earlier a discussion on this
Bill in this House. At that time everybody was fully supporting the Government’s
decision to take such a step. But the Government was not specific while
introducing this Bill. They were keenly observing the results of the Delhi
Assembly elections. That is why they were very much interested to introduce this
Bill and to pass it. Unfortunately, that did not happen. Then, they had passed an
Ordinance for this purpose. That is the reason why this Bill is again brought to
this House.

Our friends have already said about the ‘Ordinance raj’. We know what
happened in Delhi Assembly elections. The same thing was happened at the time
of the Andhra Pradesh Reorganization Bill. I was also a Member of Parliament in
2009. At that time, the Congress Party was also trying to pass that Bill but after the
election they got nothing. So, we should not put any Bill of common welfare in
expedience of political reason.

Sir, there are amendments in the Motor Vehicles Act, 1988. We all know
as to how amendments have come in this Act of 1988. In our country the first
legislation in the field of motor vehicles, the Indian Motor Vehicles Act, came in
1914. Subsequently, in 1939, we had a series of discussions and finally, the Motor
Vehicles Act came in 1998. It was subsequently amended thrice; in 1984, 2000
and 2001. A few sub-Sections of the parent Bill of 1988 have been included in
Section 7, sub-Section 1 and Section 2A has been inserted after Section 2 of the
Motor Vehicles Act. I fully support this inclusion.

I would like to talk about the grant of licence. I would say that some
security measures should be taken for the welfare of the drivers and the owners of
the e-rickshaw and e-cart. You are going to have toilets and other such facilities
for the common people. I would say that you should also include a provision to
have a solar panel fitted for charging the batteries of these e-rickshaws. This

should be taken care of if you really wish to make this Bill a reality.
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Some social security measures should be taken for the welfare of the
drivers. We have seen a number of e-rickshaws plying in the cities but the owners
are not many. One person owns one hundred or two hundred e-rickshaws. I
would say that this should not be left to the whims and fancies of the big corporate
business houses. The Government should give loan at minimum interest rate to
the drivers and owners of the e-rickshaws.

Sir, the road accidents are increasing day-by-day. More than lakh people
have lost their lives in road accidents in our country. These accidents happen
mainly on the National Highways. This happens because the big BOT companies
are not at all ready to fulfil their promises. They have an MoU with the National
Highways Authority. I have sent a number of letters. In my State Kerala, there is
a toll booth in Paliyakara. Though they remain in constant touch with the District
Collectors and the authorities, the BOT agencies are not ready to fulfil their
commitments. They may agree to have the MoU but there are some serious
drawbacks in their earlier MoUs with the National Highways Authority. Through
you, Sir, I would like to say that the Government should look into the drawbacks
of the existing NHAI-BOT scheme of our country.

With regard to this particular Bill, I would like to say that a number of
National Highway projects are lagging behind for years. In my State there is one
National Highway from Mannuthy to Walayar. Half of the stretch, about 45 per
cent, of this Highway has been completed and the rest half has not come up even
after five years. Only five per cent of the work has been completed. It is still on
the website. The Government must come out with concrete proposals for early or
time-bound completion of the existing National Highway Projects. The
Government should also take necessary steps to reduce the number of accidents in

the National Highways. With these words, I support this Bill. Thank you
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AT nfeeAT (TREYR): |HMRT Heley, Ale] A (AeeF) fage, 2015 It deT 4 18
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HAN TSIt 9feh g STET AR | & 8N, AR & iR R # T 2l 59 = W
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SHRIMATI MEENAKASHI LEKHI : On three or four counts, I am just
responding to my friend Ms. Sushmita from the Opposition Benches. In her
statement, she seems to be divorced from the reality on three or four counts. The
first being raking up the issue of irretrievable marriage while we are discussing e-
rickshaw.

The second being the fact that Urban Development Ministry in fact has got
a de-congestion plan on board which is available on the internet and she is not
aware of it. ... (Interruptions)
KUMARI SUSHMITA DEV : g% smufteia 781 2l She is a learned Lawyer of the
Supreme Court. I respect her opinion. But to pass a comment that [ am far moved

from reality, I think they are far removed from reality. 3 4 faeefl # SR W 3 Y B



03.03.2015 259

DR. RAVINDRA BABU (AMALAPURAM): Sir, 59 Reen @& X § 89 F@] R 8
g we are not talking about coal mines. We are not talking about information

technology. We are talking about Indian, a common Indian. He is nothing but a
rickshaw puller. A rickshaw puller typifies a common Indian. If you want to
understand how India is suffering from economic malnutrition, then you see a
rickshaw puller on the street. If you see him anywhere in India, then you will
understand what type of India is. It is such a situation and so on such a topic, let
there be no acrimonious debate. Let there be unanimity.

I am talking about the rickshaw pullers’ fate. We are increasing the status
of the rickshaw pullers from manually operated cart to electronically operated
craft. The rickshaw has got a lot of politics and political significance behind it. It
is a rickshaw man’s role that was adorned by NTR, the founder of TDP and he had
become the Chief Minister. MGR adorned the role of rickshaw puller and he
became the Chief Minister. The rickshaw plays a very vital role in politics. Let us
not ignore the role of the rickshaws in the Indian economy. It has got a greater
role.

A rickshaw puller suffers from tuberculosis, malnutrition, anaemia,
jaundice, typhoid and yet he has to toil to get a small sustenance of Rs.2 per day.
The rickshaw puller has been dragged unfortunately into the Motor Vehicles Act
by elevating the rickshaw into a battery operated cart and battery operated
passenger craft. My question would be, will he be able to withstand the den of the
corruption that the Motor Vehicles Act will create? Will he be able to sustain
before the Motor Vehicle RTO? Are we not doing injustice by putting this

unfortunate man? There is one song in Telugu:



03.03.2015 260

“Rim Jhim Rim Jhim Hyderabad
Rickshawala Zindabad
Moodu Chakramulu Giragira Tirigithe
Motor Karu Baladoor.”

The meaning of this is, if diesel is driving the vehicle, blood is running the
rickshaw. It is the blood which runs the rickshaw. Always, the blood is better than
diesel. If that man is not given justice, not only the country but also our God will
not excuse us.

While accepting the amendments to the Bill, I have a few suggestions. All
the traditional rickshaw pullers should be automatically given elevated motor-
operated and battery operated crafts. They should get them automatically. They
should get heavy subsidy. Heavy subsidy is not on the diesel which will run BMW
and Benz cars. These battery operated vehicles should be given heavy subsidy so
that he will be very happy. Also, periodically, whenever there is discharging of
battery, it should be automatically charged in the petrol pumps free of cost. This is
the best socio-economic step towards ameliorating the debilitating conditions of
the poor people of this country. They are personified in the name of rickshaw
pullers, rickshaw-walas and rickshaw drivers. So, let us take that into
consideration. Let us not subject them rigorously to the Motor Vehicles Act. The
Motor Vehicles Act is very stringent. When the Inspector of Motor Vehicles Act
comes, these people have to shiver. Therefore, my suggestion would be that
certain clauses, which are there in this Bill, may not be made applicable to the
battery-operated rickshaw pulling crafts and also the goods carrying rickshaws.
Also, they should be heavily subsidised. Charging of these battery operated
vehicles should be done free of cost which will go a long way in giving an image
to Modi’s Government and also our Indian Government that we are pro-poor.

Thank you, Sir. Jai Hind. Jai Telugu Desam.
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ST, I PAR (VEFEE) @ FHUMT HEIGY, AN U 3ffa #e@yul Hiex f@dd vae 1R

AT A BT AT 31, 39D foI § T g&F A MUR Fad Hdl g

# 39 W TG F ga B Ged BN GHT T T8 Bl aredl gl 39 W I
TSR 7 AN A B §, A, H AT SR FHE Al Aed1 g B MM Wad BT R dGel gal
gl faueg @1 9 99 &7 e goll 5 g Wyt faww, N f5= SR & [ S
T 7, oIfehs ORPR 0D folU dicag o, safery 39 I ¥ Fifea=7 omrar a1l I8 TNi&l &
f2d § U T91 heH 2l S9 g AT Raem W Ted I IT Fed ©, I 98 ST AT ol
o1 & I o I <1 & d16 1 I8 FAW TE B o1 {6 SHD g1 Y T Bl B Ew wE
P S W 2 39D forg & Ay 730 S ok WRBR 1 9978 o ATEd gl

16.35 hrs. (Hon. Deputy Seaker in the Chair)

AT & T Cararol & T H WY o1 g1 & Raen &g w € fegr & M, dmar # ) di=
@ ©l..(ragr) I8 YR Sl Bl... (raeT)

St Ioita o (i) @ [eR o g | Rawn 781 di=d Bl (agm)

ST, 3BV PAR : AYH! T & 2. (AYF) JMYH T TE B, gAfC § AT g @
2l...(craur) fer & &3 frdl # ot ff Ramm gra & @i=n S 2., (@r@em)

HON. DEPUTY SPEAKER: Please do not make noise.

... (Interruptions)
ST, IBUT FHR : HeH, AT YA A 301 U (Y. (Faer) 3T Hl Eiad 2. (Faer)
MY AN BT A T8 2l..(agr) b JHIRAT D § F1 Bgl.. (Faes) Al W Gl
feRgae-cre=1 # &1 aren Ra=m e o1 @1 2| 39 W AW didn S @ g, eH | aa
% 2l...(Tau™) MY 989 IR I ... (Faum)
HON. DEPUTY SPEAKER: Hon. Members, please sit down.
Dr. Arun Kumar, please address the Chair.

... (Interruptions)



03.03.2015 262

S, U HAR: H fIER § & U9 gon g Siels @1 @l gL (JEuN) 3@ gl o Ad

PRIV, PV AR FHedl Al Thellt 8 SATYIIL.. (FTLF) 3T RAT HE e o7 dDbR 989 By

T ... (TauT™) MM AW St AT H feciid) A 91 4§ HAT AR & 7. (1)
HON. DEPUTY SPEAKER: Please conclude.
... (Interruptions)

ST, U1 FAR @ 3T W TArET H, W1 H, ARGl H, AR FAh H B Ra=n =@erdn gl

...(cT9g) IHR e & AN gL, (STI) IRIER Sl & AN 2L (SraeT)
HON. DEPUTY SPEAKER: Please conclude.
Shri Bhagwant Mann, please speak.

... (Interruptions)

<. 3reu HER: H ST € # ia-Ta gEar gL (@1au) STEE § A8 gL (Srau) @Sl
ATEd, 3T S AR MEHT 39 a1 DI FHIT < % ¢ (... (@u™) =W 91 § $B 7 T
drerd Sg L. (@r@er) § off g § a1 gom gL (raer) ofmel WY M # | 2 H |E S
Zl... (@) SMudl ¥ T8 2. (FagH) M o9 el W A 9@ # T8 dd @
oT...(raem) SR Y fuedd € ¥R I8 WRAR TE gl (Fau) Mg It smarst § N
qd el B (@EEE) g3 9 Bl g9 9 S 8, 39 Sfov . (@qu) fIER B av H g
S g l... (STae)

HON. DEPUTY SPEAKER: You are not following me. Please take your seat.

... (Interruptions)

ST, U HAR: IUTLET HEIGY, § HeT aredl gl... (aem)
HON. DEPUTY SPEAKER: Please take your seat. I cannot allow like that.

... (Interruptions)

ST, U FAR: IUIET HEIGY, I8 Tod ol § 3 WIDHR 1 Hall... (aem)
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Sit Wad A (WRR): gaTE, Suenel Sff| ag 3-Raen & e # S dungd f9e o g
ATST T AT gl AHR 7 AT <& R &, 39 folg g urel +4 1 |y fpan, $-Raem

il b1 Ay fear, o fa=r orsdw, o Mfefhdey & 5= 9o W 91 IR¥E AR S 9

SR BT AR B &l ot fUoell IR WY 989 § #9 Par o 6 Ie WReR s-Raen &1

Hdold Sold¥[ RART IHsT & 8, oifhsT SHBT NIl Adold golfded RaT gl I ool
A & 919 31 WRBR DI A | 1T AT BT

16.39 hrs.

(At this stage, Dr. Arun Kumar came and sat on the floor near the Table.)

# 39 e B 9gd srewl Wl g U8 984 o<l e &, fhe WY Udh-al @iged g,
o # = St 1 s v ArEdn g o f g de ® 6 uget e ure Rawn 9,
Ip! JrRARS & ST §9S oY 399 U T SHIgeiRAT 87 I d A drg dli Repis H
2 R ug ygd Raen 9, 9ife gav Sa) deis oS! 2l
16.40 hrs.

(At this stage Dr. Arun Kumar went back to his seat.)

AT 3RfAE HoRard St Ga IFd! Mol § S ITdh] FaIdd & B o,
$afrg & A TSH S & dE ared g 5 ool WRAR g9d g ST wEanT we
& forg IR Bl 8FR oMU Repre a1y ol &7 ficell WRAR & TAUIC AU I TTh 3Mudh!
< Whd &l Al feelt # B9 & A ANl b U Raen €, gAfey wrIfiiedr & suR W
IT Ugel -Re &1 g™ fremT 1Ry g9 3rear St ol Agera Reen diad g 391
W RS @ 9y ok S ff $-Rewn &1 agdi™ wgal fiern =nfegl Qe 1 & f5 $-Remn
A1t a1 & ST &R & a9 @ 100-200 R @¥ig o) §ERi &1 gl R Iam & forg
& S 5 ot Fgeret Raem & AMTal # BT B gfoy geaR &R Wifers W B, 9@ forg
werel AfhT &1 gy B ARy |

3-Raerm araraRer & forw w1w) st 1 # 39 fdl &l o & forw 53 St & weir oft
HAT | A $9H I8 | Pl B [ 5-Rawn a1 Aol A @ forg J=iorT urged & W
WY WA A AT B AT AT T BT AT O Aol bl Mt iR sifer Reen
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MY &, @ a9 el His WAool g/l W ol &t offl S q@-98 I o aredi #
HAoTell R & fo ofrsal 3 o & A safay SaforT arged ot s | gorwar Ffgad
@I S|

SHD Il 9 RN Bl ASHA o & PISCRAT DI GIH FIRIT Q| Th 3R
TE@yul 9 I8 © 6 g9 fog & @ R &9 @ Sy, ife e @ Raen @reis € 9
£ ¢ ARY BT 21 T A9 HA E 3R AT TOINT B E 3N I AN B AW H ARBR
P A fF 98 a1 =4, qIfd T AR DI Jgerd RaRn | s-Rewn 4 Rioe a9 5 318
fearepe =1 Y|

SuTeRe Sfl, USTg H W IO, SefeR iR SFA™R O 9 WEN W 9gd a9l d1ars |
Hgaret Ra=m areres &1 # #31 St 9 R Heo {6 39 fdct & wegs & uofe 3§ 4 $-Reen
FI At # gfg &t Sy, @ifes Agerat Reen, 9 &1 S99 W9, o9 & SMM H I8 Ifd
8 21 § =rear g 6 39 g REd ¥ or] &Y, aifd Rl &1 Aol 8l T | gelibieR arali
BT IR TS HRUNS RN & U @1 g9l AT -1, IR S-RET arell & v o aoic |
$O UTaeT fHar SrQ, a1 # gt qHedT el
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HON. DEPUTY SPEAKER: Hon. Members, please do not address each other.
Then, a tension will be created.

When I went on asking Dr. Arun Kumar to address the Chair, he was not
addressing me; he kept on addressing another hon. Member. Then, how can I run
the House?

... (Interruptions)
HON. DEPUTY SPEAKER: Please take your seat. Do not always shout like that.
You are always shouting.

... (Interruptions)
HON. DEPUTY SPEAKER: You cannot direct me. [ am dealing with Members. |
know how to deal with them. If you keep on shouting, do you want to come and sit
on the Chair and run the House? If the House agrees, you come and sit here and do
it. Otherwise, listen to what [ am saying.

... (Interruptions)
HON. DEPUTY SPEAKER: Please do not shout. There is a limit for that.

I went on repeatedly asking Dr. Arun Kumar to address the Chair. He was
not at all listening. Then, what am I to do? Please tell me. Then, she is also
shouting. That is why, I asked another Member to speak.

If you are interested to speak, I will allow you once again as a special case,
but you have to address the Chair. Do not create a problem by addressing
somebody else and going on fighting with them. That is not good. Otherwise, I
cannot run the House.

Now, please briefly speak what you want to say.
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ST, 3PV FAR : IUE HelGd, H GO IR 9 e H ANT gl AT U Sftad H Hr oAl
et ff 9iie @ diad gaa ag™ Uar T8 fhw ok 7 & fit dfie @ forw ®rg
MUfRTSe A Hetl R A1 SR & AT AN A WSl Bl AX A9 H qer Uar fa| g4
o B SR B T STga | # @1 Big SmuRioe a1d el detl § G9E AR B gell
SR el gl gafey #9 der b amor Y fAeR | o g & Reen wiwd 21 it @8 oie
g, T8l B9 AN T8l d5d &, offed Wiad 81 ol W ANl B T Sl §l Sl AR 7 T4
AET &l DI AT 2| IT TSI BIC! 91 7, oifhd 9gd HAed I@ch! g WRHR o AR U&T Pl
gorl &, s forg faue 3 98 |ial 7 W g8 99l fhar 2 ofk 9 ff sav R & 9 fren
T I B s gdie ¢ 2 ¥ b 991 ol a g fharl WRedl & f’d § W sar ¥t
ol foran am 8, s el A QX1 Wed UHd 2l 39 ORE ¥ <l SY 1 DI Al RIS
I BT PE B, AT FHAT & Al fba g

T 39 9 R a1 T8 e §l § dad ga T & Hed A B U S e f2a
¥ foot o & 998 foueg Rre faRig & fow fakig &xar 21 afder &xar a1, gfifore snféaa
e | # Aar § b Arpas # fauer 1 W) oredq et Bl §l U HEaqul vy R B9 9
FH faRig T HN| M9 Wad 39 9 W UdhAd gl &, s fog &x fauer & orn &1 0
qETg < Bl
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it Ther fagSt (Sféor faeen) @ SUTeder ARGy, U TRIET & f&d aTel 39 Ale} I JMfAfRE,
2015 TR dIe &1 HichT o, gaa forg # 3ueh! SMHRT g

AeIey, 39 9 & foU 89R A W U9 uRdasd Hal S 9u1s & Ui 1 18
feawaR 1 W I8 fa qrn T A1l 78 W el B © P aw fd @i arn e wed ag i
Iodl ¢ f TR et BT WA W R Fam W 7GR R BT gSl? |/ 1971 H AR 3
AT o7 - TR BeTRN A9 FE@IS | FR A HY Mid H AR Ry MU B, R ST we
H AR YT Y€ Yo & forg Ra=m igw &1 oiid 81 21 S & 68 AT DI ATSG & d1]
ft I DI ITHT B TE AT TG IMEH SR I H & foIg i § 3771 & 2| e
# yarfed 8 & BRUT 98 SR B T4 AEE AS St 9 18 fRwwR & Wior § 9gd
R & @er o 5 5 YR A AT §R B 81 <lfpe I8 Sl TRl Bl ISHR B 9T g,
IEH! AR T T 09, SAD] SIGaRI T a1 IS, g9 oIy 98 Reen i & 9 SiaH-
AT AT | qo ATGH T8I, SUH AY fquer & dgaii 1 @ Jmufy 21 el 7 St B e A
f5 TH-Uep afdd & T q-a1 |l Raem gt €1 I8 Ul BT o1l 31T 39 fAa & e &
TS a1 sad ¥ Wifae far R ® 6 Ra &1 wiferes 9€ B, S Reem gere T iR S
Pl o e Srom | v | surer Raen faxdt o1 el fear S| 59 fAd § 39 91 @) W
frar 1 2 f6 99 N9 B 39 0d & A1e9H 9 Wadw! 8 1 AfPER I§ WWHR o
RE Bl WA YA S A el of {6 ¥g WRBR TRIEl DI AU gl dadl kg & forg
faer xe |E 8 21 A AR fAue & dgaii Bl qaqr Aredl g SAife T A 9Ra WRBR
B A o, T el & &l BT 9 B Tl I AT RISl B (del Dl W g BRI Dbl
SOOI T8l < 38 ©, SATY ARBR ATfed oM R A9GR g8 |

AN S H ST Y% TG BT 9T S BT YT 47 2| I BT 9T o7 g9dT1 A
21 39 < H IT WHSH YgRT el 3Rt g1 S % R T we fearg, Al d 9 4R Wt
IPT TR B W Y foar T8 oY, sHfert TRE &1 91 99 yeEEA 991 © A 89N JEA
TETHAT St 1 9 IRIEH & fTar &1 SR e 21 (@)

I HEd & ot T & 997 B sHfoy i W 21 98 favwd # daw T ey

2l... (TaeT)




03.03.2015 268

HON. DEPUTY SPEAKER: Please address the Chair.

... (Interruptions)
HON. DEPUTY SPEAKER: Nothing will go on record.

... (Interruptions)"
2t e St @ AEIey, gl 9% B8 BIC B I ol B DI DI 9 H R AT gel| s
15 A ¥ foeell § g7 AR N Uod &8 9 4 4.0 & IhR i ZqY. &
TIRGAA A QIR ST 93t §8 8, el 98 H a1 ATl Ugel 3Mearid aahx s off f6
T " AIRAE o1, offhd & Wi 9@ S el @ Ased di B @ 9 9 U1 F 0T
TE b1 U1 XS A| 37 DE D a8 W STBT IS A1 (Aell Al 88 DIC DI AR 39 A
# 9ol & S|

S UHR W I © JHOT URAT H TS Fed & OH Sieid TR & SO 9 el

TS S off| SHY AN U TMa | AN MG o SY A A | $T9 YaRiee B o, Al Ak
| IR el WRBR TNEl &t 7T BT a1 39 IRPR BT 3o o Bt Iar T8l ol
gt 59 Raem & fov s <9 &) 39 WRPR 1 FaR0T & & b Aradi-smedi g aafe
BT W ATSAT 11 U8l hadl Sdd] U Bl & s 9 Ghdl ATl 3FR I9d H-919 BT
Ih! yeM-foraM @1 3Riad Bl a1 39! fieell, WS AT DIAdEl HAM & f7 S &
SIRRd FTel TSt | 39 ITeTdT AT 9T RPN Ih gl IHINY B U Wl HH oY, IqD
qIg S9! AU Wargs fbU WY | S9h! Ugal Al arsds faar Sv 8ik S9& U ard &
q1E SP! WRATMC As9d a1 vl 9 Id & 3ick 1 TR faxieh ard 82 RIY 397pT o5 31

B 87 B JaI WA BT AU GI-ER FATG 81 I8T 2] 89 Al SN 81 gul # Famr s
g fooeh § g9 a1 oy 78 €1 8w @1 onet ft T L A €1 7 wia e B el 7 ¥ R
gV 95 | “BTE 1 9l A1 9, Bor drel, R | gl O R 99§ 99 @ W, 9 g
SR qa1 ® 21 $afoy 7 @l @1 wHsH anfee | sfifory 7 39 fad & uar | wer gon g 8iR
# A HA S Bl quTg ol g1 H Dl SATET FHY T o U STUH! A A8 WA

HRAT gl garg|

* Not recorded.
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SHRI JOSE K. MANI (KOTTAYAM): Mr. Deputy-Speaker, Sir, the Motor
Vehicles (Amendment) Bill, which the Government has brought in, is an
extremely necessary piece of legislation to which, prima facie, nobody would have
an objection to. This Bill would serve the dual purpose of providing employment
to lakhs of people across the country, and would also help in mitigating pollution
level in various urban towns and cities across India.

However, I would like to express my reservation over the Ordinance route
which the Government has adopted, not only for this Bill, but also in respect of
other important pieces of legislation. Clause 2 (2A) (2) of the Motor Vehicles
(Amendment) Bill says,

113

‘e-cart or e-rickshaw’ means a special purpose battery powered
vehicle of power not exceeding 4000 watts, having three wheels for
carrying goods or passengers, as the case may be, for hire or reward,
manufactured, constructed or adapted, equipped and maintained in
accordance with such specifications, as may be prescribed in this
behalf.”

I would want to know from the Government what these ‘specifications’ are. I am

of the opinion that even these rules should be deliberated upon as they assume

significant importance in this amendment. Similarly, in the case of new sub-
section (10) that is to be inserted after sub-section (9) of Section (9) of the Motor

Vehicles Act gives the Government the authority to make rules regarding the

manner and the condition under which the driving licence to drive e-rickshaw or e-

cart would be issued. Why can this be not discussed on the floor of the House? I

think these two amendments form the crux of the Bill. This Bill is not just about

allowing the e-rickshaw to run, but also it is about the manner in which they

should run. All the provisions of the Bill must be discussed and the important

provisions must not be part of delegated legislation.
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On the whole, I support the Bill, which was long due. It will be beneficial
to lakhs of youth and will also help in reducing India’s carbon footprint. In
general, the Budget also incentivises the use of electrical vehicles, which is a
welcome step. This move will certainly help Delhi and other mega-cities. I would
also appeal to the Government that use of these vehicles must be promoted. These
vehicles can also be used as a ‘shuttle service’ to and fro in public transit system.

With these remarks, I would like to submit that I am in favour of this Bill.
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SHRI P.P. CHAUDHARY (PALI): Thank you very much Sir for affording me an
opportunity to participate in the debate. Mr. Deputy-Speaker, Sir, I rise here to

support this Bill. I should extend my thanks to our visionary Minister for looking
after and taking care of BIC-8IC ®E BIC @Ml & foy €1 gaN ¥ w3 &8l & 2l

The Ordinance was brought with a view to help those poor people as we were not
having a formal legislation in this respect. It was in the interest of those poor
persons of the city who are pulling rickshaws. By this Bill, the relaxation for
obtaining Learner’s Licence has been provided which is the need of the hour. For
this purpose, the Act is required to be amended.

The Bill in the present case is basically environment friendly. It will
generate employment. It is a pro-poor Bill. It will reduce the traffic to a large
extent. It will also help in road safety. In my view, if it is spread all over the
country both in the rural and urban areas, it will help those people in rural areas
who are handicapped and not in a position to travel to even a short distance.

I thank you very much Sir, for affording me an opportunity to speak.
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SHRI ABHIJIT MUKHERJEE (JANGIPUR): Sir, I thank you for giving me a
chance. A lot of things have been spoken about e-rickshaw and the amendment
Bill. I would just like to bring out a few points.

One of the Members has just referred to it. In the metropolitan cities and
district towns, especially in rural Bengal, even in Western UP, Punjab and
Haryana, there is a vehicle based on Jugad technology. It is a three-wheeled
vehicle. Water engines are being fitted by local mechanics. In fact, it has become a
rural transport vehicle. It carries human beings as well as goods. Sometimes it
carries almost one tonne of goods at a very cheap rate. At the same time, they are
not covered under any Motor Vehicles Act.

I would request the Government, through you, to have a detailed study of
these kinds of vehicles to know the impact. It is driven by diesel or sometimes
petrol also. It causes tremendous pollution. It creates vibration which causes
problem for the human body as the vibration is more than the permissible limit
which a human being can accept. At the same time, it does not have any insurance
cover. In case of any highway accident or any road accident, the driver and the
passengers are not covered under any insurance. Is the Government considering
those vehicles also? If not, I would request the Government once again through

you to consider having an impact assessment and incorporate that in this Bill itself.
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DR. UDIT RAJ (NORTH WEST DELHI): Hon. Deputy Speaker, Sir, I thank you

for having given me an opportunity to say a few words on e-rickshaw and e-cart.

TE AT & IR Uh Dot AT AR Hoidh © W, DR e &1 &m Ay Ts6m St 71 fn
g 5 Aa & WMg BT S BT DY BRAT 8, TP qTHH SSReId RaATegH 3R FeMehR0T
T 2 WU BT SSREIATSOIRM R ALAIDRUN 1841 3R 19a1 wares] H g, BH 2171 wares
H 2 R 9l $9F & 9 Bl Wiaw BT BRI B @ ol H qHSET § B T8 W Y PRI

Bl I8 WRERT 49 B 91feU, S S0 Bl Wigd BT BIH §¢ B W dR A J fSoolt 9
FABR ATl g Al feeelaiial & fou o8 e agd <t wgd 8|

# U Ird A JA SN @ R 311 Bl B Old gD Wed BH 8l dl wod iR
Vel ¥ BRI FHY I8 SRR o fordl S A1ty & ugel o @Re 4 Up-Us Al Q-
a1 ¥l Reremall &1 3R 811 o, 98 7 81| 8Tefife 99 a8 Wfae 8, Afd ousied Ut 8
2 fF o/ ANl & M W ABSCH GAATHR 3T T ST TR S e H TSl I o
TR VAT BRP HY Ghd & d1 396 (o0 Remie @t a1 a1fey, dife i sSi-ast I ©, oI
TS SHeER & J TU URIEIES 7 BN Uh| S TSI Dl W B & (o1 and
Al DT AR < Bl IT§ WA & 3R I8 Uiege Ja<d W 8] 390 Wi & g Al bl
ISR &7 & 3R faeelt # fId= ®oied 8, 396 gR1 39 fad S el

# 5 & B, H A% dre & [l T8 WST g3 €, Gl 56 UR [ RN A qrel
g1 # |& BT SAET FHY e o ARl gl 51 el D A § 39 A DI o wHdT <

8 YT 91 AT DRl gl g=iare|
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17.00 hrs.
$it dhs Rig (waidt) : wEicy, # 39 9 &1 99N S gU S 919 A G&H B I BT
el § P 98 Ugdl S H WMd b g Ao St RaRn gefdr o, S9e Ry # ™
AR AT S A U AT_Ield Il AT| 98 Sf<_laq Sorodaradl & g H gl o 3R
I8 q91 I AT 3 IR Sp A AR g A1 A 9 et S |, S AR Aveie 8,
AR IROTATG &, Soi S alel &l i fHar o1l 9gd Al & a5 9Ra WRAR & J4A
AR TN Sif TRIEH Bl A8d o & oIy, ITd! AFa AeAT H F9sid g¢ I8 faad A
g, URd © SiE # I8 WUieRl § T 8Nl # 9 9 &I YR-YR wei aRan g o d9s
FIGHIT F 39 [0 31 99 HA o B B

TG, # TP 91 HEDY T I FHIE BT | g WY forg off 9gd & amvaend gl #
U IR RIS W[ UR IR AT, BTl 8 Sff 39 qHa G4l & 3R I e & fog
W T FF o7 § R R S B Ared 9 @ ATl A 31 Reer arei A ber b gd e
dl, e &1 <39 @@ 8, offdd DI IR 7@l gorl U RaRm arell e &l G-R gerl dl
IR U<el I8 FHT & M S-S SHHI Yeb daeb] ¢ T 3R § R war| § #:241 ot 9
it fAfdE et @ S S-RaEm ) MY S IR AT 98 Idhd Bl
A A=z Rig: 98 Raem drenl &g e o1 {6 89 Teb SATeHl B of T Wobd 8, UD 3 & Y
H Q1 AT Bl TE o I Aehd o

TeIgy, # MUD HIEgH A HAI off A WAT B b ug Raem R d§ We & forw

T, Wfh T8 ASIGA! I S WD I ALY dATlch AR S AT W IH W ATAT DR b |

# SIH! 95 I BRI g E=ara|
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Mkt Tola o (Jier) : 78Iey, § dad Q- @iEc IS ATEH | Hedl Al 89 §-
Re=m @1 9@ 3% T 8 #1 el aR W H&l of f$ IR I 916 ¥ §, 89 NG B AR
T IT8d 8, TG BT YTl BRAT dled ©, dfh 89 TRd & sd ael T8l a1 &b $-Rewm &1
el R o 59 7 e g1y 9 Rawy 78 7d @ 4 dfem & fu 8 aR-aR Swan
I 3R g5 T Bl

S TR% 3-Reen A Al R D1 ST off /@1 fb §-Rerem # Afgen QR S
gt 98 o $-Raenm ® 98 @ o fafics SEl R 9o 8, & 9 W 98 g T8l 2l
Udh H e W W E Hofl, § R WA o @ Sl 6 wew usen S Agdqul @ige
g 98 § AR Ml AR TP Pl $e @ ¥, H ST a1 A [Tepal A g, 9 W FeRR
& Be Y fb PR ST I a1 Afdxd 39 Rl H 98 Y R oM § R 4 Yo AsS H
d0 MY 1 §-Reen ol GdhdT § iR a8 Uotedl 21 # 3Mud! SRR wel g, #1 fsel IR
At w81 o1 {6 IS SRR DI AlCT B, G UICH DI A G911, S IR FAR 1S Bl
I IR W, oM ot 98 A% & 2

ARIGd, H 3MUd "IETH W AWE Heoill b U $-Reen el T 8, 31U e dax
MY &, AfhT U a1 # T Hlt 6 SRR R el & aed 7 93, 39 AT DY T a9
HRAT TSI, I AT M 21 o TR | a9 #, 3ifcT § W B T TW ACHIGR I T,
9 Tole Sl 8 $-Ra=m &Y geted § 10 fie i T80 | 81 5T e § ofdy 3MSU
5 Wpa & ge3 3-Raen & & 31 ovR Rawn & &9 s &, g Ut $-Rewm & &w
FEARMl a9 %8 € A1 § ANIE Bl [ B9 Wed | W ©, Wed W YTl S g, i el 8v
AR Ai¥E T8l A 3R § Wt 9@ S iR U R A g N 7 @1 Ste o $-Raem
T&l @ forg foberr W 2

RIS, o AT AeR $E 8 A [ divasey dR &1 W gaRiise BT §, "R
HR H W TRiSe Bl Bl § e A g 5 o fivreey dR A Jod € 9% fivieey
PR & A M| I§ T BT 791D & b fvHeey Ml Bl §-Ra= A A b1 b bR
w® 2l fiviesy M 3R ¥RE d &R T8 Fals oY, R Wi fafic & Fars <y a
SR TR TRflee & 99 8, ofp s-Raem & T 3R Bie-a1 geR At o Sre ) 98
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SHRI N.K. PREMACHANDRAN (KOLLAM): Hon. Deputy-Speaker, Sir,
except the last part of the speech of the hon. Minister, I would like to endorse the
views expressed by the hon. Minister.

HON. DEPUTY-SPEAKER: Already you spoke on it. Please speak briefly.

SHRI N.K. PREMACHANDRAN: I am not speaking on it again. Let me say this
much. The hon. Minister’s reply was very specific and very clear except the last
part of the political speech because we are having a distinct and different view in
respect of the devolution of financial powers to the State Governments....
(Interruptions)

HON. DEPUTY-SPEAKER: When we discuss the General Budget, you can speak
about this. Now, please come to the point. You can speak on e-rickshaw now.
SHRI N.K. PREMACHANDRAN: I am not going into it again. The point is that
we are totally against the Ordinance route of legislation.... (Interruptions) As the
hon. Minister has already explained before this House that this Ordinance has been
promulgated so as to protect the poor drivers because of the court verdict, we fully
endorse the view. Since it is for the poor, downtrodden people of our country, I do

withdraw my Statutory Resolution.

HON. DEPUTY-SPEAKER: Has the hon. Member leave of the House to
withdraw his Statutory Resolution?
The Statutory Resolution was, by leave, withdrawn.
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HON. DEPUTY-SPEAKER: The question is:

“That the Bill further to amend the Motor Vehicles Act, 1988, be
taken into consideration. ”

The motion was adopted.

HON. DEPUTY-SPEAKER: The House will now take up clause by clause
consideration of the Bill.
The question is:
“That clauses 2 to 6 stand part of the Bill.”
The motion was adopted.

Clauses 2 to 6 were added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.

£t FAftm e @ HeEley, # waT B g
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HON.. DEPUTY-SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.
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STATUTORY RESOLUTION RE: DISAPPROVAL OF COAL
MINES (SPECIAL PROVISIONS) SECOND ORDINANCE, 2015
AND
COAL MINES (SPECIAL PROVISIONS) BILL, 2015

HON. DEPUTY-SPEAKER: Hon. Members, before we take up the combined
discussion on Item Nos. 21 and 22, we have to allot time to the Statutory
Resolution and the Coal Mines (Special Provisions) Bill, 2015. If the House

agrees, we may allot two hours.

SHRI MALLIKARJUN KHARGE (GULBARGA): We would discuss today for
half an hour. Tomorrow, we will meet to discuss further. ... (Interruptions)
HON. DEPUTY SPEAKER: Now, we shall take up Item Nos. 21 and 22.
Shri C.N. Jayadevan — not present.
Shri N.K. Premachandran, are you moving?
SHRI N.K. PREMACHANDRAN (KOLLAM): I am not moving.
HON. DEPUTY SPEAKER: Shri Mahtab, are you moving?

SHRI BHARTRUHARI MAHTAB (CUTTACK): I beg to move the following
Resolution:

“That this House disapproves of the Coal Mines (Special Provisions)
Second Ordinance, 2014 (No.7 of 2014) promulgated by the
President on 26™ December, 2014”.

HON. DEPUTY SPEAKER: Mr. Minister, you can move for the consideration of

the Bill.
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THE MINISTER OF STATE OF THE MINISTRY OF POWER, MINISTER OF
STATE OF THE MINISTRY OF COAL AND MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL):
Deputy Speaker, Sir, I beg to move:

“That the Bill to provide for allocation of coal mines and vesting of the
right, title and interest in and over the land and mine infrastructure together
with mining leases to successful bidders and allottees with a view to ensure
continuity in coal mining operations and production of coal, and for
promoting optimum utilization of coal resources consistent with the
requirement of the country in national interest and for matters connected
therewith or incidental thereto, be taken into consideration.”

SHRI BHARTRUHARI MAHTAB: Yesterday, when this Bill was being
introduced, I had mentioned as to what was the urgency of promulgating an
Ordinance. I had cited what the first Speaker of Lok Sabha had said or had written
to the first Prime Minister of this country. Mr. Mavalankar had repeatedly said,
Ordinance is not a healthy way to frame laws for the country. In that respect, I had
quoted yesterday. I need not quote it again today. Only thing I would like to quote
is that only in extraordinary situation Ordinance route needs to be taken. What was
that extraordinary situation that arose, and what was the necessity that forced this
Government to come in with an Ordinance? During the last many days after this
Ordinance has been promulgated before the commencement of this Budget
Session, this needs to be explained as to how it has helped in garnering more funds
for the Exchequer.

Secondly, repeatedly we have said that Ordinance is undemocratic and
cannot be  justified except in case of extreme emergency.
The Executive does not frame the law in a parliamentary democracy; it is the
Legislature which frames the law. Here, through Ordinance route, it is the
Executive which is deciding. Repeatedly our Parliamentary Affairs Minister has

stated that we debate, we discuss, then, we decide.
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But Ordinance is something where you decide. Then you come to the
House and say, ‘You discuss and you debate’. It is the reverse way; Ordinance is
a reverse way. | am sure, our good friend, the Minister for Energy and Coal will
not subscribe to this view if he would have been sitting in the other side, if the
mantle of Ministership would not be on his shoulder. This is not the right course
of action. Ordinance is not the right course of action. Whoever believes in
Parliamentary democracy will always vouch for that that legislation should only
be done when a Bill comes in the Parliament, it is discussed; it is debated; then it
is decided. You do not decide earlier. That is why, we are opposed to this
Ordinance route.

The second point which I would like to mention here is that with this
special provision of this Ordinance route, through this Ordinance and the Bill that
is before us for consideration, two things need to be explained. In due course of
our debate, from our Party, of course, Mr. Nagendra Pradhan will be participating
in the discussion. Many other Members also will be participating from the
respective political parties. But you, in this Bill, have a provision, namely, power
to classify certain Schedule-I coalmines by the Central Government. This
provision is that you have a reverse bidding process for the power sector....
(Interruptions)

HON. DEPUTY SPEAKER: Order please. Please listen to the hon. Member.

... (Interruptions)

SHRI BHARTRUHARI MAHTAB : You have repeatedly said inside this House
yesterday and also outside before the House commenced for the Budget Session
that why you need to have a reverse bidding process. My question arises from that
logic that you are putting forth. There are a few coal bearing States. There are
many non-coal bearing States. But we need energy security. We need to provide
energy at a cheaper rate. We all agree to that. We all subscribe to that view. The
energy that is to be provided to the consumers should be cheaper. It should not be

at the higher side. If you have bidding at the higher side, then the rate of the
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power will go up and the consumer also will be facing a higher rate. That is why
you have reverse bidding mechanism inbuilt into this. But our problem starts
there. The end user is being benefited because of reverse bidding.
THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Sir, is he
going to speak?
HON. DEPUTY SPEAKER: No, he is not going to speak. Somebody else is
going to speak.
SHRI RAJIV PRATAP RUDY: Now you are moving a Resolution.
SHRI BHARTRUHARI MAHTAB: Yes, now I am on the Resolution.
HON. DEPUTY SPEAKER: On the Resolution, he can speak. Generally, on the
Resolution, a Member can take 10 to 15 minutes. He is allowed; therefore he can
speak. There is no bar on that. He is not the same person. Even Shri
Premachandran was allowed to speak for 10 to 15 minutes. Therefore he also has
a right to speak on this Resolution. He may bring forth so many factors.

... (Interruptions)
SHRI BHARTRUHARI MAHTARB: Sir, I was mentioning about the reverse
bidding process. This needs to be explained. When you have a reverse bidding
process, the end-user, the consumer gets it at a lesser price but at the cost of the
coal-bearing State. It is because the money that you are transferring to the State
concerned for their coalmines, he gets it at lesser price. When you have a non-
regulated sector, in a non-regulated sector where cement companies come in, they
have captive power plants. Steel industry comes in where they have captive power
plants; aluminum company comes in where they have captive power plants. For
that, you have non-regulated sector. But our question arises here as to how you
determine. That determination, what Kalyan da was asking me, is in Clause 7.
The Central Government unilaterally does it, I would say. You have a Technical

Committee. The Technical Committee advises you but all that is under your
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control. You take a decision. You do not interact with the concerned State
Government. Yes, Odisha has nine coal blocks now to be auctioned. Out of nine
coal blocks, the Centre has decided that eight blocks will be in a reverse bidding
process and one will be in a non-regulated sector. One is high one, who bids for,
and one is lowest one. High one is only one block and that money will flow to the
State. Low one has eight blocks and that money will flow to the State. We have
heard in this House that more than Rs. 1 lakh crore has come in because of this
auction. But how, much is flown into the State of Odisha? It is not even one per
cent of that amount. It is only Rs. 500 crore. As the Government has taken a
decision of determining the reverse bidding process for certain mines and non-
regulated sector, we would like to understand from the hon. Minister, who is quite
intelligent and also wants the States to be helped because of this bidding process,
as to why the Government has not consulted or taken States into confidence. In
that way, I would say, the cooperative federalism will prosper. Otherwise, the
competitiveness between the States will bring down the faith and acceptability of
this Government.

That is why I am moving this Resolution for consideration of the
Government. We are opposed to the Ordinance route. When the debate will
commence, our Party’s view also will be put forth here.

HON. DEPUTY SPEAKER: Hon. Minister, would you want to say anything or

else I will end after the hon. Member’s speech?
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SHRI PIYUSH GOYAL: As you desire, Sir. I can reply to this now also.

HON. DEPUTY SPEAKER: It is up to you. If you want to say something, you
can say.

SHRI PIYUSH GOYAL: Sir, I would not get into the complete details or all the
criteria of allotment. But I would like to thank hon. Member for having flagged
off a very important issue. It is important also for all the members and the august
House to appreciate.

Obliviously, the urgency of the Ordinance is something that nobody in this
House can deny, particularly, after the hon. Supreme Court’s order on 24"
September, struck down the allotment of 204 coal blocks, which were given free
of charge. Today the State is talking about revenue. At that time, I do not know
whether the State even recognized the fact that what revenue could have accrued
to the States was being lost by giving these mines... (Interruptions) The erstwhile
allotment was going on for giving mines free of charge. The hon. Supreme Court
was seized of the matter. On 24" September, when they cancelled the allotment of
204 mines, at that time the country was faced with the crisis. If one looks back to
the newspaper articles, to the editorials and to the fear psychosis in the whole
country that coal production will dwindle, all these plants which were connected
as end use plants to these mines will suddenly have no coal and no production:
“You could be faced with a situation after 31°" March, which is the time the hon.
Court has given for re-bidding or re-allotment of these operating mines. Such 42
of the mines which are operating or near operation, if these would not have been
completed by 31% March, this summer, the entire India would have suffered the
agony of power cuts and power shortages and a deep crisis in the production of
steel, cement and very essential ingredients which help run the economy, the
engines of growth of this country.” At that point of time, it is a matter of record
that within less than one month, on 20™ October, this Government pro-actively
came out with an Ordinance, an Ordinance which was applied to all the problems

that could emerge out of the operation of the hon. Supreme Court Order.
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Sir, you will appreciate that the Supreme Court order had cancelled the
mines, but the mining infrastructure, namely, land and machinery that is fixed to
the ground all of those things belonged to the prior allottees who are now the
illegal prior allottees. If the Government had tried to reallocate these blocks
without having possession of the land and without having possession of the mining
infrastructure, then we would basically have only given a piece of paper or a
license, but they could not operate because the ownership of the land and

machinery was not theirs and that would have made thousands of people

unemployed in this country. BRI @R RISHR 8, ddbsi Mfe™F T DRI & I

B I, ¥ W STl Hehe H gs e iR Wi, dHT qiRE A1fe 9gd 31eH Il Pl

ST Bh Sl l.... (FET)

SHRI BHARTRUHARI MAHTAB: What was Coal India doing?
(Interruptions) What was Coal India’s job? It was not only private enterprises, but
it was Coal India’s job. ... (Interruptions)

2t A e @ 9eER St welivwifd S € 6 e $fSar fUod uie anl 4 413 Udh-Se
Ifed BRIl BT IdTeT dedl © 3R Uh-S6 U9 Sdled dalhY 42 A4 H S 100
fifera <1 Pl &1 UICRiad 8 98 Ad-310 T8 8 WohdT 7| {31 Wad I dar ¥ d9gd 8y
g % B IRPR o & 918 57 9 3@ d% Hid shedl 1 Reple |a ufoed Sded 9er g,
ST S aul H B TS g © SR IHD! el BT dffthe Wl sud oAl Bl 8 e Bl
S AMSTH DI SR & GX H 59 qad § Ysel Wl By IR TGl 8 gD ©, AYDI a1 FEl T
& e gl =ifey, e B =nfey| &9 agd iR 4 fede &1, wed 4 figys o
fpa, guiTa A gAY Wed d a8 fagae urg &0 81 ur, 98 $u [SER 8| I8 A" e
AT S & iR a8 f[dd oo 81 7| oiws e & &, I8 ARBR 9 Wi ! {4
AT AT R-Tale T8l &) Ul 3R SO < | YR Fhe AN, $AfTY ga s dl fhe
¥ dMee fRar| Aemfn Isufa St 4 S9d! rgAIed fau, 98 UeIe gl Su gul 6
g 1 o g, # qarm argm & 59 o¥ # I ueell aR gon © f5 fwel WeR S W
T ¥ § T8 B} urs, 99 2004 H vt gy #@H S A el o fF B @ @e @
ST BT TRU, ifhT 99 2004 I 2014 T U W el Twu=1 =&} &1 U 3R g9 IR
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TN § 19 W & A oy @] waAl ¥ R F oA &1 T 8RR ¥ 89 S @
gl # gHear § [P WRPR B I8 TSI IuAf § [P 4N b A BE o Bl g9l gl
...(cTagr) T8l qeb Werdd WifdS B a1 e W g, § Sqb AR H I ofare § AR
e, Wfchd S ML o ATed b A8 b SMfdexell &1 fbar Tarl R &4 qRI
VSISl Bl Helg I Al Wi, AHT Td = AF-Yelcs daed & ol ga+1 SAumEl e &
T off 6 emae &1 Al A1 AR Al Giel 9 I U Wl &, clfhe UTaR Wied Bl Wa
YIS oA-Ugg ATl i T8 I uTdl | 39faly Sl o foh fehTs~s HigeRAaT & d8d s9 #ig
®1 Usgsl Ruadide fHa1 SMY| e Cailhel Bict AH HaTerdl @l |ffiferd wxa a1y T4l
U fehreTs HIgcRAT a9/ T 9 § 1 qhdT § IR MUs! W < qHhdT g, SAD 2419
H Uege 7 fhar M &R Il & ARl & @ W R =@l St I8 o aa B fh
# U THUL & WY AT UH-Uh ARG SMUBN A a1 B AT DY B, AP ATUD
IR & S Jq@ ARBN 8, Sl 59 vy & ddy @d §, S99 gai & T R el
IERT ATe], G Al WIS b WY A1s 3 U vudl H1 fds 781 ear ifeh sa-1 el Wam
FA-Welcs daex B & W off & fSAvs-wwrs v geoRe T8 2 &R st & sraEmi
DI DI DI MY &1 B, 9 TR 6| Igd Ala-TAaR [SHIsS d 4, FHUNCHl Jq9aIse
W SIAPR IX WG D1 fhar Tarl § aue! favarwy foarr g & o aret fai # aga-A
AIg= 3ifa BN drelt € R &va 0 @t ot HATE BT QIR TofaR SHH AN ecs
HFeR B MDA B e~ It M| 3 a1l o § Haf¥rer Arsf~i A siusd T &Y

9gd IS ATAT H e 3R AR ST e o @ 2l
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HON. DEPUTY SPEAKER: Motions moved:

“That this House disapproves of the Coal Mines (Special
Provisions) Second Ordinance, 2014 (No. 7 of 2014) promulgated by
the President on 26th December, 2014”.

“That the Bill to provide for allocation of coal mines and vesting of
the right, title and interest in and over the land and mine
infrastructure together with mining leases to successful bidders and
allottees with a view to ensure continuity in coal mining operations
and production of coal, and for promoting optimum utilisation of
coal resources consistent with the requirement of the country in
national interest and for matters connected therewith or incidental
thereto, be taken into consideration.”

Since we have taken Item Nos. 21 and 22 together, the voting will take
place finally.
Now, the discussion will start. The first speaker is Shri Ravindra Kumar

Ray.
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2 TS PAR WA (BISIAT) @ YIS SN, S B AT U Hecaqyl fdel 3 arell 81 39 IR
H ST T WHR & U&7 H ST I W BT AR QAT Bl g T 909 Fed § 9gd & B
7299 81 @ ¢ 3R Gl & @ © {5 w0 I sreleraven & e % Qe < @ ugd snewiy
TS A St @ g QU H U g8 21 3D ST 89 99T e ol 21 39 <9 @
3fefeaRel W R WMDY 39 ¥ B IRl Dl ARG ARa1 o arell g9 e
TR off ST W S B Bg | AN B 65 d1f 91 db f Ig Fawen fewrs o
=

T 1947 & UBcl (g A ATl T9 < B AT Wb oA, S 4T I §R1 DI
I ¥, ITb JTAR U 9 DI JAYd rdedawr ddiferd B Bl fawn # St off| 5w
[RGWITT 3ATOE B3N 3R 1947 # I[P AT, He Bl I8 ARG [BGRM DI DN 2,
AfpT 3 T8 P H A H e € 2 P q¥ 99 39 A Bl WeR PR 2 B
ST @ BT 37oE & 418 &1 WaR )l @& iR Arewms w # R <ff & 21 S
BT a1, Sl sRfaRe WSl gg, |d Pel 1 Hel aniade R Aol Aiiedr i gehr Uh
T G & BT H Bfd B TS| 59 A6 A S P AT T AR Y FHR A AT HIarere!
S WEAH P Y oD dF B YWA gy, [O1GH B & 39 3™ Dl HIa-T &l
el M| TS AT B ATAR A BT ATHARRAT Pl MW IgRAT WY, Ig Ard fastad & &
arg |

I & a8 9 IR H S ATl I THI AT <« DI AT Fa dldd ARl W)
31U HRIMT AT | S 89 5 Sfieqawel & a1 7 v @ &1 Gl 9 AR Trerferi
FRA Tl M| 39 weT H Y IfwEw e Wt o aren 21 SwaT sfue 199t Wt #1899
A Tl B &l AT I B BA-BHRIG 120 a9 & qrg W I sfasrd & ded # i 18 9o
YT BT TRATC % 21 37T 89 A1 Us fAvRed Tae ur foar| Suar sfaert ot smo o
A g1 o S IR B SMATEl & wHI A & 3Nl 2l Sl Yo A HHY &1 o, I

Tae B BT § T dTell TRBN IR DA - IS a9 TG DI ATGMIT TaReqT DI Pel
7 HE BR PRD W AT 9 BH T URGRIAT & W bl gRI & 88 JoAyd N1 @iTSl Fwar
2 O AR < & (T Bl [ApRid B BT &Har g dTel S g9 d<d 2l
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18.00 hrs.
URSEAT & MIR R A BT AibT a7 S @7 21 IRSEIdT & YR R W IraraRol g4+

BT S T B @ 8, H I8 DT Ahdl § Al WIEadT DI qel YeiT 3ol X% WIg Al
St & g W AT g g
HON. DEPUTY-SPEAKER: Now, it is six o’clock. If the House agrees, we can

extend the time by one hour. The Member is on his legs. Let the House extend the
time by one hour.

... (Interruptions)
SHRI K.C. VENUGOPAL (ALAPPUZHA): Let us take it up tomorrow.
SHRI N.K. PREMACHANDRAN: What is the business for tomorrow?
THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): You are so
young and dynamic. Let us sit for one more hour.
SHRI K.C. VENUGOPAL : Sir, we are anyway sitting tomorrow.
HON. DEPUTY-SPEAKER: Since fifth is a holiday, we may not be able to extend
the time of the House tomorrow for a very long time. We cannot go beyond seven
o’clock tomorrow. Therefore, let us sit for one more hour now and let the
discussion go on. The hon. Member may continue. The time of the House has been
extended by one hour.

... (Interruptions)
PROF. SAUGATA ROY (DUM DUM): Sir, you may take up ‘Zero Hour’ first.
HON. DEPUTY-SPEAKER: After seven o’clock, we are going to take u ‘Zero
Hour’.

... (Interruptions)
HON. DEPUTY-SPEAKER: After seven o’clock, we are taking up ‘Zero Hour’
and that is the convention. There will be ‘Zero Hour’ after seven o’clock. The hon.
Member may continue his speech and he should be brief because there are other

Members who are waiting to speak.
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2 s AR I : HEIGY, AT 9 (AT WR BH dai B gy Hel dredl g (b DIl g4
S BT AR BT Uh ASIGA AR &1 Diel A HRdl I Bl & 3R IHA brofel 1 F=a
gl B ABA B |1 HEl TSl 2 [ DRI I HRIAN 91 DI D gaadl YUY TR
FH IE R IEER TN, 9F I DRI & dicrel ¥ BRI &1 S &1 wfi=ar fbar sik
U 3T B HI Feifchd ATl DIl F WRA AT BT A9 @ [T BTl G911 BT B A%
T A B g § g U B &1 BT B brotd H ggom B forg g S ardfdw
BRI B B PIRT DY 2, ST A T8 BT AT Fa H 1T 2

H SR g B bel dredl § b H gREe A AT gl AWl 204 DA HZN DI
e fopar 11 & S9W 9 WER 9IRES I5d ¥ B SIRES 9 57 HIEE §, Hed USY B 48
AT~ T, SN W 29 Hg ©, 9 I 21 AZ~ & BAING A 42 A~ 8, oAl & 4 &
3R SrAUTeel el Bl U A1 81 4 AW U wow & ofel &R i arieier erar e o b
PHITel DT IUGT B B olfh BAR AT Bl $© ol [Heldl oAT| TS $H 1 Bl 89 HE &
3R TR IST Y ST, IMMEARTY 3R STl § g7 dTel afarit wigal &l a1 o I g, S
TN et e & fIU SR 3Mfeles &xd g, 314 S Udl ddl & © fh Uh-Ush WeH H
BRI BRI BUY Vo Bl YT 81 %8 © ol U s M7 B fhror <o »t srefeuaven & faora
B e § 81 9 &S H B BT IATET 8 V@l 8, Yb Al AR WRDR DI A Blel
Hrafrat € ITd AT W Q¥ b 3 DUl B ST B @ B I W B S A AR
ST S o HAl gl S B HE B faee W d @ gl 9 © "gayut faun sk
TfeTr dFex Bl A SAS 7 81, I8 a8 ¥ 9T 81 a1 dis W faurr 81 gl W draor &
SRwd 7 dTe faed faum 21, = 9d @1 S S &Y 3fel 9 IaRer Bl

Afpd S uigde Hufal Adde & MR W dAldwidaens & 3ia U+ w1ef
fifg &= & forv, 9 I A 3R &R W B germ) Wi Rifg &1 &1 & &xal off, s
ST Y&l B dTell g1 59 I8 Y&l &< @ & Al < Bl Sl H Ueh ARA(IZT S 81 &
g b a1 8 URSHT b W gH UK 81 W&l &l HH A DA R H Foq arell I AR S
o @ ofer ATt o, S iy 3R ABI BT A7 6 B9 &Rl & R | feber drel
Y BT el YA Ife g4 T8 Bl V8T © A 84 59 [y e bRl @iftu] g s R
qefed B2 ST 39 TS & WEH | ¥ D oal B Gl B @ g 6 @ wh d wmw i
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B GUBY, U Bl - B e HT AHR T & @ ¥ iR 7 sref-aawen @t
YA TN WIS Al St & Aged # @ W&l g

3 T <@ A 17-18 id B AAH & T 120 AE BRIS 0T DI IS
<3 BT 37f-FavAT H §S €| BAR |IS WIed $E e U b Il a1 gAMbl YRBIAT T
g% ol § Padl g [P S 9 R o7Tg © Sl a1 Reprs # M8 8, I i bl Dls U el
HehdT| 34 < Bl ST DI FE WRIT g3 & b AN siawaehansii & gfd & oy, sard
T G S BRI e arel B, S9DI 91 e 7, 98 q3 fAerft| g9e | &
W H UPH GP DI AE TAR T8l 37 ol a1 H HA SN P FHeA drear g 6 o o
&3 H DI DI WM 7 IR A N IR AT |aled AT 7 84 dabd &1 8, 39
@ 91T T 3R AT B IMMATH BT b Aared AT F e ¥l safery & 39 9 & gt
2 o ol wrpfae Wual § W R o FI 91d BN WA 318 © SR B 39 fawRm # ud
ABRIAD B IO &l H AT AT aTedl g b M DI AR WS qUal W 9RA DY
ST 9 Uh a8 3R Gad fov 9991 arelt N &1 Sgd? T day I fear g1 saferw #
g AFAT § 6 ST & 918 Sl B a4 Sl R8T &, I9H AW P U 71 A Srd
BT 9 T AE A S I USSR A8 Ul uet o 6 S A1 JRYCs
weq ¥, gl WM e off, a9 W I @ gl WE T ARES, ISl 3R
BRINITG € STel BRI 8, ST&l Wbl ¥ 31y Huar &, Sief Udhfa 7 |aaxt sifdres ur &Y| agf
W I MfId R B 98t & AN DI Gad B g fHeddr 21 gt & arn o fAwfid 8
& foy w9 &9 ¥R 2| AfdhT I 39 91d DI o GR 2 6 R IBR 7 S FFawen
IR B B, SAY 3@ o o & 6 RO ol aRdl & IR R TR Wl B, SHD Siad
H Up A1 GAGY B B Gura faw ot & aifh Sfe sreferdwel, el S9d Aotald
YN a1 Fifeed 0 4 S9e Ae™ & IR Golil 31k SHifery Ush aui ant i sufard =m
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S S USY HI WRHR IR ST P ARy o, a8 S fenT| oSl SMar sfaR & S
Tpfedd 8 @ 2 6 8 S @ folg &M o) Gad §l U8 @i e | gifad g @
BN TGSl TG & UG I 3R Hg JBR Bl Sl HioAsdl IU~ 8l 5, IAH AR
ST BT I g S W U I WIS fars ¢ @1 ) sufo §9 BT @ 1 U
T vfErfie Are wifad BT oiR o arelt g & didt 3 A1 Bl I1 B U I
HiIsy BT AR 3T 96 @ & gara|
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SHRI VINCENT H. PALA (SHILLONG): Sir, I thank you for giving me this
opportunity to speak on the Coal Mines (Special Provisions) Bill, 2015.

This Bill which was passed by the same House on 12" of December, 2014,
is again being discussed now. Before I proceed further, I would like to remind this
august House that this Bill comes because of the cancellation of the 204 coal
blocks by the Supreme Court when it gave its judgment on August 25" and its
order on 24"™ of September. In the judgment, which has taken almost two years,
the coal mines have been categorized in three Schedules. Out of 204 blocks,
Schedule-II consist of those blocks which have already started the production. In
Schedule-III have those blocks which have been earmarked for the specific end
use by the Government.

The Government could have done the auction even by the Executive Order.
I do not know why they rushed it through the Ordinance route. The Government
has proposed the auction and allotment in Clauses 4 and 5. I would like the
Minister to give a clarification on Clauses 4 and 5. Clause 4 is about auction and
Clause 5 is about allotment. The Government is not clear whether the Clause 5
will be used in supersession of Clause 4. The Minister must clearly state the
contingencies in which he will use Clause 4 and Clause 5 in favour of the
Government or a joint Government company. Unless the contingencies are
enumerated in Clause 5 itself, it would provide wide discretionary powers to the
Government to abuse it.

I would also like to remind the Government about one thing. I know many
are new Members. My colleague has just spoken from the BJP. I would like to
clarify that the UPA Government had started framing the Bill right from 2010 for
amending the MMDR Act. Until and unless that Act is amended, we cannot go for
auction. In 2013, the Bill was introduced. Of course, it was referred to the
Standing Committee. That is why, we could not pass it. In the meantime,
somebody had gone to the Court in 2012. We could not do anything because
somebody had gone to the Court. Otherwise, the UPA Government would have
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done the same thing. Rather the BJP has taken advantage of this by removing
some words which had been already proposed by us in the Bill. I would like the
Minister to clarify certain things as to what the hidden agenda is about the removal
of the ‘end use requirement’ for the bidders. Once this end use requirement has
been removed, anyone can go for bidding. They can use it for commercial purpose
rather than the captive purpose. This way, they will open the sector for everybody
and everybody can bid. So, another 74 blocks which are going to be auctioned,
anybody can bid for that. I would like the Minister to clarify as to why the end use
requirement has been removed for the bidders.

I would also like the hon. Minister to clarify Clauses 20 and 21. Clause 20
facilitates the collaboration between other bidders and also enables expansion of
the end use to cover the bidders’ existing plants. He wants to give an impression
that this Government is a sincere Government and a clean Government. But |
would like him to clarify on Clauses 20 and 21 because these clauses can be
misused. Clause 21 talks about land acquisition. I think, he would agree that the
Right to Fair Compensation and Transparent Land Acquisition, Rehabilitation
Settlement Act, 2013 which was passed by the previous Government is a very
good system. I would like him to clarify whether he would use the Land
Acquisition Act, 2013 or the Coal Bearing Areas Act, 1957. I would like to know
whether he would use whichever is more or whichever is less. While replying, I
would like the Minister to clarify on this point. Most of the mines are situated in
areas which are inhabited by tribals. I would like to say that when the Congress
Government passed the Bill on Forests, we also consulted the States about the
inhabitants whereas now there is no question of consultation. They treat the tribals
as the commodity. I would request the Minister to clarify on this issue. Whenever
you require a land, do you consult or do you take the consent of the inhabitants or
the poor tribals or not? Until and unless tribals are taken care of, it is bound to

create a law and order problem. I would like the Minister to clarify on this issue. It
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happens wherever we have the coal mines or the sand mining, there is always a
mafia. I would request the Minister to look into this matter.

I have already moved an amendment. There are certain areas which come
under the Sixth Schedule. Sixth Schedule comes only in the North East region like
Assam, Tripura and Meghalaya. These are very small areas. They have inherited
the land for the last 200 to 300 years. They use the mines and minerals for their
livelihood. I have moved an amendment. I would request the Minister to accept
the small amendment which will take care of these tribal people with small land. I
have moved my amendment Nos. 17 and 18. I would humbly request the Minister
to accept the amendment so that we can do the coal mining. Because of the mining
of the coal in these areas by the National Green Tribunal, lakhs of people in
Meghalaya are facing a lot of problem. People are left without jobs. They live in
the forest but they cannot use the timber. They live near the coal mines, they
cannot use the coal. There is a small ban on coal. I would request the Minister to
look into the matter and accept the amendment.

I would like to highlight another thing about floor price. How will you
calculate the floor price or the reserve price? I could understand that there is an
authority at the Joint Secretary level. But who will be helping the Joint Secretary?
You have mentioned that the experts would be helping. Who are these experts? 1
would like to know whether the experts will be from the Central Government or
the State Government. What is the criterion for this? There is likelihood of misuse
of floor price and the reserve price. These are the few things which I want to

highlight from my side. Thank you.
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SHRI A. ARUNMOZHITHEVAN (CUDDALORE): Sir, I thank the Chair and
our beloved leader Makkal Mudalvar Puratchi Thalaivi Amma for this opportunity
to speak on this Bill again.

This Bill has been tabled here when our Supreme Court upheld the view
that the natural resources are national assets and hence, our national interest must
be protected. This keen interest to protect not only our natural resources but also
the human resources was in the mind and heart of our beloved leader Makkal
Mudalvar Puratchi Thalaivi Amma. The act of the Government of Tamil Nadu
guided by our leader Puratchi Thalaivi Amma to buy the shares of NLC to
preserve its public sector character proves a point that we are for protecting our
natural resources and our workforce.

The Bill moved to save the situation arising out of the arbitrary and illegal
allotment is a timely one. This Bill seeks to streamline the process of allotment.
This Bill will ensure increased revenue to both Central and State Governments.
From that angle I welcome it.

At the same time, leasing of mines including coal mines henceforth for fifty
years and more is a cause of concern. I urge upon the Government to have a re-
look at this. Auctioning may also have a saving clause to give priority to State
Governments and their PSUs to get coal block allotments.

The present Bill lays stress on transparent bidding process to ensure
continuity in coalmining operations and production of coal. I wish this does not
prevent eligible new players to enter coal sector. We need to promote optimum
utilisation of coal sources as per the requirement of the country.

A welcome feature of the Bill is that it seeks to provide for coordinated and
scientific development and utilisation of coal resources consistent with the
growing requirements. Conditions have also been prescribed to rationalise mining
operations, concession and sales. Power generating PSUs must get priority in the
supply of coal. For want of timely supply of coal, our State has faced problem in

power generation on many occasions. This should never happen again.
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The main thrust of this Bill is to ensure continued mining, production and
supply to help the manufacturing sector. With this broader perspective in mind I
hope the Union Government will endeavour to bring about solace to the miners
who are on the right side of the law.

Before winding up I would like to reiterate that the workforce in
coalmining companies like NLC must get proper work conditions like
regularisation, enhanced safety measures, proper medical care, and proper
financial benefits. Water table in and around NLC in my Cuddalore Constituency
has depleted. NLC must take up its social responsibility to provide drinking water
to the people living around. They may coordinate with the local bodies and come
up with a positive approach in this regard.

With this, I conclude. Thank you.
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SHRI RABINDRA KUMAR JENA (BALASORE): Mr. Deputy Speaker, Sir,
thank you for giving me this opportunity to speak on the Coalmines Bill. I would
be very brief because a lot has been said on the Ordinance part and how it has
affected several States including the State of Odisha. Our leader has already
explained how in the last coal auction Odisha’s interests had been completely
ignored and how when the country got about Rs.1.3 lakh crore by auction
Odisha’s share was just in the range of Rs.500 crore.

Mr. Deputy Speaker, Sir, 60 years ago India and China had comparable
coal reserves as well as levels of output. If you look at how India and China have
traveled in the last 60 years, while China’s annual output now exceeds three
billion tonnes, India stands at about 550 million tonnes.

A lot of credit arising out of the Supreme Court decision goes to the
Government of India and the hon. Minister of Coal who has definitely done a
commendable job in such a short span of time. This is definitely going to be an
economic boost for the country as a whole.

I would just like to mention a serious contradiction which is there in the
legislative process. The proposed Bill amends the MMDR Act by inserting Clause
11A which gives the Central Government the power to allocate mines for power
generation and iron and steel production to private companies. It specifies that for
the purpose of this section company means a company as defined in Section 3 of
the Companies Act 1956 and includes a foreign company within the meaning of
Section 591 of the Act.

However, there is a serious contradiction that comes in Clause 5 Sub-clause
1 of the same MMDR Act which states that mining leases cannot be granted to a
person unless he is an Indian national or a company as defined in Sub-Section (i)

of Section 3 of the Companies Act. Mr. Deputy-Speaker, Sir, this clause has been
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left unamended in the present legislation. This in my submission is going to
pose a serious legislative challenge and we are likely to face a situation in which
we move to the court and the entire process comes under a bigger question mark.

Having said that, I will stand by what our leader has said and I would urge
upon the Union Government and the hon. Minister to see that the interest of

Odisha State be kept in mind and justice is done to our State. Thank you.
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SHRI ARVIND SAWANT (MUMBAI SOUTH): Hon. Deputy Speaker, Sir, I am
pleased to read the Bill. The Bill has been stated as a Special Provisions Bill. The
word ‘special’ denotes the number of provisions made to protect the interests of
the country first.

Sir, the hon. Minister has rightly pointed out as to what has happened in the
past. Mr. Hansraj Ahirji, the present Minister, should have been present here. He is
the man who pursued this issue and it is after that the Supreme Court issued
orders. I do not whether it is parliamentary or not but for democratic functioning
the judiciary had to intervene every now and then! And the judiciary had to guide
what exactly the government should do! Even after the guidance of the Supreme
Court or the judgment of the Supreme Court, necessary action had not been taken
by the then government.

I am really happy that under the leadership of hon. Prime Minister
Narendra Modiji my Government has initiated this action. While doing so when
they found that it cannot be implemented immediately, the Ordinance was issued.
Questions were raised as to why the Ordinance was necessitated. When 1 went
through the Ordinance I found that this elaborate Bill has taken into consideration
every single aspect related to this. Highest priority is given to transparency in
allotment of mines, auctioning of mines. That is where corruption happened. It
was a blot on our country that auction was not resorted to from 1993 to 2014 and
the Supreme Court had intervened in the matter and guided the Government to do
it. I heartily congratulate hon. Minister Piyush Goyalji for bringing forward such
an elaborate Bill.

I have a few points to make. When I was a Member of the Legislative
Council I had been to power projects in Maharashtra. I found then that the coal
being provided to the Chandrapur project and others contained stones. One does
not get pure coal. I feel that this has to be taken care of. Corruption takes place at
that place. It has to be seen whether the coal is pure, whether it is worthy of

producing energy.
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This Bill is like a diamond in the coal. Corruption had blackened the face of
the previous government, blackened the faces of the people involved in corruption.
... (Interruptions)

i Sfl, MU FAT dId B &, g3 Gls el < &1 2. (FqUH) T T PV byl

gred &7...(aae) It has blackened the face of the Government itself. Now it is

rightly pointed that hardly 4 mines have been sold and so much of money has been
earned. The revenue will go to the State Governments. Ultimately the State
Governments are going to become rich. The way we are going, there also they
have mentioned that cancellation will take place in the case of 42 coal blocks (37
producing and 5 ready to produce) from 31* March’ 2015 and in respect of the
others with immediate effect. The court has also directed that additional levy of
Rs 295 per metric tonne be paid by these 42 coal block allottees for the coal
extracted since commencement of production till 31* March, 2015. It will give
revenue to the Government. Therefore, I welcome this Bill.

I have a few suggestions. Has a geological survey has been done? The day
will come when the coal mines are exhausted. When the mines are exhausted,
what the hon. Minister is going to do with that land? When the mining is in
progress, what kind of pollution will be there? I do not know whether the Bill is
for that purpose or not. How will the employees who work in those mines be
protected? If you go to the Chandrapuri, you will find that ash is flowing
throughout the entire city. It is there in the air also. So much of pollution is there.
Are you going to give this responsibility to the allottee who is going to get this
mine? May I ask the hon. Minister whether he will take care of all these things or
not. That is to be cleared up.

I welcome this Bill and congratulate the Government to bring this Bill to
eradicate the corruption which was done in the past and I expect a lot of money
goes to those States as early possible. For the balance 204 coal mines, I request
that they may be allotted at the earliest. The captive powers should be given

priority. Mr. Goyal, I have a small request for you. As you are allotting coal
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blocks by auction, priority should be given to the captive powers because the
transmission loss is not there. It is my request to you that captive power is always
generated and supplied at the local level and transmission losses will not be there.
All the energy produced will be given to the consumers. Therefore, once again |

congratulate the Government and the hon. Minister and welcome this Bill.
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SHRI M. MURLI MOHAN (RAJAHMUNDRY): Sir, I understand that over 6
billion tonnes of hard coal is currently produced worldwide. Coal with reserves of
860 billion tonnes is mined throughout the world. There are five largest coal
producing countries in the world, namely China, USA, India, Australia and South
Africa. Coal plays a pivotal role in the economic development of the nation.
India is the 3" largest producer of the coal in the world. However, the country’s
domestic consumption is large and as a result, India imports coal to meet the needs
of power companies, steel mills and cement factories. Furthermore, non cooking
coal reserves make up of 85 per cent while the cooking coal reserves make up for
the remaining 15 per cent.

In recent years, we have witnessed significant economic growth and
growing industrial development. Coal also continues to play an important role in
supplying energy to power generation sector and a large number of other
industries. Over the past 3 decades, both coal production and consumption have
increased dramatically. We have seen during the tenure of the past Government
how the allocation of coal mines had led to huge amount of corruption ultimately
forcing the Supreme Court to come in and cancel allocation of 204 coal blocks.

This Bill has been introduced to replace the Coal Mines 2™ Ordinance. On
12.12.2014, the Lok Sabha had passed the Bill which provides for a fresh auction
of coal blocks de-allocated by the Supreme Court. However, no progress was
made in the Upper House in this Bill. Hence the Government has again brought
the Ordinance.

I would like to say that this Bill has brought to auction coal blocks through
competitive bidding as a measure to boost production and bring transparency in
coal mining. This Bill will also generate additional revenue to the Government,
improving the economic activity in the country. The power deficit of the country
would be addressed thereby lighting up the homes of billions of Indians. T also
hope that the Bill will go a long way in generating employment to the vast sections

of youth in the country. I am happy to note that the Government has till 20™
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February, 2015 received a revenue of Rs 84,000 crore through e-auction of coal
blocks as per the information furnished by the Coal Secretary. It is also stated that
27 coal blocks have already been allocated to the unregulated sector while 56
blocks will go to the regulated power sector till the end of February, 2015. In
order to meet growing gap between demand and supply of power, the Government
of India has also come up with the concept of ultra mega power projects which
was aimed at building large capacities at low cost to sell power at low tariff to
consumers. Krishnapatnam Ultra Mega Power Project is an upcoming 3916
megawatt imported coal based power project in Nellore district of Andhra
Pradesh. It is yet to be commissioned. I would urge upon the hon. Minister to
intervene in the matter for early commissioning. [ would urge upon the
Government to set up such UMPPs across the country including A.P. and
Telangana which will meet the growing demand for supply. There is one 800
megawatt thermal plant in Vijayawada which was proposed in 2012. This plant is
built with super critical technology which is highly efficient and environment-
friendly. But the coal linkage is still awaited. I would urge upon the Coal
Minister to kindly accord permission to coal linkage to the thermal plant at

Vijayawada. With these words, I support this Bill.
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SHRI P. SRINIVASA REDDY (KHAMMAM): Sir, thank you very much for
giving me opportunity to speak on the Coal Mines (Special Provisions) Bill, 2015.
Coal is a very precious natural resource which comes from the earth and often it is
called “buried Sunshine” because the plants which formed coal captured energy
from the sun through a wonderful process called photosynthesis.

India is the world’s third largest producer of coal. It produces about 565.64
million tonnes coal in the year 2013-14 compared to 556.41 million tonnes in the
previous year 2012-13. India has got 301.56 billion tonnes of geological resource
of coal estimation from whole country.

In India, the demand and consumption of coal have grown enormously
which is primarily dominated by the electricity sector. Since 1970, the demand for
coal has increased due to the rapid installation of thermal power plants. About 13
million tonnes of coal is consumed in electricity generation in 1970-71, which is
about 20 per cent of total consumption whereas in the year 2009-10, it is
consumed about 411.06 million tonnes which is nearly 75 per cent of total
consumption.

The previous Government had tied itself into knots as far as its policy
decisions were concerned. On the one hand it was depending heavily on imported
coal to bridge its inadequate supply to power companies — considering that
between 2007 and 2011 it imported around 300 million tonnes of dry fuel valued
at Rs. 1,59,553 crore, while on the other hand it gave blocks to several high profile
companies which were sitting on them since several years without mining even a
single tonne of reserve.

Even the Comptroller and Auditor General of India, in its report on coal
blocks allocation had alleged that distribution of reserves to several private entities
for captive use on nomination basis led to a loss of Rs. 1.86 lakh crore to the

national exchequer.
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The present Government, under the able leadership of Shri Narendra Modiji
is putting its best effort to streamline the coal industry in India to bridge the
demand and supply gap and to curb the coal imports. I welcome the move.

As far as the Telangana region is concerned, it has rich natural resources.
About 45 per cent of the forest area is in the Telangana region and 20 per cent of
the country’s coal deposits are also found here. The Singareni Collieries Company
Limited excavates coal from these mines for industrial needs and thermal power
stations. The Singareni Collieries Company Limited is a Government coal mining
company jointly owned by the Government of Telangana and the Government of
India on a 51:49 equity basis. The Singareni coal reserves stretch across 350
kilometres of the Pranahita-Godavari Valley of Telangana with a proven
geological reserves aggregating to a whopping 8,791 million tonnes. SCCL is
currently operating 15 open cast and 34 underground mines in four districts of
Telangana with manpower of around 62,805.

Before concluding, I would like to make a request to the hon. Minister. As
coal plays a pivotal role in India’s sustainable development, the usage of advanced
technologies for enhanced extraction and processing of coal is needed as we have
huge coal reserves in the country which can meet the demand for electricity
generation in India. The surrounding areas of coal mines are very severely affected
by mining activities, especially in and around areas of Singareni Collieries. |
would therefore request the hon. Minister to allocate CSR funds to develop the
areas in Telangana which are affected by coal mining activities.

With these words, on behalf of our leader Shri Y.S. Jagan Mohan Reddy
and my party YSRCP, I support this Bill.

Thank you.
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SHRI MD. BADARUDDOZA KHAN (MURSHIDABAD): Hon. Deputy-
Speaker, Sir, with your kind permission, I would like to speak on the Coal Mines
(Special Provisions) Bill, 2015. Some of our friends from the Government side
have said that this Bill is of a great pleasure. The hon. Minister has also stated that
by selling 18 coal blocks the Government has already earned Rs.1,00,000 crore. 1
will come to this point in the end.

I stand to oppose the Bill since it is ultimately aimed at denationalizing the
entire coal sector and doing away with the historic Coal Mines (Nationalisation)
Act, 1973. This is not in the interest of the national economy but in the interest of
private corporates, both domestic and foreign, as it will allow them to play ducks
and drakes with this most crucial natural resource, owned by the people of India,
for their private gains. The Government has got no moral right to do so. I appeal
to the entire House to stand, rising above the political affiliations, and oppose this
biggest onslaught on the people’s and the national interest.

The Government of the day is arguing that this step is taken to harness the
fullest potential of this natural resource, coal, which is at country’s disposal. The
Government think that by rationalizing the coal mining and by allowing private
sector a bigger space in coal mining for commercial purposes full utilization of
coal potential can be achieved. And, while doing so, the Coal India Ltd. is put in
the dock. They are being blamed for their alleged failure to feed our power sector
in the main and other coal using sectors. Such allegation is far from truth. Rather
the Government has been trying to make out a story with active support from the
corporate owned media to justify this highly detrimental venture of setting in
motion the process of denationalization of coal sector. This has become urgent for
them in view of the US President’s visit to India to prove that UPA could not do
that but they have done. ‘Please do not forget, Sir’.

Sir, let us examine the logic that allowing private sector for commercial
mining would lead to better, efficient and rational harnessing of our coal resources

in the face of alleged failure of Coal India Ltd. to meet such parameters.
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Sir, it is a matter of record that as on 2011, already more than 200 coal
blocks having a huge exploitable reserve of 44.44 billion tonnes of coal were with
private sector for supposedly catering to the requirement for captive use for steel,
power and cement sectors etc..

At least half of such blocks have been taken away from Coal India and
gifted to private hands. Comparably, the coal India Limited which has brought
about a revolutionary change in country’s coal production scenario and also in
safety and conservation of this vital natural resource since the pre-nationalisation
days is being calculatedly sought to be weakened in all fronts by successive
governments at the Centre and even in terms of coal reserves in its direct
command. While private players were having around 44.44 billion tonnes of coal
reserves in its commend, the Coal India Limited was having only 66.72 billion
tonnes of exploitable coal reserve and yet catering to more than 80 per cent
requirements of coal in the country. Still will you continue to blame the Coal India
for less production just to find a plea for privatisation and denationalisation?

What is the ground realities vis-a-vis allegations of failure on Coal India to
justify the privatisation and denationalisation move? Although the assessed
capacity of Coal India Limited is 572 million tonnes of coal annually as on 1%
April, 2014, actual production has been 462.42 million tonnes in 2013-14 against
the target of 482 million tonnes. As per a report prepared and submitted by the
Ministry of Coal to the Parliamentary Committee, the reasons of such under-
utilisation of capacity and missing the target are basically law and order problem
in certain coal bearing States, delay in forest and environmental clearance, adverse
geo-mining conditions in certain mines, restriction in supply of explosive under
Ammonium Nitrate Rule 2012 made effective from January, 2014, delay in
physical possession of land etc. and shortfall in off-take of coal from the end of
customer/consumer agencies particularly by power utilities and also due to
inadequate transport infrastructure, particularly by railway — all creating problem

in storage and unmanageable accumulation of produced coal at pit-head and
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thereby affecting the continuity of production. Which one of these reasons can be
attributable to Coal India’s failure? None of them.

Despite all these bottlenecks for augmentation of Coal India’s capacity and
production performances, Coal India Limited could maintain its growth in
productivity at the rate of above 5.3 per cent annually since last three years. It
could fulfil fully its obligation and commitment under Fuel Supply Agreements
between Coal India and power utilities at a moderate price as directed by the
Government under Presidential directives.

None of the promises made by this Bill is going to be fulfilled. Private
agencies will not mine coal, rather play in the market and speculate with its
ownership of coal blocks. If Coal India fails to manage to address the problems of
delay in various clearances and approvals to remove the road blocks for expansion
in production and mining acreage, can the private sector manage the same except
through bribery or similar irregular means? Will the Government invite and
promote such a situation?

This is nothing but a grand game of de-nationalisation and privatisation of
the coal sector and is destined to invite bigger corruption in the system on one
hand and slavery for the masses and coal workers in particular on the other hand
besides undermining national interests and jeopardizing conservation of vital
natural resources by way of irresponsible mining, illegal mining, widespread
contractorisation, violation of safety and labour standards which are all
synonymous to private sector operations.

Sir, I oppose this Bill and have already moved amendments and would like
to request all my colleagues to oppose the Bill and support my amendments.

Thank you.



03.03.2015 322

19.00 hrs.

£t ayqufa e R (mare) @ Ay Suend Sfl, § el g=yde oA el g (6 S g9
9 9T H & eI, 1541 AIBAHT H Uscll R dla B Aipl ATl 931 U Hew@qul vy wR
drer @1 A e 2, o W Ul qie-o: a9f § |&T Saar gon fewrg < @ o1l e
gq®] geTuel B arell gl A WAl S fadere oy € 39 49 sreuney ol o W wed
H yefaeT @ fhar warl § wHerdn § [P ARy & AedH W WHR 7 9gd Sleal A1efd

HEH IO/l Bl a¥ 1973 H DI B AATAIZORE FaMl 3R 1993 H AAAGORH Uae H

HeNe gorl feh 89 WTgde dder I Pl e BT fTcT DR Fbd ol 1993 ¥ & IgW 9,
U I AT {6 DA & TR T8 I 3R GO e o7 b Wl Agex H HM DR del,
ek X H B B dlel W@ IET BN IR 3T BRI Dl TG | T IATaT IRA 8T,
3 S H BT I 9T Al AT DIt B ST 81 T8 ¢ AR 319 30 U9 dien 9 fager o
M % 2

0.7, TSR 2008 Tae A1 TS, offh S ad & a1 721, Fifd 2009 1@ &
I aiferamie W 81 T8 o § A 9y e Sft B SEdl g 39 SaR SR @l
Seeg e 41 T 8 8, ScUTed Bl g 1 278 sAldd BT 3fded @ Tl 3R 100 A
31 wifeRT H Jeured el gl 1993 H HsHe fhar W1, dfb S «difed oiebr IcdTed
TE B, SW 39 UPR U ofed Hl 96l R R g+ Bl RS g+ @
BRBIC B BT DIy IH HIRIAT AATAT gRT ol a9 TT| et fAfgad w0 q S e
T F @il @R I a1 B & Scutes x| a8 gud # fiyen 8 R Jue! & snerR
W e 2 A1 S JocAD gedhIv | @Al A1y U @RS hidd iSAT Dl T 0 3 Bid
SHT W goT # fre @1 9 R aed! < B B A B

N TR® Il SFEAT ST Mfhe HHTGR AT FETTHAT S & @10 3§ 4000, 5000,
6000 RIS BUAT AW BT YRIEY <A1 8, <lfp Sl & H HHIS Bl DIy A4 Ta A
&, Sy S U8 PHeH IS T 8| T8l SleadTsll § Hg U @ {6y S & & [ sreares
FAT IATAT| A8 G R & g & §1 89 < BT T4 Al Bl I 9ol I8 &1 AT AR U
PIIA &l 8, UIAR B ATCSl &, A Sl WIST HHS & IIRAT B
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RIS P H 47 B S TIAT ©, U & [ald &, IR Y&l DA DI BT
DA @l eaarsy| U ¥ [JH™T S $o i § IR Jd B ARBR 7 T8l & fJb™ Bl
e fhar o, I T & &1 B & T A S B WHR AR & Ty T St 7
I Segarstt # fpar, S@e fow 9 qurg & oA €1 ¥8 9 wel g, § 1 fded &,
R gaE PRI S G bel Sl 8, § I &7 &1 gt s=ar gl R a9
DIfHIT PIeT BT TSell IR TIATATSOIYA BT, I FHI 500 DI g, A1 4 gaIG D &
H gEl 98 I W DI dived A% A & AW A I ST 2 [F &7 BT AftE
PR gL, HAT SN, # I Fraed om fF Rl W vdlsey, ® Ad ¥ AREdsy
BRI & b & fBdl B R B O g, T8 W Af o0 a7 7 ff oI5 awen TS o
S, S foy W Jofe-aerg, e B giaen offe A dd, 99 et a9, a1 S9H
S 91l b1 I A 8| # g b g8 a1 gAR g Ag. & Al & forg wed & fava g b
ST U U I B YOI 81 @ &, 8 ADhdl ¢ [P GRM T ¥, IS G0 § Sl gal,
IFHT Ueed i B bl © AR AN GG IS P! DI Yol W, SHY HAT S BT
JgI-9gd duTg o §Y, H AMUHT Al MR T Bl g
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HON. DEPUTY-SPEAKER: Now, the House will take up ‘Zero Hour’. I would
request the hon. Members to be very brief. They can take maximum two minutes

to say whatever they want to say.

SHRI RAHUL SHEWALE (MUMBAI SOUTH CENTRAL): Hon. Deputy-
Speaker, thank you for allowing me to raise an important issue of my
constituency, Mumbai South Central. I would like to draw the attention of the hon.
Minister of Urban Development regarding re-development of industrial structures
in Mumbai. My constituency consists of a large number of colonies meant for
refugees. These refugees are putting up in very old refugee centres and barracks.
These barracks and colonies are in dilapidated condition. The residents of this area
are descendants of Punjabis and Sindhis who repatriated to Mumbai after the
partition of 1947. Now they have large families and are facing severe space crunch
to accommodate even their own family members. The basic civic amenities have
not been provided properly to these colonies. These refugee camps need re-
development like other residential colonies with the Central aid.

Mumbai being a mega city has its own sets of problems in terms of
dwellings for its residents. There are huge pockets of slums in many parts of
Mumbai which need to be redeveloped under the Rajiv Gandhi Awas Yojana. In
addition to slums, a big housing colony called BDD Chawl is situated in Naigao.
This Chawl was originally constructed as a jail during the pre-Independence time.
Now, it is a colony of police quarters. This colony also needs to be redeveloped in
all respects and should be provided all basic amenities.

I would request the hon. Minister of Urban Development to look into these
pending issues and give clearance for redevelopment of these areas on priority

basis like many other under-developed colonies of Mumbai. Thank you.
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M Tefee Td (SARATS): SUerd Heley, I8 WMrY § 6 a8 vy e wEey 9
HaT & SR A @l HA S wed H HIoE Bl

BRI, 2014 ¥ s UP TR TS Bl AR § Fa P & 3P BT areal gl o4
FHY BANI FAU SRE-HR Td ORI H S &1 78, IDH! SN deblal 31
Jege famd g -7 dchreia Tl #31 DI & 9 9T &1 HATGT H IRNT g, BIF U g8
IR I8 BRI IS TH.3MS. B HIETH I YIfhva= Bl B & 5| SAD a5 A1 & I
FABIRAT & oy Ysarsort SR &1 715 6 [fegd IR & 9 § 9 39 T@ & A1
B TR Uh-gaR I Yol 7 DYl 98 I GHYI AU AW H U THR "edl offl R g
Y ISR Td STH-HeR A a8 & 81 3R SUB! S W7 IR g™ &
STl 1 &1 Sy o1 I8 Sib -8l g] Ub ok 8 QI Bl 81 931 %8 &, 3o W 84 fdew
afga F aral R o I8 21 H e 6 S9 Tearsot & 418 39 avE @ RTS8 b Uy
AT Bl GARERT T 8 fh sAN MUy e 3R @M A ISl gy SeawNg AWl bl
SHHRI UTfhed™ @I e S1Y 3R Py GiHAT oidl §RT 39 I8 9 AN <ftvr a1 9 2l
I FHY I S " gy, 99D REART 7 B, 39 oY USArgo SR BN & 918 9 o
I HRATS WRA IRBR DR
HON. DEPUTY SPEAKER: Shri P.P. Chaudhary, Shrimati Anju Bala, Shrimati
Krishna Raj, Shri Devji M. Patel, Shri Gajendra Singh Shekhawat and Kunwar

Pushpendra Singh Chandel are permitted to associate with the issue raised by Shri

Jagdambika Pal.

SN T A BEIRAT (IFATEAT) : SUIIET HBIGY, WX ol FHT & 31Tl & 3fid dagal

Rl &1 dagen Yad e ffd Agaqof Yord W 21 I8 Vad WA AUSHIG Yold W
B AN WG USdl 2| AIESll, IUEHG g TagHel Bl Jsicl & W H SHT ol Bl # fu
1391 Al FHT & BRIGIA H W Yed WA B AR FAT S BT & AR o1 3R 39 9
@ Nld HA 7 G UGl Neld WA B HF A B & foy dagen dse H Riar=amd
A 5T o1l U=y o A% UIgen Wiss § AT Yold WA Il & F T AR R 8
3R A & I AIgs H Dl WNNG i sMQ 91 81 UaPHell Yod WA Pl dacl 4
T Y 91 T BIHR, TISHIG Bl IR 98 W o[hd DI HH B Dl g TGl AEgsS B
YeTd I BT YT BT T Tlb Hged BT Ay 1 WX &= | a1 1 g o aveiTe
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VAd WA P [I9a-WR B YdAd T N B BT a1 W1 gl H A7 wRan g P s
YeTd R Pl A AUSHTS-Yagell Yeld ¥ T S Ud USRS Bl AR e arell a4l
qAYd GlaEmAl I dapen B AR A W YSM [PAT QI Ypld & FrH b FTAR AT I
31l Tl oIl & fh YRR BT Yeb W wfeRTell Bl 3R ORI HIT HHGIR g Sfd &l Nerd
WA U & WM W 8, d9 4 dad U AIgS Bl AR I HA P AR B @1 gl a1 ol
amen 7 o smerefia gam #5 S S9 aR # BHA ol 3R dAgl Yod W @I Al s
Easll
ST, WRAEA Sl WA (WETR) ¢ gare, Ut Heled o g9 ufds ded § g9 I8 fawy
IO BT AT 3]

W A & HIaTR Hgg fhIR o9 250 fhaiiier e gd gl 81 Wqs Ul
SHIF & drE Ud WIpiad dTd 8, S8l deMIse, diarse, forige iR AdIse Uil Sl g
U I9E 9 WA @RUA SHN IR Ydd & drek RART # 7@ oar 2| fisd &8 aut 4
JEl @ B B @ B, SAD! 98 I el WRIIT HAagd S SR e dre} AR &1
fanms Je1 © Ud AfeHe gar S <@ 8, s WY AHA &F WIATR & dRed URAT |
Holgd SHIF aRIE & W T iR arex R W eivgad &1 @ 1 g A.8L.uh. & arex
R a8l frerar 2 ok reRiss-gad arl e 8, gellfoy a) d9d & & 9N |9 |
T AT B XE E

AT 3MTUH HIETH A GO AT 53 off & fded g fF 98 s9H <89 Bd Sieq
A STeq WA BHATY AR Bagd S U4 Yol & drex RARA Pl qardn S|

PROF. SAUGATA ROY (DUM DUM): Sir, I request that I may be permitted to
raise a matter of urgent public importance during the “Zero Hour’ in the House
today. If permitted, I will raise the issue briefly as under:

The Government of India has proposed to privatize four Airports, namely,
Kolkata, Chennai, Ahmedabad and Jaipur recently. These Airports employ more
than 5000 employees. All these four Airports were modernized recently by

spending about Rs.5000 crore from the public exchequer.
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Privatisation means handing over assets built at a public cost to private
parties. The Airports Authority of India which runs 125 airports at present is fully
equipped with all infrastructure at par with international standards. Now, the step
of the Government will ultimately cost the air travellers to be taxed heavily. With
the best airports privatised, the Airports Authority of India will go into financial
bankruptcy. The CAG in its report mentioned that privatisation of Delhi Airport is
a big scam. Similar scam is going to happen here. I have already spoken to the
Civil Aviation Minister and the Prime Minister against privatisation.

In these circumstances, I appeal to this august House to stop this move of
the Government, to save the airports, and ensure the security of services of airports
employees. The employees of airport authorities led by the recognised airports
authority union had been agitating against privatisation for sometime past. They
will be holding a dharna in Jantar Mantar, New Delhi on 10" March, 2015 and
one-day token strike all over India will be observed on 11™ March, 2015. I appeal
to all the Members, cutting across political lines, to support this movement against

privatisation of the airports.
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"SHRI P.R.SUNDARAM (NAMAKKAL): Hon’ble Deputy Speaker Sir.
Vanakkam. Swine flu, an infectious disease caused by HINI influenza virus has
been spreading throughout the country. States like Telangana, Rajasthan, Gujarat,
Maharashtra, Madhya Pradesh, Andhra Pradesh, Haryana and National Capital
Delhi are very much affected due to swine flu. In Delhi, as on 22 February 2015,
as many as 2,060 persons were affected because of this disease. Up to 22 February
2015 swine flu has taken a death toll of 774 persons in the country. While making
a comparison with the past four years, the death toll during this year is very high.
The number of deaths rose due to lacking awareness, inadequate testing labs and
medical facilities to tackle swine flu. I therefore urge upon the Union government
to take up all necessary measures on war-footing basis. There should be a
nationwide campaign on precautionary measures and how to prevent the spread of
swine flu. In accordance to the verdict of Hon’ble High Court of Allahabad, N95
masks should be made available free of cost to the people of our country. Tamil
Nadu government under the able guidance of Hon’ble Puratchithalaivi Amma has
taken all precautionary measures to tackle this menace. Adequate vaccines and
medicines to treat swine flu are available in all the Government Hospitals in Tamil
Nadu. A 24x7 helpline facility has been made operational. Awareness programmes
are organised under the chairmanship of district collectors in every district in
Tamil Nadu. Following the footsteps of Tamil Nadu, the Union government
should ensure that all other States of the country meticulously implement such

preventive measures to control the spread of swine flu. Thank you.

* English translation of the speech originally delivered in Tamil.
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ST, fhdic AfiT (Jas SR @) @ SUTEHE Heled, GRS Bl Sl dod HEEd URAT B, I
AT A B S BT Sl B8 g, 98 W DIs Ugid T T8 &, D HRT ARN DI HIw]
Jhell® Bl 2l s WIogy  WLUA.SH. BT 77 T 2l dfhd 39 W W WLy &
TR FHH B & HRU A $B FHI F AN B B Ghel® B @ gl W ygforw
HATeTT & WA © fh S0 &3 ¥ Uerel T8 oFTRIT ST TR L., &1 YR derIT Y|

HON. DEPUTY SPEAKER: Shri Devji M. Patel is allowed to associate with the

issue raised by Dr. Kirit Somaiya.

SHRIMATI PRATYUSHA RAJESHWARI SINGH (KANDHAMAL): Sir, 90
per cent of the two lakh humans are trafficked in India every year are victims of
inter-State bride trafficking. Although a majority of the trafficked brides belong to
the SC, ST or lower economic classes, but their buyers are from rich land-owning

communities.
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Sir, most of these so-called brides are sold and re-sold four or five times by
their so-called grooms and in-laws. They are even shared by the other male
members in their family.

Bride trafficking is not covered by either the Immoral Trafficking
Prevention Act or the Bonded Labour System Abolition Act 1976, and sexual
violence faced by trafficked brides amounts to marital rape, which is not a
criminal offence in India.

I would like to know, through you, Sir, what the Government is doing to
help these voiceless and helpless victims. Is this worst kind of torture imaginable

in a so-called civilized society as ours? Thank you.

$ gR wish (wam) : Surener wEGY, MU I e &1 Hial I, 39S fou # et geae
CAGIRS

feeR o= & w1 Rl § Y9 B WRBR T 225 Al BT G UM b T RAelde
BRI ATl $qDb Y Ao B W Wipla & T oA § S9 & gHu & fofw ofar € @
IYfad ST SR Y S & AN A8 qaTd YBd © [P AW UMW & dq8d bs
AR A ST g3 el off, SHep! fpw de # w4 fhar wn? # of@ ot {6t am # S g
| =T fodTs &d €, | rEred €, 7 9o 8, 7 et 8 7 wad g

Y YD AT I IRPR A T ¢ fb g9 S das WU AR N6 & f&al 3t
GR&Tm Bl S|
2 geia dieen (RER) @ weley, U g3 Y Bd H e b1 Al fodn, s fog #
SIECARCIC IR

# o A A UH AWy A @rear § {6 wWicd iR i sfvedr & gRT U
§ ol €1 W I H g vy oman € 5 wWied ] 3@ 98 @ off @& Bl Uh RB
AR JeTTHAT St wed € fF ofaf@e & fifsaw I AR Rl ugd ok guvt ok &9 &R
Racnfeal o1 o1 Wil Bfiferdiv T ® 9, d S9a S5, Wad & Bus, fhe &I
Graen, T P TR AN < W U, 37 89 D! 48 Bl off ) &l 9 & 9 & 9 Bl

TSIC PR IUD] o Bl &, SFIRDBI TS ATl &b e Bl o HRAT Yo Bl &, .. 373
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AT ® o BT o DT Y& BT 5l 3R 8H S ARl 9 HAC ST & A1 &4 T 4§ 39
WISRIS T @1 I TS| 3 Al qHT &7 2R § §) gt 31 ga TN & WisEd
W BRI Giidear JAARGS 3§ 7 E gl IRT PR gR1 e faar = § & 10 A=
U T WM DI &g DY AT Syl 3¢ 9 Rgcrst wal Sed, S o giw wrel ¥ dfded e
& o 3R gt § 3109 < BT A9 M 961 DI BH B T I?

# ye HIEH A WS HA SN ¥ I8 ordiel exanl § b wErEAl Sft o1 S o B-
T R, ST ARG AR MAffie ifeaw d& av 2016 IF AR Raenfeai &1 ggam g,
IAD TE 3 WhIH Bl QAT RaTgd HA BT B B
HON. DEPUTY SPEAKER: Shri Gajendra Singh Shekhawat, Shri P.P.

Chaudhary, Shri Arvind Sawant, Shrimati Bhavana Pundalikrao Gawali, Shri
Shrirang Appa Barne, Dr. Shrikant Eknath Shinde and Shri Ram Mohan Naidu
Kinjarapu are permitted to associate with the issue raised by Shri Dushyant
Chautala

SHRI MD. BADARUDDOZA KHAN (MURSHIDABAD): Hon. Deputy
Speaker, Sir, with your kind permission, I would like to raise an important matter.
Education is the key sector for the development of human society. All the
developed countries have education in public sector. If India wants more
development, education should be in the public sector as majority of our
population is poor. Public education is the tool to achieve Constitutional
objectives. But, in our country, public education is in disarray. The Government
schools are decreasing year by year. Private schools are mushrooming. The
quality education is shifting to private corporate schools and the Government
schools are lagging behind with poor education. The private corporate educational
institutions are becoming commercial agencies by collecting more and more
money from parents. The private schools are not only commercialising the
education but they are polluting the common education system. Unequal
opportunities are growing rapidly. It is fuelled by the Union Government by

opening doors to FDIs in education sector. Besides that, the Government is
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striving to implement their own communal agenda in education with pre-planned
thinking.

A wider network is working vigorously in underground. But we can see
some symptoms on the surface. HRD Minister said that the entire education
system should be renovated to meet the aspiration and dreams of the Prime
Minister. But till now there has been no discussion on the form and structure of
this new Education Policy. Mr. Dinanath Batra, who is an academic outsource to
Gujarat Government, submitted a proposal to remove the secular and progressive
thoughts in education sector. HRD Minister says that Vedas and Upanishads
should be taught. The Union Education Department is preparing for extending the
Gujarat model Teachers Training to all States. The Government is trying to
handover the supply of mid-day meal to religious institutions. These are some
motives. If these kinds of trends are materialised, the secular and democratic
education may be demolished. This retrograde threat should be stopped. With
these words, I conclude.
it W uwre @A (qian) @ A SuTeme SN, # SfUS A TS AT dldh-Hed @ U9 Bl
G AR B AN &F decds A ol © it 6 A1 @1 9gd fUwst e 21 98 ® ds
HRBR 1 el A A1l 4 9T 7S & W0 4§ docids Jod & 9 WR HRIS 29dT Iucre
BT AT, dfhT TP Bls G & HRISRT 7 89 I IS¥ WRAR S HEIT I S U1 ST &l
g ISP AN D W W [RAT I T 2l SEH T T A IS BOIR BRIS U TP Bl
IRMER AT &, O [ IW 91 areeR g [ M I oM S 2| g YR A IFHI
SUANT foar S <@ ¥ qn U SRRl WR IWH! @d R O j@ ®, 9@ W S9! B
SRR 81 2 39® 3ratTal Boil fiel arser i a9 T 2

# faRy dR @ a9 faurn, 4y G fawr ok Rarg fawr & ar | wear @rgm
Td ST T @ YaSre Areriett H, BN fAwm & Aol § afear JEifadt e aeRI
BT GOUANT fham T 2|

AT IS A W AR © 6 il W 9 2017 9% T S 2 SR gawE
1 ST & 2| g9 §9d GEIAINT DI AHT I SR S fUsd 99 § SRSl 30 BT S
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YRR §IAT 8, IAD! Sfid LIS, F BRIS SMY AT &9 DI ageil Fafed Al F DI Y,
U] IR AHR A AR B
AR Uy ;2 W T A gR1 SO Y vy @ 9y R (W [ awd @
TaIRive fH S &1 3rafd uee &1 St 2
sieelt Sasfias wedt (RE™on) @ AR SN Sff, ds WReR R dRed AR &
T Wol-¢ WoR a1 T 8, Rt Javd Sz AT H TaT SHREFaR Bl Gaensii ol
Y BT BT Bl 3 B ¢ B Ted JORIA IS Bl AU Jfe W, 31 §eX Yo d1S
3R 5 9 & o ated omdfed fd T €1 B9 ¢ 3 2011 | UM fBAT AT © 1 Bl
g QU YA ORI ST ¥ H JIRR 2l B 99 H IfEfed B g 30 dIS Bl A D
forg rfiRew o8t Suerer 78 21 v W9 gford wee # &1 O drew omdfed @ E ®
ey BRul Ao e & Ao dic DI WS B & [y Ol Bl AT Sxd 8] qIe Bl
Gl HH & foly et a6 o & o & forg Sfua facfta werar & 9RaR g1 srdfed
T8 B S Bl U O B P B AU e WRBR gR 318 ARIS I0d JAEfed Ry W El
Th Sl & o Ta A I0d A AT 2l U ot & i & fog e o ks
P B SRRA Bl Bl

R Bg WHR ¥ AT 2 {6 dRea R W & d8d g | o & FEmo
P foIU P WRAR B R A < S dTell TR § do & Y | g=ydrg|
it BTl fPeIR (WIAeTerion) @ AT SUTedel S, # MMUdT &I 31U+ <¥ & 54 BRI
SN BT SMTaTEl 3R 23 B! T ALUH.E. MG B IR% 3 BT drear gl I 4l &
3feR 23 Ui TA.ALUR.EL & HHATRAT 3R ARBIRAT BT I81 B FATSMEE! TSN B TRBR
J GAAT BH H TN H S SD] MR AT AT o1, ITep! R R AT 3R Ih1 A
IS STD A T&l W do1 31 iR SRR |l &1 99 161 W d91aR ST SR H I HH
PR BT HH B G 2l s WD F MAA. T B A b G f 3 g Bl AAER
foa w1, ST SR U §91 STfae defl o d fUsell TR § I9T G & 3ieR WRd
& AfAE § HET BB YA H IR0 & 6 fou g8f W fder aiika fbar o

S 91 Bl ALAOR [AJ Y 98 D dLTHW. B WBR AR FEISEE el o
WRHR A AN YAIfSd Bk 3R FABY AR TEAL, AL 3R MALALD SRl R
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YRGS T ghole BIH) AR Ut oL, BT dlc N B HM AT o 3R o I &
b5 ARBR Bl I Thed! PR o 8 © b Dd IRA B Al H G A arell
foad wfeami § oM iR Ta.¥, Ta.dl. iR SN & HHAIRAT 3R SIAHINAT Bl
THRE # STREVT S @1 fd R URa & dfag #§ deied o) shen-seen & fog 9%
TS H S &1 B [HAT SIRAT, 39 {70 AT g URBR &I R Thedh! oHhR o

& B

# B5 ABR A AT BT § (6 SURIRT [deT Bl 2e & qad § AR IR DR Bl
&M fbar SY| g=aarg|
A IUemE ¢ A e PR, AT SfS] aTel, el @nfasl 1S P, s e e
RTed, S P 7S, S M g9 T Bl B R gR1 I9g Y vy @ W dag
B DI AN T&H B S B
$it o9 g Tt (3MHEYR WIfR|) @ A SUTEe HEled, HERIS, & dias e § 4@
AT B Yeb 98 & elfiieh 3R ufda W goR Wied 2l SU g9 Rl &1 uiedr qwd 9
HEd © AR I8 AN SNl & 6 [ Aed & R A 3Uel & © (b b R Sfiad H a8
TR WY & ¥ Y, g d9e ¥ Tids @Y 9gd A g9 uscl B 98t Nt ¥ -
# U BRI O ST | TSl BATS AT T S yde fhar o, 9% d9 o fam -2l Ales
# gaTg 3fSsl g8 B fodr AT

# AU AEH W A HAL S A e A1 9 g 6 G ¥ Aies @ oy
BATS AT Y% B Aley, A1 R AHIST & Al a8f ST A S Wb | #9 Uep g foran o
dqr S a9 e fh I8 shMIfddell drdde w8l g1 S 894N US.OL3N. S U it dy. <t
SNy a8 FawRIT B ARV | BH ST Tl oM & fv IR B

D Il AIETell H wele 9id (e SRy garg argel a1 8, SU gAN 370
WHR 1 AL T R, 78 3 fu SHR 7 390 e @ o1l o A 7 sw
TS § far 8 g ol O a8l ¥ Ba1s SSM Yw el g ol § 98 | BATS SSM Sfed
Y PR DI AN AT g
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HEIGY, SH® JAEl H D AH A U d9gd ol 3foie AR Hewdqul [ 3R IS
el g1 JHIRE RS | goTe iR sRATOM H g BT aga SAET JHAN g1 2l bee WBR
F H Wt Aes & forg A @var g, R oy AR & 9 91 T8 2 3R 1500 B0
TUehS HIATIST §8d HH 8, 39 U9 I g1l SMY AR Seal I Seal g8i Bl Aod ABRI bl
Aeq 4 Y| gar|
DR. ANBUMANI RAMADOSS (DHARMAPURI): Sir, I would like to bring to

the notice of the House a very urgent issue regarding the Government of
Karnataka which is going to construct a dam across the river Cauvery, at
Magadadu, which can hold nearly 48 TMC of water. ... (Interruptions)

Sir, last year, on November 15" the Water Resources Minister of
Karantaka, Shri Patil, in the Assembly, said that the Government of Karnataka is
going to construct a dam come what may. ... (Interruptions) Sir, this is a very
emotive issue. ... (Interruptions)

HON. DEPUTY SPEAKER: You cannot disturb a Member.

... (Interruptions)
DR. ANBUMANI RAMADOSS: This is an issue of national integrity, and the
livelihood of lakhs and lakhs of farmers is at stake in Tamil Nadu.
(Interruptions)
HON. DEPUTY SPEAKER: Parliament is the supreme body.

... (Interruptions)
DR. ANBUMANI RAMADOSS: Already, only the excess rain water is coming to
Tamil Nadu from Karnataka. ... (Interruptions)
HON. DEPUTY SPEAKER: He has the right to say. You can also contribute
afterwards. I cannot prevent the Member from saying this.

... (Interruptions)
DR. ANBUMANI RAMADOSS: The Chief Minister of Karnataka has also
assured that the dam is going to be constructed come what may. It is a huge

emotional issue of the State of Tamil Nadu. ... (Interruptions)
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HON. DEPUTY SPEAKER: Nothing will go on record except what Dr.
Anbumani Ramadoss says.

... (Interruptions)... ~
DR. ANBUMANI RAMADOSS : Sir, the Government of Tamil Nadu has failed a
case in the Supreme Court. In spite of that, the Government of Karnataka is going
ahead with the construction of this dam, and this dam can hold 48 TMC of water.
... (Interruptions) Construction of this dam is illegal. ... (Interruptions)
HON. DEPUTY SPEAKER: He is raising the matter concerning his State.

... (Interruptions)

DR. ANBUMANI RAMADOSS : The Government of Karnataka has already
appointed a consultant for constructing this dam. This goes against the verdict of
the Cauvery River Authority way back in 2007,which says that any construction of
the upper riparian State should get the permission of the lower riparian State, that
is, Tamil Nadu. This is not only an emotive issue but also a law and order
problem, which concerns the national security and also the national integrity of the
country.

I would urge upon the hon. Prime Minister to call an urgent meeting of both
the States of Tamil Nadu and Karnataka, sit with both the Chief Ministers and
settle this issue, and tell the Karnataka Government that there should be legality in
whatever they are doing.

Secondly, the Water Resources Minister of the Union Government, Kumari
Uma Bharati assured that the Cauvery River Management Board would be formed
soon. Sir, I would urge upon the Government to immediately constitute the
Cauvery Management Board so that all the constructions regarding the Cauvery
River will come under this Board and will be monitored by this Board. Sir, I

kindly urge your indulgence to this.

* Not recorded.
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M YU VAN (TE@) : AN SIS HEGd, § IMUSl AR g fF o gA W
T T e © vy | Efa v weayyl vy o1 Som &1 erwR A 71 # s
ST # AT ATed € SR o fp g ot oa € 5 X oere & # af$ & 6-7 Wl
THAN Bl o6 A qd IMATOTEl & U &g 81 el 81 oferd § M-S BT Yeb & AET
BT §, 98 BdTs S8l & SIRY 8IaT 2 fUsel S-di9 g%l W HINH &1 WRET & BROT STEToll
Bl JArErSTEl IS TSl 2 3R 9gd Wl Fellsed & DRI B I8 &l TP I98 I e
SM aTel ddel Al ool ga18 ofes & cfida-1, <filFa-3, oW & &8 ses W iR
IENTG B BAS 38S W HY U © AR Ieh! YA 1 &1 2| I9 30D [ QIRATSH I
e wErgYfer faaTd, S Wi uerdTaqel @deR fhAT S el 8| QAREATg™ Sd A ST
PR I B, SID WY GHAER IR @ Tl § AUD AW F Hedl aredl § (P A 36
fafae gfavem &1 & we fewr © - “Civil Aviation Requirements (CAR), Section-3,

Series-M, Part-IV on ‘Facilities to be provided to passengers by airlines due to
denied boarding, cancellation of flights and delay in flights.” sa& ar # faqer e
T P R Ferse ol Bl € a1 S forv @m-d @) ave Y 3R S gidl 8 al
ITh! S Bl Jfae & Sy l... (Fagr)
#it WY ua fE awl (SeliE) @ SUTEe Heled, WX Alh Wl &3 Siel, TRIe], HEEIGR, S
TS &5 B I AT &, I8 W JHINAH IR DI gotg A [Hami @ Hel T 8 T8 T
a7 99 B 9 oY, SO 9Hy S a wiw 5 Ao anfee on, a8 a9t o |8l
oy ol fpamT 3 3 wWdl ¥ SIofel U0 o &R 3R W SUR of B Had a8 Al | 3R
Al T & B it Fill el & U RIS SR UM Yl ¥ U i - g 9% 6%
TF ol M UCH, Sl §aci@Us @ I SIAT @ - 98 JHIH XA H JUAT Wd o)d+ I,
a8l ST AU B BT T Bl < BRI W IR B A el

RIEY, A B AR A AN & 6 eaavs &7 & S fHAH q6ie gy §, S =
{ STET e & OMY 3R 3 fhar 7 eAsen & 8, 99 URaR & SF7&l 3 16l Haa
@I Sg|
HON. DEPUTY SPEAKER: Shri Bhairon Prasad Mishra is permitted to associate

himself with the matter raised by Shri Bhanu Pratap Singh Verma.
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it AR g9 (MseN) : Uy J2igy, Uid Ad B iy & a8 WY IR T 3
TR, 2014 B UH RS B a7 ft| IREve # i IR onfodt - wakd), gedrd 8ik
TeaR &, Nd! a7 [l BRT & U {1 Tedl & HROT AT b RIeges glgd ol
&oll 8 e §1 W 1948 T, 1950 T 4 Riscs ssd | I8 TRG B I WU WHR
T g8 ANl Riaat Repdsea o 18 8 3R 99a RedeeH I8 og B 2 f& 59 u= g
& fou #9 ofers o<l 98 wEl o] ¥8 fBiRed IR 8 3R Tade 3% $fear &1 54 b
HAT 21 59 RUIC BT A gU P Aol d1d b ¢l 16 Ay, 2014 I A &7 89 AT R
HeaR 3T Ifeamic a9, I8 i 991 Hicice gs, sS4l fad & I8 R g g8 21 39 Rure
® YR W fl Th 3TD FIR BIs HRATS T8l g3 B

# S A W ARA GRBR W 3R WX JAHAT AEed ¥ S8 S b
TSges gsd Bl U RIS Brfl, U8 T a9l Ay 8, o7 S¥ <@ ofIfo7y, «ffds it
Siiferat YfoeRre eror & ge 18 2 iR Rre 5 59 e B ¥ A g R aEe
AMH e B A oS A off, S9 SRl B, W} Wdls! dl, gedidl Bl 3R
AR B, S ARG D SfAt § S B TS I 1ot sawenati | iR o gl &
HREA & iR TR A I W & ST@ A B AT M q Io[ue a8 g | gfifere
3T HIH ¥ WRA WRBR A, WG 9IRS JeHAT Sff J 3R debdr St 3 s & b
S dFl SIROAT D SIedl A Sedl DY Usges gged | wfd fhar Sy, s8@a fog 9 rawen
|
#it <gRTE diem (WST) : A2Igd, 3MUT 31 die & 3w QT 39 oy § 31U g=ydrs
T gl H SIS A § WRBR BT A ORI @ WX Al U1 &F WSl B Uh Gl B
i MEfa &A1 AR F| W TS FHoaTd A AeHeEE S I a2l
FHufrdl 7 7 @ afda I TE g 7 SR N TR0 B, AR A TR Polde BAT TH DR
& 5l 98 < S ofiR & fee § 9gd UTaT 21 Al W & AN, WS od aTRe
HT Ao BT 8, I9 g A, R A, Ipell 9o 39 R 95 WA B &1 HuAr a8t
SIERIASICEIERT I

AEIed, # 31U AIH ¥ ARBR A MU Bl § (& od HHl TR, B &, o
o wufat |fded Ie T8 a9 § 3R S o dolae BN ©§, A G ¥ SIS A1
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9aid Pxd A T & U e A & I Ifdw A W 915 wvl o foh wufeat e
FHolde B T, Sd HHARAT BT f[efaar ff sreer 78 a1 2 39 Fod Ta & dAldd
ARM & AT 984 991 THNG BT g1 3 U 95 99T Yoilee  Hl I arell ol g Sdl
AT 6 A Wl B g A <o DI IJAEC HH DI AN R 3MUBT AldF e WY

frerft | § 39 IR WRAR &1 &1 MBI HAT =F1eat g gars]

HON. DEPUTY SPEAKER: Now, the list is over. If the Members cooperate, I
can give only one minute to every Member. If they exceed, that will not be on
record. I have received many names. At the same time, we have to finish
everything by Eight ‘0’ Clock. Therefore, I am requesting you not to elaborate on
the thing and be specific to the issue.
sient 3y aren (Raf3m@) : #eiq, e J dle &1 w9y faan, swa folu # el a=yars
N g1 oMU ATERgH W WRGR BT &I AW BT 8 H faAie 12-02-2015 & @ B afeq
T BT AR FMHAT HT ATl

HEIey, WX Are 99T oF g & g 9w a3 d@<ien § S Aig™ &1 3FTS S
e & oy omar g, § WY 98 &g 5 PIear @t Al 4, 9w° & Qare ff g go 2 8
I I I B WY I3 e # 9 @ o T M| 98 & B Arred aHvl A W 3"
foram iR 9 39 HIEIvd 3ATSl | 9 ML BT Go1 HA-Hd g8l ab ugd Q|
HON. DEPUTY SPEAKER: The MLA name will not go on record.
NAh 3i aren ¢ A7 TSN gforw a% ft ugE g W o W s Sment 7, R W
SEI 50 BOR WUAT ABR I I BT 8IS 327 Bl

ARIGY, § SIS W W WHR W IE AN B! B [ 39D I WA A BN
N & Raars I%d A A& HRATs i oY | g=arg|
SHRI MULLAPPALLY RAMCHANDRAN (VADAKARA): Sir, I wish to bring

to the attention of this august House a phenomenon that has caused great fear and
anxiety in the minds of the people of Kerala.
An unidentified flying object in the form of a fire ball is said to have been

sighted in various parts of Kerala on the night on 27" February, 2015. This
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unusual phenomenon was widely reported by the visual and print media including
mainstream newspapers.

The locals said they felt tremors and witnessed sounds with the passing of
the ‘object’.

There are evidences of impact seen at various spots which have left signs of
fire.

Reports assume it to be meteorites or unidentified flying objects. The
common people are in panic, not knowing the actual facts. The scientific
community in Kerala is also seized of the happening, but a scientific explanation is
still awaited.

Under the circumstances, I urge upon the Ministry of Science and
Technology to ascertain the facts and come out with the actual finding at the
earliest.

SHRI A. ANWHAR RAAJHAA (RAMANATHAPURAM): Sir, our Indian
fishermen from Tamil Nadu face death and threat to their livelihoods every time
they go to the sea for fishing.

Hon. Makkal Muthalvar Amma is very particular about this issue and Dr.
Puratchi Thalaivi Amma has taken effective steps to get back both our fishing
rights and Katchatheevu.

We hope that the change of Government in Sri Lanka will help our poor
fishermen but it is not happening. On his first foreign visit, the Sri Lankan
President Srisena came to India recently. After meeting our hon. Prime Minister,
in a Press release they said that the problem faced by Tamil Nadu fishermen will
be amicably solved through dialogue.

On the eve of this visit 81 fishing boats kept under the custody of Sri
Lankan authorities were released. But to the contrary, capturing of boats and
harassment to our fishermen continues. So far during this brief period, 86

fishermen in six boats were captured by the Sri Lankan Navy and put in prison.
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Even this morning the Sri Lankan Navy brutally attacked our fishermen at
Rameshwaram area. I come to know that our hon. Minister for External Affairs is
about to go to Sri Lanka prior to the visit of our hon. Prime Minister.

So, I want to urge upon the Government that they must find an end once
and for all to this unending problem of harassment to our Indian Tamil fishermen.
Thank you, Sir.

DR. ANBUMANI RAMADOSS : Sir, I associate with him in this matter.

HON. DEPUTY SPEAKER: All right.

sit Tsdid WY (IMRMEE) : IUTETE HEled, WX GHa &F JNTEE & AW gRafid w)
FYTONTTR B BT fded #9 AERIC 99 & 1Y bs aR fhar g1 AR 9™ & et
HRA a9 # 3 g1 U BN I8l ¢ 3R Udh [98R # gl 89N J8f & e IR Fell It 7 3R
IR B s R I8t oMl §l 39 ol agd T 4 &9 A W AR I8 §| A @i
2 T W2 ST DI W i sl o fb 99 WER &1 T FUSITR B a1 Sg| F49Tol
HERIST Rarsll F8R & JYF A1 AHST AERIS 7 HH A BH 126 J§ Il AR =T AN
& WY U 3R 3o & S=M Sid | g9 Y BAN T8l Bl HEFR UlfeiepT 1 U URTd 19
S, 1995 BI 3R AW 4 SAY, 2011 P U B SJMEIE B TH FHOITR T@H BN
A & off, oifh 99 gad IS WRBR 1 9 AT W Py & T8l fQAT] 3/ HERIG, 3R
g § Aol P WAR g1 IRAHY Aed W T8 93 8, iy A fHde © fh o TR 59
T R Wd: UBd BRD HERTE, IRER Bl Q-6 SRt X 3R HTHl o 99T | affd
3 IR BT A USR] T8l W BoAddl BI A0 Bidhl AR AN &1 9F d-Ts
fopan man, Afe g T8 foar I B

St 1 ot (RTaeR): Suiene A8Ied, S I8 HATd §RT ofeRd H 1Y ST I8 Hxolldh
H gAR I& 1 dsd @ A & ddy 7 drem o & g

AN AT T8 #A1 S &1 o S9a srefliRey AT yewed fawnT R oferg # §91g
ST T ASH BRAD A AR AP Bl AR AP HAT dled! gl I8 TSP ARG gie I
FI< & "eAqUl § U4 I8 d8 gAR &3 ©, ogl [ad ani § A b1 Seciud AN gR1 By
IR A1 ST gt | ArRIRe gt I 3+ we@yyl &3 & F$dh Bl Wi SR favra a1 asf 4
Wfed ©, 9% 98 B Ul 2| I8 FSd S9 &F & oY U Sa-Xdl 8, $9d d1av[s 8
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AT 7 O &1 991 9 39 W & T8 QAT 21 I8 AP FRIbicd sl A Bl g8 ol I
U Oe® B T HEfT A ' HATe & STid fod Wa-HHet H YHR fhar S ©
A Bt THFEd B H| UH TA.gA. . off Tfsa g S dore @7 siftw W 9 M-eres
&t &l fUeel Q1 991 @ I8 Al dehl TSl § AR AT YRET W IS 39 ASh b A |
T Al @1 frgeran w8 o <@

# A W3 HEled W SiIE bRl § b g Asd @ i B § o ot e g
ST R IR AMA U TR B TG Y a1 39 947 H forg 1y smawres ot & &

T BRIV |

DR. J. JAYAVARDHAN (CHENNAI SOUTH):Hon'ble Deputy Speaker, Sir, I
would like to bring an important issue to the notice of the House which was
highlighted in the memorandum submitted by our hon. People’s Chief Minister
Puratchi Thalaivi Amma to the hon. Prime Minister.

Tamil Nadu is the largest urbanized State in the country with 48.45 per cent
of its population living in urban areas. As per the 2011 Census, 14.63 lakh families
are living in urban slums in Tamil Nadu. Housing surveys of slum areas reveal an
even larger figure. Even if 25 per cent of the housing needs of these areas are
taken up, it would still require construction of around 3.65 lakh housing units with
an investment of Rs. 29,200 crore. This is a mammoth fiscal challenge calling for
considerable financial assistance from the Government of India. Thank you.

DR. KULMANI SAMAL (JAGATSINGHPUR): Hon. Deputy-Speaker, Sir, thank
you very much for giving me this opportunity to raise the issue.

I would like to state that the IPS cadre strength of Odisha is 188 posts in
total. Out of these 188 posts, 131 posts are meant for the direct recruitment and 57
posts are under promotional quota supposed to be taken from State Police Service
on promotion basis. Out of 131 posts meant for direct recruitment, only 109
officers are now in position with a shortfall of 22 officers. Most of the posts under
promotional quota are also vacant due to non-availability of eligible officers in the

State. Keeping in view the increase in Mao or naxal incidents in the State, it is
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imperative to post young and energetic officers in the rank of Superintendent of
Police to combat the existing problem.

Hence, I request the Minister of Home Affairs, through you, to consider
allocation of seven to eight IPS officers every year for next five years. Thank you.
KUMARI SHOBHA KARANDLAJE (UDUPI CHIKMAGALUR): Sir, naxalism
is a threat to the internal security in various parts of the country and has taken a
toll of hundreds of innocent lives, which is a matter of grave concern.

Thousands of police personnel have been killed by naxalites in different
parts of the country. It is a matter great concern that there is absence of a
uniformed policy towards this national problem. The approach and attitude of
various State Governments differ. It depends upon their perception and
understanding. Moreover, absence of a single-unified approach has enabled the
naxals to operate in one State and migrate to another State for relief and recoup.
For instance, way back in 2007, the naxals killed 14 KSRP policemen at
Venkatammanhalli village in Pavagada in Karnataka and then escaped to the
neighbouring Andhra Pradesh thick jungles under the cover of darkness. The same
thing is happening in other States like Jharkhand, Chhattisgarh and other part of
the country.

There are instances where the State Governments have also sought to
downplay the menace of Maoists as a socio-economic problem, and deal it with
kid-gloves method, instead of adopting strong measures by looking at it as a threat
to law and order. In order to remove confusion, contradiction and cobwebs from
mind of Governments, it is necessary to evolve a nation-wide, uniform policy for
which the Union Ministry of Home Affairs needs to take immediate actions over

naxalism problems with consultation of all naxal affected States.
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$it AT SR (srevmaa qd) @ Sweme Sft, § ode wiemw W @Ry H#Al St &1 eI g9
3R 3P ®HRAT @redl § b 1341 wrgw RUIC 3R 99 2014-2015 & goic Wg 4
3PUTEE Uow & oy waren gfaensit @ R 9gd & g9 )l 981 9 T9R @ el 7 AR
Sy Dl I BT T 8 AR Y% 20 Bdied 989 fay o 2

S RUIE & qaTfdes § R #3Ted A JR1g HRAT dledl § b Toumad yael §
T URATETE STTE €, STel Al 7 97 200 FCA Bl WHI < BT drIer fbar B, gafe §
IS M F WRDHR A IRATHIE § Th TR JRTATA S DI SR DHRAT aredl g

SHRI R.K. BHARATHI MOHAN (MAYILADUTHURAI): Hon. Deputy

Speaker, Sir, I thank you for giving me this opportunity to raise an important issue
of my constituency. Before that, I would like to convey my heartfelt thanks to our
hon. Tamil Nadu Makkalin Mudhalvar Dr. Puratchi Thalaivi Amma.

To facilitate the transportation needs to deal with pilgrims’ inflow during
the Mahamaham Festival in 2016 at Kumbakonam and the ever increasing tourist
and pilgrim population in Kumbakonam district of Tamil Nadu, I would humbly
request the hon. Minister of Railways to develop following infrastructure at
Kumbakonam.

1. A Rail Yatri Niwas may be opened.

2. Passenger and express trains may be operated during the Mahamaham
Festival.
3. There is a need to complete the doubling work between Thanjavur and

Kumbakonam before the Mahamaham Festival.

4. Basic amenities should be developed at Kumbakonam Railway Station.
5. Roofing on platform numbers 2 and 3 should cover the entire platform
area.

6. All the three platforms should be extended properly to accommodate 24
coaches of the trains.

7. Foot over bridge is required to be extended to platform number 3.
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8. A full-fledged Information Counter needs to be opened at Kumbakonam
to cater to the pilgrims and public for train-related queries.

9. There should be opened PRS counters at Papanasam and Aduthurai.

I request the hon. Minister of Railways to accord necessary permissions and

allocate funds in this regard.

Thank you.

SHRIMATI BIJOYA CHAKRAVARTY (GUWAHATI): Sir, hon. Prime
Minister has given thrust in a big way for the overall development of agricultural
produce. We know that irrigation is a must for good crops.

Huge amounts of funds are directed to Assam for development of irrigation
projects, especially under AIBP, in the ratio of 90:10. Thousands of crores had
been spent in irrigation, but there is no result at all.

Only one or two irrigation schemes are workable, that too partially. One
such scheme, which I want to mention here, is Champawati Irrigation Project. It
was started 30 years back and nearly Rs. 150 crore have been spent. In this
amount, 75 per cent have come from the Central Government. There are lakhs of
farmers who, instead of getting water, are facing lot of problems there.

In this connection, I would like to mention here that the State Government
did not submit expenditure receipts, which it is supposed to submit annually, to the
Central Government. It is reported that expenditure accounts amounting to Rs.
12,000 crore till 2013-14, could not be submitted by the Government of Assam.
Lakhs of farmers are suffering, but no irrigation project has been completed.

Sir, I appeal to you and also demand, through you, that a proper CBI
inquiry should be conducted into embezzlement of funds in this regard.

Thank you.
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SHRI KODIKUNNIL SURESH (MAVELIKKARA): Mr. Deputy Speaker, Sir, I
would like to invite the attention of the hon. Defence Minister. I am very happy
that hon. Defence Minister is sitting here.

Sir, regarding ‘One Rank One Pension’ policy, the request of the ex-
servicemen is to ensure uniform pension to them on retirement in the same rank
with the same length of service, irrespective of their date of retirement.

Successive Governments and successive Finance Ministers always assure
that it will be implemented, but despite the long wait, the proposal is still pending
as a dream. Over two million ex-servicemen are waiting for the implementation of
the scheme.

20.00 hrs.

Hon. Finance Minister, Shri Arun Jaitley, is of the opinion that the issue is
pending as the method of calculating pension is stuck between the Armed Services
and the Defence Ministry. In the Budget Speech of 2014 also the hon. Finance
Minister had announced the same. The Government has accepted the demand in
2014, and in the July 2014 Budget the Government of India had allocated Rs.
1,000 crore for this scheme.

Does the nation require a long period of one year to arrive at a formula to
calculate the pension? This is the question that is being asked by the ex-
servicemen. Hon. Defence Minister is sitting here, and he can respond to this
important matter.

HON. DEPUTY SPEAKER: No, it is not allowed.
SHRI KODIKUNNIL SURESH : The ex-servicemen have already started
agitation outside the Parliament. ... (Interruptions)
HON. DEPUTY SPEAKER: Next is Shri V. Elumalai.

... (Interruptions)
SHRI KODIKUNNIL SURESH: Many delegations have already met the hon.
Defence Minister with regard to this issue, and the hon. Defence Minister has also

given an assurance.
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HON. DEPUTY SPEAKER: No, all that is not required.

SHRI V. ELUMALAI (ARANI): Hon. Deputy-Speaker, Sir, I would like to draw
the attention of the Government about the issue of providing ATM facility free of
charge.

It may please be recalled that earlier there was no charge for using the
ATM. But, of late, banks have started charging Rs. 20 or Rs. 25 for using the
ATM. In view of millions of bank accounts being opened on the appeal of the hon.
Prime Minister under the Jan Dhan Yojana, it is obvious that the use of ATM
would also increase considerably. As such, these accounts have been opened for
the poor people who are surviving on the aid provided by the Government. Now
they will have to spend money for each ATM transaction, which will be an
additional burden on the poor people.

Hence, I would request the Finance Minister that he may please consider
making the usage of ATM free once again. Thank you, Sir.

S ATANE TS T (SHA SR dla) @ SUT HEIGH, H SMud HETH A WRBR DI THR
AT & aR § g1 dredl g b AY A9 &7, gue-ard § 99 2006 d JU AU SR g
' HHARAT BT TE-o1d SIend gsdl o, d9-a9 a8 b SIS arfadl &l 9o § wrerfiddr
el off, <ifh o 9T A I M1 Ui 3§ W=l B D oI SiT-3fSa R W fasmoe
S o €, e SR g9 iR § & RIFR ANl Bl e 9 I §Y SHIGAR & A1
AR SR TSl 2 3R I8 T9-a1d @1 TR Aled 9 dfed &1 gsar g1 § |s
g [ T8 A< & ANl & A1 AT 2| g1 WY Al Bl AR SUeTed T8l 8l @l 6l

T AYD HEAH W I8 JNY ¢ fb ¥ 2006 db O aRe A HHARAT DI Fga
fopar o1 @1 o, St R I e o SR oiR eHE-dd &l @Y wafiddr @ S|
SHRI R. DHRUVANARAYANA (CHAMARAJANAGAR): Thank you very

much, Sir, for giving me an opportunity.
I want to raise an important issue regarding sugarcane arrears across the

country. Nearly, Rs. 12,300 crore of arrears is there, especially, in the State of
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Uttar Pradesh about Rs. 4,628 crore arrear is there; Rs. 2,679.40 crore arrear is
there in Karnataka; and Rs. 1,649 crore arrear is there in Maharashtra.

As per the Sugarcane Control Order, the farmers are supposed to receive
payment for sugarcane within 14 days of supplying sugarcane to the mills.
However, it has been months, and farmers still have not received the payment. The
reason for this is that the prices of sugar and raw sugar have crashed in the
domestic market, and mills are in losses. Further, some of them have been
declared sick and have applied for reconstruction.

Last year, the Central Government had announced a subsidy for export of
raw sugar up to 4 million tonnes in order to help the industry and clear sugarcane
arrears to farmers. However, the scheme expired in the month of September.
Hence, the Government needs to review the export subsidy scheme in a timely and
regular manner. In this regard, I would request the Minister of Agriculture,
through you, Sir, to ensure that sugarcane arrears are cleared as early as possible.
£ Torg [T daEa (SUgR) @ SURe qEled, # 99 W 9 Al ||l | IR § S a1
TE W TR 98 | &, 97 IR ¥ M IR 39 Wed A waid g § fae gon g ok 39 O
B WA TR A I9B IR H o @ad B Bl 89 |9E A 39 9 ¥ f{ARid € F o are
A 31 &9 fore TRE TP @1 AFd 5 TR ST grawR o) 9, S SidRdg & 9 |

# o e @ o g, WY fagr |qur e, Al 9wl & | A9 Al 9iel Ugdl 363 A
7 3Rl <t fawArs AW @ Az & @ # S wgied, U Sfiad &t afdt Uel @ wh &
fog & oft| Ui @ e SIS B @ud 4 A 7 gl vy B H S99 ol aH1 H
g oMY W9 R AN 3¢ g 8 Sexoiy dobzr oft 98 gu € wWmufy #wEey 99 gy € SR
3 IR AN 9 §Y 21 BN BR H g8 Sl X W B fABIHT 1al 8, 39 Fdad! S 3779
AN BT ULl gS BN afehd # R gfes o & dradt € R e 39 e 99T # Brre @t
Gud Bl g, O dE WeHR & (A= ARl iR #3merdl & 391, 8: A1fi®, dRg
TRye RAIS ot € #7 orAM oW ® % o di9 @1, U SR H o U o TWR
fear ST §1 § 9 Wed &1 S D AW W SMPT PRAT dredl § b R A8 BH
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SFHIAAT FE W §H TG BT By T4Y P, HHH of [ & §Y BIIST Bl WUT DI HH B
D GICHIV A BM BNl B8 U g YO3Id DX b AU I8l b ke HH WUd B Ahd ol
fra g AN Rulcd &1 3 AET R Fdhd ¢l AT foel i &1 Sivd & iR aaa # 39
fiics Brie # =Y @ 98 Wehid faurT & ™M 4 o 9odl 81 89 59 949 4 39 98y
DIS T DIs WYL SRR UTF HAT 1Y

HON. DEPUTY-SPEAKER: Kunwar Pushpendra Singh Chandel, Shri

Ramcharan Bohra and Shri Devji M. Patel are permitted to associate with the issue

raised by Shri Gajendra Singh Shekhawat.
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THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir, on this
very important suggestion given by the hon. Member, the hon. Speaker has
already initiated a discussion on that. We are consulting other political leaders in
Parliament. We must evolve a broad consensus because this is a very important
issue. When we are moving towards high technology, we should really accept this.
I will try to pursue it with the Ministries, and also I would request the cooperation
of all Members because the Speaker is already willing to consider it. Hon. Deputy-
Speaker, Sir, you were also there that day. We will take it forward.
HON. DEPUTY-SPEAKER: We have already discussed this matter. There is
consensus on this issue. However, at the same time, the issue of providing
accommodation was also discussed. If we take both of them together, then only it
will become easy. Otherwise, adopting that process in the existing system can be
difficult.
SHRI M. VENKAIAH NAIDU: We cannot do it in one stroke because there are
legal problems as the court also needs documents. However, we can reduce the
usage of paper and increase online usage.
St STRAT ST qRUT (ATae): SUIEHET Heled, HRA & Waadl GUH 4§ HifddbRl aiyHhR §¢ bl
I g FRI A foran S 21 HifddiR SMeR 89 AUeR, bl 8 dAUeR 3R arjed B
AR §Y W G &4 FTads 9 2

T 1897 H YA Wi SR W) AR A difsd o ok g R # st sfderd
qeeR AT ¥S 3R dffferic RS R IR Jed @R 8 I1 I SA 39 JAfIdRI SfaRd
SR DI QAT ¥ TR AHTe 3R IR e &1 T R 38 I 3T TR SR 3 &
foRier ¥ =TUeR dy T il BT AN AU

¥ H h & gRAR & Al 9IS 9w & g wdiq & Y S g Ufeeiie we 2l
A: § D ATEH ¥ WBR A AN BRAT g (b HiAAR ADHR dY B ASET DI & H
RGHR FUBR ¢ b W R ST fehe SRl fhar S|
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SHRI G. HARI (ARAKKONAM): Hon. Deputy-Speaker, Sir, water flow in the
River Cauvery, which used to be a perennial river, remains the lifeline of Tamil
Nadu. It needs to be modernized along the course of its canal system, especially at
the Cauvery Basin area. The Government of Tamil Nadu, guided by our dynamic
leader and people’s Chief Minister, hon. Puratchi Thalaivi Amma, has evolved a
scheme for modernization of the canal system in the Cauvery Basin at a cost of Rs.
11,421 crore. With the notification of the final order of the Cauvery Water
Disputes Tribunal, the Centre may give its approval. In order to obtain the
Centre’s approval and necessary Central share of funds, our beloved leader, hon.
Puratchi Thalaivi Amma, made a request to the Centre on 3" June 2014.

I urge upon the Union Government to accede to this request and accord its
approval at the earliest in the interest of increasing food grains production in
Tamil Nadu which will also save the farmers and the agricultural workers.
st . e (arelt) @ AT Suemd Sft, § ST MUK € 6 ST U We@yul vy W
qrer ®1 AT foaT] 81t 81 H Bihd Bicasor MR 4 ve foad IR A a9 e {6
HiDHA BicAgoR W) @l B Ale! gl Hfdhd Bicarsor ¥ AR fedt oik WRea et
g7 &, g fodl fa @R Bl St W@ 81 df Rl Bicargor R {6l ave &1 |l =8
gl 3R B AN~ WAl DI QM@ AT AT & Al 89 TgRal Bicargor R A1 AfeqS! o
oS, At fpaT S S B, 99 A BN ! @R Bl SR 7 8 Wy )R I9B! I]
IR T | el BicaTsoR & A1 gifdeaged 3R URearsed W o1 §o 8, 99 W
AL B, ol IR sIfFeuTsed IR URCHsed W By Afeqs! 81 ¢l # aMud wegd
I 7 O 530 S ¥, AT e 3R Bidagor #3019 IR - YLI=EAT S 9
fdes &1 =g 6 gRe BicargoR 3R ARl gifdearss ik Redrse W 4t Afeys!

DT Y1agT YY1 Y| 9gd dgd gadig|

HON. DEPUTY SPEAKER: Shri Deviji M. Patel and Shri Gajendra Singh

Shekhawat are allowed to associate with the issue raised by Shri P.P. Chaudhary.

#it WEd AF (W) : A/eley, § US|l # qie aresdn g
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HON. DEPUTY SPEAKER: If you want to speak in Punjabi, the interpretation is
not available. I will ask the Interpreter to come. You wait till then.

£ WET AF: HEIGY, USE Bl el il iR RN &1 gl 8, TS & ANl QR B <l
el AN aTel @ &1 a0 H &R IS GAA AT Sl 8, TP 99 Geal Hell aX I8M
HIHT 9el, B I GIAT BT AT AN Tl AN | offehd Uold WRpR VAl axedll R $B W
B R §| WRR S8l W H g PR AT g q81 Yb @], TGl Dl I8 VP W @
I &l ATSMAT TR TSl WRBR A AgAfd & & 8, Fad 891 Al &1 aifffes 4ra=Tg 3ired
TS 21 98t A &R 3R TSdTel 81 I 21 5T § I B B AN HRA 17| q8f B SR
a9 R A 2 {5 T FEdl € f6 oTR Bag) ol A1 89 T & A G Bl Il ol § B
WHR A AE AT g [ 98 499 PR § &g & I8 A Wic 98 7 [l I8 < &
fpdl SfR fowy 3 =refl Y| 9gd 9gd, g=udra]

#it e RSt (aféor fieell) @ # suss w109 9 A Siad A ! g8 Uep TR 9T B
oI dredl gl faeell & ofeR SR facell & qTex I WD IRl B SHIN MY Uh Bud
B A W TSI IRYATAl Bl & &1 G g8l Ue A & Al U8l S YA SHI BRI Bl
qId B SN T, TS SHONT B AT BIC YT BTl 16 HRAY DI IS AT DI Y SQTER0T
T ST b YIe ST 10 g9 31 AT AT, oIfb 12 I91 db SABI $olTol T8l {har 1T
FIfPp I8 2 G VU SHT T8 DRI U1 X1 AT, Ta(p I ABRI AT - YR fpar ol
I WRie FI Hid 8 T3 gferq RUIC 89 & 915 9d 399 gOl 11 6 e URie &l gsfie
Fi e fpar, B Us i el fear? q9 S del o Usie ot a8, a™ifh d9 b
gfor ff o g o] O9 ST WA AR W H Rgad @ B 9 BE T A I
Fel fF MANAD. SR BH T8 R W[ 2l § ud 7y A AShd dred A gfean
IR faeel AfSHa BT I FdeT HRal § 39 SRUATAl Pl Uh-Udh B DI ilol W STHI
& IS Bl SE TR AN T8l gl BRH O & Al d B TS dP U T8l DY U | I
ATl & Rae® gaRM foran Sgl 39 sruaral # a8 gHfead far Sy 6 e orn @
A B ge faar Ay SR Ugel ST Ui Y e H S U9 of| U HeR Judldl, Herda
AT, HFde AT, 3Tl SRAAT 3 Il Bl A g g1 o tRicq @ 9 &
T §, S AW A AR u &1 FRae e B AR Tefie R STaT $U 8 | STl
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H Bg-ds Tabo A A0 T 3R ST Tvo & T W vefie &R o 2l &R 9 # I S @
PR U, Al ST gD od © 6 JRR IR ey, # Tl I uiE dg Iud S| Y
AR, a1 BRI TRie wR SIRATT | 311 e © & 39 srudrall ! §aaar) dRft S|

IUTEET HEIGAT, AT g g9 dwfed §3Y W e b1 Al AT, I9D Y Saeh
qgd-9gd g=Idiq|
ST, g5 A sy (T<iel) ¢ IUTEHE Heled, § 3fU & & [HAMI Bl UH d8d B Sdeid,
Al Wi e @l Hiodls dad # W@ aredl &) 89R &9 # fhaml 74 o) qiiea &
g B ATS! B (AR B &Y, WAfh Tyl T8 Bl deael ge T, fTed! aot8 4 200 dre
S g8 T R 9 ER fAUET 81 O9d, e BRU bel Julell WY B B Sl 3R
has YBISYR DI ey Hol < AT g8 TS B¥el g8 dE A T 8 | fpam -t
PR I § 3R TSP W &=AT ¢ I ¢

# aye AegH A WA BHRAT A b SR T ARBR Bl ew fear S 6 g
el @t afdyfd &1 sihe X S &fagfd Jamae YaM BRI A d8l B g TN g
S IR U WBR 59 qcde] & AS-Sl Tl Bl TSl W DA A ol Dl
LT FH| YT TgI-dgd T=IdG |

SHRI R. GOPALAKRISHNAN (MADURAI): Mr. Deputy Speaker, Sir, our

Puratchi Thalaivi Amma has taken a series of measures for the healthcare of the
people of Tamil Nadu receiving accolades from all. Setting up of an AIIMS type
super specialty hospital in Madurai is at top priority. I am very happy that due to
the determination and pursuance of our Puratchi Thalaivi Amma the Central
Government has announced setting up of an AIIMS in Tamil Nadu.

For the last about 10 months I have been urging upon the Central
Government for setting up of an AIIMS type super specialty hospital cum teaching
institute at Madurai. Proposals have been submitted by the Tamil Nadu
Government to the Central Government.

Madurai city is called a temple city, as you know very well. The proposed
site is K. Puthupatti in Madurai. Madurai is a major city for the people of southern

Districts of Tamil Nadu. About 2.3 crore people of 12 Districts around Madurai
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would benefit by an AIIMS type hospital at Madurai. Madurai city itself is having
a population of about 15 lakh. Local planning authorities and Tamil Nadu
Pollution Control Board are willing to extend their full cooperation to the Health
Department and the District Administration in this regard.

For the overall development of Madurai City and in the interest of crores of
people in and around Madurai, [ would like to urge upon the Union Government to
set up an AIIMS type super specialty hospital cum teaching institute in Madurai.
#it faea av9 AEAl (GRIQUR):  SUE Heled, S 9HY SPRRYR, SIRES H gl d™ied
S BT el Fa Ffad gl ool &A1 SamT & STd-urd 51 HIST & 136 Widl B 3l AAlcd
SFH W ® R § SRIeyR, vedel, 9ifsd ok WS yds # goRi onfeardt @en
AR 7 S, Brater &1 o-E Sl

IRTST € 16 qaTaRer gd a9 #1aa @1 Qi 29 A€, 2012 DI YHIRIA SRR
et ure fepan, A sept dAfed S &1 ofhr 29 AT, 2012 B TSI AR SR R @
T |

JUTEET HEGd, a1 Gd I9d 97 Sidi ® Ui ARBR DI Hdaeierdl qHS H I
g, fpd 39 AdGTAdl Bl PHIHT IR A IMMEHT R WA a1 R R diel-9rel e
fag ol & Ui SrEdeTeleldT & SIS T8l SexAT S |ehdl| TATaRY 3R YR&T Qi SR
g1 TTeTSll ARBR DI U FaRIT g1 @18y, St doidy S| § 3fUe HIgH H WRBR Bl
STHTT | 37T BRIPR TSI AR H HLNGT DI AN BT g
SHRI RAM PRASAD SARMAH (TEZPUR): Mr. Deputy Speaker, Sir, [ want to

raise a very important issue of railways in the North-East. North-East is the most
neglected area as far as railways are concerned. There is no double-tracking of
railway lines yet in the last 60 years, nor any track has been electrified so far. The
Bogibeel bridge which is hanging fire for the last 14 years is still incomplete.
There is another proposal for 4™ railway bridge over the river Brahmaputra
connecting Keshpur and Naogaon. So I want the hon. Railway Minister to take up
the electrification of over 2,000 kilometres of railway track on both sides of the

river Brhmaputra, to double-track the railway tracks on both sides of the river
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Brhmaputra and also to separate NF Railway Zone from the rest of Bihar and
Bengal and make it exclusively for the northeast zone only. Full employment to
the local youths of northeast should be ensured because youths of northeast region
are deprived in railway employment.

SHRI M. CHANDRAKASI (CHIDAMBARAM): Sir, thank you for giving me
this opportunity to highlight the issue of my constituency. With the blessing of
hon. Amma, the former CM of Tamil Nadu I would like to draw the attention of
the Government to the issue of Distance Education programme of Annamalai
University. The Annamalai University in Chidambaram was established by Tamil
Nadu Act of 1929 and it is one of the oldest universities. This university is well
known all over India for its service to academic world.

HON. DEPUTY SPEAKER: You should come to the point. You tell what you
want.

SHRI M. CHANDRAKASI: Sir, considering the University’s special status, long
academic experience, benefits to student community and the fact that the
University is managed with the State fund, the Centre must facilitate the expansion
of the University and permit to continue Distance Education programme all over
the country as a special case. [ urge the hon. Minister of Human Resource
Development to accord necessary approval to Annamalai University for the

continuation of Distance Education programme all over India.

SN G ol Hion (STAYR): A IWee Sff, § ARBR Bl &M ISR U IJEHEN,
ORI IR g9d TR DI HM Rac A A5 ded & foly qaie g=_ifd faa™ &1 ke
feetT 1 aredt g SeaqR RIS JIoRei™ 4ol &1 & Wi e 31 I8 i &t w3 9
3R faeeh wies o g1 ¥8 I AR Y19 Ud 97 gof bt gug 4 & I8 Ufiefie vd
e TR gl SRl I W AN SN % fg v X giaer T8 21 M gRac X
afRaTSHT g i =@ & B AR A HA S @ fded ® fh uaiw [fr @ arded
HRIBR AT TRATSAT BT T BRI |
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HON. DEPUTY SPEAKER: Shri Devji M. Patel is allowed to associate with the
matter raised by Shri Arjun Lal Meena.

SHRI KARADI SANGANNA AMARAPPA (KOPPAL): Sir, thank you for
giving me the time to speak on this important topic. On inquiring with NHAI
officers, it is informed that Land Acquisition for widening of NH-63 from Hubli to
Hospet section is under progress. Regarding construction activities of NH-63 on
EPC mode, tendering process is yet to be finalized. This road is very important as
it is passing through 4 districts. We have very big industries along the road and
the traffic is very dense on this road. No fresh works are allowed on NH-63 as it
is going to be taken over by NHAI. Therefore, I request the government to
eliminate the problems and pursue the work as soon as possible.

3t QI TH. T (WTER): AT Iuedel Sff, uie |l Ay, bR off, # Ui o o
HAT BT BT El W & B Ui A WA A AN AR, =g, ghell, dis 3R 9% B qul
Tial # I8d 21 BAR T8 THes!, WSt Yol oTgd IS oifch TR I8 B S b AR 7 oA
o H T NI 3R UTed W IIEHEIEIE §1e ST SATET 31 98] darAT| Ush I+ &l ard ia
g, O anft acs eRew a1t &x foar a1 8 I 1 9 oM &1 o ¢& 8, 98 Hiek T 4 §f
TS § P=ac 81 81 W@ & TD BRI AR Tl Bt fAf= ¢ T 181 9¢ Adhal 2l § 8o
& A W WEHR A et s agm 5 onft Iovee & STeR-RRE & arfel @
FHGs! el o W AU 9§ R s W SERIDBMR Bl o arell o @l Frafa fear

ST |

TEH SLUAY, o Fah B, R 8 T ga FEd §, 9B S Q1 IR B Bl
I UIEHYR O derdl S| Al & $B HM & AN Al BIR T8l B Al Bl 9gd d91 I8
et | amues w1 3 # IR F I8 FaeT A argal
AEA Iutes ¢ o Mo (98 YREd S SY Bl 87 SaSil e gRT So Y fawy ¥
g B B
N s IR R (MRSIE) : Suene #Riey, sIREve wew & IRSE die avr &9 &
I BRI FTe & M IRIvs & 3 F] USTS Ud @EvSl & M0 F T U8Ts &
e R & -1 JIRSL3N. R BIIRNT X 91 & WRad &1 9R R e g
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Hifh BT VS a9M & MHAT IR0 3R A AT &F & Goidl Tard @ ANl &l
faenfug 891 o= IR 99 ASH-ISTR & AeE ) a1 & e | it YRT WRBR B
ST HATAT Y 3R W IRETE H [F Wl Wi i S St 8190 g8 21 # AR WRBR

A A HRAT § 6 Bl W B e R W Wie i A, Al 98l & Al Bl ASAR
A1 e SR ANl & dra rif-sgaRerr e 8RN STU 91 Il | i T JawR o,
g9 Ty agd-agd g=yara|

HON. DEPUTY SPEAKER: The House stands adjourned to meet tomorrow the
4t March, 2015 at 11 a.m.

20.27 hrs

The Lok Sabha then adjourned till Eleven of the Clock
On Wednesday March 4,2015/Phalguna 13, 1936 (Saka)
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